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[MR. Seeaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Construction of Kaulindi Project

#3181, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of IRRIGA-
TION AND POWER be pleased to
slale:

(a) whether Central Government
have provided technical assistance to the
Mysore State for the construction of
Kalindi Project ; and

(b) if so, the nature thercof and the
time it will take to get this project com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI B. N. KUREEL): (a)
and (b)., A statement is laid on the
‘Table of the House.

Statement

Central Government has been giving
technical assistance in the preparation
and formulation of the project proposals,
and also in the Geological investigations.
The Experts in the Central Water and
Power Commission and in the Geological
Survey of India have been consulled
from time to time by the project autho-
rities. The Central Water and Power
Commission is also being consulted on
some design and engineering aspects of
the Dam, Water Conductor System and
appurtenant works of the project.

The first two generating sets of 135
MW each at Nagjhari Power House
comprising Phase 1 of the Project are

scheduled for commissioning by Decem-
ber 1976. The following are the sche-
dules for completion of the generating
units under Phase 11:

ird generating units

of 135 MW at Nag-

jhari Power House . September, 1977
qth.. .. .+ . .Junc, 1978
Sth,, w e s Much, 1979
6th,, ,. . . ..Dccember, 1979
Ist Unit of S0 MW .

a1 Supa Dam Power
House

nd .,

March, 1979
v - . September, 1979
SHRI C. K. JAFFER SHARIEF:
May 1 know whether there arc any
conditions for financing this Kalindi
project and if so, the conditions and
the reasons therefor ?

SHRI B. N. KUREEL: Actuaily,
Central assistance is being given for
State Plans as a whole, and not for a
particular scheme or particular head-
work. But this particular scheme will
get finance, and this will be completed
as follows ; two units of this project
will be completed in 1976, and the
others will be completed in 1977, 197y
clc.

SHRI C. K. JAFFER SHARIEF:
The hon. Minister has not replied to
my question. May I know whether
there arc any conditions for financing
this Kalindi project, and if so, the con-
ditions and the reasons thercfor?

SHRI B. N. KUREEL:* T have al-
ready said that there is no Centrally
sponsored  scheme. This is 0 State
scheme, and the finance from the Cen-
tre goes for the whole plan and not for
a particular scheme.

SHRI K. LAKKAPPA: The Kalindi
project s one of the major projects in
the Mysore State, which, acording 1o
expectations, would generate a  large
quantity of power, which would be
somethmg go_odf at this iu:ﬁture when
our country is facing actu, a r
famine. The Government OF hima
have been asking for a long time for
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special assistance as also technical assis-
tance from the Power Commission for
this scheme as a Centrally spomsored
scheme. But there has been inordinaie
delay in providing such technical assis-
tance as also financial assistance to this
major project, which has resulled in
inordinate delay in the conmstruction of
this project, and this has resulled in
power shortage not only in  Mysore
State but also elsewhere in the country.
S0, whay steps are Government taking
to accelerate the process of construct-
ing this project st once by giving all
financial and technical assistance neces-
sury for the purpose?

SHR1 B. N. KUREEL: Technical
assistance has been given by the Cun-
fre.

SHRI K. LAKKAPPA: 1 asked why
the inordinate delay.

SHRI B. N, KUREEL: There is no
question of delay. Technical assistancy
has been given for the preparation and
formulation of the project and the
CWPC experts have been assisting in
this project whenever their assistance
was sought. The Geological Depart-
ment was also consulted and they have
also assisted,

The power position in Mysore is not
very bad; it is more comfortable. The
installed capacity is 966 MW at pre-
sent while their demand is only 720
MW. They have been supplying to
neighbouring States which were in trou-
ble in recent months. So the position
of power is not bad in Mysore and the
question of delay in providing technical
assistance does not  arise.

SHRI K. LAKKAPPA: I asked about
financial assistance. This major pro-
ject has been delayed by the Central
Government.  There was also inordi-
nate delay in technical clearance by the
CWPC. These are the reasons. s it a
fact that these reasons are responsible
for the deluy in the comstruction of the
project 7

MR. SPEAKER: Leave it to me to
ask,

_SHRI K. LAKKAPPA: Alsp finan.
cial assistance.

MR. SPEAKER: Are there some
springs under your seat?
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oY gwn wr wwAly T2 & gAY
dsd v fag o@ wza qf gE
gl

SHRI B, N. KUREEL: The cost of
the project is Rs. 150 crores. In the
FFifth Plan, nearly Rs. 87 crores will be
spent,  So the project is not held up
for want of finance.

MR. SPEAKER: He asked about in-
ordinate delay in the provision of tech-
nical advice.

SHRI B. N. KUREEL: Whenever
sought, technical advice has been given.
Il'ufJ CWPC is there 1o assist in this re-
gard.

SHRI K. LAKKAPPA : In which
year was it given ?

SHRI B. N. KUREEL: How can the
Centre not give assistance 7

SHRI S, B. PATIL: What is the
quantum of financial assistance alreadv
given to the Kalindi project in the form
of loan and grant ?

MR. SPEAKER: The question is ab-
out lechnical assistance.  But the Mi-
nister is also replying about financial

assistance.

SHRI B. N. KUREEL: It was asked.
The breakup is as follows: Continuing
schemes Rs. 15.90 crores, New schemes
Rs. 6 crores, Transmission and distri-
bution Rs. 49.B0 crores, Rural electri-
fication Rs. 15.50 crores and Investiga-
tions Rs, 30 lakhs.

SHRI B. V. NAIK: The other day
Dr. K. L. Rao told us thay they had
undertaken to construct this project on
the basis of sharing 50:50 of the power
that is gencrated, centrally. [f the Cen-
tre undertakes the execution and con-
struction of this project, may I know
whether the financial assistance will be
dealt with as outside the Plan cciling ?

SHRI B. N. KUREEL: On the ques-
tion of sharing the power which will be
generated in the project, the Minister
of Irrigation and Power said at that
time that some power, at lcast 50 per
cent, wil go to the Central grid. The
question was raiscd at that time, and
be replied so. About financing, I have
already said that this is the position.
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Request by Cotton Mills Federation for
Importing Sophisticated Machinery

+
#3182, SHRI SARJOO PANDEY:
SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of FOREIGN

TRADE be pleased to state:

ta) whether the Cottan Mills Fede-
ration had requesied Government 1o
allow the cotton mills 10 impory sophis-
ticuted machinery upto 5 per cent of
thl.:jlr export ecarnings during 1970-71 ;
an

(b} if so, the decision of Govem-

ment in the matier ?

THE MINISTER OF FOREIGN
TRADL (SHRI L. N, MISHRA): (a)
The Indian Cotton Mills  Federalion
made a proposal that the cotton textile
mills be allowed to impony sophistica-
ted machinery upto 15% of their ex-
port for modernisation of their units.

(b) The proposal has not been ac-
cepted,

st oae o F AT TArg
f& 4@ awer Al W feah 7R &
sxerer fred  am fadft g
g gf 7 w0 @1 wa W Avewd
wft wiwmm ow & AT 0 Tar Tiw
faglm & 5o fe § a¢ fem wiw
¥ owd frar vag?

oft gme wAo fwm: W7 &% fgwy
W T AR § g gl 175 @
200 FT Te ¥ A9 H g1 ATAT
mufror & @4 & &1 A9 g
# A @mm fa s TeAe oA Tver
gz % s m T (AT widww
&% oft 1 WEWH TIZ| A9 AM0
wif:d 1+ gy am fadfi Tar aga
wfus =T 2

MR. SPEAKER: Shri Sukhdeo Pra-

sad Verma—absent. Yes, Shri Baner-
jee.
SHRI S M. BANERJEE: I am

happy to hear the reply of the hon.
Minister thai permission has not been
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simlothemi.]lowmwim rn o~
histicated machinery. I would like to
ﬁnow whether he is aware that the mil-
lowners® associations at various places
are retrenching in the name of moder-
nisation, with a view to eliminating hu-
man labour or reducing human labour
and, it so, what steps have been taken
by the Governmen to sce that moder=
pisation is not done at the cost of the
{abour torce ?

SHRI L. N. MISHRA: That ques-
tion refers to the Labour Ministry, Mr.
Banerjee knows that, [ oo was asso-
ciated with the Labour Ministry; =
decision was taken that there will be
no rationalisation without tears ; .
haps that meant no retrenchment: that
there will be no retrenchment with mo-
dernisation.  That is perhaps the deci-
sion of the Lubour Ministry, and Mr.
Banerjee knows it.

SHRI DHAMANKAR: May 1 know
from the hon. Minister whether il is a
fact that it is reported in the press that
Government is forcing imported machi-
nery by the STC which is junk, and is
rotien machinery, purchased at a fa-
bulous price, and whether the Govern-
ment is trying to force this on the cot-
ton mills 7

MR. SPEAKER: The question is
aboup importing some machinery.

SHRI DHAMANKAR: Rotten goods
are amporied.  (Inferruption)

SHRI L. N. MISHRA: There is some
confusion. 1 have scen that press re-
port, and naturally 1 have to sce, be-
cause it concerns my Ministry. Thaat is
about some sizing and clipping machi-
nery. Perhaps 12 machines were im-
ported four iwnr: back by the STC and
they are still unsold. Tgle STC is try-
ing to sell them. (Interruption).
the public exchequer makes money out
of il, what is wrong about it 7

ot g WA weww - A1 Iw A
tA ATA TTI TAW T A%e A
§ WAt mATEm A s oA g E e
TEA T VI SUA & AT ¥ Fear-
i fen g ? Fa wdl wdm Al
fo sore S w9% T A @ 1S

AL Aw ¥ n¥A F 0§ ama sal
g am =¢ ™ T3 T sgr4 e
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fr @i w15 wfw agt smadr faa &
|At F Zdi w1 F19 feT Arg 7 wwer
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Egypt's Offer to Tranship Goods
Across Suez Canal

*383. SHRI SHRIKISHAN MODI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Central Govern-
ment’s attenlion has been drawn to the
Press report appearing in the Hindus-
fan Times dated the 12th July, 1972
under the caption “Egypt offer to tran-
ship goods across Suez”; and

(b) if so, whether India will be
among the major beneficiaries of the
new route 7

THE MINISTER OF FOREIGN
‘{RM‘);? (SHRI L. N. MISHRA): (a)
es, Sir.

~(b) The Scheme is under examina-
tion,

i sfifewy wnlt : w1 A wgRw
Tg ATAFRILY 3 77 5T T fE arraT
fa o @i smar arar & g A frw
1 9F TRAT B TR F Argrarava’
& T m™ ¥ fraT awg agr wgr
T Fr AW g 7

stgRe Qo faw: q oz & fx
IMT TN ATE A AT TAT B aia ag
g oAy AT iz Aas fzy aw ang Ty
T g ST 34 ¥ qarfaw 123
15 98¢ as froar a§ar & gw
GeHEN 7 &fﬁﬂﬁlﬂ‘gwwﬁq
g a gw wg A wfzr e gmar
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Memorandum from Indian Tobacco
Association, Guntur regarding Proposal
for Tobacco Board

*384. SHRI P. NARASIMHA RED-
DY : Will the Minister of FOREIGN
TRADE be pleased to state:

{a) whether the Indian Tobacco As-
sociation, Guntur has submitted a me-
morandum to Government in regard to
the proposed Tobacco Board ;

(b) if &0, the contents thereof ; und

(c) the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Yes, Sir. The Memorandum cals for
proposed Tobacco Board to cover all
aspects of Tobacco industry from pro-
duclion to markeling,

(c¢) For the present, it has been de-
cided 10 set up Tobacco Marketing
Board for Flue Cured Virginia Tobacco,

SHRI P. NARASIMHA REDDY: In
view of widespread and genuine appre-
hensions that what is set up is a nomi-
nal, truncated board will IEn Govern-
ment reconsider this decision and make
this Board to cover all aspects of tobacco
cultivation, production, et¢. as in the
Cnsc} of coffec and tea? If not, why
not ?

SHRI A. C. GEORGE: In the memo-
randum they have suggested thap right
from production 1o marketing all aspects
of the tobacco industry must come un-
der the purview of the Tobacco Board.
We had consultations with the Agricul-
ture and other Ministries who were of
the view that the ICAR and the direc-
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torate of tobacco development Madras
are looking after research and develop-
ment aspects of it. 1f tha is taken m
the purview of the tobacco board it will
only be duplication. We consulted the
Andhra Pradesh Government and they
were also vitally concerned, above all,
with the marketing aspect of it.  Andhra
Pradesh Governmeny also expressed the
view that the other two  organisations
took care of research.

SHRI P. NARASIMHA REDDY:
The answer given by the hon. Minister
suggested only duplication of the work.
He wants a murketing board separately
and a scparate organisation for research
and other aspects of tobacco cultivation,
It amounts to duplication and not unifi-
cation. It would result, not in what we
want to be done. Therefore, may I re-
quest the Minister to reconsider their
stand in the matter and give an oppor-
tunity for the tobacco growers represen-
tative organisations to express their
views in the matier before this board is
sel up so that the final set up may be in
accordance with our objective.

SHRI A. C. GEORGE: On the 4th
June this year we held discussions with
all the people who were interested in
this vital matter and as I explained in
the beginning it was found thag as a new
venture we might launch the tobacco
markeling board. The main problem is
onc of the marketing. This year and
last vear we had surplus of production
and naturally there was glut in the mar-
kel. To solve that, to begin with we are
having this board. [If the hon. Member
persists in his point of view we shall
look into other aspects also.

SHRI H. M. PATEL: The point real-
Iy is this. You had surpluses and shor-
tages because there was no proper plan-
ning at the growing stage and therefore
it is important that the work should be
co-ordinated. Even if there is no ques-
tion of duplication, rescarch and the
growing orgamisations could be placed
under a comprehensive board. The
question is : although you have consul-
ted evervbody, what is your thinking on
this subject 7 Is i, or is it not correct
thay those excesses  occurred  bhecanse
there wus no proper  planning of  the
crop and the difficulty in  marketing
arose 7

SHRI A. C. GEORGE: Production of
such agriciltural commodities are de-
pendent on vagaries of weather, This
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year we had 30 per cent additional pro-
duction of flue cured virginia tobacco,
which is an important item of export.
Our annual production of this item is 1
lukh tomnes and more than 50 per cent
of it is exported. We cannot say that
the glut in the market is due 1o lack of

planning. There are vagaries of wea-
ther involved.
SHRI P. VENKATASUBBAIAH:

May I know whether it is a fact that a
large number of producers are also in-
volved in the constitution of this To-
bacco Board and their view is that the
production aspect of it also must be
brought within the purview of the board?
If it is only confined to marketing, the
producers are left at the tender mercy of
merchants and other buying agents. So,
will he arrange a meeting with pro-
ducers’ representatives and MI.As and
MPy of that area and see that the acti-
vities of the board are expanded to cover
the production aspect also ?

SHRI A. C. GEORGE: 1 agree that
more than 50,000 farmers are cngaged
in production of tobacco and a 1
number of workers are also involved. It
is precisely with a view to save the pro-
ducers and the people who work on the
field that we thought of this board, so
that cxploitation by middlemen can be
avoided.

SHRI D. D. DESAI : Gujarat pro-
duces one-third of India's tobacco which
is principally used for bidis. 1 find that
the board as constituted at present does
not cover the bidi tobacco. Would he
confirm that the board he is establishi
would cover all kinds of tobacco an
also take into consideration the claims
of Guijarat for locating the board ?

SHRI A. C. GEORGE: 1 cannot
agree with the statistics of the 4on.
member that one-third of tobacco pro-
duction in the country comes from Gu-
jarat.  All the same, | do concede that
there is tobacco production in Guijarat.
The present board that is envisaged is
for flue cured virginia tobacco. Al a
later stage, we can think of other varie-
tes,

SHRI C. M. STEPHEN: In the mat-
ter of the constitution of the board . ..

MR. SPEAKER: This is the proper
pitch of your voice. Don't go beyond
this.



11 Oral Auswirs

SHRI C. M. STEPHEN: May I take
it that one of the guidelines in the con-
stitution of this board is that all areas
where tobacco is cultivated will be re-

resented on the board and if so, would
e explain why in spite of the fact that
there is tobacco cultivation in Kerala,
Kerala is not represented on the board ?

SHRI A. C. GEORGE: The answer 1
have given about Gujarat will have to
be extended to Kerala also. We are set-
ting up this board for flue cured virgi-
nia, which is an important export item.
1 do concede there is some tobacco cul-
tivation in Kerala and the suggestion of
the hon. member will be taken into con-
sideration.

Rallway Lines serving Rajasthan

*385. DR. H. P. SHARMA: Will the
Minister of RAILWAYS be pleased to
state the average area and poiulation
catered by 100-kilometers of Railway
lines in Rajasthan and how these figures
compare with the all India figures ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): 5327 Sq. Kms. of
area and a population of 912 thousands
are catered for by 100 kilometres of rail-
way lines on an average for all Indian
Railways.

The information about route kilome-
tres of railway lines is not compiled
State-wise but only Railway Zone-wise.
Hence such figures for Rajusthan or any
other State are not available.

DR. H. P. SHARMA: It isa well-
accepted statement of fact that without
the provision of infra-structure the back-
ward regions cannot hope to catch up
with the rest of the country. In view of
this. will the government come out with
a time-bound programme so that the
backward regions can hope to catch up
with the rest of the country ?

SHRI T. A. PAI: The role of the rail-
wavs in huilding up the mfra-structure
is granted. Therefore. even in  Raijas-
than o new metre-gauge rail link project
has been token up from Dabla to Sin-
ghana 33 kms. estimated to cost Rs. 2.79
crores) mainly fallmg in Rajasthan.
Ahout ten per cent progress was achiev-
ed by July 1972, The target date for
completion of this line is December
1973, Another is the conversion of the
1066 km. Delhi-Ahmedabad link into
broad-gauge, including certain branch
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lincs. A major portion of this conver-
sion, namely, 778 km. falls in Rajasthan.
The survey is expected to be completed
by December 1972. Further considera-
tion to this conversion scheme will be
given after the survey report is received
and examined from all angles. So, sche-
mes for cvery backward area will be
taken into consideration.

DR. H. P. SHARMA: I want the Mi-
nister to cut out the pleasant generalities
which the government generally give in
reply to such question. T asked a speci-
fic question  about a time-bound  pro-
gramme and yet the Minister in his re-
ply went into the same zeneralitics. Be-
fore [ ask my question, I would like to
give onc instance. There is a linc from
Churu to Sikur, a distance of 60 miles,
for which both the freighy and passenger
fare is one and a half times the all
India rates. These rates were fixed at
the time of the British Government. The
present government is  still  continuing
the same anomalies for the last 25 years,
the anomalies which were handed over
by the British Government.

MR. SPEAKER: This has nothing 1o
do with the original question.

DR. H. P. SHARMA: Will the gov-
ernment remove these anomalies and
will they come out with a time-bound
programme ?

SHRI T. A. PAI: I think the question
is about the removul of anomalies in
freights and fares in cerfain sections of
railways in Rajasthan. 1 am afraid, 1
do not have the information. Anyway,
the main question related to the removal
of backwardness by development of the
railways through a time-bound pro-
gramme. This backwardness is not a
stalic concept ; it is a dynamic concept
and T do not think the railways alone
can tackle this. It is difficult to answer
this question.

SHRI N. K. P. SALVE: This question
is of quite some importance to those
of us who come from hackward States,
When the Railway Minister mus; be
having with him the average area of
every State. the total population of every
State and the total kilometres of railway
fines in every State, what is preventing
him from arriving at this figure? In
that case, we will know the imbalances
so far as railwavs are concerned.
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SHRI T. A. PAI: My predecessors
have rightly taken the decision that com-
parison between State and State should
not be made by getting this information,
1 think the backwardness or forward-
ness of a particular State cannot be de-
cided only in terms of railway mileage.
Of course, the addition in railway mile-
age will have 1o be considered wherever
necessary.

SHRI N. K. P. SALVE: Then the
answer should have been that the infor-
mation cannot be divulged in the public
interest, not that it is not available.

Number of villages without Electricity

*I86. SHRI RANABAHADUR
SINGH: Will the Minister of IRRIGA-
TION AND POWER be pleased to
slate:

(a) the number of vwillages in the
country which have a population of over
2,(;00 and are still without electricily ;
an

(b) the State-wise break-up of the
total number 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
and (b). A statement is laid on the Ta-
ble of the House,

Statement

Outl of 30,762 villages with a popu-
lation of over 2,000 in the country,
20,596 villages were electrified as on

31-3-71. The break-up of un-clectrified
villages State-wise is given below :
Andhra Pradesh 1,312
ssam 279
Ritar 2,424
Gujarat 301
Haryana 62
Himachal Pradesh 158
Jammu & Kashmir BR
Kerala, 138
Madhya Pradesh 153
Maharashtra 560
Manipur 5
Mysore 482
Nagaland 4
Orissa 241
Punjab 190
Rajasthan 632
Tamil Nudu 477
Tripura 21
Uttar Pradesh 771
West Bengal 1,636
Union Territories s
Total: 10,166
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SHRI RANABAHADUR SINGH: In
view of the statement that has been pro-
vided to us, may I know the main fac-
tors that arc responsible for this wide
variation in the number of villages in
different States which remain electrified,
looking to the policy of the government
1o clectrify cvery village with a popu-
Jation of 2,500 in the Fourth Plan ?

SHRI B. N. KUREEL : Since clectri-
fication is done by the States, those
States which have spent more money, are
advanced in the matter of clectrification
while others are lugging behind.  Those
States which arc below the average are
Assam. Bihar, Jammu and Kashmir,
Madhva Pradesh, Nagaland, Meghalaya,
Munipur, Orissu, Rajasthan, Tripura,
UP and West Bengal. The average for
the whole country is 21.7 whereas these
States have a lower figure.

SHRI RANABAHADUR SINGH:
It is common knowledge that most of the
State Electricity Boards are suffering
from want of funds. May I know what
the government propose o do to save
these Electricity Boards from shortage
of funds?

SHRI B. N, KUREEL: Keeping this
difficulty in view, the Rural Electrifica-
tion corporation hus heen constituted at
the Centre. It has already sanclioned
schemes costing about Rs. 159 crores
for rural schemes, including the back-
ward regions.

SHRI NAWAL. KISHORE SINHA:
Woe are given to understand that the tar-
get of the Filth Plan for electrification
of viHages is 1,31,000 and they propose
to add 42 million kw of Electricity dur-
ing the sume period. Has the work start-
ed on all those power projects  which
will produce additional energy for the
Fifth Plan period ?

SHRI B. N. KUREEL: During the
Filth Plan 1,31,315 villages will be elec-
trified and 25 lakhs pum s installed.
By this time 1,23,389 villages our of
5,66,878 have been clectrified.  The per-
centage is 21.7. .

SHRI NAWAL KISHORE SINHA:
May I know whether the work has start-
ed on those power projects which will
produce additional 42 million kw during
the Fifth Plan 7

SHRI B. N. KUREEL: Some of the
schemes are continuing schemes. Some
new schemes will also be taken up.
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SHRI JAGANNATH RAO: In view
of the fact thut there is disparity among
the backward States in the matter of
rural electrification, may 1 know from
the Governmeny whether the backward
States are given proper amounts by the
Rural Eectricity Corporation to electrify
villages ?  In Orissa, 240 villages have
been clectrified. 1 do not think that the
State Electricity Board is not willing to
take the loan. Will the Government
direct the Rural Electricity Corporation
to advance such  State  Governments
which are backward the amount requir-
ed by them.

SHRI B. N. KUREEL: The Rural
Electrification Corporation, when  they
sanction the schemes, keep in mind these
points—hbackward regions. Regarding
Orissa, they are lagging behind, no
doubt. in clectnfication work. Recently
I went to Balasore district and we found
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that, on the schemes which were sanc-
tioned long ago, six or nine months ago,
the work has not been started so far,
This is the position. What can we do?
We can only sanction the money and
schemes.

SHRI KARTIK ORAON: There is
too much of disparity in rural clectrifi-
cation between State and State. Rural
clectrification, as it stands todaly, is:
100% in Haryana, 45% in Punjab,
30% in Madras and 9% in Bihar. Bihar
has the lowest figure. 1 would like to
know from the Government what con-
crete measures they are going to take
to bring about uniform development of
rural clectrification in the country.

MR, SPEAKER: What punishment
for those who have gone ahead !

SHRI B. N. KUREEL: 1 have al-
ready said that these electrification
works are done by the States. In the
coming Filth Plan, we are very much
accelerating the electrification work. 1
think, these variations and disparties will
be removed in the Fifth Plan because
in the Fifth Plan we are going to have
double the energy what we are having
today.

SHRI B. S. BHAURA: You might
have read in the papers that Harvana
is 100 per cent electrified. But here you
have given 62 villages as unelectrified.
From where have these come 7

MR. SPEAKER: The villages came
into existence after that,

SHRI B. N. KUREEL: Actually what
he says about Haryana that 100% vwil-
lages are electrified is not 100% correct.
If in a village there is a pumpse; they
have taken that village as electrified ; if
therc is a line (Interruption) that wvil-
lage is taken as elcctrified. There are
villages in Haryana which are not avail-
ing of electricity,

SOME HON. MEMBERS rose—

MR. SPEAKER: I think, you can
have another discussion, There are so
many. How many more can I accom-
modate 7 We have to proceed with the
other questions, Every question is made
a subject of debate. In the other legis-
latures I find that 35 or 40 or 45 ques-
tions are covered @ the member interest-
ed asks his question and then there are
one or two more. But here every ques-
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not afford to ignore. e great Mau-
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SHRI SOMNATH CHATTERJEE:
Muy 1 know since the installation of the
new Ministry in West Bengal how many
villages have been electinfied in that
State and out of those villages in how
mauny villuges power has been taken by
private consumers or it is also like the
Huryana modei ?

SHRI B. N. KUREEL : In West Ben-
gal. upto 31st May, 1972, the number
of villages which bave been electrified
is 3708 and the percentage is 9.6

SHRI SOMNATH CHATTERIJEE:
Since which date ? 1 usked—since the
installation of the new Ministry,

SHR1 VIRBHADRA SINGH: Since
the villages in the hills are very small
and there are hardly any villages which
have a population of 2000, I wanp to
know what are the norms laid down for
rural clectrification in the hill areas and
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how many villages have been electrified
according to the norms laid down by
you ?

SHRI B. N. KUREEL: The popula-
tion basis has nothing to do with rural
clectrification  work.  Actually, the
grouping has been done as villages hav-
ing below 500 and above 500 popula-
tion. 2000 has no basis at all. But, for
backward arcas—these hill arens also
come into that—a special provision is
made in sanclioning rural electrification
schemes and also in regard to the in-
terest and the return tauken and the
period of loan in longer. These conces-
sions are there,

SOME HON. MEMBERS rose—

MR. SPEAKER: You can judge for
yourselves, There are other members
also on the question list. 1 am sorry I
have to pass on to the next question.
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SHRI D. BASUMATARI: 1 am
glad the scheduled caste villages  are
covered by this scheme. May I know
whether the same scheme is there for
the tribals also?



19 Oral Answers

SHRI B. N. KUREEL : Tribals are
also included but there is one difference
so far as tribal villages are concerned,
or places habitated by the tribals. There
are not these mohallas as Harijans have
EoL.

SHRI D. BASUMATARI : Will it be
a policy that the places of concentration
of tribals population should be depriv-
ed of power?

SHRI B, N, KUREEL: As [ said,
these places of tribals are covered by
the scheme.

SHRI A, K. M. ISHAQUE: The
Minister has said thay they can sanction
the money and cannot  do  anything
more.  In that context may | ask him
one thing?  What steps have the Cen-
tral Government taken so far to im-
press upon State Gowernments the im-
portance of elecirification of the villa-
ges?  And, number two, there is a
heaven-and-hell difference between va-
rious States in the matter of electrifica-
tion. What efforts are being made to
diminish or minimisc this differcnce?

SHRI B. N. KURELEL: Regarding
the first part of the question, we have
becn walching this.  West Bengal has
been lagging behind and we have ask-
ed them to submit schemes and we told
that whatever schemes they submit will
be sanctioned and we have semt  our
oflicer there 1o assist in formulating the
schemes.  Regarding the second  part,
as 1 said, we are increasing the gencrat-
ing capacity in the fifth plan and we
are going to double it.  So, naturally,
this difference will be minimised.

Kala Irrigation Project im Orissa

*187. SHRI HARI KISHORE
SINGH : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state ;

(a) whether Kala irrigation project in
Orissa is proposed to be included in the
Fourth Five Year Plan;

(b} the expenditure likely to be incur-
red thereon;

(c) when the project is likely to be
completed; and

(d) the benefits to accrue therefrom?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI B. N. KU-
REEL): (a) to (d). The Kala Irrigation
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Project proposed by the Government of
Oriiu has been .y by the Plan-
ning Commission on 25-T-1972 for in-
clusion in the developmental plans of
Qrissa. The project is estimated to cost
Rs. 196.76 lakhs and provide annual
irrigation of 5587 ha.

The State Government have indicat-
ed that it is proposed to complete the
project by the end of the Fifth Plan.

Detained wagons being used as godowns
by paying demurrage charges

+388. SHR1 D. P. JADEJA: Will
the Minister of RAILWAYS be pleas-
ed to state :

{a) whether certain Companies are
detaining wagons for using them as
godowns by paving demurrage to the
Railways ;

(b) whether Government are consi-
dering any proposal to take some ac-
tion against such Companics; and

(¢) if so, the nature of action propus-
ed?

THE MINISTER OF RAILWAYS
(SHRI I. A. PAD: (2) There is fre-
quent and  widespread incidence  of
wigons not heing unloaded by consig-
nees within the “free time”  allowed
and hecoming subject to demurrage.

(b) and (c). The maximum demurrage
rate is 30 paise per hour per tonne of
the carrying capacity of i wagon. Rail-
way Administrations have been em-

ered to levy demurrage at the
maximum rale whencver necessary. Al
this stage, a 4-wheeled Broad Gauge
wagon carns a demurrage of Rs. 158.40
per day, which constilutes a strong de-
terent to the detention of wagons. Of
course, since this can be passed on to
the consumer it ceases to act as a de-
terrant.  Furthermore, Railways have
the option to unload wagons depart-
mentally and debit_unloading charges
to the consignee. This option is also
exercised wherever possible.

SHRI D. P JADEJA : May I know
what types of goods are normally not
unloaded early and whether most ."f
those goods are from the larger indus-
tries and big business houses
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SHRI T. A. PAI: 1 do not think it
is possible to generalise. 1 know even
by monopolising of wagons it is possi-
ble to manipulate prices also. It is
indulged in at some sectors at different
times.

SHRI D. P. JADEJA : What are the
tvpes of poods?

SHRI T. A. PAIL: All types of goods
including coal.

SHRI D P. JADEJA : May I know
whether these  railway  godowns  on
wheels percentagewise  are more  in
broad gauge or on metre gauge?

SHRI T. A. PAl: Necessarily in
broad gauge, because we have a larger
extent of broud gauge in this country.

SHRI MADHURYYA HALDAR:
Every year, some unscrupulous business-
men of Calcutta, in order to get high
profits do not clear their consignments,
especially clothes and other  essential
articles during the puja festival in West
Bengal which is a national festival in
Hengal.  Everybody knows it.  They do
this in order to ger high profits at
the cost of the poor people there.  So,
I want to know what severc steps Gov-
ernment are going to lake against those
unscrupulous businessmen. . .

MR. SPEAKER: Let him ask a
straight question and not make a
speech.

SHR1 MADHURYYA HALDAR:

They delay the clearing of the wagons,
and also if there is no spare in the
Shalimar godown, what will the Govt.
do?

SHRI T. A. PAI: We are aware of
such manigﬁlntiom being done even in
Calcutla, e arc examining as 1o what
sleps are necessary, including even  an
amendment of the law, in order 1o see
that the wagons get unloaded and
are not used as storage space by private
trude, because from the point  of
view of the railways, we have to maxi-
mise the use of the wagons available.

SHRI MADHURYYA HALDAR: If
there is no space in Shalimar godowns,
what will the Government do? that was
my question.

SHRI T. A. PAI: We are not respon-
sible for providing godown space for
every wagon that comes. . .

SHRI MADHURYYA HALDAR:
How can the Railways unload the wa-
gons then?
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SHRI R. S. PANDEY : With regard
to the question of supply of wagons,
there is one bottle-neck as between car-
riers and bailees. When a loaded wa-
gon reaches the destination for unload-
ing, the traders are permitied 30 days.
May | know whether 30 days are going
to be permitted because they increase
the prices and they use the ruilway wa-
gons as  godown?  Will  Government
think of reducing the number of days?

SHRI T. A. PAl: Yes, S, That
proposal iy under consideration.  We
have found that  levying  demurrage
alone is not going o cost anvthing at
all to them, because 'this demurrage
can be passed on to the consumer and
the consumer is made to pav  for it
S0, 1 would like to examine a deter-
rent which would compel them to un-
load these  wagons. At present,  as
bailees, we arc  expected 1o heep  the
goods for 30 days. | have been sug-
gesting that we reduce it to four days
and il necessary we should enact a luw
which would enable the railways to do
it. I think it _requires an amendment
of the Indian Railways Act.

New River Valley Projects

+
*389. SHRI C. M. STEPHEN :
SHRI VAYALAR RAVI:

Will the Minister of IRRIGATION
AND POWER be pleased to stale :

(a) whether the Kerala Government
have proposed any nmew River Valley
Projects under Centrally sponsored ca-
tegory for sanction by the Ministry;

(b} if so, the salient features of the
proposal;

ic) the stage at which the proposal
stands now?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRIT B N.
KUREEL): fa) to (c). A statement is
laid on the Table of the House.

Statemens

{a) to (c). Irrigation is a State subject.
There is no Centrally sponsored sche-
me of irngation and irngation projects
are planned, investigated and construct-
cd by the State Governments as a part
of their developmental plans. Central
assistance to State Plans is provided in
the form of block loans and grants for
the State Plans as a whole and is not
related to any individual head of deve-
lopment or project.
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The Government of Kerala have pro-

the following new irrigation pro-

jects for inclusion in their Developmen-
tal Plans :—

Mame of Project  Estimated  Benefit in

cost Rs. lakh
lakhs acres
Major.—
Edamalayar 2736.81 2.88
Banasurasagar 1137.10 0.59
Tirunclli 650 0.22
Kerala  Bhawani
(Tail race uti-
lisation) . B 805.00 0.80
Medium:—
Karapuzha Irri-
gation . . 189.00 0.23
Attappady  1rri-
gation Projeot . 476.00 0.153
Noolapuzha 290.00 0.21
Manjat . 318.00 0.12
Thendar . 299.00 0.15
7100.91
Kerala Bhawani  scheme is  under

examination in the Central Water and
Power Commission. Replies to the com-
ments of the Central Water and Power
Commission on the other projecis are
awaited from the Stale Governments.

SHRI C. M, STEPHEN : From the
statement laid on the Table of the
House 1 find that the irrigation plans
are planned, investigated and construct-
ed by the State Governments us a part
of their developmental plans. Am 1
to understand from this that with res-
pect lo any irrigation project, they can
themselves start it and no reference to
the Centre is necessary, that is, the
State can plan it, investigate it and take
it over and Central assistance would
automatically follow?

SHRI B. N. KUREEL: That is not
the position. The position is that
whenever the State Governments pre-
pare and formulate schemes, they send
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it to the Central Government for tech-
nical clearance and planning clearance
and then only they can take action.
As regards the Keraly Government,
they have many irrigation projects in
hand, and | am sure that they will have
to spill over to the Fifth Plan. There
are about Rs. 70 crores worth of works.
The State  Government have spon-
sored only one scheme, namely the
Edamalayar project in the Periyar basin.
They ure hurriedly sending several pro-
jects  without a proper investigation.

SHRI . M. STEPHEN: Am | to
take it thut with respect to the other
schemes which, according to the state-
ment laid on the Table are under con-
sideration by the CWPC and the Cen-
trul Government, except the Edamala-
yar project, the Central Government
have already prejudged the issue
against the proposals and have decided
that they are defective and need nor be
gone into or do | take it that the Cen-
tral Government are Keeping an open
mind on these in view of the polenlia-
lity of these schemes and these sche-
mes are likely to be taken up for in-
clusion in the Plan?

SHRI B. N. KUREEL : 1 have stated
that they have given a priority to Eda-
malayar projeet and for the others n-
vestigations are going on. The defects
have been intimated to them. They
will send them back after correcting
those defects.

SHRI VAYALAR RAVI: Have
Government discussed with the World
Bank financial assistance to the Kerala
projects. and have thcy considered a
proposal to include the Vamanapuram
project in the Plan with such assistance?

SHRI B N. KUREEL: As 1 have
already stated in reply to a  previous
question, these projects are under the
State  Government. They send the
schemes here for technical and financial
clearance and then take action on their
own. We have onlv to assist them
when thev get into a bad position.  Fi-
nancial assistnnce, as 1 have stated al-
ready, is for the State Plan as a whole
and not for particular schemes.

As for the second part of the ques-
tion, T have no information.
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SHORT NOTICE QUESTION
Starvation Deaths in Orisea

SNQ. 5. SHRI SURENDRA MO-
HANTY . Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the atlention of Gowvern-
ment has heen drawn to the starvation
deaths occurring 1n the Erasama Block
of Cuttack District, Telkoi, in Keonjhar
District, Bahalada and Panchpidh  in
Muyurbhanj District _and Tureikclla in
Balungi District in Orissa during  the
first week of August, 1972;

(h) whether lack of purchasing capa-
cily due to unemployment and non-
availability of foodgrains in the fair
price shops arc causing these starvation
deaths; and

(c) if so, the steps Government pro-
pose 1o takee to avert the crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P,
SHINDE): (a0 Yes, Sir. The matter
was referred o the State Gowvernment
who have reported that there has been
no starvation death in the State during
the first week of August, 1972.

(b) and (c). Do not arise.
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SHRI SURENDRA MOHANTY :
Sir, before 1 put my supplementaries,
may | crave your indulgence to raise a
point of order?

The Minister’s reply is violative of
the Constitution. Sir, the strain of the
Minister’s reply is, relying on the Gov-
ernment of Orissa, certain versions of
the Government of  Orissa, the  hon.
Minister has disowned the entire ques-
uen.

May | invite sour Kind atiention to
entry 30 and entry 33 in the Concur-
rent List of Seventh Schedule to  the
Constitution?  Entry 30 says  “Vital
stitisties. including registration of births
and deaths.” Thercfore, death 15 a
matter in which the Central Govern-
ment cannot take the plea of the dis-
avowal of the State Government, with-
out making its own mdtpcmln.nt cn-
quirics.  Then, entry 33 says, "Trade
and commeree in, and the production,
supply and distribution of foodstuffs™
ete.  Therefore, on both these counts,
the hon. Minister’s reply is very vio-
lently violative of the Indian Constitu-
tion. So, the hon. Minister should give
his own answer without relying on the
evasive answers of the Stale Govemn-
ment. After you dispose of this point
of order, I will put my supplementaries.

MR. SPEAKER : Thuy is all?

SHR1 SURENDRA MOHANTY :
After you dispose of this point of order,
I shall put my supplementarics.

SHRI P. K. DEO: He wants the
point of order to be disposed of first.

SHR1 SURENDRA MOHANTY :
Yes. I maintain that the Minister's re-
lies ure violative of entrics 30  and
1 in the Concurrent List of the Seventh
Schedule to the Constitution,

MR. SPEAKER: How can it be a
point of order? The Minister has got
the reply. »

SHR1 SURENDRA MOHANTY :
I will explain it.

MR. SPEAKFiR: Do not raise cons-
titutional issues like that.

SHRI SURENDRA MOHANTY :
he has to give his own version. He
has given an cvasive answer. (Inter-
ruption).
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MR. SPEAKER: No pleass. Do
not do like that.

SHRI PILOO MODY : That becomes
a matter of privilege.

MR. SPEAKER: Kindly ask your
question, Mr. Mohanty.
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SHRI SURENDRA MOHANTY :
May I humbly submit that the Concur-
rent List clearly says that the registra-
tion of births and deaths is a Central
subject, and production, supply and dis-
tribution of foodstuffs is also a Central
subject.  They are in the Concurrent
List, where the Central laws override
the States” powers. Therefore, the
Minister's reply merely relies on  the
Stute Government's evasive version.

MR. SPEAKER : What has he to do?
He will get the replies from some other
source?

SHRI SURENDRA MOHANTY :
They have their own source. (Inter-
ruption) The hon. Minister is laughing.
When people are dying like flies, the
hon. Minister is laughing. (Inferruption)

SHRI PILOO MODY: Shame,
shame. They have a  secret service
when they want to snoop on the State
Guvernments.

MR. SPEAKER: Mr. Piloo Mody,
1 cannot listen to him, since you are in-
tervening in between.,

SHRI SURENDRA MOHANTY -
May I put my supplementaries?

MR. SPEAKER : Yes; ask your sup-
plementaries.

SHRI SURENDRA MOHANTY :
It is about starvation deaths; but it is
a laughable matter to the hon. Minister.

ANNASAHEB P. SHINDE :
lo; not

SHRI
Your point of order was
your subject-matter,
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SRl SURENDRA MOHANTY :
Sir, 1 tuke strong exception to this, If
vou rule it out and if you say it laugh-
able. then 1 will abide by it, but the
Minister should not have the cheek to
call my point of order laughable. The
point of order cannot be laughable.

MADHU DANDAVATE:
being

PROF.
It can be ruled out instead of
laughed out.

SHRI P. K. DEO: The Minister
should withdruw the words, that the
point of order is laughable. He should
withdraw it. He cannot pass a ruling.
It is not the Minister’s duty to arro-
gate to himself the power of the Spea-
ker 1o say that a point of order is laugh-
able or not. It 1s most ridiculous and
irresponsible, He should withdraw
those words. . . (Inferruptions)

MR. SPEAKER : Ask your supple-
mentary, please.

SHR1 SURENDRA MOHANTY :
I wuy suving that though the starvation
deaths were a matter of Taughter 10 the
hon. Minister, may [ say that it is a
tragic finale to the scries of droughts
and cyclones coupled with administra-
tive inefliciency und bureaucratic cor-
ruption  and  callousness, while the
hon. Minister. . .

MR. SPEAKER : Ask the gquestion.

SHR! SURENDRA MOHANTY :
Has the attention of the Government
been drawn 1o the statement of the Re-
venue Minister of the Congress Party
on the floor of the Orissa Legislative
Assembly wherein he said on August
27 : “The Revenue Minister
Mr. Mohanty admitted in the Orissa
Assembly, . "

MR. SPEAKER : You ask a ques-

tion. Do not make a speech.
SHR1 SURENDRA MOHANTY:
1 am reading.

SHRI PILOO MODY : Read it.

MR. SPEAKER : Mr. Mody, do not
do like this; there is a limit.

SHRT PIT.OO MODY: May 1 be
permitied 1o exnlain, Sir? *

**i:xpunged as ordered by the Chair.
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MR, SPEAKER : No, please.

SHRI SURENDRA MOHANTY :
This is a very serious matter.

MR. SPEAKER : Unfortunately you
are standing behind him; 1 am not able
to listen to you. No running commen-
tary please.

SHRI SURENDRA MOHANTY :
Has their attention been drawn to the
statement made by the Revenue Minis-
ter on the floor of Orissa Assembly
that people were dying due to near-star-
vation conditions due to lack of water?
Here is a statement published under
streamer headline and also in the Srare-
man of 27 August. In view of that
statement, how does the hon. Minister
here say that the Orissu Government
had denied those starvation deaths?
What is the source of his information’
How does the hon. Minister reconcile
the two statcments?

SHRI ANNASAHEB P. SHINDE:
We tried to get information from the
State Government. They have enquir-
ed into these alleged cases and  the
State Government have given very posi-
tive information that there had been
no starvation deaths in Orissa. More-
over the Orissa Government is  doing
everything possible to provide relief to
the people in distress. About 2,000
test relief works are on; morcover four
lukhs of people are provided gratuitous
relief and 2.4 lakh people are recciving
free meal, and beneficiaries under
other schemes are  about  2,22,000.
Therc is no shortage of food, The
Central CGiovernment, we have made an
allotment of 55,000 tonnes of  rice and
2.56 lakh tonnes of wheat. With the
Orissa Government itself there is  a
stock of 1.35 laukh tonnes on 1-7-1972
and there are 7.WM) fair price shops.
Evervthing is being done Ey the Gov-
ernment of Orissa to provide employ-
ment and relief and food. These allega-
tions, I may be excused for saying so,
are politicallv motivated. . .(Interrnn
tlons)

SHRI PILOO MOCDY . T oreally do
not understnd, Peopie are dvine over
there and thev are jubilating®®.

SHRE SURENDRA  MOHANTY -
My second question is whether the at-
iention of the Government has  been




3 Short Netice Quesion

drawn to the allegations of the Revenue
Minister made on  the floor of the
Orissa Assembly on 27th  August
wherein he has said that relief opera-
tions in arcas of distress struck by
successive  matural  calamilies were  in-
adequale and that Central assistance was
nol commensurate with the  State
requirements,  In view of this categori-
cal statement made by the  Revenue
Minister of the Orissa Government who
belongs 10 the hon, Minister™s pasty, on
what basis does hie say that all arrange-
ments are adequate?  He is wking the
House for a ride.

THEE MINISTER OTF PARLIA-
MENTARY AFFAIRS ANID  SHIP-
PING  AND  TRANSPORT  (SHRI
RA) BAHADUR): Sir, it is my painful
duty to point out that while Mr. Mo-
hanty was putting his question,  Mr.
Mody has again utiered some  very
objectionable remarks, which 1 would
not like to repeat, about the whole lot
of people on this side. It must be ex-
punged. (Interruptions).

SHRT P, K. DEO: How do you al-
low a submission in the midst of
supplementaries?

st gen W WA : HTAAG HAT
wgeg & smafe # § & aze
¥ owa g e oagt st Wy @
i agr o A arfeat @Ar | £
™ afa 3 w1 @ g’

SHRI PILOO MODY: It will stay
on record.

SHRI RAJ BAHADUR: If he in-
sists on that, are we to go on ahusing
and calling each other names?

o wgtew : wTAfT AT A ww
fFar g T el wdww AETw ¥ ®@
&1 zat o o geve R {7

oft ‘g wer weATa : T 9T Enft
T & ¢ fr oagt wrf W@
§ o wgt qean arfent @ @
gt ™ # smfa @ v oam 7w
y arfrdry ?

SHRI RAJ BAHADUR : He says it
will stand on the record.
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MR. SPEAKER : I will sce the re-
cord.

SHRI INDRANT GUPTA : So far
as I could hear, Mr. Mody witered the
word **. s it unparliamentary?

SHRI EAY BAHADUR : e has
said ** If the debate comes 1o that
level, will Mr. Indrajit Gupta permit
us 1o come down 1o the same level?
In the name of decency and decorum,
I ask him, will he allow us o come
down to that level?

st gww wx weala ;W miemg
§omm ol ot g fesedin and
TR OB ST Al wAmic § oA wp R
fr gm0 wazicd

;e wEEw : § FE a9 Zaan
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SHRI SURENDRA MOHANTY :
My question has been lost.

MR. SPEAKER : The Minister knows
it and I know il

SHRI ANNASAHEB P. SHINDE:
Without appropriate notice, T have not
got that statement in my possession and
it would not be proper on my part to
say anything with regard to that parti-
cular statement.  But may I say, all
cases which have been reported, of
starvation deaths, have been denied by
the Orissa Government specificully. A
large relicf programme has been taken
up by the grissa Government recently.
A central team has been there and they
have recommended Rs. 6.33  crores.
(Interruptions).

WEW WEWm c O a¥0 wea ana
gfe sz o= 91 fafaedt 41 ag ™
ATF B Fg amtar fx wave dvm
gt § ok =g feard war g sicama
w7 g7« fafqet & a7 suv & &
wgd & fr o9 qa Aane @ &1 o
o 4 W W d e fa,
afes 22 fod oy faced =@ @R

**Expunged as ordcred by the chair,
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SHRI ANNASAHEB P. SHINDE:
1 was saying that recently because of
very gookd rainfall in Orissa, the condi-
tions huave improved all round.  But
the Orissa Government is not  at all
complacent. Despile ull this, they are
doing cverything.  Recently, they have
formulated o very ambitious program-
me of Rs. 25 crores. They have sub-
mitted it o the Central Gowvernment,
We are today issuing i sanction to the
tune of Rs. 475 crores for production
programme which will provide  addi-
tonal emplovment and  provide relief
o the Orissa Government.

SilRI SHYAM SUNDER  MOHA-
PATRA : Aboul these starvation deaths,
there  is  confusion  as  to its im-

lications in the minds of the people.

hen people die of starvation without
food, cating Teaves of trees or  some
such thing. it is suid by doctors that
these deaths are not due to starvation
but due 1o gastro-enteritis. May 1
know whether the hon.  Minister is
thinking in terms of changing the fa-
mine code 5o that starvation deaths will
be actually examined and re-defined.

Secondly, 1 want to know whether
the persons who had gratuitous re-
lief cards, those infirm and disabled
persons, could not get relief during the
monihs of June and July because there
was no supply from the Government.
May 1 also know whether this relicf
is not from the Government quota but
from the Amecrican aid relief which
is the bulgar wheat and that is uneat-
able? That is what the people say.

Then, the hon. Minister said that
there was enough food stock. [ want
to know from the hon. Minister whe-
ther from the FCI godowns, food
stocks amounting to more than Rs. 20
lakhs have vamshed. That is why,
probably, the stock was not there to
give relief to the people.

SHRI ANNASAHEB P. SHINDE:
As far as enquiring into starvation
deaths is concerned, we have taken this
matter with the Orissa Government.
It is under the consideration of the
ansa: Govﬂ;nmem. The hon. Mﬂl‘?-

r has made a suggestion as to why
there should not be an established pro-
cedure for enquiring into such cases
It is a good suggestion and we can take
note of that. But as far as food stocks
are concerned, the hon.. Member seems
to have a wrong impression about it
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I would not like to go into individual
cases of godowns. That is under en-
quiry, under a separale category. But
fouod stocks posinon in Orissa was
comfortable.  L35,000 tonnes of rice
wis there in Oriesa Government’s stock
on 1-7-72, | would agam  say  that we
have made an allotment of 55,081 1on-
nes of rice and 256,000 tonnes of
wheat from the Central pool.

SHRI D. K. PANDA: The hon.
Members are fully aware that afier Oc-
tober, 1971 devastating  cyclone  and
flood, there  was  again  flood  and
drought concurrently which has
brought about starvation deaths in
Orissi. These facts have been suppressed
by the previous coalition Ministry of the
reactionary Utkal Congress and also the
Swatantria party.

May | know whether the attention of
the hon. Minister has been drawn to the
Assembly debates on Drought from 21st
till  25th  August in  which scveral
ruling party Members including the
Chief Whip and the Assembly Member
of Dura constituency and a Member of
the Puri town mentioned cases of star-
vation deaths in various parts of the
State, including Ganjam district  in
general and Dura consliluency in parti-
cular and the starvation deaths report-
ed by the Principal of the Medical
College, Berhampur arising out of
spread of epidemics due to drought and
starvation? In view of this, may 1
know what steps have been taken by
the Centre 1o help the State Govern-
ment financially specinlly because of
the white Enper laid on the Table of
the Assembly by the Government, by
the Revenue Minister of Orissa, seek-
ing financial help for Rs. 10 crores as
the immediate necd of the hour to
avert the crisis? [ want to know whe-
ther the Government is prepared to ad-
mit starvation deaths and make a de-
parture frem the past Ministry so as
to enlist the support and the coopers-
tion of all the parties who made such
declarations in the Assembly 1o avert
the erisis.

SHRI ANNASAHEB P. SHINDE:
There was obviously some distress in
Orissa as a result of cyclone, floods
and drought last year. and a number
of steps were taken to provide relief
to the Orissa people. In fact, it was
suggested by a number of hon. Mem-
bers that T mysclf should go and die-
cuss it with State Government. |
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visited Ozissu lust month and 1 discussed
the «pecific cuses of reported star-
vation deaths. The State Government
after due enquiries informed me (hat no
sturvation deaths have taken place in
Oissa.

SHRI 1. K. PANDA : The Chiefl
Whip and the Member of the ruling
party have admitted and they have made
statements in the Assembly about star-
vation deaths. 1 wanted 10 know
whether the attention of the hon. Mi-
nister his been drawn to that, and also
ubout the financial help.

SHRI ANNASAHEB P. SHINDE:
The hon, Member rightly asked and
drew my attention to what is  being
done to give assistunce to Orissa Gov-
ernment. 1 have already enumerated
o number of steps that have been taken
by the Central Government to give as-
sistunice 10 Orissa Government. 1 have
already mentioned the  sanction which
we are issuing today. 1 have also
mentioned about the recommendations
of the Ceptral Team which went there
and, on that basis, the assistance s
heing extended,  Over and above what
I have already mentioncd, my Minis-
irv dtsell has sanctioned  short-term
louns o the tune of Rs. 5 crores to
Orissa Government.

SHRI ID. K. PANDA : The answer
is cvasive. | wanted to know whe-
ther the attention of the hon. Minister
has been drawn to the admission of
starvation deaths by the ruling party
Chiet Whip and the Member in the
Assembly and also aboutl the financial
help.

SHRI ANNASAHER P. SHINDE:
1 have not looked into the proceedings
of the Assembly.  Ahout this specific
qucstion of reported starvation deaths,
I huve referred to Orissa Government
all these cases of reported  starvation
deaths which were referred on the floor
of the House or which appeared in the
newspapers,  All told, about 331 cases
were referred to us. We have referred
all ol them to the Orissa Government
and the Orissa Government have com-
pleted enquiries in respect of 310 cases.
They have reported that thev have not
found any positive evidence to substan-
tinte the allegation made by the  hon.
Member.

SHRI D. K. PANDA : What about
1~ 10 crores help? He has not spoken

oveesd abkou it
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SHRI P. K. DEO: In view of the
fact that the present coalition Govern
ment of the ruling Congress and the
so-called reactionaries  of the Utkal
Congress have. more or less, admitted
on the floor of the Assembly. . .

SHRI  BANAMALI PATNAIK :
Once a party merges with the other
party, can it be called a coalition Gov-
ernment ? (Interruptions)

SHRI P. K. DEO: In view . of the
fact that the Government has, more or
less. uccepted on the floor of the Huouse
that there are cases of starvation deaths,
at the same time, misleading the Cen-
tral Government regarding  starvation
n!cu!hs, in view of the fact that Shri
Surjya Narain Majhi D.C.C. President
of Korapur has come out with a state-
ment shout a large number of starva-
tion deaths in the district of Korapur,
in view of the fuct that the Principal
of the Medical College at Berhampur
has stated thay many deaths are due to
starvation in Ganjam  district, and se-
condlv, in view of the fact thar dav-in
and  day-our we are told ubout socia-
lism and we find socialism wirhou any
social security, without even a morsel
of food 10 the starving people, in view
of the fuct that even the unedible and
stinking rice is sold at Rs. 2 per seer,
and considering the low purchasing po-
wer of the people of that area, I would
like to know from the Minister whe-
ther they want to change the Famine
Code which is outmoded and which was
prepared by the colonial Governments a
long time apo and change it according
to the preseny  context and  declare
Orissa as a [umine arey and tackle the
problem on a4 war-footing.
tion). I that is not possible, they can
take action  under  article 250 of  the
Constitution as emergency s existing
today or ask the Qrissy Government to
delegate power under article 252 of the
Constitution so that the  Centre  can
tackle the problem of famine condi-
tions there.  Will the hon. Minister
examine this and give a  calegorical
replv to this question?

. . Unierrup-

SHRI ANNASAHEB P, SHINDE :
I am sorry, when the hon. Members
Party was in power there, they did not
find time t0 modify the Famine Code.
There is so much of anxiety now! I
consider it a good suggestion. and 1
am S%ufte sure that the Government led
by Shrimati Nandini Satapathy will take
necessary steps to bring the Code up-



37 Short Notice Question

todate. As far as distribution of food is
concerned, there are more than 7,000
fair price shops and as I said, the stock
position is very comfortable.

1 have already answered about star-
vation deaths.

SHRI ARJUN SETHI: I am glad
that my hon. friends, Shri P. K. Deo and
Shri Surendra Mohanty, have changed
their previous minds and are now plead-
ing for the starving people of Orissa.
(Interruption)

MR. SPEAKER : What is vour ques-

tivn?

SHRI  ARJUN SETHI: I want to
know from the hon. Minister what is
the amount the Central Government
has sanctioned to the State Government
of Orissa since June 1972 to face this
scrious situation in Oriss:.

SHRI ANNASAHEB P. SHINDE :
All the amounts which 1 have mention-
ed are sanctioned after June. Al those
figures Ks. 6,33,00.000, Rs. § crores as
short-term loans, and Rs. 4,75,00,000
;‘hn:h are being sanctioned—are after

une,

SHRI JYOTIRMOY BOSU : In view
of what is stated in part (b) of the
question under reference, may 1 ask
the hon. Minister if they have any plan
fo set up highly subsidised food ration
shops and also long-term  credit sale
shops for cssential cereals, dals and
plhgr types of things, to keep them go-
ing!

SHRI ANNASAHEB P. SHINDE :
It is a suggestion for aclion.

SHRI JYOTIRMOY BOSU: My
question is whether they have got any
schemes for sefting up ration shops to
sell things at highly subsidised rates.
He should say. ‘Yes' or ‘No'.

SHRI ANNASAHEB P. SHINDE
At is a suggestion for action,

SHRI JYOTIRMOY BOSU: It is
‘|ot a sugeestion. I am asking for an
answer. This is the trouble with them.

MR. SPEAKER : What can 1 do?

SHRI JYOTIRMOY BOSU: 1
asking a guestion,
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MR. SPEAKER : 1 cannot extraet a
replv of your liking from his mouth. . .
(Interruptions) He says that it is a gnod
suggestion.

sit satfada @g: fov & [+ A
FATAT g, saCAqAT { gamA § ardw
gt g A fgedy mamarg

MR. SPEAKER : He says that he
has noled the suggestion. He has  no
other reply.

SHRI SHYAMNANDAN MISHRA :
The point is whether vou characterise
il as a suggestion or you go by Minis-
ter’s view in the matter.

MR. SPEAKER : Since the Minister
has no reply, then it is a suggestion for
action.

SHRI ANNASAHEB P. SHINDE:
lhere are more than 70 fair-price
shops now and the wheat that is distri-
buted is being highly subsidised. . .

MR. SPEAKER : Then vou should
have suid like that,

SHRI ANNASAHLEB P. SHINDE :
Even in respect ol rice, there is an ele-
ment of subsidy.

As far as the gratuitous rehiel 15 con-
cerned, the hon. Member wis not very
attentive. 1 have explained the facts
about that.

SHRI P. GANGADEB : In view of
the fact that the present sale prices at
the fair-price shops are more than the
controlled prices due to the inclusion of
incidental charges like the transporia-
tion charges, luhour charges, ctc., may
I know whether the Centre will fix the

rices at subsidised ratea to rcally bene-
gl the people belonging to the drought-
affected and near-famine areas?

SHRI ANNASAHEB P. SHINDE:
Normally, the system is that the issue
price is detcrmined by the State Gov-
ernment. It is also presumed that the
State Government  would subsidise
from out of the assistance provided by
the Central Government, the transport
and other costs and, therefore, that
need not go 1o the people who take ad-
vantage of these fair price shops.

SEVERAL HON. MEMBERS rose.—
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MR. SPEAKER : 1 am passing on to
the next item. This has taken 35 mi-
pnutes already,

WRITTEN ANSWERS TO
QUESTIONS
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Issuc of Import Licence to M/s.

Chimanlal Bros.

*392. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of FO-
REIGN TRADE be pleased to state:

(a) whether the Chief Controller of
Imports and Exports blacklisted a group
of concern names M/s. Chimanlal Bros.
for obtaining any import licence :

(b) whether there is a move to issue
import licence to this firm now; and

(c) if so, the reasons for reversing
the earlier decision of Government?

THE DEPUTY MINISTER IN
THE MINISTRY OF T'OREIGN
TRADE (SHRI A. C. GEORGE): (a)
to (¢). The Chamanlal group of firms,
viz.

(1) M/s. Chamanlal & Brothers,
Bombay;

(i) M/s. Chamanlul  (Overseas)
Private Lid;

(iii) M/s. Steel (1957) Private Lid.,
Bombay:

(iv) M/s. Aryavrat Export Corpo-
ration, Bombay; and

(v} M./s. Barters Undia) Private
Lid.

were debarred by the CCI&E  from
getting licences tor five licensing  pe-
riods, viz. April, 65-—March, 66 1o
April, 69—March, 70. There is no
intention to reverse the decision of the
Chief Controller of Imports and Ex-

rts.  After the period of debarment
15 over, the party can apply for licences
and these may bhe treated in the normal

by the licensing authorities.

Delegation of Handloom Weavers
+

*393. SHRI S. M. BANERJEE:
SHRI NARSING NARAIN
PANDEY :

Will the Minister of FOREIGN
TRADE be pleased 1o state :

(a) whether handloom weavers are
still suffering because of non-acceptance
of their minimum demand by Govern-
ment;
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(b) whether a delegation of handloom
weavers et the Prime Minister recent-
ly, and

(c) if so, what steps have been taken
to overcome the difficulties experienced
by them?

THE MINISTER OF FOREIGN
TRADYE (SHRI L. N. MISHRA): (a)
to (c). A delegation of handloom and
powerloam weavers met the Prime Mi-
wster in July, 1972, The minimum
demands made by the delepation and
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1 2
3. State Banks and  This  is a matier
other nationalised for the States
Banks should be  Gowernments to
asked 1o boost up pursue with the
loaning on war-  Stae Bank and
footing inallthe  other  Nationas
handloom and lised  Bunks.
powet loomcenlres.
Stafll should be

increuscd by the

the Government's reaction therelo are

indicated below :

Demand

Government 's
reachion
1 2

1. Fixation of p ices
of yarnospecially
of count higher
thin 40" staple,
silk and dwe- (uffs,
chemical s at the
price prevailing
i Januacy, 1970,
Action should be
taken under see-
tion 20f Essential
Commaditic: Act
as  recommended
by the Sib-om-
mittee of Con-
gress  Parliamen-
tary Party Bihar
case should  be
kept in view.

2. Centre  should
immediately accept
the report of the
U. P. Government
with rcgard to the
disposal of aoccu-
mulated stock of
handloom and
powerloom cloth.
Centre should im-
mediately  sanc-
tion financial as-
sistance  regaired
by the State
Government from
the Central Bank.

No statutory con-
trol on price
and  supply of
vifn  has  been
impoid so far,
However, avolu-
ntiry agreemoent
with regard to
supply of ecoiton
yarn  to the
decontralised se-
ctor at regulated
prices has been
briuight  in 1o
cffeet with effect
from the Ist
August, 1972,
With regard to
other types of

yarn  arrange-
ments (o supply
the same  at
agreed prices
have also been
made.,

No specific pro-
posal in this
regard has been
recoived from
the Gowernment
of Uttar Pradesh,

Banks for this
purpase.

Power Fallure in certain parts of Mysore

*394, SHRI PAMPAN GOWDA :
Will the Minister of IRRIGATION
AND POWLR be pleased to stale :

() whether the Central Government
have received complaints regarding the
failure of Power n certain parts  of
Mysore State; and

(h) if so, the steps taken by Govern-
ment to help the State Government to
avoid repeution of powcer failure  in
the State?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER  (SHRI B. N, KU-
REEL) : (a) and (b). There have heen
no complaints regarding power tailures
in uny part of Mysore. However, due
to closure of one of the power tunnels
of the Sharavathi Hydro Electric Pro-
ject, the availability of generation in
the State has been reduced to about 500
MW.  About 100 MW is being
made available from the adjacent States
»0 that a peak load of 600 MW could
he met against a peak load demand of
720 MW in the State. The Statc au-
thorities have accordingly imposed res-
trictions on the consumption of power
upto 20% during the hours 6 PM 1o
9 PM so that equitable distnbution of
the available power to the consumers is
assured.

The inspection and repairs of the
tunnels is expected to be completed by
the first week of September 1972 when
the restrictions on power consumplion
would  he  removed. Normally, My-
sore v suplus i power and has been
rendering assistance 1o other States, The
present difficult position is  a  purely
temporary phase and would over
within the next ten days.
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Supply of Rall Coaches to Sodan

395, SHRI M. S. SIVASWAMY .
Will the Minister of FOREIGN
TRADE be pleased to state :

fa) whether any agreement was reach-
ed with Sudan for the supply of Rail
couches; and

{b) if so, the salient features thereof
and the foreign exchange carned or
likely to be carned in the deal?

THE  MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA): (a)
and (b). No. Sir,

Abolition of Il Class on Ruilway

*396. PROF, NARAIN CHAND

PARASHAR : Will the Minister of
RAILWAYS be pleased to slate

(a) whether it is proposed to abolish
I class in the Passcnger and  Mail
Truins;

(h) if so, whether any scheme  has
becn drawn in this regard; and

(e} the period within which this pro-
cess is likely to be completed?

THE MINISTER OF RAILWAYS
(SHRI T, A. PALY G to te). g is not
proposcd to abolish Third Class. The
ntention 15 to reclassify the existing uc-
commadation, plan adeguately for in-
creased demand and reduce overcrowd-
ing in the existing Third Class.  These
problems are being siudied in all their
aspects.

Special Measures 1o Improve Tea
Industry

*397. SHRI M. M. JOSEPH: Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have taken
any special measures to improve tea in-
dustry in the country; and

(b) if so. the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The Tea Board operates
financial assistance schemes for
development of the tea industry. These
are Tea Machinery and Irrigation
Equipment Hire Purchase Scheme, Tea

three
the
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Plantation Finance Scheme and the Re-
plantation Subsidy Scheme.

Under the Tea Machinery and Irri-
gation Equipment Hire Purchase Scheme
introduced in 1961, tea estates are able
to obtain the sophisticated machinery re-
quired in the factories to produce better
quality teas. [Irrigation equipment &
also supplied under this scheme to pro-
vide wherever necessary sprinkler irri-
gation during the dry months, The Tea
Plantation Finance Scheme was  intro-
duced in 1962/63 and provides loans
for new plantings to cover extensions
replanting and/or replacements. Ths
Replantation Subsidy Scheme was intro-
duced in 1968 to help the industry to
achieve an annual replantation rate of
two percent of the total aren under tea
with good quality of planting materials.
The main purpose of this scheme is to
ensure that the over-aged and unecono-
mic areas of tea are replanted urgently
s0 that the productive efficiency and
competitive ability of the Indian Tea
Tndustry do not suffer,

Prugress of Adhwara Project in North

Bihar
*398. SHRI BHOGENDRA JHA:
Will the Minister of ITRRIGATION

AND POWER be pleased to state :

(a) what is the latest position with
regard to the execution of the Adhwara
Project in North Bihar and the sche-
dule of its completion:

(b) whether any decision has  been
taken to  construct embankiments on
both sides of river Mohini of the Adh-
wara group from Singhbara in Dar-
bhanga District to river Khiroi; and

(¢} whether there 15 any proposal for
constructing  bridge-cum-sluice  gate
across river Khiroi near villages Hari-
harpur-Maligaon and Muraitha and if
80, a gist thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OI IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b). The flond control project
for the Adhwara Group of rivers re-
commended by the Technical Commit-
tee appointed by the Government of
India in 1964 consists of the following :

(i) Embankments along [.akhandei-
Darbhanga-Bagmati and Mohiai
in a length of about 65 km,
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(ii) Embankment on the left bank of
river Mohini from Singhwara to
right bank embankment on
Khiroi river in a length of 8 km,

(iii) Embankment along right bank
of river Dhaus from Raghauli to
Santighat and ils extension from
Santighat to Agropatti along
right bank of river Burhanad in
a length of 32 km.

(iv) Diversion of part of peak dis-

charges from river Dhaus to old

Kamla course,

The State Government of Bihar have
informed that the scheme for (i) above
has been prepared at an estimated cost
of Rs. 1.05 crores and will be sent to
the Centre shortly. Schemes for other
parts are still under detailed study.

(¢) Hydrological observations for the
preparation of a scheme for the con-
struction of  Sluice-Gate-cum-Bridge
over the river Khiroi are being carried
out by the State Government of Bihar.
The scheme is to be formulated after
the investigations are completed,

Major and Medium Irrigation Projects
upproved for Orissa

*399, SHRI BANAMALI PAT-
NAIK : Will the Minister of IRRIGA-
TION AND POWER be pleased to
atate :

(a) the number of major and medium
irrigation projects approved both by the
Planning Commission and by the Minis-
try of Irrigation and Power for Orissa
during the last three years;

(b) the allocation made for the pur-
pose; and

(c) the progress achieved so far in
4his regard ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
1a) 1o (c). A statement is laid on the
Table of the House,

(a) The following major and madiun.:

irrigation projects of Orissa have
accepled by the
for inclusion in evelopmental
Plans of the Siate during the last three,
vears :

PianninB Commission [
the
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Name of the Estimaled Bencfitin

project cost heclares
(Rs. Tukhs)
Anandpur Barrage  2194.00  1.27,740
Sunder . 160.48 4.235
Saipala . v 111.66 3,165
Ong . . 288.12 17,080
Kala . . 196.76 5,587
251,02

{b) The State Government Are
posing to spend Rs. 177 lakhs on th
schemes during the Fourth Plan period.

¢) The Projects are expecled to be
wf'nplcted by {he end of the Fifth Plan.
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Decisions of Sachdev Committee

3780. SHRI MARTAND SINGH OF
REWA :  Will the Minister of IRRI-
E?;TION AND POWER be pleased to

ate :

(a) whether the decisions of th
Sachdey  Committee  accepted by lh:
Ceatral Zonal Council in 1964 have not
been executed by the Uttar Pradesh
Government so far; and
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(b) if so, tne reaction of Central Gov-
ernment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b). The main twn decisions
of the SACHDEV COMMITTEE were
that (i) Ultar Pradesh should make
available to Madhya Pradesh 157, of
the power available from Rihand Power
Station at 1.5 paise/kWh and (i) 1/3rd
of the energy available at Matatila
should be given to Madhya Pradesh.
For firm power supplies alone the rate
was B.5 paisc/kWh if all the available
Secondary power was not taken when
both firm and Secondary power was
fullv taken the rate was 6.5 paise/kWh
for both.

With regard (o (i), al present due to
shortage in Utlar Pradesh, there is no
flow of power from Rihand Power Sta-
tion to Madhya Pradesh and on the
other hand U.P. is availing thermal
power from Madhya Pradesh to the ex-
tent of 30-60 MW corresponding to
about 1.2 to LY million units per day.
With  regard 1o (i) although Uttar
Pradesh is making available power to
Madhva Pradesh from Matatila, Madhya
Pradesh is not drawing power regularly.
As such, U.P. 15 charging for the supply
at the rate of 8.5 paise per KkWh. Some
disputes have also arisen in regard to
the guantum and the pavments of ar-
rears by UP. to Madhya Pradesh.
Central Government have offered their
good offices in solving the disputes.

Regular ¢employment to Casual Staff at
Adra (South Eastern Rallway)

3781. SHRI Y. ESWARA REDDY :
SHRI DINEN  BHATTA-
CHARYYA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether casual staff of D.EN.
(C) KGP and D.STE. (C) RNC at
Adra of South Eastern Railway are not
being screened for their regular absorp-
tion along with other casuval staff of
the Divisions against existing vacancies:

{b) whether the seniority of the
casual staff is being prepared only on
the basis of the services rendered in a
particular department or Division and
not in other Departments of the Rail-
way; and

(c) if so. the reasons therefor
what steps have been taken to set
matter right ?

and
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THE MINISTER OF RAILWAYS
(SHRI T, A. PAl): (a) No.

(b) No.
(c) Does not arise.

Drinking water for Railway Staff
Quarters at Bhojudih (South Eastern
Rallway).

3782, SHRI Y. ESWARA REDDY:
SHRI DINEN  BHATTA-

CHARYYA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether drinking waler is sup-
plied to Railway stafl quarters at Bhoju-
dih of South Eastern Railway after
proper filtering;

(b) whether due to supply of impro-
perly filtered water throughout the
month of June, July 1972, most of the
Rallway Employees and their families
sulfered from stomach trouble; and

(c) if so, the action taken by Gov-
ernment in the matter ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD : (a) Yes.

(b} No.

(e) Does not arise.
Imvestigution into the selection of claim

tracers on Western Railway
3783. SHRI CHANDRIKA PRA-
SAD:

SHR] DHARAMGA]) SINGH:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2829 on the
22nd June, 1971 regarding investigation
into the Selection of Claim Tracers on
Western Railway and state :

(a) whether the investigation has since
been finalised so far;

(b) if so, the outcome thereof ; and
_(e)
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(c) whether the employces who ap-
plied for the said selection will be made
cligible to apply the next selection or
whether they will be debarred for the
coming selection 7

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b} Certain mistakes relating to the
eligibility of candidates called for the
suitability test have come to notice,

{c) Only those Commercial Clerks who
arc working in scale Rs. 110-180(AS)
and not promoted /confirmed in scale
Rs. 150-240(AS) in their own cadre will
be eligible to apply for the suitability
test for post of Claims Tracer in scalo
Rs. 150-240(AS5).

Commercial Inspectors, Rates Scctiom
Headgquarters Office (Western Rallway)

3784. SHRI CHANDRIKA PRA.
SAD:

SHRI DHARAMGAJ SINGH :

Will the Minister of RAILWAYS be
pleased to stale :

fa) whether 13 posts of Commercial
Inspectors in Rales Section in the Head-
quarters Oflice, Western Railway, Bom-
bayv have been upgraded vide the CCS
(E}¥-CCG's letter No, Ef261/2/7-5-72 of
2nd March, 1972;

(b) if s0, the reasons therefor; and

(¢) total number of posts of Commer-
cial Inspectors  (Rates) available in
Headguarters Otfice, Bombay. and in
each of the Divisions of Western Rail-
way, separately in each grade ?

THE _MINISTER OF RAILWAYS
(SHRI T. A. PAL): (a) and (b). In order
to strengthen the Markeling and Sales
organisation of the Western Railway, §
new posts were created in the grades
Rs. 450-575, Rs. 370-475 and Rs. 335-
425. Five existing posts in lower grades
were simultancously kept in abeyance.

H. O

Number ol posis

Scale of pay Ot R [l?lvliuinn . . o
Bom- Baro- Ral- Kota Aj-  Jai- R+j- Bhav-

o R bay da lam mir pur ko' nagar

- L L. ol
450 575 (A & . ..
70 475 (A) 3 i ] i
335 425 (A) 4 ] : : ! : :
250 -380 (A) 10 i 1

205 -280 (A) . 4 1 1
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‘IThe posts of Rates Inspectors on the
Divisions shown above were created
with effect from 2-3-1972 exclusively for
attending to the Sales and Marketing
work in their respective Divisions.

Directive to State Electricity Board for
curtailing electricity

I785. SHRI M. S.
Will the Minister of
AND POWER be

ta) whether any directive from  his
Ministry was recently issued to the State
Elcctricity Roards  for curtailing  the
consumphion of cleetric; and

SIVASWAMY :
TRRIGATION
pleased to state :

(b} il so, the broad outlines thereof
and the reaction of the State Govern-
ments thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). In the present context of emer-
gency and the scarcity conditions pre-
vailing all over the country and the need
for increasing food production it is con-
sidercd necessary, to give power supply
to agricultural pumping. Accordingly the
State  Electricity Boards have been re-
quested to conserve power to the maxi-
mum cxtent by curtailing the supply of
electricily to cinema theatres. commer-
cial advertisements or for decorative
uses, and 1o ensure supply of power for
arrigation wells,  The  reaction of  the
States in the matter has been favourable

Discussions with Bangladesh for Con-
trolling Brahmaputra

1786, SHR1 ROBIN KAKOTI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have held
any discussion with Bangladesh Govern-
ment for joint project to Control Flood
and erosing of Brahmaputra;

(b} if s0, nature thereof; and

(c) if not. whether Government have
any plan to take up this problem with
Bangladesh Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 B. N. KUREEL): (a} 10
{e). The Indo-Bangladesh Joint Rivers
Commision met in Delhi in June, 1972
and  discussed cooperation between  the
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two countries on the control of floods
and erosion in the Ganga-Brahmaputra-
Megha basin. Some problems have been
identified for priority consideration but
specific project have still to be drawn
up by the Commission,

“Intensive” Classification for Siaff
of Loco Running Staff

1787, SHR1 MOHAMMAD ISMAIL
. Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railway Administra-
tion have kept watch over the working
hours of Loco Running Stafl for the
purpose of declaring them ‘Intensive’ as
dirceted by the Adjudicator's  Award;
und

(b) if so, how many members of Loco
Running Stall’ have been declured as “In-
tensive ?

THE MINISTER OF RAILWAYS
(SHRI 1. A. PAL): (a) I'he Adjudicator
did not recommend that any running
stafl should be classified as “Intensive’.
He had recommended that such staff
should be classified as “Continuous’ with
the weckly limit of 54 hours per week
on the average in any month, having due
regard to the intensity of work of any
specified section in fixing hours of duty
al a stretch. Accordingly, instructions
were issued to Railways an April. 1960
that the running dJuty at a  stretch  of
running stall working the suburbun sec-
tions, where the traflic is fast and is-
tensive should be limited to & hours.

{by Does not arise.

Unearthing of a gung of Wugou
Breakers and thelr supporters

1788, SHRI VIKRAM CHAND MA.
HAJAN: Will the Minister of RAllL-
WAYS be pleased 1o state:

(a) whether the preventive forces of
Railways have unearthed a gang of wa-
gon breakers and their patrons in diffe-
rent parts of India: and

(b} if so, the particulars thereof

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: ({a) No such gang
having All-India remifications has come
1o notice. However, several local wagos
breakers were arrested.

(b) Does not arise.
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dit to Powerloom Weavers’
o= Cooperative Societies

3789, SHRI M. K. KRISHNAN:
SHRI C. M. STEPHEN:

Will the Minister of FOREIGN
TRADE be pleased 1o state:

(a) whether any request 1o make avai-
lable credit to the Powerloom Weavers
Cooperative Socicties, under the Reserve
Bank of India Scheme of Finance, had
woen received from the Kerala Govern-
ment; and

(b) if so. the present stage of the pro-
posal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The general question of extending
the Reserve Bank Scheme for Handloom
Finance 1o the Powerloom Sector is
under consideration.

Tesue of Import Licences for
Stainless Steel

3790. SHRI JYOTIRMOY BOSU:
Wiil the Minister of FOREIGN TRADE
be pleased Lo state:

(a) the names, addresses and particu-
lars of the parties who were issued im-
port licences for Stainless Steel as import
eatitlement for export of Jute during
1970-71 and 1971-72 and the first three
months of 1972-73; and

(b) the total value of licence given to
cavch party ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHR1 A, C. GEORGE) : (a) and (h).
No impuort licences for import of stain-
less steel as import entitlement for export
of jule were issued during the years 1970-
T1. 1971-72 and 1972-73 (so far).

Rehabilitation of Pong Dam oustees

3791 SHRT ARVIND NETAM : Will
the  Minister of TRRIGATION AND
POWER be pleased to state :

(a) whether the Centre has asked the
Rajasthan Government to take early
steps for rehahilitating those who have
been displaced as a result of the con-
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struction of the Pong Dam in Himachal
Pradesh as requested by the Himachal
Government; and

(b) if so, the reaction of the Rajastham
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b) : Rajasthan Government had
already agreed to settle the oustees from
Pong Dam in Rajasthan Canal area.
Some of the oustees were also settled.
Subseguently, however, some divergence
of views cropped up between the Rajas-
than Government and the Himachal
Pradesh Government on the eligibility
of oustees to be allotted Jand in Rajas-
than. The differences have now becn
resolved and it is expecied that regular
mavement of oustees to Rajasthan Canal
area will soon be started.
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Coal Mines in Bibar and West
Bengal facing closure

793, SHRI SAMAR GUHA: Wwill
the Minister of IRRIGATION AND
POWLR be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the statement
mide by the Munaging Director of
Mines Safety on the 23rd  July, 1972
published 1n the Statesman  dated  the
24th July, 1972 to the clfcct that due to
power  shortage and  frequent  power
break-downs, coal mines in Bihar  and
West Bengal may face closure; and

(b) if so, the steps proposed to be
taken to ensure power supply to coal
mines in Bihar and West Bengal to meet
the crisis of coal production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b). The Director General of
Mines Safety had stated that there had
been frequent sheddings of load and
cuts on power supply to the collieries
supplied by the D. V., C., West Bengal
and Bihar State Electricity Boards, the
Associated Power Co. Ltd., Dishergarh
and Sijua Jharia and that such cuts
effected the production of coal as well
as safety in mining operation. These res-
trictions had to be imposed by the power
supply authorities due to reduced availa-
bility of power arising from forced outa-
ges of thermal plants and poor storage
in the reservoirs of hydro plants.

Steps have been taken to undertake
the neccssary repairs and restore the
machines to working order. Frequent dis-
cussions are being held at both the State
and Central level for bringing abow
better coordination between the various
power supply organisations so that the
power systems can come to the aid of
one an other during emergencics. With
the improvement in the storage of hydro
reservoirs, the hydro supply in D.V.C.
has_been step up and this has helped
to improve the posilion in the areas
supplicd by D.V.C. The projects under
exccution such as Santaldih, Durgapu
and Chandrapura are being ted
to bring in additional generating capacity
in the system.
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Guidelines for S. T. C. and MMTC
in meeting Defence Requirements

1794. PROF. NARAIN _{‘HhND
PARASHAR: Will the  Minister ¢l
FORFIGN TRADE be pleased 1o state:

(a) whether there are no well-efined
guidelines in detail covering matters of
priority, delivery and pricing in respect
of Government  reguirements —an \thc
Ministry of Defence, Siate Trading Cor-
poration.  and Minerals Mines Trade
Corporation;

(b} whether Government propose (o
jssue certain comprehensive guidelines
on the subject; and

(¢} if so. the likely date by which this
would be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) Instruc-
tions have heen issued to the State Trad.
ing Corporation and the Minerals ana
Metals. Trading Coropration to afford
every facility to the Ministry of Defence
for meeting their requicments of various
materials.

(b) Yes, Sir.

(c) As soon as it is possible.

Steps to save Sea-Beach at Digha in
West Bengal from

3795. SHRI S. C. SAMANTA :
SHRI SAMAR GUHA:

Will the Minister of IRRIGATION
AND POWER bc pleased to state :

(a) the steps so far taken by Govern-
ment to save the Sea-beach at Digha in

West Bengal from erosion, and

(b) if no steps have yet been taken,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b) : The Government of West
Bengal have reported that works for
raising the slopes of the beach by sand
trapping and barricading by _sal-bulli
piles have been implemented. The State
Government have now under considera-
tion a proposal to take up a pilot project
for construction of sea wall in a length
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of 750 metres in the most critical areas
at a cost of about Rs. 10 lakhs and
another scheme of protecting the beach
by flexible sausages of laterite blocks.

Canvassing Support in  favour of
M s, Chamanlal and Co.

1796 SHRI MUKHTIAR  SINGH
MALIK:Will the Minister of FOREIGN
TRADE be pleased o state whether
several Government eilicial and  influ-
ential politicians have been canvassing
support in support ol one black hsted
firm M ‘s, Chaman Lal and Company 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRIT A. C. GEORGE): Government
arc not awarc of any Government Offi-
ciuls and influential politicians  canvas
sing support in - favour of  Chamanlal
Group of firms.

Recommendation made by Shri H.
A. Ferguson Director, Delta  Project,
Netheriands

3797, SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
;.I.ON AND POWER be pleased teo

te :

(a) whether Mr. H. A. Ferguson, Di-
rector Delta Project, Netherlands, whose
services had been oblained to assist the
Technical Expert Committee to evolve
suitable measures against tidal floods,
constituted by the Government of Orissa
had submitted his report.

(b) if so, the broad outlines of the
recommendations made, and

(c) the action taken to implement the
recommendations ?

THE DEPUTY MINISTER IN THBR
MINISTRY OF IRRIGATON AND
;C‘!WE'R (SHRI B. N. KUREEL): (a)

€5, JIr.

(b) The broad outlines of the recom-
mendations are as follows:

(1) A comprehensive plan should be
drawn up for flood control in the region
keeping in view the flonds that are
brought down by the different rivers
and the tidal flonds during cyclones, the
prablem of saline intrusion and provi
sion of canals for supplying fresh water
to the coastal areas. Pljmis comprehensive
plan will consist of construction of series
of dams on the rivers, simplification of
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the net work of river branches in the
coastal areas and construction and rai-
sing of embankments on the rivers in
the delta region.

(2) Pending the preparation of the
comprehensive plan and its im-
plementation, measures  which
will provide immediate protec-
tion to life and property in the
coastal area against tidal floods
accompanying cyclones should
be implemented. These include
the construction of high mounds
for village settlements and
construction of coastal sea de-
fence tree belt,

(3) Surveys and investigations, col-
lection of data and preparation
of maps for the formulation of
comprchensive plan should be
urgently undertaken.

(¢c) The State Government of Orissa
10 whom the recommendations were
forwarded have reported that surveys
and investigations have already been
taken up and preliminary action on the
various suggestions made by Mr. Fergu-
son has been initiated. A final view on
the recommendations will be taken by the
Technical Expert Committee appointed
by the Government of Orissa to recom-
mend measures against tidal floods after
examining the data of surveys and in-
vestigations which are being carried out.

Reconstruction of Textile Mills

3798, SHRY V. MAYAVAN @ Will
the Minister of FOREIGN TRADE
he pleased to state :

(i) the names of five mills for which
notification for reconstruction have been
jusued by his Ministry and the name
of two  mills for  which notifications
have been issued for liguidation;

(b} the names of five mills which
have heen recommended by the National
Textile Corporanon for reconstruction;
ancd

(e} the reasons for the delay in issu-
ine notifications for the reconstruction
of the aforesnd five mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIWGN TRADE
(SHRT A C. GEORGE): (2} to (2)
The Nautional Textile Corporation has
so fur examined the long-term future
of 12 cotton textile mills, the manage-
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ment of which has been taken over by
Government under the Industries (De-
velopment and Regulation) Act, 1951.
Accepting the rccommendations of the
Corporation, Government have already
issued Orders for reconstruction in res-
pect of 6 mills and for liguidation in
respect of I Mills, as detailed below :—--

RECONSTRUCTION

I. RS.R.G. Mohta Spg.
Mills Litd., Akola.

2. India United Mills Ltd., Bombay.
3. Digvijay Spg. & Wvg. Co.
P PE veg. Co. Lud,

& Wvg.

4. Swadeshi Couton & Flour Mill
Ltd, Indore. o

5. Nziw Bhopal Textiles Lid.,, Bho-
pal.

6. Hira Mills Ltd., Ujjain.

LIQUIDATION

I. Sri Bharathi Mills Ltd., Pondi-
cherry.

2. Bengal Nagpur Cotton Mills

Lid.. Rajnandgaon

2, The cases for reconstruction of
the remaining 4 mills numed below are
under consideration in consultation with
the State Governments concerned :—

I. Model Mills Nagpur Ltd., Nag-

pur.

2. Muir Mills Ltd.. Kanpur.
Mahalakshmi  Mills  Co. Lid.,
Beawar.

4. New Mancckehock Spg. & Wwe,
Mills Ltd., Ahmedabad.

The delay has been eaused on ac-
count of consultation with the State
Governments and on accouny of legal
& Financiul issues. ‘

Enquiry into the irregularities ia
Operating  Accounts Branch, D, S,
Officc Howrah, (Fastern Railway)

ISTQ‘J. SHRI HARIT SINGH : Will the

Minister of RAILWAYS be pleased to
state :
_{a) whether some cases of irregulari-
tics have occurred in the Operating Ac-
counts Branch of Divisional Superin-
tendent’s Office, Eustern Railway, How-
rah, during the last three vears, which
have been pointed out by Audit, but
on which no action has been taken;
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(b) whether there have been cases of
submission of false documents with re-
gard to appointment of persons without
proper qualifications in this office, and
if so, whether Audit desired these cases
to be referred to vigilance; and

(c) whether any inquiry has been
made as to why these cases have not
been sent to Vigilance ?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAD: (a) to (c). There was
only one case and in that case the alle-
gation was that the employee had furni-
shed false information regarding edu-
cational qualification.  This case was
investigated carlier and disciplinary pro-
ceedings started had to be dropped for
want of proof. The Audit have taken
up the issue ogain and the same is under
examination.
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Thermal Power Plants managed by
panies

3801, KUMARI KAMLA KU-
MARI: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) the names of the companies which
run their own thermal power plants in
the country, and

(b) whether Government arc consi-
dering any proposal to keep a walch on
these concerns and on their activities?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):

{a) The reguired information is given
in the Statements 1 (a) and 1 (b) laid
on the Table of the House.  [Placed
Librarv. See No. LT-3536/72]

(b) The working of the thermal power
plants of the licensees is governcd by
the licenses issued by the State Gov-
ernment and as provided for in the Ele-

ctricity laws, The necessary control
and supervision  are  heing  exercised
by the concerned  State  Electricity

Boards/State Governments  in their

respective jurisdictions.
The State  Electricity  Boards/State
Governments are empowered under the
provisions of  Electricity laws in force
to permit the setting up of captive
power plants by industrial  establish-
ments or other privale persons under
certuin circumstances. Each case i
considered on its merits  and in consul-
tation with the Central Government,
permission is accorded to set up such

captive nower plants.  Some of the
neral terms and conditions govern-
ing these installations are given below :

1. The generating capacity will be
limited to the actual require-
ments of the companv in the
manufacture of the produce in

which the companv is enpaged
and the energy will be eaclu-
sively used for such manufac-
ture,

2. The entire caplive power station
will work as a controlled station
within the mecaning of Section 34
of the Electricity (Supply) Act,
1948,

3. The State Electricity Board con-
cerned will have the option 1o
take over the ecaptive power
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station after the expiry of 10
years, from the date of com-
missioning.

(4) The power generation plant and
equipment shall be obtained
from indigenous sources.

(5) Firm linkage of the captive
power station to a coalfield for
supply of coal should be esta-
blished with the National Coal
Development Corporation.

Malpractices due to  over-spending by
candidates in Llection to the Lok Sabha

3802, SHRI PRABODH CHAN-
DRA : Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether Candidates for election to
Lok Subha have to spend much more
than the permissible amount in their elec-
tion resulting in - many malpractices ;
and

(b) il so, the steps Government pro-
pose to take to check these malpracti-
ces?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUS-
TICE (SHR1 NITIRAJ SINGH
CHOUDHARY ) : (a) and (b), Govern-
ment have no authentic information in
the matter. In accordance with  provi-
sions of section 123 read with section A
of the Representation of the People Act,
1951, the incurring or authorizing by a
condidate of expenditure exceeding the
prescribed limit shall be deemed to be
a corrupp practice and a person found
guilty of 2 corrupt practice by an order
made by the High Court under section
99 of the said Act shall be disqualified
for a period of six years from the date
on which that order takes effect. 1In
Chapter XVII of its Reporg the Joint
Commitlee on Amendments to Election
Law has made some suegesiions io plug
the loopholes in the law in this respeet.
The Report of the Commitiee is under
consideration.

Recruitment to R.P.F. from Kecrala

IR03, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

_ () the strength of Railway Protec-
tion Force in the country. and
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(b) the proportion of recruitment
made from Kerala to the total strength
of the force?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) The strength of
Railway Protection Force in the country
as on 1-6-72 is given below :—

.... 58964
.o 53,662
In addition there arc 8 Battalions of
Rauilway Protcction Special Force whose
strength as on 1-6-72 is given below —
L5500
. 5,206
(b) The information is being collected

and will be laid on the Table of the
Sabha.

Sanctioned strength. .
Actual strength ..

Sanctioned strength .. ..
Actual strength .

Inclusion of second stage of Rajasthan
canal project in Fourth Plan

3804, SHRI1 P. GANGADISB : Will
the Minister of IRRIGATION AND
POWLER be pleased to state :

(1) whether Planning Commission has
approved the  inclusion of the  second
stage of the Rajasthan Canal  Project
in the Fourth Plun itself, and

(b} if so, when the project is likely
1o bhe completed and  how much land
will be irrigated after its completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) The estimate of the second stage
of Rajasthan Canal Project  has hgcn
approved hy the Plunning Commission
o he cxccuted within the State Plan
outlay for the Fifth Five Year Plan,
However an  additional  assistance of
Rs. 3 crores is being provided to the
State for tuking up certain preliminary
works under  Stage 11 of the Project
during the last two years of the Fourth
Plan.

(b) Stage 1 of the Projecr will be
substantially completed by the end  of
the Fourth Plan and Stage 11 of the
Project there after. On completion.
the Project will provide irrigation faci-
fities to about 28.4 lakh acres of Cul-
tivable Commanded Arca (13.4 lakh
acres in Stage 1 and 15 lakh acres 1o
Stage 1I).
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Coaversion of All India Handloom
Board into statutory body

3805. SHRI P. GANGADEB :

SHRI SHRIKISHAN MODI:

Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether  Government are consi-
dering the question of converting All
India Handloom Board into a statu-
tory body without powers to  disburse
funds to the State Governments for
development of  Handloom and Power-
loom industrics;

th) il so, whether the  inter-ministe-
rial working group which examined the
recommendations of the powerloom in-
quiry Commiltee and also the supges-
tions made by the Textile Commissioner
on them has favoured the  conversion;
and

ey il so, when the final decision in
this reeard s likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): fa) 10 {©). A
proposal o convert the existing All
India Handloom Board into a Statutory
Body s under consideration.  ihe fina-
lisution of the proposal, ulong with the
functions of the Statutory Body, is
likely to take time.
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Indian Participation in Joint Ventures
abroad

3808, SHRI P. K. DEO :  Will the
Minister of FOREIGN TRADE be
pleased to state :

(a) the firms which have shown inter-
ests in equity participation in joint ven-
tures abroad; and

(b} the extent to which Government
policies will encourage them o collab-
orate outside India?

THLE DEPUIY MINISTER IN THE
MINISTRY OF FOREIGN TRADL
(SHRI A. C. GEORGE): (a) Apart
from the Indian firms already permitied
to set up industrial joint  ventures
abrowd, a list of firms who have shown
interest in equity participation in joint
ventures abroad is laid on the Table of
the House, [Placed in Librarv. See No.
LT-3537/72)

(b) the Government policy in respect
of setting up Indian indusirial joint ven-
tures abroad is embodied in the general
guidclines  prescribed by the  Govern-
ment  for setting up such wventures
abroad, a copy of which is laid on the
Table of the House. [Plared in Library.
Ser Mo, 1.T-3537/72]

Supply of water from Tenu Ghat Dam
Project to West Bengal
free of cost

IR09. SHRI R. N. BARMAN :
SHRI SOMNATH CHAT-
TERJEE :

Will the Minister of TRRIGATION

AND POWER be pleased to ~tale:

(a) whether the Agreement in regard
to Tenughat dam project in Bihar stipu-
lates that the Government of Bihar will

supply water to West Bengal power
plants free of cost;
(b whether Government of Bihar

now propose to supply water to Santal-
dih Power Station in West Bengal at the
rate of 58 paise per 1,000 gallons, and

(c) if so. Central Government's re
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL):
{a) to {¢). The agreement entered into in
1964 hetween the Governments of West
Bengal and Bihar dealt with only the
capacity for which the Tenughat Pro-
ject could be planned by the Govern.
ment of Bihar. Tt did not provide that
Bihar would supply water frec to West
Bengal.
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. The Tenughat Project is being built
in stages by the Government of Bihar
at their own gost and it has been indi-
cated by the Government of Bihar that
the rate mentioned represents the cost
of supply derived from Stage | of the
project.

Stay Ordgtq issued by Munsif's Coort,
Jhansi in regard to an enquiry
into the accident to 22
Up Express

3810. SHRI 1SHAQUE SAMBHAL):
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Munsif*s Court, Jhansi
had issued o stay order on 26th April,
1971 to restruin the Railway Adminis-
tration to proceed further in  connece
tion with the enqguiry into the accident
to 22 Up Express of 11th April, 1970,

_(by whether the  General  Manager,
Central  Railway has  published  the
causes of the accident in his safety

Bulletin of May/June, 1971; and

(c) if so, the reasons therefor while
the stay order is still in operation?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAID) : (a) Yes. The stay
order restrains proceeding further  on
the charge sheel dated 2-6-1970 served
on Shri R. 5. Sharma.

(b) Yes.

(c) Stay order docs not  restrain
publication of the causes as found by
the Fact Finding Committee. The pub-
lication was meant for the guidance of
the train working staff.

Allegations against M/s. Kothari amd
Sons, Madras

3811. SHR1 JYOTIRMOY BOSU :
Will the Minister  of FOREIGN
TRADE be pleased 1o state :

() whether his attention has  been
drawn to the fuct that the management
of two tea gardens viz., “Glendale™ and
“Colacamhic™ under the ownership and
control of Kothari & Sons, Madras,
have been. since January, 1972 adding
Methyl Salicilate in the tea at the rolling
stage and selling the same at high prices
through J. Thomas & Co., Cochin:

(b) if so, whether Government have
enquired into these allegations:

{c) if so, the findings thereof: and
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(d) if not, whether Government pro-
pose to order an immediate probe into
these allegations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHR1 A. C. GEORGE): (a) to ic)
Tea Buard received complaints that two
lots of teas of Colacumbie and Glendale
cstates contained added Methyl  Salicy-
late. Representative samples of the lots
were drawn by the Tea Board and sub-
sequently got analvsed by the Public
Angalyst, Government of Kerala. The
report of analyst did not reveal presence
of any foreign matter including added
chemical substance in the tea samples
concerned.

{d) Does not arise.

Criteria for appointment of Rallway
Advocates

3812. SHRI JHARKHANDE RAI :
Will the Minister of RAILWAYS be

pleased to state

fa) whether Railwav Advocates at big
stations are nominated 1o contest cases
in courts on hehall of Railwavs all over
the country; and

(b) the criterin adopted for the nomi-
nation of Advocates?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) Yes.

th) The names of competent  advo-
cales are brought on the panel of Rail-
wav advocates after making full enqui-
ries about reputation, proven  ability,
integrity and status of the advocate con-
cerned,  Only deserving and promising
lawyvers are empanelled by the compe-
tent authority.

Loss of two hondles of Tickets from
New Delhi Station

IR13 SHRI CHANDRIKA PRA-
SAD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether two  bundles of tickels
from Delhi to Bombav  Central  and
Delhi to Howrah (111N /Exp) were lost
in the years 1968 and 1969 respectively;

(h) if 50, what was the amount of Joss
suffered by Railway administration: and

(c) the persons held responsible for
the loss and the action taken in the
matter?
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THE MINISTER OF RAILWAYS
(SHRIT. A. PAI): (a) Yes.

(b) The value of the lost tickels was
Rs. 5,538.45,

(¢) The Chicf Booking Clerk and two
other Booking Clerks of Dethi station
were held responsible  in this  regard.
They were suitubly punished in that the
annual increment of the Chiefl Booking
Clerk was withheld for 3 years  wiih
permanent cffect and that of the other
two booking clerks was withheld for 2
years with permanent effect,

Demand in Foreign Couniries of
Indian books on religion

I814. SHRI DHARAMRAO AFZAL -
PURKAR : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether the demand for Indian
books on religion is increasing in foreign
counlries;

(b) if so, the names of the authors and
the titles of the books exported to foreign

countries, country-wise, during  last
three years: and
f{c) the encouragement Government

are giving top remote cxnort of religi-
ous literature to foreign countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRD A C. GEORGE): (a) and (b
As 'Indian hooks on Religion' is  not
classified separately in Revised Indian
Irade Classification. information is not
available for such hooks. Exporis of
Indian  books, pamphlets,  booklets,
brochures and leaflel< including books
on religion for the three years to East
Furopean countries, USA., France
cte. is given below :—

(Value in Rs. lukhs)
1969-70 1970-71 1971-72
fupto
February,
1972)
101.46 76.78 108 07
(c) Participation in International
Book Fairs, sending of  Publishers’

Delegations abroad. grant of import re-
plenishment and cash  assistance are
some of the steps taken by Government
for encouraging the export of books in-
cluding religious literature.
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Import of Sex separators for im-
proving Silk Worm Seed

3815. SHRI RAIDEO SINGH: Wwill
the Mumister of FOREIGN TRADE be
pleased to stale:

(a) whether for improving silk worm
seed, six sex-separalors are being  im-
ported from Soviet Russia;

(b} whether to improve the market
ahility of silk varn the re-reeling machi-
nes are being installed at Srinagar; and

(¢c) if so, the future prospects of
Kashmiri Silk in international market?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRIT A. C. GEORGE): (a) Yes, Sir,

(b} Yes, Sir.

(c) Recent trends in world silk mar-
ket indicate good prospects for export
of Kashmiri Silk.

Seirure of Ships during Hostilitkes
of December, 1971

3816. SHRI INDRAJIT GUPTA:
Will  the Minister of FOREIGN
TRADE be pleased to state :

(a) the number of Indian and Pakis-
tani merchant ships which were seized
by the respective sides during the hosti-
lities of December. 1971; and

(b) the progress made so far by both
sides in returning the seized wvessels?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The In-
dian Navy had captured four Pakistani
Ships whereas no Indian ship was cap-
tured by Pakistani during the hostilities
of December, 1971,

(k) Thn_:.-u: ships being  “War Booty®,
the question of return does not arise.

Progress in Export Trade

W17 SHRI PAMPAN GOWDA :
Will the Minister of FOREIGN
TRADE be pleased to state the names
of the export items which fared bad-
ly during last year and the efforts made
by .(’iovernrncnl to improve their posi-
tion?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): The main
items of exports which suffered decline
during the first-eleven months of 1971-
72 (i.e. April 1971 to Feb. 1972) as com-
pared to exports in the corresponding
period of 1970-71 are:— lIron and
Steel and scrap thereof, iron ore, man-
ganese  ore, ferro-manganese, oil-
cakes. cotton textiles, engincering goods
elc.

Domestic shortages of steel have led
to substantial reduction in the exports
of Iron and Steel and scrap thereof dur-
ing 1971-72. Since the conditions of
shortage still persist, there is hardly anv
scope for increasing exports of iron and
steel. Efforts are, however, heing
made for increased steel supplies this
year hy wav of additional imports as
well as  incrcased production in the
counlry.  In view of prospects of great-
er allocation of industrial inputs under
the Import Policy for 1972-73, our ex-
ports of engineering goods are cxpected
to show a signilicant increase during the
current financial vear.

Exports of items like iron ore, man-
ganesc-ore,  ferro-manganese  suffered
largely on account of recession in
warlds steel industry.  However. conti-
nued efforts are in progress in regard to
increasing production. improvement in
inland transport facilitics and develop-
ment of ports ete. to facilitate larger ex-
ports of iron ore and other mineral
items.  New markels are also being ex-
plored,

Greater emphasis 15 heing laid to in-
crease the domestic output of oilseeds
and oilcakes. As a  measure, it has
also been decided to allow development
and freight assistance against exporls of
groundnut extraction under certain con-
dition.

Unlike last year, prices of cotion, as
aoresult of good crop,  are now ruling
at levels conducive to export produc-
tion. In order to improve quality-pro-
duction, efforts are being made to meet
the requirements of exporting mills for
imported sophisticated items of textile
machinery, subject to  availability of
foreign exchange. The scheme for ex-
port production of garments under Cus-
toms bond on the basis of imported
cloth has been liberalised so that ex-
ports of garments is maximised. Con-
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centrated efforts are also being made to
secure bulk orders for cotton fabrics
and yarn.

Increase in production of Fine
und Coarse cloth

3818. SHRI C. K. JAFFER SHA-
RIFF: Will the Minister of FORE-
IGN TRADE be pleased to state :

(2) whether there has been  increass
in the production of fine and coarse
varieties of cloth in the organised tex-
tile industry during last year; and

(b} if so. 10 what extent and the crea-
tion of Government thereto?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) and (b).
In the organised sector of the cotion
textile industry the production of fine
cotton cloth increased from 219 million
metres in 1970 to 247 million metres in
1971, There has been no increase in
the praduction of coarse cotton cloth
during 1971 over the production in 1970
on account of failure of cotton crop.

However. the production of con-
trolled cloth  has increased from 2.97
million metres during May 1971 to
about 102 million metres in  the first
quarter of 1972,

Buffer Stock for Rubber

3819. SHRI SARJOO PANDEY :
SHRI M. M. JOSEPH :

Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether the Rubber Board has
recommended to Government to  take
steps for the creation of a buffer stock
of 15,000 tonnes of rubber in the com-
ing year; and

(b} if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

. (b) The matter is under consideration
in consultation with the State Trading
Corporation of India.
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Curb on profitecering in WooHen
Industry

3820. SHRI SHRIKISHAN MODI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government are  consi-
dering measures to curh ‘profiteering’ in
woollen industry;

{b) il so. when they are likely to be
introduced; and

(c) whether Government have asked
the woollen mills for mass production
of woollen fabrics at cheaper rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) and (b),
1t is already being supulated in the al-
location of imported raw wool to ac-
tual users that the allottee would sup-
plv to the National Co-operative Con-
sumers Federation or ity Nominee such
quantities of the end  product and  at
prices which may have to be mutually
settled. The woollen mills are making
available approximately the 107, of
their production for sale through Co-
operative Consumer Stores fair  price
shops, etc. at mutually agreed prices,

{c) Minister for Forcign Trade in his
address delivered at 8th Annual Gene-
ral Meeting of the Indian Woollen Mills’
Federation held at Bombay on the 2Tth
July, 1972, drew attention to the need
for the industry 1o produce  woollen
items of daily mecessity for consump-
tinn of the masses, at reasonable prices.

Import Licence to buyers of Old
Textile Machines from S.T.C.

3R21. SHRI SHRIKISHAN  MODI:
SHRI P. M. MEHTA :

Will  the Minister of FOREIGN
TRADE be pleased to stale :

(a) whether Union Government are
considering a proposal that the buyers
of old textile machines from the State
Trading Corporation will have a choice
to imporl either nylon yarn or polester
filamen! varn against the import licen-
ces lo be issued to them; and

(b) if so. the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) State Trading Corporation had
on behalf of M/s. Rayex India, import-
ed six sizing machines in 1966. As M /s
Rayex did not lift the machines which
have been lying with them for six
vears, a scheme was formulated for the
disposal of the machines with an assist-
ance of raw malerial. The scheme has
been devised in such a manner that it
will generate additional exports  with
the raw material supplied,

Agenls making profits from Cotion
purchases in Andhra
Pradesh

3822. SHRIT P NARASIMHA
REDDY:  Will the Minister of
FOREIGN TRADE be pleased to state:

(2) whether Government's  attention
has been drawn to reports that the
agents anpointed to purchase colton in
Adoni market of Andhra Pradesh are
making a clean profit of Rs. 100/- per
quintal by denying the farmer the price
fixed by the Cotton Corporation of
India;

(b) whether Government are contem-
plating to  make direct payments by
cheque to the growers and to take other
measures in this regard; and

() if not, what steps are proposed to
be taken to avord such situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGF): (a) Yes Sir.

(kY and (). The Cotton Corporation
makes direct payment by chegues/De-
mand Draft to the prowers normally.
In the market of Adoni. in the absence
of cooperative  marketing  infra struc-
ture, catton purchases had to be made
only through licence holders under the
Agricultural Marketing Act of Andhra
Pradesh and payments also had 1o be
made through them. Later at the in-
stance of the Catton Corporation. An-
dhra  Pradesh Government introduc-
ed into Adoni market their Coaperative
Marketing Federation and purchases
and payments were made through it
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Inconveniences to Third Class an-
reserved passengers duc to in-
adequacy of coaches im
Express and Mail
Trains

3823. SHRI P. NARASIMHA
REDDY : Will the Minister of RAIL-
WAYS be pleased to state :

{a)} whether Government are aware
of the increasing hardship of third class
passengers travelling without  reserva-
tion of seats due to inadequate number
of coaches made available to them in
Express and Mail trains: and

(b) the steps being taken to mitigate
their hardships in this regard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) and (bl In
order to assess the extent of overcrowd-
ing, a census of occupation of passen-
ger carrying trains is conducted twice a
yvear. On the basis of the results of
these census, the loads of trains are
augmented to the extent justified and
feasible, even by switching over to
heavier traction viz., diesel/cleetric cap-
able of hauling longer loads.  Eforts
are also  made to  introduce additional
trains and to cxtend the runs of trains
having regard to the availabilitv of re-
quisite resources,

Takeover of Nagarjunasagar and
Srisailam Projects

3824. SHRI P NARASIMHA
REDDY - Will the Minister of IRRI-
GATION AN POWFR be pleased to
state

(a) whether Government of  Andhra
Pradesh have requested  the  Central
Government tn take over the remaining
stages  of construction of Nagarjuna
sagar and Srisailam Projects: and

(by if so, the reaction of Central
G"‘\"I.'rnl?'lﬂli thereto.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL}:
{a) and (b). No such proposal has re-
cently been received by the Central
Government from the Government  of
Andhra Pradesh. The question of tak-
ing over the financing of major projects
had been considered on  several occa-
sions by the National Development
Council during the formulation of the
Fourth Plan and it was fnally decided
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that such projects would continue to
form part of the developmental plans of
States, and that 10% of the total Cen-
tral assistance to the Stales would be
allocated on the basis of the require-
ments of continuing major irrigation
and power projects,

Sharing of Power from Nelvel
by Andhra Pradesh

3825. SHRI P. NARASIMHA
REDDY:

SHRI Y. ESWARA REDDY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Central Government
had failed to provide 100 m.w. of power
from Neiveli o0 Andhra Pradesh 1o
meet its shortage:

b)Y whether the offer of 66 mw. of
power by Kerala to Andhra Pradesh to
tide over the crisis could not be utilis-
ed; and

{¢c) the steps contemplated to secure
due share of MNeiveli power to Andhra
Pradesh and to prevent such situations?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N KUREEL):
(ad to (¢} The Central Government is
already committed to make available all
power in excess of the requirements of
Neiveli Complex (o the  Tamil Nadu
Grid and as such the question of spar-
ing anv power for Andhra Pradesh does
not arise.  However, whenever Tamil
Nadu is able to spare power to Andhra
Pradesh. it 15 doing so on request.

Power to the cxtent of 40 mow. was
passed on {rom Kerala to Andhra Pra-
desh  through the  Tamil Nadu  Grid
during May 1972 1o tide over the power
crisis.  This arrangement had 1o be dis-
continued when the starage position in
the hydro reservoirs in Kerala deterio-
rated. The power svstems of Andhra
Pradesh, Mysore, Tamil Nadu and
Kerala have heen  paralleled and  are
working in an infegraled manner since
14th August 1972, It should, therefore
be possible for them to schedule their
generation in such a way that the gene-
rating capacity is utilised to the maxi-
mum extent with benefits to all.
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Major and Mediom Trrigation Schemes
sent by Madhya Pradesh Ger-
ernment for approval

3826. SHRI RANABAHADUR
SINGH: Will the Minister of IRRI-
GATION AND POWER be pleased to
slate :

(a) the number of major and medium
schemes for irrigation which have been
submitted by the Government of
Madhya Pradesh for approval of the
Centre;

(b) how many such schemes have
been sanctioned and the names of sapc-
tioned schemes: and

{¢) the number of schemes pending
for consideration and since when these
are lving pending  alongwith  their
names?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFER (SHRI B. N KUREEL): (a)
13 major and 55 medium schemes had
been proposed by the Government of
Madhva Pradesh for approval of the
Centre since 1951,

{h) & major and 49 medium schemes
have so far been sanclioned as per state-
ment—T laid on the Table of the House,
[Placed in Library. See No, LT-—3538/

{¢) 5 major and 6 medium schemes
are pending for consideration as  per
Statement 11 laid on the Table of the
House.  |Placed  in Library,  See MNo.
1 T-—3538/72])

Survey for Salna-Rewa Beohard
Rallway Line

3827, SHRI1 RANABAHADUR
SINGH :  Will the Minister of RAIL-
WAYS be pleased to state :

(a) what is the present stage of pro-
gress in the survey proposed to be carri-
ed out regarding the feasibility of the
Satna-Rewa Beohari Railway line: and

ib) the funds allotted for this job?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAL:  fa) and (h)y A tra-
fic Survev for a new B. G. line from
Satna to Beohari vie Rewa has recently
been sanctioned at an estimated cost of
Rs. 83842/-. The survey is in pro-
gress,
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Railway)

382R. SHRI HARI KISHORE
SINGH : Will the Minister of RAITL-
WAYS be pleased to state :

(a) whether therc is only one train
service between Delhi and  Panipat
which halts at Harsana Kalan;

{b) whether represeniations have been
made by the public requesting for halt
of other trains at this Station;

c) if so. whether Government pro-
pose to provide halt of other trains at
the Station to enable the people to at-
tend to their oflices in Delhi; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHKI T. A. PAI}: (a) Yes.

fh) Yes,

(e and  (d). Provision of  stoppages
of :wlditional trains at Harsana Kalan
Halt is at present not operationally fea-
sible as any additional stoppages would
increase the running time of the trains
in the section with consequent pressure
on the line capacity of the saturated
Delhi-Ambala single line section, which
15 not desirable,  The proposal will be
considered as and when adeguate capa-
city is available.

Qumata for Members of Parliament
in Delhi-Okha Compartment
of Delhi-Ahmedabad
Mail

3819, SHRI D. P. JADEJA :
SHRI VEKARIA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is  no Parliament
quota in Delhi-Okha Compartment iR
201 Uip Ahmedabad Mail: and

(b if o, whether Government pro-
pose to allot 2 berths in two-tier in the
said Compartment?

THE MINISTER OF RAILWAYS
(SHRI T. A_ PAI}: (a) There is no
quota for Members of Parliament in
the Delhi-Okha coach attached to 201
Up Ahmedabad Mail.

(b) No such demand has so far been
received. The proposal will be examin-
ed.
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Electrification of one Harijan Basti
each day

3830. SHRI D. P. JADEJA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether his attention has been in-
vited to the statement made at the meet-
ing of the Central Electricity Consulta-
tive Council regarding undertaking a
programme ol electrifying at least one
Harijun Basti every day in each State;
and

(b} if so, the broad outlines of the
proposal and the reaction of State Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (k). All the State Governments
Union Territory Administrations  have
been addressed to draw up a program-
me of electrifying Harijun Bastis adja-
cent to villages already electrified at the
rate of at least one village a day during
the Silver Jubilee vear of India’s Io-
dependence, While the suggestion is
under consideration by  some  States
others are taking steps to implement the
programme.

Instollation of Pumping sets im
drought affected states

383, SHRI D. P. JADEJA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state the num-
ber of pumping sets energised so far in
each drought-affected State, District-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): A
statement is laid on the Table of the
House, [Placed in  Library. See No.
LT-3539/72)
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Help sought by the Chief Minister,
U.P. to run Former S. S.
Light Railway

3836. SHRI S, M. BANERIEE:

Will the Minister of RAILWAYS be
pleased o stale :

(a) whether the  Chief Minister of
U.P. has requested the Railway Minis-
ter to give him necessary help to run
the  Delhi-Shahdara-Saharanpur [ight
Railway;

(b) whether the Chiefl
been apprised of the
and

Minister has
Centre’s  stand;

(¢) il s0. the stand of the Centre?

THE MINISTER OF RAIIWAYS
(SHRI T. A. PAL:  (a) and (b), Such
u reguest was received by my predeces-
sor. It was then explained to the Chief
Minister that the technical assistahce
for running the Light Railway includ-
ing the loaning of services of experienc-
ed nersonnel would be made available
to the State Government, but that the
Ministry of Railwavs would not be
able to share anv financial lability for
running the Railway. As indicated by
my vcolleague vesterday, it has bheen
agreed in principle that this Light Rail-
way will be reopened. The guestion
when and how should be left to the
Ministry of Railways and the Govern-
ment of Uttar Pradesh.
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Demand for submission of Pay
Commission Report

3837. SHRI S. M. BANERIJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether both the Federations of
Railwaymen have demanded immediate
submission of the Pay Commission’s
Report;

{b) whether the Railway Ministry has
conveyed this discontent to the Finance
Ministry; and

(c) if so, the reaction of the Finance
Ministry thereto?

THE MINISTER OF  RAILWAYS
(SHRI T. A, PAD): (a) to (v). The All
India Railwaymen's Federation and the
National Federation of Railwaymen.
are represented in the National Council
of the Joint Consultative Machinery
Scheme. One of the points discussed in
the meeting of the Council held on 28th
and 29th July, 1972 was the early sub-
mission of the Pay Commission’s Re-
port. 1t was then explained by the Offi-
cial Side, which included the represen-
tative of the Ministry of Finance, that
the Report of the Comimission was ex-
pected by the end of the year.

Import of English Films from
u

1838. SHRI PAMPAN GOWDA :
Will  the Minister  of  FOREIGN
TRADE be pleased to state :

{a) the number of IPnglish  filiny im-
ported by India from USA. and the
amount of foreien Exchange spent
thereof during the last two years:

(b} whether the agreement for import
of English films from U.S.A. which had
lapsed in 1971 has since been rencwed:
and

{e) if so. the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TR QDF.
(SHRI A. C. GEORGE) : (a) The in-
formation regarding number of films
imported from U.S.A. is not available
as the statistics are maintained in terms
of metres and not in number. In terms
of the ersiwhile agreement with the
Motion Picture Export Assaciation of
America Inc., eight member companies
of the Association were allowed to re-
patriate Rs. 25 lakhs per annum out
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of the realisation of the films imported
and exhibited by them. The balance
remained blocked for permissible usages
in terms of the agreement.

(b} No, Sir.
(c) Does not arise.

Meetings of Northern Railway Informal
Consultative Committee

i839. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state:

(a) the number of meetings held by
the Informal Consultative Committee
for the Northern Railway Zone in 1971-
72, and

(b)Y whether any decisions were laken
in these meetings: and if so, the broad
outlines thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) One only.

(b) Meetings of these  Committees
are held in an informal way without
any prior agenda/briefs etc. Matters
raised by the members are thoroughly
examined and comments of the Rail-
wavs are then conveyed te the mem-
bers.  No decisions as such are, there-
fore. taken at the meeting.

New alignment for Kangra Valley
Rallway between Anur and Goler
Stations

3840. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is proposed to have
new alignment for Kangra Valley Rail-
way between Anur and Goler Stations
as a result of the construction of the
Pong Dam;

(b) if so, the likely date by which
this new alignment would he complet-
ed:

(c) whether any représentations have
been received by Government for re-
taining the names of the old stations
that would be dismantled and the sett-
ing up of new stations with the nmames
of the ones to be dismantled; and

(d) the reaction of Government to
their demand?
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THE MINISTER OF RAILWA
(SHRI T. A. PAD: (a) Yes. s

(b) 31st December, 1974,
(c) Yes.

(d) The representationist was advis-
ed that the Railway Administration is
guided by the Stale Governments con-
cerned in the matter of naming or re-
naming of railway Stations,

Dicselisation of Trains

3841. PROF. NARAIN CHAND
PARASHAR *

DR. H. P. SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is proposed to dieselise
certain trains in the near future:

(b) the names of the trains proposed
to be diesclised; and RS

(c) the likely date by which this pro-
cess would be completed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) With effect
from 15-8-72, 117/118 Madras-Madurai
Pln_dyap Express and 103/104 Madras-
Tuticorin Express have been dieselised.
No other proposal to dieselise any train
in the near future has been finalised.

(by and (c). Do not arise.

FProposals to creale Posts of Head Traim
Examiners on Eastern Raliway

3842 SHRI K. M. MADHUKAR :
Will the Minister of RAILWAYS be
pleased to stale :

_(a) whether the Chief Mechanical En-
gineer, Eastern Railway has 0-
posed to create some posts of ead
Train Examiners in the Grade of 250
380 and above. and

(b) if so, the reasons for delay in
finalising the issue?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAD: (a) Seventeen posts
have already been created.

(b) Docs not arise.
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Delta Lrrigation Projects in Orissa

3843. SHRI BANAMALI PAT-
NAIK : Will the Minister of IRRIGA-
TION AND POWER be pleased to

state :

(a) when was the Delta [rrigation

Project started in Orissa;

(b} the total investment made so far
and the results achieved; and

(c) the time by which it is likely to
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
The construction of Mahanadi Delta
irrigation project was started in 1957.

{b) An amount of Rs. 37.4} crores
was spent on the project upto the end
of 1971-72, and on irrigation potential
of 4.18 lakh hectares created.

{c) The project is likely to be com-
pleted towards the end of the Fifth Plan.

TAEIATY T9T ATATHY Y Q5 W aqv
TIVQELTA I9T QIATHG W TQIT
H a5
3844, wft g wer faww ;o fafa
e m@ w1 gg FAF FF FOFLT
fr -

(¥) #1 TATAA  FIT FTOATAR
# ATgT W g AR IS AT
q1 Y A5 W 5 a@ra wr e fzAl
A miw Arar @ g o

() =fx g1, @AY 77 W@ Faaw

g3y Fdr Aot ?

fafr ste sma war ddfaen s
WA wE (st UWe WY wad) :

(%) azwre 7t vhrr  fafm-drar
a ma fafwa somdza o goa

() @2 wea fw geq sovorerm 7
4 qOM PO A AW FAIA 9T EWT
wfer ToOMA: WY TR F o

AUGUST 29, 1972

Written Answers .1

3 "R wsm avEiv ¥ fan fame
T TGN UATET RIEITA T
AT AT 77 AT X @A &
T THL YAW HIAIT R F94 Aumaeay
FI IW ATz W oAWA wOFE TEAE
T AE FAT §

Conversion of Bhadran-Vaso Lioe imto
Broad Gauge

3845. SHRI D, D. DESAl: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there has been persistent
demand for linking Bhaili-Bhadran and
converling into Broad Gauge the exist-
ing Bhadran-Vaso line to tap high re-
venue potential of the area; and

{b) what sicps the Ministry has taken
or propose to lake in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) No.

(b) Does not arise.

Objection from Kerala Government to
canalisation of Coir Export:
3846, SHRI C. JANARDHANAN :

Will the Minister of FOREIGN

TRADE be pleased (o stale :

(a) whether Government have receiv-
ed any ubjection from the Kerala Gov-
ernment or the Kerala Coir Advisory
Board 1o the reported suggestion of the
Central Government to canalise the ex-
port of coir through State Trading Cor-
poration or a new subsidiary of the
STC:

(b) il so, the reasons given by the
State Government or the Coir Advisory
Board for their objections: and

(c) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (e)
There is no substantive difference in the
views held by the Central Government
and the Kerala Government on the pro-
posed canalisation of coir exports and
Kerala Government have only  asked,
that, as a State Government vitally con-
cerned with coir indusiry, they must be
consulted before a final decision is taken
about canalisation of coir exports.



9 Written Answers

Amount spent on Ceremony
of New Express Train ice between
Cochin and Calicut

3847. SHRI C. JANARDHANAN :
Wil the Minister of RAILWAYS be
pleased to state :

(a) huw much amount the Southern
Railway Management has spent on the
inaugural ceremony of the new Express
truin Service between Cochin and Cali-
cut;

(b} the number of Railway employees
who took part in the ceremony, and

{¢) the amount spent on their DA,
and T.A?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD : (a) Rs. 163,00

(b} Five officers and five stall.

{c) As the trip was not made exclu-
sively for the purpose of attending the
funciion, T.A. and D.A. drawn cannot
be taken as having been spent in con-
nection_with the function. However the

T.A.. DA, of the officers and  stall
amounted to Rs. 417.39 P.
Enquiry  into M/s. Union Carbide

(Indis) Limited, New Delhi, exporting
shrimps to America

3845 SHRI C. JANARDHANAN :
Will  the Mimster of FOREIGN
TRADE be pleased to state :

(2) whether Government have enquir-
ed inio the complaint about M/s. Union
Carbide (India) Limited, New Delhi ex-
porting frozen shrimps to America ul a
lower price rather than to Japan where
a better price is available;

(b) if so, the results of the enquiry
and the action taken by Government in
the malter; and

{¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to ()
‘The matter is under examination.

Request from Kerala Govermment to
run Special Trains from Delhi to Co-
chin and Delhi to Mangalore

3849, SHRI C. JANARDHANAN :
Will the Minister of RAILWAYS be
pleased to state :
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(a) whether there was any request
from the Government of Kerala 1o run
special trains from Delhi to Cochin and

Dedlhi to Mangalore in summer seasons:
an

(b) if so, the reaction of Government
thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI}): (a) Yes. There
was a request from the Chiel Minister
of Kerala for running one weekly holi-
dp:-:'y special train between Delhi and Co-
chin,

(h) Holiday special trains are rua
during summer scason when the traffic
offering between  any 1wo poinls 15 in
train-londs over and above the clearance
by normal trains.

The  proposal of running special
triain between Delhi and  Cochin - was
examined during the summer season of
1972 The proposal was not considered
justified on the basis of through traffic
offering between these points,
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Introduction of .dog squad system to
check pilferages and thefts of goods on

Railways
3853, SHR1 NAWAIL KISHORE
SHARMA : Will the Minister of

RAILWAYS be pleased to state :

(a) whether there is a proposal under
the consideration of Government lo in-
troduce Dog squad system to check
pilferage and thefts of goods and rail-
way property;

(b) if so. the main features thereof,
and

(c) the zones where it will be started
in the first instance?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (c). Yes,
Dog Squads are already functioning on
all Zonal Raiiways to check  pilferage
and thefts of goods and railway proper-
ty.

(b) (i) Dog Squads patro] the crime
affected vards/Goods-sheds  and block
sections on all Zonal Raillways as a pre-
ventive measure to check thefts and pil-
ferages of railway property.

(ii) Dogs are also utilised to track
down criminals after the offence has
been commitied or where an attempt
has been made to commit an offence.

Liberalisation of Import Policies by

Dacca

3854, SHRI NAWAL KISHORE
SHARMA : Will the Minister of FOR-
EIGN TRADE be pleased to state :

{a) whether attention of Government
has been drawn to news-item appearing
in the ‘fndian Express’ dated the 3rd
August, 1972 about liberalisation of im-
port policy by Dacca;

(b} if so. whether Government arc
considering any proposal 10 provide
some subsidy to Bangladesh in case of
luxury items to be exported to Bangla-
desh ; and

2) if so, an outline of the proposal?
4-13L.5 5/
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THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE
(SHR1 A. C. GEORGE) : (a) Govern-
ment have seen the Press report in ques-
tion.

(b) and (c). Exporits to Bangladesh
whether under the Limited Payment
Arrangements or against payment in
free foreign exchange qualify for all the
normal incentives available for exports
to other countries.

Creation of more Railwuy Zones

3855. SHRI NAWAL KISHORE
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether there is a proposal under
the consideration of Government to
create more Railway Zones in the coun-
try; and

(b) if so, the broad outlines thereof

and the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD : (a) No.

(b) Does not arisc.

Thermal power ({'mgqc)l at, Gorakhpur

1856, SHRI NARSINGH NARAIN
PANDEY : Will the Minister of 1RRI-
GATION AND POWER be pleased to
state :

(a) whether the Thermal Power Pro-
ject to be built at Gorakhpur (U.P.) has
been cleared by the Technical Advisory
Committee, and if not when it is likely
to be cleared; and

(b) the present stage of the project?

THE DEPUTY MINISTER IN THE
MINISTERY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL):
(a) and (h). A Project Report coverting
the installiation of two numbers 200 MW
thermal gencrating sets at Gorakhapur
and estimated to cost Rs. 61.84 crores
had been received in the Central Waler
and Power Commission from the U. P.
authoritics in  December, 1971 On
scrutiny, it was  found that  detailed
investigations had not heen made in re-
gard to arrangements for the supply of
cooling water and for the supply of
coal to the power station. The costs
estimated were also not in dctail. The
CW & PC have asked the U. P. Autho-
ritics to prepare a fresh report  after
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carrying out all the investigations and
with all the details of cost, and submit
the same to CW&PC. This report is
awaited.

Irrigation Programme
3857. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRI-
SGATICIM AND POWER be pleased to
tate :

(a) whether the Fourth Plan irrigation
programme is expecled to end with a
shortfall in additional irrigation poten-
tial targeted for the plan period;

{b) il so. the extent thercof; and

() the steps being rtaken to meet the
same?

'HE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a) to
(c). The provision made in the Fourth
Plan for major and medium irrigation
projects has been found 10 be  inade-
quate to develop the targeted benefits
vwiing mainly to the rise 1n costs of pro-
jects. In view of this, there is likelihood
of shortfall to the extent of one million
hectares.  The State Governments have,
however, been urged to provide maxi-
mum possible additional outlays in this
sector in the State Plan so as to keep
down the shortfall to the minimum ex-
tent practicable,

Electeification of Railway Lines

JES8. SHRI B. S. BHAURA : Will
the Minister of RAILWAYS be pleased

1o state :

) waoether Government have decid-
ed to clectrify three fourth of the Rail-
way track in the country ;

(h} il so, what is the estimated cost
thereof;

() how long it will take to complete
the electrification; and

(d) what are the lines proposed to be
electrified in the next five years?

THE MINISTER OF RAILWAYS
(SHRI T. A PAI : (a) No.

(b} Does not arise.

() Railway FElectrification will be a
continuous process and projects will be
taken up from time to time depending
upon the operalional and economic
considerations.
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(d) Electrification of the following
sec¢tions comprising approximately 1700
Rkms. programmed during the 4th Plan
are expected to be completled during the
next five yeary :

Section RKM TKM
1. Virar-Ahmedabad . 437 1130
2. Panskura-Haldia . 69 14
3. Kirandul-Waltuir . 471 620
4. Tundla-Dethi . 269 730
5. Madras-Vijuyawada 433 19125
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Demands of DESU Generation Engi-
neers and Supervisors' Association

3860. SHRI ISHAQUE SAMBHALIL:
Will the Minister of [RRIGATION
AND POWER be pleased to state the
steps taken /being taken by the General
Manager, Delhi Electric Supply under-
taking to meet the demands of the
D.ESU. Generation Engineers and
Supervisors" Association?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) :
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
3540/72))

Transfer of Sanitary Inspectors from
Defhi, New Delhi and Sarai  Rohilla
Stations

3861. SHRI ISHAQUE SAMBHALIL:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Sanitary Inspectors ap-
pointed at Delhi, New Delhi and Sarai
Rohilla Railway stations arc as a rule
transferred to some other stations after
a period of 3 to § years work ;

(h) if so, the number ol the Inspec-
tors who have not been so transferred
after the lapse of the prescribed period:
and

{¢) the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRT T. A. PAI) : (a) The rules do
not provide for perindical transfers of
Sanitary Inspectors after any prescribed
period of stay at a Station,

(b)Y and (). Do not arise.

Scheme to Supply Sprinkler and Specia-
lised Fquipments to Cardamom Growers

3862. SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

{a) whether Government have analys-
cd the poor response to the scheme  of
supplying sprinkler and other specialis-
ed equipments on hire purchase basis 1o
the cardamom growers; and

(b) the steps taken by Government to
remedy the draw-backs il any, in this
scheme?

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) Yes, Sir.

b) Terms & conditions of the scheme
have been liberalised recently.

BHADRA 7, 1894 (SAKA)

Writtem Answers 98

Seven Teams' visit abroad for boosting
Exporty

3863. SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the countries *isited during 1971-
72 by the seven teams represenling pro-
duct groups. such as finished leather,
leather products, processed foods, spices
and nuts, handicraflts, sutomobile ancil-
laries. marine products. plastic  goods
and light clectrical products.

(b) the composition of the teams; and

fc) the quantitative increase in the ex-
port of cach one of the above products
as a result of the forcign visits of the
teams?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) to (). The
Ministry of Forcign Trade, with techni-
cal  assistance  from UNDP.  the
UNCTAD/GATT  International Trade
Centre and US AID, organised Market
Orientation Tours  during 1971-72 in
order to cnable  exporters representing
specific product groups to visit sclected
markets,  The product groups covered
under this programme  during 1971-72
were the following :

I. Finished lcather ang leather pro-
ducts

Processed foods, spices and nuts
Handicralts

Auwtomohile ancillziries

Muarine products

6. Plasticware products

7. Light eleetrical poods

R et

The list of the countries visited by

these teams is  given in the  attached
statement  laid on the Table of the
House.

|Placed in Lihrary. Sec WNo. 1L.T-31541/
A

The composition of the various teams
is shown in another statement attached
lnid on the Table of the House. [Placed
in Library, See No, LT-3541/72]

The various product groups succeed-
ed in hooking export orders as  shown
helow, as a result of their visits : —

Leather and Leather products :
Rs. 39.8 lakhs
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Processed foods, spices and nuts :
Rs. 21.7 lakhs

Handicrafts : Rs. §9.45 lakhs

Automobile ancillaries : Rs. 7.75
lakhs

Marine products : Rs. 205 lakhs
Plasticware products : Rs. 123.9 lakhs
Light electrical goods : Rs. 8.78 lakhs
While it is not possible to  quantify
the increase in exports of the various
products specifically as a result of the
visit of the Market Orientation Tour
teams, indications are that the pro-

gramme of Market Orientation  Tours
have been success{ul.

Export Potcntial of States

3864, SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(n) how many export potential sur-
veys of the States have been completed
by the Inslitute of Foreign Trade; and

(b) the action taken by Government
on such surveys?

THE DEPUTY MINISTER IN THL
MINISTRY OF FOREIGN TRADL
(SHRI A. C. GEORGE) : (a) and (b)
The Indian Institute of Foreign Trade
has so far completed 8 export potential
surveys of the following State :

Andhra Pradesh
. Tamil Nadu
Mysore

Orissa

Hiryana

Bihar

Kerala

Madhya Pradesh.

R

The surveys were conducted on behalf
of the concerned State  Governments
and the reports were made available to
them for consideration and suitable im-
plemeniation of the  recommendations
for gencrating export consciousness and
building up an effective export develop-
ment infrastructure.

Studies on Ceylon and Malaysia

3865, SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state how the studies on
Ceylon and Malaysia conducted by the
Institute of Foreign Trade have been
made use of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : The rcports
are in the nature of desk studies prepar-
ed from out of material available in
trade statistics, reports of Commercial
Representatives and other  information
readily available in India. Copies of the
reports have been sent to the concerned
Ministries, Export Organisations and
other institutions, It is the expectation
that the compilations would assist the
different  organisations in formulating
their export promotion measures.

Survey of FExport potentinl of Coir
and Coir Products

3866, SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the action taken on the survey
of Indin’s export potential of coir and
coir-based products  conducted by the
Indian Institute of Foreign Trade; and

(b} whether the market survey of
Palmyru fibres, Stalks and  Palmyra-
based products in the United  States
of America, United Kingdom and Japan
has been completed and, if so, the ac-
tion taken on this market survey?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GFORGE): (a) The
Report has been circulated 1o the Mem-
bers of the Coir Board and plans are
being drawn up to dovetail the recom-
mendations of the Indian Instituie  of
Foreign  Trade with the development
programme already  initiated  for the
coir industry.

(h) The Survey on Palmyra Fibres
has been completed and the  Report
was  submitted very  recently 1o the
Khadi and Village Induostrics Com-
mission by the Indian Institute of
Foreign Trade.

Leave Reserve Asvistant Signal Inspec-
tor and Signal Inspectors, Delhi Divi-
sion (Northern Railway)

IR67. SHRI CHANDRA  SHE-
KHAR SINGH : Will the Minister of
RAILWAYS be pleased to state :

() the total number of  Assistant
Signal Inspectors and Signal Inspec-
tors working on Delhi  Division of
Northern Railway.

(b) the Leave Reserve staff required
for them as per rules and the existing
number of Leave Reserves;
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(c) whether the leave reserve Inspec-
tors are posted vide staff going for six
months' promotion courses and other
long term vacancies; and

(d) whether the administration pro-
pose to stop this practice of utilising
Teave rescrves apainst long term vacan-
cies and 1o allow officiating chances to
the lower staff?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAID).

(a) Assistant Signal Inspe- 23
otors

Signal Inspectors . . 14
(b) Leave  reserve  staff

required as per rules . 4

Leave  reserve  stafl
existing . 4
(c) Yes.

(d) No. However, when leave re-
serves are fully utilised against the
leave vacancies, officiating  arrange-
ments are made as and  when it is

considered essential,
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Number of contractors who applied
to the Railway administration to grant

arbitration
JHT0. SHRI CHANDRA SHAI-
LANI : Will the Minister of RAIL-
WAYS be pleased to state :
(a) in how many cases Railway

Administration has granted arbitration
to the Contractors by withdrawing ar-
bitration applications from Civil Courts
during the period March, 1969 to
June,1972,

(b) how many Contractors applied

to the Competent authority to grant
the arbitration while their cases were
pending in the courts;

c) in how many cases the arbitra-
tion applications were withdrawn and
what were the specific reasons;

(d) number of cases in
quests were ignored; and

which re-

(e} whether there are any critena to
fram arbitration by withdrawing cases
rom the court or it is a matter of
discretion of the authorities concerned
to withdraw the cases?
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THE MINISTER OF RAILWAYS
(SHRI T. A PAD: (a) to (e). The
. information is being collected and will
be laid on the table of the Sabha.

Steel requirements for Railways during
1972-73

3871. SHRI JAGANNATH MISH-
RA : Will the Minister of RAILWAYS
he pleased to state :

(a) the total steel requircments of
Railways for 1972-73; and

(b) the total steel imports for Rail-
wavs during the year?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The total re-
quirement for 1972-73 is estimated at
about 3,00,000 tonnes excluding rails,
track material and pig iron.

(b) During the year it is planned to
import 1,30,000 tonnes out of which
orders have been  placed so  far for
15,275 tonnes.

Report by Commitice on Reservation
and Booking on Railways

3873. SHR1 MUHAMMAD SHE-
RIFF :

SHRI RAM PRAKASH :

Will the Minister of RAILWAYS
he pleased to refer to the reply given
to Starred Question No. 129 on the 8
August, 1972 regarding the procedure
for sale of Tickets and Reservation of
seats on Railways and state the time
by which the report of the commitice
of Members of Parliament regarding
the sale of tickets and reservation of
tr:ni;\ accommodation 15 lekely to come
oul?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): The Committee is
likely to submit its report some time
in December, 1972,

C.B.l. enquiry againd M/s. Chiman-
lal & Bros.

31874, SHRI M. RAM GOPAI.
REDDY: Will the Minister of FORE-
IGN TRADE be pleased 10 state :

(a) whether C.B.l. enquiry was or-
dered against M/s. Chimanlal and
Bros., for allegedly defrauding banks
and Governmeny organisations; and
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(b) if so, what action has been taken
on Central Bureau of Investigation's
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEQRGE): (a) The CBI
had enquired into the affairs of
M/s. Chamanlal & Bros. and their al-
lied concerns for non-repatriation of
foreign exchange on the exports made
by them. The investigation was luken
up in 1967-68. The investigation has
revealed that there has been cheating,
forgery, falsification, attempt to cheat
breach of various provisions of Fore-
ign Exchange Regulation Act, and cri-
minal conspiracy. There was no in-
vestigation conducted into any alleged
fraud committed by them on Banks
and other Government organisations.

(h) On completion of investigation,
a charge sheet against Shri Chamanlal
Lekhraj and others connected with the

cnse, has been filed in the Court at
Bombay on  5-9-1969. The trial is
proceeding.

Wagon supply to Iran
3875. SHR1 MUHAMMAD SHE-
RIFF :

SHRI M. 5. SIVASWAMY :
Will the Minister of FOREIGN
TRADE be pleased to state :
(a) whether there has bheen delay in
the wagon supply to Iran;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to meet the situation?

THE DEPUTY MINISTER IN THLE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
There has been some delay in the com-
mencement of  delivery of wapons (o
Iran due to following reasons ;-

(i) Delay in completing  the con-
tractual formalities by Iranian
authorities.

(1) Delay in suppl Steel  for
manufaciure wagnm.

(i) Disruption caused by Pakistani
aggression.

(c) Following steps were laken lo

meet the situation :—
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(1Y A delegation was sent to Iran
lo sort out payment difficulties.
The delegation has been suc-
cessful in  obtaining extension of
letier of Credit upto January,
1973, '

(2) Steel shortage was met by im-

port of about 6000 M.T. of steel

for the purpose.

_ Production has now started and de-
livery is expected to be completed by
Murch, 1973,

Pro I to ¢

P

ct Brah
Gunga

3576. SHRI PRIYA RANJAN DAS
]\f‘tUI'jlhI : Will the Minister of IRRI-
GATION AND POWER be pleased

1o state :

putra with

(a) whether there is any proposal
before Ciovernment to connect Brah-
maputra with Ganges 1o save Furaka
and Calcutta  Port: and

(b} il so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL)
(a) and (b). Cansideration is being given
to a scheme to connect  Brahmaputra
with Ganga. The matter has to be dis-
cussed with the Bangladesh authorities
at the appropriate  time and it is not
possible 10 give details at this stage.

This proposal is not connected solely
with the  Culcutta Port.

Loss in Jute Export

IRTT. SHRI PRIYA RANJAN
DAS MUNSI : Will the Minister of
FOREIGN TRADE be pleased 1o
state :

(a) what would be the approximute
loss in our jute export this year due to
fall in production of jute; and

(b} whether an increase in export of
other products is likely to make up
the loss in jute export?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No loss
in jute goods exports this year is anti-
cipated duc to fall in production of
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jute, since the shortfall in our raw jute
requiremenis is proposed to be met
through imports.

(b) Does not arise.

Decentralisation of Powers and func-
tions of Rallway Board

I878. SHR1 RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Administrative  Re-
forms Commission had recommended
decentralisation of  powers and  fune-
tions of the Railway Board;

(b) whether the then Railway Minis-

ter while replying 1o debate on 1st
June, 1971 in the Lok Subha  said
that  he would delegate  maximum

powers to the lower level and also eff-
cct reduction in the establishment of the
Board, and

(c) if so, the extent of decentrali-
sation of powers and functions of the
Bourd cffected and  reduction in the
cstablishment thercof made?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) Yes.

(c) After exhaustive consultations in
the matter between the General Mana-
wers, the Railway Board and the
then  Minister  of Railways (Shri K.
Hanumanthaiya), the conclusion  ar-
rived at was that the existing delega-
tion of powers to the General Mana-
gers is adequate.  However, the matter
is kept constanily under meview wnd
any change in the delegation of powers
is made as and when considered neces-
sury.  The establishment of the Rail-
way Board is trimmed to match effec-
tively the workload devolving on it for
the overall management and  inlcgra-
tion of corporate aclivities of the Rail-
way system which has expanded in suc-
cessive plan periods.

Restoration of School cheque pass
facllity

3879. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(s) whether sons/daughters of Rail-
way employees are issued School che-
que passes from the place at which
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either parent is residing temporarily
or permanently to school/college and
vice versa;

(b) wheiher a  Certificate from  the
school/college where the boy/girl s
studying is required to be produced by
the employees in the prescribed pro-
forma;

(c) whether the issue of school che-
gue passes (o sons/daughters studying
al the Headguariers of emplovecs whose
either parent resides outside the Head-
quariers  permanently or temporarily
has recently bheen withdrawn; and

(d) if so. the reasons therefor  and
whether  Government propose to re-
store the facility?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAIl}: (2) Yes, except
where the sons/daughters are studying
at the Headguarters of the employees.

(b) Yes.

(€} Yes.

1Jd) Government do not consider that
there is any justificalion for the grant
of such passes when the sons/daughters
are sludying at Headquarters.

Grant of honorarium to clerks in
personnel hranch of 1. 8. Office,
[Dhanbad

3880. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased 1o state :

(a) whether  during the last  Loco
strike on Danapur Division of
Eastern  Railway o number of

clerks in personnel Branch  of
Divisional  Office  were put on
special duty;

(b) whether these Clerks were paid
honorarium for doing special
duly;

(¢} whether in Danapur Division of
Eastern HKailway the TXRs re-
softed 10 work 1o rule campaign
in August, 1969 and the C & W
staff went on strike in  August,
1970 and a few clerks of per-
sonnel Branch of Divisional O
were put on special duty and
if so, the number of such
clerks;
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(d) whether the clerks deputed on
special duty referred to in part
(c) above were paid any honora-
rium; if nol, the reasons therc-
for and whether Government
propose to pay them similar
honorarium?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD) (a) to (c). Informa-
tion is being collected and will be Inid
on the Table of the Subha.

Payment to employces for cases lost in
Courts of Law

3881, SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of Court Cases filed
by stafl against Railways during 1969,
1970 and 1971, scparately;

(h) the number of cases in which the
Railways stands was upheld by the
courts, year-wise; and

(¢) the amount of money paid to the
emplovees during the period, zone-wise
as a result of the court decrees?

THE MINISTER OI' RAILWAYS
(SHRI T. A. PAD () to (c). Informa-
uon is being collected and will be laid
o the Table of the Sabha.

qwra | fawefr o wowif & way ©
wTTn wreaTAl w1 T gt
3882 st frre whadt ;v feard
sl foqae s @g vy A o 2
fm
(%) %z T & faam # qong
H a0 gfema #2000 feT s & %
AT F G FF o AT gl omar
g
(=) w1 srrer g 8 frem M
A faadi & qead @i &, 37 7 A
w2 ® argdl; W
(m) afz g, & 7o) & wfaw
# ot faas) ® wA H1if, IV T EFA
¥ fae oo 1w w0 fgnE) €77
#1 fazrr g 7
forwrrf sfx fqe dwvem & It
(h dwne whm) (%) Sifre
wqiaAt & fa fagge & gwwm q 40
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Reduction of  Penalty for
travel on Railways

I8KS. SHRI  SHYAM  SUNDER
MOHAPATRA : Will the Minister of
RAILWAYS be pleased to siate  whe-
ther Government propose 1o reduce the
penalty for ticketless travel on railways
and if so, the nature of proposal under
consideration?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: The Government
do not propose fto reduce the existing
penally for ticketless travel,

Ticketiess

Encouragement o Private Industrislists
to have Business with Bangladesh

28R6, SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
FOREIGN TRADE be pleased to state :

() whether private  industrialista
have been encouraged to do business
with Bangladesh; and

(b) the items in which private indus-
trialists can do trade with Bangladesh
direct without the help of State Trading
Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADLC
(SHRI A. C. GEORGE) (a) and (b}
The two Governments have agreed that
the trade exchanges will be handled by
the agencies indicaled in the statements
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referred to in reply to Unslarred Ques-
tion No. 6282 answered on 16th May,
1972, Imports and Exports of other
commodities are allowed in accordance
with the import, export and foreign ex-
change regulations and other proce-
dures including customs  formalities as
may he in force from nme to time. A
copy each of the Indo-Bangladesh Trade
Agreement and Puoblic Notice No. 57-
ITC(PNY/ T2, dated 20th April has been
placed in the Parliument Library.

Cluster Schemes sanctioned under
Rural Electrification

JHEB. SHRI K. KODANDA RAMI
REDDY: Will the Minister of IRRI-
GATION AND POWER be pleased to
slale:

(a) whether new Cluster Schemes
under Rural Electrification have been
sanctioned recently; and

(h) how many of these are in
Andhra Pradesh, and

(c) the number of villages 1o he
electrified, the number of pumpsets to
be cnergised and the cost of cach
scheme sanctioned for  Andhra  Pra-
desh?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b) The Rural Electrification
Corporation which has been set up by
the Government of India since July,
1964, provides  additive  finances to
Stute Electricity Boards for accelerating
the progress of  rural  electnification
schemes. ‘The Corporation as on 3st
Julv, 1972, have sanctioned 259 cluster
rural electrification schemes of all State
Electricity Boards and five Pilot Rural
Electric Cooperatives  involving  loan
assistance of Rs, 15943 crores, Of
these, 17 clus'er rural  electrification
schemes and one Pilot Rural FElectric

Co-operative pertain to Andhra Pra-
desh,
(c) The requisite details are given

in the Statement laid on the Table of
the House, [Placed in Library, See No.
LT. 3542/72)

Lock-out declared in Diesel Workshop,
Ratlam

3889. SHRI CHANDRIKA PRA-
SAD:

SHRI DHARAMGAJ SINGH:
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Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Divisional Mecha-
nical Engincer of Diesel Workshop,
Ratlum declared a lock-out in the
Diesel Workshop of Ratlam from the
mid-night of 19th June, 1972 to 2lst
June, 1972 and if so, the reasons there-
for;

(b) the number of man-days lost
due to lock-out and the cost of the
man-days lost in_addition to the loss
suffered by the Railways;

(¢) whether the Divisional Mecha-
nical Engineer of the Diesel Workshop,
Ratlam, is competent enough to declare
a lock-out; and

(d) if not, Government's reaction

thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAL): (a) No.

(h) to (d). Do not arise.

Cancellation of transfors of Stmtiom

Masters on Ajmer Dividon, Westerm
Raflway
3890. SHRI PRAVINSINH SO-

LANKI:
SHRI CHANDRIKA PRA-
AD:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Station  Masters/ Asais-
tant Station Masters who were working
at some particular stations for the last
seven to eight years on Ajmer Division
of Westem Railway, were transferred
during the month of May or June,
1972;

th) if so, the number of Statiom
Masters/ Assistant Station Mastens who
were iramsterred;

t¢) whether the transfer of some of
thers has heen either cancelled or held
in abevance; and

(d) if »o, the number of Station
Masters/ Assistant Station Masters
whose transfer has been either can-
celled or held in abeyance and the
reasons therefor?
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THE MINISTER OF RAIL
(SHRI T. A. PAI): (a) Yes, WAYS

(b) Five Station Masters/ Assistant
Station Masters were transferred  on
their requests.

(¢) No.
(d) Does not arisc.
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Fresh recruitment for Calcufta Tube
Railway Project

3R96. SHRT SAMAR GUHA: Wwill
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 277 on the 1st August,
1972 regarding the Annuul expenses on
Calcutta Tube Railway Project and
state:

(a) whether fresh recruitment will
be made with an object 1o relieve acute
uncmployment problem of West Hen-
pal;

(b) if so, whether any scheme has
heen drawn [or the purpose; and

(c) if not, the reasons thercfor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) to (c). So far
as the unemployment problem is con-
cerned all the three methods mentioned
below are eflective:—

(1Y Filling up the vacancies on the
Project by surplus stafl in the region,

(2) Drawing regular  experienced
staff from Raiways in the region for
vacancies on the Projeci and filling
up the resultant  wacancies on  the
Railways by direct recruitment,

{3 Making fresh recruitment for
the Project.

The scheme actually in force is

to prefer (1) and (2) above.
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The above applies to departmental
statf. Contractors will make their own
arrangements for their staff/labour.

tion

" ‘f of Agenci Impl =

of Indo-Bangladesh Trade Agree-
ment

3897, SHRI SAMAR GUHA: Will

the Minister of FOREIGN TRADE
be pleased 1o state:

(a) whether nccessary agencies and
instituiions for conducling trade under
Indo-Bangladesh Trade pact have been
set up;

(b) if so, the naturc and location of
such agencies and institutions and items
and volumes of trade and commercial
transactions entrusted to them;

(c) the extent of trade and com-
merce already in operation hetween the
Iwo counlries;

(d) whether licences have  been
issued to any privale  agencies for this
purpose; if so their names  and other
pariculars; and

(e) when fresh is likely to he import.
ed in Caleutta and its expected volume
per month?

THE DEPUTY MINISTER IN THE
MINGSTRY OiF FOREIGN TRADE
{SHRI A, C. GEORGE)Y: (a) and
(b). For certain items covered by the
Limited Payments Arrangement  with
Bangludesh, the two Governments have
agreed that trade exchanges  will  be
handled by specified agencies, Details
of these agencics togetherwith  the
volume of trade to be handled by them
ure given in the statements referred to
in reply to Unstarred  Ques'ion  No.
6282 answered on the 16th Mav, 1972,
Imports and  export  of  commodities
which are not covered by the Limited
Payments  Arrangement are allowed in
accordance with the import, export and
forciop exchange regulutions and other
rn-:«-‘.lurc% including customs  forma-
ilies, us may be in force from time to

nme.

(e) The first priority has been one
of mecting the urgent requirements of
rehabilitation  and  reconstruclion  of
Bangladesh,  Resources,  particularly
those of transport, have, therefore,
heen used so far mainly to cater to
these needs. Contracts have already
been concluded for export of coal,
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tobacco and cement and for the im
of furnace oil, newsprint and some jule.
It is expecled that regular trade in
thesc and in fish and textiles will gather
momentum in the coming months,

(d) Information about import/ex-
port_licences granted, the names of the
parties and the value of the licences, is
published in the “Weekly Bulletin  of
Indusirial Licences, Import Licences
and Export Licences”, copics of which
arce avauable in the Parliament Library.

(e) Imports of fresh fish from
Bangladesh are expected to commence
in about a month's time. It is proposed
to import ghout Rs. 1.5 crore worth of
fish every month during the remaining
term of the trade agreement  with
Bangladesh.  About 700 of the fish
imported from Bangladesh is proposed
to he utilised for supply to Calcutia,

Borvoah Commitlee on Tea
ms

IH98. SHRI SAMAR GUHA: Wil
the Minister of FOREIGN TRADE he
pleased to stale:

(a) whether Borooah Committee was
set up 1o go inlp the problems of Tea

Estules in North  Eastern  region  of
India;
(b) if so, the broad naturc of its

findings and recommendations; and

(c) whether the Board  was
asked to prctp:m a scheme for the
purpose and if so, the salient features of
the scheme?

Tea

THE DEPUTY MINISTER IN THE
MINISTRY OF FORIIGN ‘IRADE
(SHRT A. C. GEORGE): (a) A Com-
mittee on Tea Industry  was el up
under the Chairmanship of Shn P C.
Borooah to undertake a compichensive
review ol the economic conditions and
prohlems of the tea industry i all its
aspects and make recommendations re-
garding the  mecasures  requiral o be
taken for ity appropoate  deveiopment

on the mght lines during the  Fourth
Plan Period.
(b and (€). A copy of the Report

ol the Commitice containing inrer alia
a summary of conclusions and recom-
mendations was placed on the Tahle of
the Lok Sabha on the 29th August,
1969. These recommendalions were
examined in consultation with Tea
Board and decisions taken by the Gov-
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ernment on the various recommenda-
tions were announced vide Ministry of
Foreign Trade Resolution No. 2/10/
Plant (A)/70-(BC) dated the 24th
July, 1970, a copy of which was placed
on the Table of Lok Sabha on 2.9-1970,
Action on the points arising out of the
decisions is being pursued with  Tea
Board,

Increase in Coffee Prices

3899, SHRI RAM PRAKASH: Will
the Minister of FOREIGN TRADE be

pleased to stale:
(a) whether Coflee Board
commended increase in coffce
and
(b) if so, the reasons therefor and
the decision takep on the recommenda-

tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN IRADE
(SHRI A. C. GLORGE): (a) and
(b). On detailed examination of a Re-

rt by a Government Cost  Accounts
gﬁccr on the s:osl ofﬁprmlucnm: ?IE
coffce submitted to overnmen
March, 1970 and referred to the Coffee
Board for comments, the Board found
that the cost of production worked out
to Rs. 3.48 per point and recommended
to Government in November, 1970 that
this may be recognised as the cost of

has re-
prices;

production and that the minimum
release  price be fixed accordingly.
Taking into consideration the wvarious

factors that go into the cost of produc-
tion and the recommendation of the
Board, Government  decided to allow
the board to fix the minimum release
price of coffce at Rs. 3.48 per point, as
against the then existing minumum
release price of Rs. 3.10 per point
which had been in force from April,
1969,

Survey of Western Ghats

3900, SHRI RAM PRAKASH :
SHRI BIRENDER SINGH
RAO:

Will the Minister of JRRIGATION
AND POWER be pleased to state:

(a) whether Government propose  to
conduct a detailed survey of Western
Ghats to assess the potential for irmiga-
tion and power gencration; and
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(b) if so, the main features of the
proposal and the funds allocated for

the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
and (b), Irrigation development is a
State subject and projects for this pur-
pose are planned, investigated and con-
structed by State Governments. The
total irrigation potential of the West
flowing rivers south of the Tapi river
is roughly assessed as 58 lakh acres.
Projects already in operation or under
construction will exploit  about 187
lakhs acres of the potential. A list of
these projects it laid on the Table of
the Housec. |Placed in  Library. See
No. LT 3544/72.] The State Govern-
ments have proposed an  outlay  of
#bout Rs. 38 crores during the lourth
Plan on the schemes under construc-
tion.

State Governments have already pre-
pared new schemes to hencfit  another
5 lakh acres. They are also  investi-
gating further projects and will under-
take them as an  when  investigations
arc _complete and resources  become
available for their implementation,

Loss of export market for Jute
in Australin and US.A.

3901, SHRI RAM PRAKASH: Will
the Minster of FOREIGN TRADE be
pleased to state:

(a) the reasons for losing export
markets for Indian jule in  Australia
and the United States; and

(b) the proposals before Govern-

ment to regain the markets,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (ay The
main reasons for decline in exports of
jute goods to U.S.A. and Australia uplo
1970-71 were (i) competition  from
erstwhile East Pakistan, (ii) competi-
tion from synthetics and (i) introduc-
tion of bulk handling mecthods,

(b)Y Exports can be improved by reduc-
ing our cost of production and evolu-
tion of lighter fabrics which will be
compeiitive in price with  synthetics.
The yield of jute has to be increased
from present low levels and rescarch
intensified for new fabrics. These mat-
ters are constantly engaging Govern-
ment's attention.
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Compulsory Textile Exports for expan-
sion of the Industry

3902. SHRI RAM PRAKASH: Will
the Minister of FOREIGN TRADE be
pleased 1o state:

(a) whether textile industry in the
countrv has been pressurised to make
compulsory export of textiles and earn
its own forcign exchange for its expan-
sion; and

(b) if so, the reasons why similar

policy is not adopted in respect of
other industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) No, Sir.

(h) Does not anse.

Taking up of Anti-sea erosion work as
a National Project

3903, SHRI M. KATHAMUTHU:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

{a) whether sea crosion is causing
heavy damage to land and property in
certain arcas along the coastline, espe-

cially in Kcrala, Maharashtra, Orissa
and Tamilnadu;
(b) wheth_r:r States  concerned  are

un:hle to raise the resources necessary
lo ‘izht this menace on a pernmanent
basis;

(¢) if so, whether the Centre  pro-
poses to tuke up the anti-sea erosion
work as a Nationul Project and incur
the necessary expenditure from its own
resources; and

(d) whether any steps are  being
taken to include the anti-sea crosion
project in the Central sector in the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Sea erosion occurs in patches along the
cnastline in the States of Andhra Pra-
desh, Mabharashira, Mysore, Orissa,
Tamilnadu and West Bengal, but the
problem is of serious nature only along
the sea coast of Kerala, where about
320 km out of 560 km of the coastline
is affected. In Maharashtra, the pro-
blem exists in isolated reaches in Thana
and Ratnagiri Districts In Tamilnadu,
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the problem is mainly near Tiruchen-
dur, Manapad, Ovari and Kanya
Kumari towns. In Orissa, no scrious sca
crosion problem has been reported.

(b) The magnitude of the works re-
quired for tackling the problem is large
only in the State of Keraln and that
State has expressed difficulties in deal-
ing with the problem trom the State
resources only,

(e} There is no proposal to treal the
anti-sca  crosion works as a National
Project. However, taking into account
the need for accelerating the  anti-sea
crosion programme  in Kerala, the Cen-
tre has agreed to provide special finan-
cial assistance during the last two years
ol the current plan, lo carry out o pro-
gramme of works with an expendilure
of Rs. 4 crores a year. The additional
assistance to be given will be deter-
mined taking into account the progress
of expenditure and the provisions made
for the works in the Annual Plans of
the State,

(d) The Working Group on Irriga-
tion Flood Control and Drainage, and
Command Arca Developmeny for the
Fifth Plan have suggested in their posi-
tion paper on Flood control, Drainage,
and Anti-sea erosion, that the pro-
gramme of anti-sca erosion  works in
Kerala may be taken up as a Centrally
sponsored scheme under the Stale Sec-
tor. The pattern of financing is how-
ever to be  finalised at the ume of
formulation of fifth plan,

Doubling of Coachin-Olavakkot
Raillway Line

JAM. SHRI N, SREEKANTAN
NAIR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether  Government  have
decided to double the Railway ling bet-
ween Cochin and Olavakkot: and

ib) if so, the steps taken in this re-
gard so far?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). The
work on the doubling of 19 km be-
tween Alwaye and Emakulam on the
Cochin — QMavakkot section is n

ress. Further patch doubling of 18

m between (i) Mullurearai — Wada-
kancheri and (i) Pudukad —. Iriniala
kuda has recently heen sanctioned. The
doubling of the remaining single line
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rtions will be considered as and when
Jusified by traffic and financial consi-
derations,

Collision of an engine with the
Chakradharpur passenger train
at Gondia Railway Station
(South Eastern Rallway)

3905. SHRI ARVIND NETAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of persons
killed and injured as a result of colli-
sion of an engine with the Chakra-
dharpur passenger train at Gondia Rail-
way Station on the South Eastern Rail-

way in the carly hours of 26th July,
1972;

(b) whether any enquiry has
made in this regard; and

(c) if so, the outcome thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) In this acci-
dent no one was killed, However, 9
persons sustained injuries of whom 3
were hurt grievously.

(b) and (c). According to the provi-
sional finding of the Additional Com-
missioner of Railway Safety, Calcutta,
who held his statutory inquiry into this
accident, the collision was due to the
failure of railway staff.

Supply of Electricity to Punjab
by DESU

been

3906, SHRI ARVIND NETAM:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Punjab Government
bhas recently asked the Delhi Electric
Supply Undertaking to supply elcctri-
city for tube-wells in the Punjab State;
and

(b) if so, the units of power asked
for and the supply made by the Delhi
Electric Supply Undertaking?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b). Punjab Government have
not approached the Delhi Electric Sup-
ply Undertaking with a request to sup-
ply electricity for tubewells in Punjab
State. However, the Punjab Govern-
ment have approached the Central
Government  with a  request that
D.ES.U, power may be made available
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o them. After discussions Centre has
urranged for additional ener for
Punjab from the Satpura Thermal
Power Station in  Madhya Pradesh
through Rajasthan.

Import/export of films through
IMPEC

3907. SHRI SHASHI
Will  the Minister of
TRADE be pleased to state:

BHUSHAN:
FOREIGN

(a) the total number of Indian film
exported through the Indian  Motion
piclure Export Corporation during the
last two years ending 31 July, 1972;

(b) the amount of foreign exchange
earncd therefrom;

(c) whether the import of Amercian
and British Films is now channelised
through Indian Motion Picture Export
Corporation; and

(d) if so, the number of American
and British films imported through this
Corporation during the period from 1st
April 10 3lst July, 1972 and the
forcign exchange involved in it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
ESHRI A. C. GEORGE): (a) Sixty-
ve.

(b) Rs. 93,95,000
(c) Neo, Sir.
(d) Does not arise,

Steps W stabilise Cotton prices

3908. SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the price of cotton had
fallen down and the growers had to
suffer heavy loss on this account;

(b) if so, the steps taken by the
Cotton Corporation of India to sta-
bilise the price of cotton so that there
is good crop of cotton next year and
the growers are not put to loss;

(c) the preseny storage capacity of
the Corporation; and

(d) whether mill owners in India
are fully coclf)cratiug with the Cotion
Corporation of India. If not, the steps
being taken by Government in this
respect?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (d). Be-
cause of good cotton crop for
1971-72, prices of cotton started falling
in the beginning of the season. Follow-
ing stcps were taken to arrest the
decline and save the cotton grower
from losses :—

(i) The Cotton Corporation of
India was direcied to purchase
cotton in a big way in all the
muarkels in the cotton growing
States at prices fixed by the
Government  subject to adjust-
ment depending on quality and
pick of cotton. The Corpora-
tion has made purchases of
about 5.10 lakh bales.

Statutory stock limit in respect
of cotton were uniformally in-
creased by one month  with
effecy from 22nd March, 1972.

The Reserve Bank of India an-
nounced on the 27th March,
1972, credit relaxations in the
existing frame work of Bank
advances against cotion  and
Kapas.

(ii)

(i)

2. The Corporation's
for the storage of cotton are
adequate. So far there has been no
instance of non-cooperation of a textile
mill in relation to the Cotton Corpora-
tion.

arrangements

Appointment of Chalrman of Textile
Corporation

3909, SHR1 SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Chairman of the
Textile Corporation of India has since
been appointed;

(b) il so, the name of the Chairman
and when he was appointed; and

{¢) the period for which the post
remained vacant and the main reasons
for the Post remaining vacant for such
a long time?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE) :
(a) to (). Shri K. K. Dhar, Managing
Dircctor Nationa! Textile Corporation,
has been appointed as Chairman with
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effecy from 12th September, 1971,
when the post fell vacant, i addition
to bhis own duties.

The appointment of a separate
Chairman 15 under consideration.

Special allowance to officers and staff
working on Rajdhani Express

3910. SHRI SAROJ} MUKHERIJEE:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether only two of the five
officers of the Eastern Railway get special
allowance on the ground that they have
to discharge greater responsibility while
running Rajdhani Express (101 Up and
102 Dn); and

(b) whether three other officers and
the bearers and waiters who have to
work more in this train have been de-
manding Special Allowances for a long
time and, if so, Government's reaction
thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl) : (a) Yes. Only
the Train Superintendemy and the
Steward working in New Delhi-Howrah
Rajdhani Express are granted a special
pay of Rs. 75/- and Rs. 35/- per montb
respectively.

(b) There was & demand for special
pay from the other staff, including the
bearers and cooks, The malier was
considered and it was scen that they do
not have any additional dutics to per-
form. On the other hand, the work
of the staff is lighter than on other
trains. Hence, no special pay was
sanctioned as it was not found justified.

Meeting of Zonal Chliefs of Rallways
3911. SH#I C. K. CHANDRAP-

AN :
SHRI R. S. PANDEY :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether a meetiog of the Chiefs
of the Zonal Railways were held in
Dethi recently to discuss measures for
improving Railway administration; and

(b) if so, the decision taken at the
meeting?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAD) : (a) Yes, A meet-
ing of the General Managers with the
Minister for  Railways and Railway
Roard was held on Tth August, 1972,
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(b) Matters of policy as well as
those relating to day to day functioning
of the Railways were discussed. The
meeting  provided an opportunity for
the exchange of ideas among senior
administrators so as to increase effi-
ciency on Railways.

Exchange of Power between Indin and
Sri Lanka

3912, SHRI C. K. CHANDRAP-
PAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to
stale :

(a) whether any technical survey is
{ikely to be conducted soon for prepar-
ing the project report on the exchange
nfdnowcr between India and Sri Lanka;
an

f"th) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI B. N. KURE-
EL): (a) and (b). In order to con-
duct feasibility studies of the proposal
to interlink the power systems ol India
and Sri Lanka, technical data of both
the power syslems are being collected.

Disparity in issue of retirement passes
to Gazetted and Non-gazetted officers

3913. SHRI K. SURYANARAYA-
NA : Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 1324 dated
the 28th March, 1972 regarding issue
of retirement passes (o Gazetted and
Non-Gazetted oflicers and state :

(a) when the Rules regarding the
grant of number of retirement passes
e Class /1 Railway Officers  wiz., 2

sets after putting in 20 years and one
sel after putting in 25 years service to
Class 111 Non-Gazetted  Railway  emp-
lovees were framed;

(b} the reasons for the disparity
between the 2 sets  of Rules for two
gatepories of Railway employees; and

11,

’ lfc‘l the steps  which  Government
pidpose 1o lake to remove this disparity
i the context of the present day con-

ditigns?,, .,
b‘!%'!ﬂ{ OF RAILWAYS

XD "
%%Tr A 'PAI) : (2) The Rules
. _ﬂ.--&. mh yrol passes to Class 1,
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II and 111 Railway officers were framed
in 1945,

(b) Class 1 and 1I Railway officers
are appointed on all-India basis where-
as ﬁi‘l is mnot the case with Class I
stafl.

() The minimum qualifying service
for Class 111 staff has been reduced
from 25 to 20 yecars in 1961, There
is no proposal to make any further
change in the rules,

Revision of export target for current

years
3914. SHRI NIHAR LASKAR:
Will the Minister of FOREIGN

TRADE be pleased to stale :

(a) whether Government have decid-
ed 1o revise the export target for the
curreny year in view of the unexpected-
ly small growth of exports; and

(b) if so, the revised target there-
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE) :
(a) No. Export performance in the
past does not warrant any scaling down
of cxport targets,

(b) Does nop arise.

Cut on power consumption lo Delhi

3915, SHRI NIHAR LASKAR:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Punjab Government
have moved the Central Government to
impose immediately a  40%  cut on
power consumption in Dclhi 1o ensure
the maximum contribution from the
Thermal Houses m the capital to the
Bhakra system: and

(b if so, the broad outlines of the
move?

THE DEPUTY MINISTER IN
THE MINISTRY OF [IRRIGATION
AND POWER (SHRI B. N. KURE-
EL): (a) and (b). Punjab Govern-
ment has suggested to Centre that
Defhi's off-take of hydro energy from
Bhakra Nangal System be reduced and
a cut imposed, if necessary, in the
Delhi area. They have also suggested
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that some thermal energy from DESU
being fed into the B.M.B. System be
also made available to them.

Centre is arranging to make available
some energy from the Satpura Thermal
Power Station in  Madhya Pradesh to
Punjab through the Rajasthan System.

Cotton defegation’s visit to Cairo

3916. SHRI K. MALLANNA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether an_ official cotton dede-
gation recently visited Cairo to negoti-
ate certain cotton deals there; and

(b) if so, the outcome of the visit
and the composition of the delegation?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE) :
(a) wnd (b),  An official Indian delega-
tion visited Cairo from 16th 1o 22nd
April, 1972 for talks with ARE dele-
gation to review the working of the
current trade plan with the ARE. The
delegation  discussed  inter-alia  details
regarding purchase of cotton from the
ARE as per 1971-72 trade  plan  provi-
sions. As a result of discussions, the
ARE  delegation agreed to supply im-
mediately 15000 Egyption bales of
cotton. The balance 20,000 Egyptian
bales  of cotton wnder the 1971-72
trade plan provisions were also agreed
to be covered (rom the next crop's in
September, 1972, The composition of
the delegation was as follows :—

I. Shri S. J. S. Chhatwal,

Director, Ministry of Foreign

Trade & Leader of the Indian

Delegation,

Shri R. Tandon,

Counsellor (Commercial), Em-

bassy of India, Cairo.

3. Shri M. P Modi,
Deputy Secretary,
Finance.

4. Shri R. Viswanathan,

ta

Ministry of

Colton  Adviser, Ministry of
Forcign Trade.

3. Shri A. V. Rajwade,
Superintendent, State Bank of
India.

6. Shri B. D. Soni,

Third Secretary (Commercial),

Embassy of India, Cairo.
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Hindalco request for power Supply

3917. SHRI RAJDEOQ SINGH : Will
the Minister of IRRIGATION AND
POWER be pleased to staic :

(a) whether at  the request of the
Central  Government, the Hindustan
Aluminium Co., Limited has submitied
a proposal for setting up a large ther-
mal power slation of 250 MW capa-
city to release the 50 MW power to
U.P. State Electricity Board; and

(b) if so, the reaction of Govern-
ment therelo?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI B. N. KURE-
EL): (a) and (b). The possibility of
Hindustan Aluminium Corporation Lid.
sefting up a caplive thermal power
generation  plamt of  200-250 MW
capacity and  releasing the 55 MW
hydro power contracted to be supplied
by the U.P. State Electricity Board is
under consideration.

Delivery  Cases in  Centrul  Hospital,
(Northern Railway) New Delhi hand-
led by sweeperess

3918. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleas-
ed to state :

(a) whether Government have re-
ceived information that last month the
first  delivery case of the wile of a
Gangman was handled in the Central
Hospital, New Deihi by a sweeperess;

(hy if so, the action taken by Gov-
ernment in the matter; and

(c) the steps proposed to be laken
to avoid recurrence of such cases in
future?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAL) : (a) Yes.

(b) and (c). A detailed enquiry in
the case has  been ordered and is in
progress, 1T it is established that the
case was handled by an unauthorised
person, suitable deterrent action under
the disciplinary rules will be taken to
prevent recurrence,

Competition between Jute and Synthe-
ties

3919. SHRI RAJIDEO SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state : )

(a) whether a competition is deve-
loping between jute and synthetics;
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(b) if so, whether Government have
found out a way to mect this com-
petition; and

] .;cl if 50, the salient features there-
[+]

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE) :
(a) Competition from synthctics has
stoutly been increasing.

(b) and (c). Exports can be improved
by reducing our cost of production and
evolution of lighter fabrics which will
be competitive in price with synthetics.
The yicld of jute has to be increased
from present low levels and research
intensified for new  fabrics.  These
matiers are conslantly engaging Gov-
ernment’s attention.

Duties of pharmacists in Rallway Hos-
pitals/Health Units

3920. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether his Ministry has com-
pared the duties of the Pharmacists in
the Railway Hospitals/Health  Units
with those of Pharmacists working in
Central Government Health Services
Schemes; and

(by if so, in what respect the duties
of the Pharmacists in the two organisa-
tions are different?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) Yes.

(b) The duties are broadly similar
in nature.

Construction of Upper Krishna Project

3921. SHRI DHARAMRAO AFZA-
LPURKAR :  Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state :

(a) whether the construction of
Upper Krishna Project was inaugurated
in the Third Five Year Plan;

(b) if so, the amount of moncy so
far spent on the project; and

{c) how much land is still to be
acquited and how much money has

yet to be spent to complete the pro-
ject?
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THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI B. N. KURE-
EL) : (a) Yes.

(b) and (c). The estimated cost of
the project is Rs, 116.67 crores, out of
which Rs. 14.23 crores had been spent
by Government of Mysore, upto March,
1972, leaving Rs. 102 crores 1o be
spent. [Irrigation is a Stale subject
and the details of land to be acquired
are not available at the Centre.

VYacancies of Judges in Supreme Court

3922, SHRI DHARAMRAO AFZ-
ALPURKAR : Will the Minister of
LAW AND JUSTICE be pleased to
state :

(a) the number of vacancies of
Judges in the Supreme Court; and

(b) the time by which these will be
filled up?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM &
CHEMICALS (SHRI H. R. GOKH-
ALE) : {a) None.

(b) Does not arise.

Policy for importing Films

3923. SHRI G. Y. KRISHNAN :
Will the Minister of FOREIGN
TRADE be pleased to state the policy
laid down by Government regarding
the impory of films to be exhibited in
the country?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHR1 A. C. GEORGE) :
Import of feature films is canalised
through the State Trading Corporation
of India, New Delhi.

Criteria for fixing the Terms of Ad
Hoc appointment of retired Judges to
the Supreme Court

31924, SHRI G. Y. KRISHNAN:
Will the Minister of LAW AND JUS-
TICE be pleased tp state :

(a) the criteria  Government have
fixed regarding the terms of ad hoe
appointment of retired judges to the
Supreme Court; and

(b) whether Government have re-
cently made any amendments in the
criteria and if so, the nature thereof?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM &
CHEMICALS (SHRI H. R. GOKH-
ALE) : (a) A retired Judge of the
Supreme Court on appointment as ad
hoc Judge is given the same salary
which he was drawing prior 1o retire-
ment reduced by the amount of month-
Iy pension and pension equivalent of gra-
tuity, if any, which he is in receipt of. In
addition, he is provided with rent-free
residence as admissible to & serving
Judge of the Supreme Court under the
Constitution.

(b) No, Sir.

wEq AYM § Tew YOTHT *® [Ny
=t frafer

3925. ot wwe waf - wr fafa
s mrg T 7g AT 0 O F4G7 5 -
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(m) 71 forr o=t q¢ =grgrdiat
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A=t & A6t ) fawfor A 0 § iz
ofz gf, M 37 9 Fo e ) @l
afafear 7 7

farfir site =qmq 4 dErivEw A W
R wdr (ﬂ' g9o HTCo lﬁu’;‘) H (W-)
Eil
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Compensation paid to the families of
persons involved in Ruilway Accidents

3926, SHRI PRABODH CHAN-
DRA :

SHRI SAT PAL KAPUR:

Will the Minister of RAILWAYS he
pleased to state the number of serious
railway accidents during the year
1970-71. human lives lost in these
accidents and the amount of compen-
sation paid to the families of decensed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : Presumably the
reference is to those train accidents ]J;n

the

which p rs travelling in
trains nm and which were in-
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quired into by the Commission of
Railway Safety. During 1970-71 there
were 9 such accidents. In these acci-
dents 34 persons were killed,

Information relating to umount of
compensation paid to the families of
deceased is being collected and will be
laid on the Table of the Sabha.
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§ am frgadfisor @dei ¥ femr fra-
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Hydro-electric Powered Trains

3Wl0. SHRI VEKARIA : Will  the
MINISTER OF RAILWAYS be pleased
1o stafe ;

(a) whether  hydra-electric  powered
trains ar¢ running through the coal
fields for carrying coal ; and

(b) Whether Government have exa-
mined the possibility of generating ther-
mal power for supplying power to these
trains?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (b). Coal
field arcas where clectric trains are in
service are located in the castern region
served by Eastern and South  Eastern
Railways. The traction power supply
for these electrified ratlwavs s availed
of from the inter-connected grid svstems
maintained by various power supply
authoritics in the area, vz, Damodar
Valley Corporation and the State Elec-
tricity Roards of West Bengal, Bihar
and Orissa.  There are hydro-electric as
well as thermal power stations feeding
into the inter-connected grid systems, the
majority heing thermal power stations.
“The electric trains in this area are, thus,
not powered exclusively by either
hydro-electric or thermal power houses
but from an inter-connected system.

Progress of Seul Project

3931, SHRI VIKRAM MAHAJAN :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether progress of the Seul Pro-
ject (H.P.} is according to schedule and
if not, the reasons for delay; and
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(b) how much expenditure has been
incurred on the administration and how
much on the construction of the Dam
tll July, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) :
{a) The Progress of the Baira Siul Pro.
ject is generally in accordance with the
revised schedule drawn up during the
mid-term appraisal of the Fourth Plan,
under which the first set will be com-
missioned by the end of 1974,

(b} An expenditure of Rs, 0.19 crore
has been incurred on establishment and
administration out of a total expendi-
ture of Rs. 7.86 crores on the project
till the end of July 1972,

Increase in Exports to Japan

3932. SHRI HARI SINGH : Will
the Minister of FOREIGN TRADE be
pleased 1o state @

(a) whether the export of Indian
goods 1o Japan will increase substantial-
ly due to liberal import policy of Japan;
and

(b} il so. the expected increase in ex-
port to Japan are compared to the year
19707

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A. C. GEORGE): (a) and (b).
Subject to demand in Japan and com-
petition from other countries it is ex-
pected that there will be marginal  in-
creases in exports of certain items,

BATAY, WET TIM X CATAT AZT Groeqt
¥ @99 ¥ 39T WiW 04 Ww wAM UW
"HTET % ¥ A
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Rajendra Bridge over Ganga at Moka-
meh (Eastern Railway)

3938. SHRI BHOLA MANIJHI :
Will the Minister of RAILWAYS be
pleased to state :

(a) the total amount spent on the con-
struction of Rajendra Bridge over
Ganga at Mokameh;

(b) when the bridge was opened for
traffic;

(c) whether Railway passengers and
others using the bridge are being charg-
ed cxtra amount for crossing the bridge
either way, and if so, the reasons there-
for: and

(d) the total amount realised so far?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) Rs. 14,00,15,219/-
upto 31-3-1972.

(b) 26-4-1959 for Goods traffic and
1-5-1959 for Passenger traffic.

i) No.

(d) Does not arise.
Structural changes in Forelpn Trude

3939. SHRI R. 5. PANDEY :
SHRI CHANDRIKA PRA-
SAD:

Will the Minister of
TRADE be pleased to state :

(a) whether Government have worked
out a plan to make certain  structural
changes in the country's external trade
with a view to have a close trade co-
operation with neighbouring countries;

(b) if so, th. broad outlines of the
plan; and

(c) preliminary steps taken so far to
increase commercial cooperation with
those countries?

FOREIGN
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GELORGE): () to (c)
India is maintaining very close trade
contacts and co-operation  with the
neighbouring  countries. A longlerm
Treaty of Trade & Transit hus  been
concluded with  neighbouring  Nepal.
The Treaty, imter alia, governs irade
between the two  countries. A Trade
Arrangement has alse been concluded
with  Afghanistan.  As in the case of
Nepal, the Trade Arrangement with
Afghanistan also aims at  development,
expansion and diversification of  trade
to mutual benelit. A three-lier Trade
Agreement was signed between Govern-
ment of India and the Government of
Bangladesh in March 1972, Our trade
with Sri Lanka is governed by a Trade
Agreement. In addition, the two  sides
have set up a Joint Committee on Eco-
nomig Co-operation. A Joint Commis-
sion for Economic Cooperation between
India and Iran has been set up since
1969. Government have taken and will
continue 1o take, measures, aiming at
expansion of trade and closer economic
and commercial cooperation with the
neighbouring countries.

Classless Train Service

3940. SHRI R. 5. PANDEY :
SHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is proposed to introduce
some Class-less trains to provide com-
fortable travel to the masses; and

(b) if so. the salient features of the
proposil and when a final decision a8
likely 1o be tukeén in the matter?

THE MINISTER OF RAILWAYS
(SHRI T, A, PAl) : (a) No. However,
Janata Express Irains are already being
run between important stations with
only one class of accommodation, nume-
ly, third class.

(b) Dues not arise,
A & We-Tr97 WA & Tany qv ifee
wen fea oAt
3941. of; ON WX €BATY ;w37 T
™ 7z | A7 ¥T T fwo:
(%) 71 W3 ¥ "« A
frwrt & i 1 fefr gde
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Sultability of the present method of
appointment of High Court Judges

3943, SHRI SOMNATH CHATTER-
JEE : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether the present method of
appointment of High Court Judges has
been found suitable: and

(b) if not, the reasons therefor?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE: (a) Yes Sir.

(b) Does not arise.

Repeated power fallure in Calcutta

3944, SHRI SOMNATH CHATTER-
JEE :Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether Government's attention
has been drawn to the problem of re-
peated power failures in Calcutta and
suburbs; and
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(b} if so, the steps Government pio-
pose to take to meet the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) There has been load shedding in the
Calcutta Industrial area on account of
reduced availability of power 10 Cal-
cutta area from the power systems of
D.V.C, and the West Bengal State
Electricity Board.

(b) Mecessary repairs to the general-
ing sets under outage to restore them lo
normal condition have been undertaken.
Steps are also being taken to cxpedite
the construction of projects under
execution such as Suntaldih and Chan-
drapura and ito cxpedite the construc-
tion of additional transmission lines
required to transmit the power from
Damodar Valley to the Calcutta Area.
A proposal to install 20-30 MW oil fired
gas turbines to make up the peak
shortages in the Calcutta area is also
under consideration. A committee
under the Chairmanship of Shri A, K.
Ghose,  Vice-Chairman, Central Water
and Power Commission has been set up
to go into the question of repeated
failures of the generating plants in the
Calcutta Industrial Area and suggest
remedial measures. The Commitiee has
alrcady started its work.

Demand for wagons to move crackers
(Southern Rallway)

3945 SHRI M. KALYANASUNDA-
RAM : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the details of demands for wagons
to move crackers on the Southern Rail-
wav which have not been met so far;
and

(b) the reasons for delay in the allot-
ment of wagons for this purpose?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI} : (a) On 20-8-1972,
demand for about 10 wagon load of
‘smalls’ consignments of crackers, mat-
ches etc.. mostly for North India served
by Vijayawada /Thansi  route, were
awaiting clearance at Sivakasi station.
But for a few consignments for restrict-
ed destinations, all demands are cur-
rent.

{h) The delay has been due to the
capacity for movement over Vijayawada-
Jhansi route having to be utilised pre-
ferentially for movement of cement,
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vegetable oil and other essential goods,
particularly in view of the congestion
uver the same due to breaches on  the
Western Railway route via Mathura and
the necessity for diverting the traffic
from the latter route over Agra-Jhansi
route.

Increase in the number of Poisne Judges
in the High Court of Patna

3946, SHRI SUKHDEQ PRASAD
VERMA : Will the Minister of LAW
AND JUSTICE be pleased to slate:

{a) whether Bihar Government have
communicated their desire 1o increase
the number of Puisne Judges in  the
High Court of Patna for  disposal  of
pending cases; and

(b) if so, the reaction of Central Gov-
ernment thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LLE): (a) and (b). In April, 1972 the Gov-
ernmient of Bihar recommended the con-
wersion of four posts of Additional Judge
into posts of permanent Judge and crea-
tion of two more posts of  Additional
Judge. The Government of India have
agreed 1o the conversion of two posts
of Additional Judge into posts of per-
manent Judge and to the creation of two
more posts of Additional Judge, cach
for a period of two vears with eifect
from the date on which the post is filled.

Extension  of  Bhakhtawarpur-Rajgiri
Line uvpto Guya, Wazirpanj or Palmer
(Eastern Railway)

3947. SHRI SUKHDEO PRASAD
VERMA @ Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether Bhakhtawarpur-Rajgiri
Railway linc on the FEastern Railway is
running at a loss;

(b) whether Goverament are consider-
ing a proposal to extend this Railway
line upto Gaya, Wazirganj or Paimar
for making jt profitable; and

(c) if so, when the scheme is likely 1o
be implemented?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI) : (a) With the exemp-
tion of the dividend liability from 1-4-
1971 on account of this branch line
being an uneconomic one, the section is
expected to yield a marginal surplus.
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(b) and (c). The Uneconomic Branch
Lines  Committee, 1969 recommended
extension of the Bukhtiarpur-Rajgir line
upto Nawadah about 35 Kms. from
Wazirganj on the Gaya-Kiul Section.
Based on the recommendations of  the
Committee, 12 surveys {or conversion/
extension were sanctioned during 1970-
72, Surveys in respect of the other re-
commendations of the Committee, in-
cluding the one for extension  upto
Nawadah, will be considered after the
12 surveys are completed and the results

of the survey are  examined in detail
from all angles.
Compliints  of corrapt  practices  in

Fastern Railway, Dhanhad

3948, SHRI RAM  SWARUP : Will
the Minister of RAILWAYS be pleased
1o stale

ta} whether any  action  has  been
taken in regard to the complaints duly
acknowledged by the then Railway Mi-
nister  vide Tetter  No. MR/1898/72
dated the 20th May, 1972 regarding
corrupt practices by certain officials of
Eastern Railway, Dhanbad; and

(b) if so, the nature thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). A state-

ment indicating the nature of action
taken/being taken on the four letters,

receipt of which was acknowledged
vide letter No. MR/189RA/T72 dated
20-5-72, is laid on the Table of the

House. [Placed in Library, See No. LT
3546/72.]

Use of Trolly by D.0O.S. (T) Dhanbad

in49, SHRI RAM SWARUP : Will
the Minister of RAILWAYS be pleased
to stale @

) the sctual number of Trollymen
of D.O.S.(T) Dhanbad; and

(b) the number of inspections made
by D.O.S(T) during last one year?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (b). The
information is being collected and will
ke laid on the Table of the Sabha,

Representation regarding corruption .in

the matter of cash reward to loyal

workers In Fi . 1971 strike In
Dhanbad Division

1950, SHRT RAM  SWARUP: Will
the Minister of RATLWAYS be pleased
to state
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(a) Whether the representation dated
the Ist June, 1972 from Divisional Rail-
way Employees’ Co-ordination Commit-
tee, Dhunbad regarding corruption in
the matter of cash reward to loyal work-
ers in February 1971 strike in Dhanbad
Division and the thefts of Railway ma-
terials, has been received by the Rail-
way Administration; and

(b} it so, the action taken by Gov-
einment thereon

THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) and (b). The
information is being collected and will
be laid vn the Tuble of the Sabha.

Appointment _ of from

amongst the Sons and dependents of

Ministerial staff, D. S., Dhanbad (Easi-
emn Railway)

3951. SHRI  RAM CHANDRA
VIKAL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether a joint representation on
behalf of Ministerial staff working un-
der  Divisional Superintendent, Dhan-
bad had been made to him on 10th
July, 1972 regarding appointments of
substitutes from amongst the sons and
dependents fo Ministerial staff; and

(b) if so, the action taken in this re-
gard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) Yes.

(b) The rules do not provide for em-
ployment to any category of posis being
confined to sons and dependents of any
particular group of Railway servants.

Representation from all India Railway
Ministerial Staff on to Chict
Mining Adviser, Dhanbad

3952, SHRI RAM CHANDRA
VIKAL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the All India Railway
Ministerial Staff  Association had sub-
mitled a memorandum to Divisional
Superintendent. Dhanbad and Chief Min-
ing Adviser, Dhanbad, on 27th July,
1972 and

(b) if so, the contents of the Memo-
randum and the action taken thereon?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAl: (2) Yes.

(b) The memorandum contains the
following demands :

1) The orders of suspensions of the
cmployees of Dhanbad  Division
be revoked immediately;

(2) Strencth of munisterial staff  in

all offices be increased;

The existing  vacancies in all

prades be filled up immediately;

1)

(4) Remuneration be paid to minis-
terial stutl  for extra workload

caused due to shortfall of posts;

(5) Equal opportunities be given
to the ministerial staff to volun-

teer for other category,

oy Proper quota for dependents of
the ministerial stafl be reserved

for recruitment of substitutes;

{7y For absorption of the medically
decategorised staff  there should
e proper  selection o adjudge
their  suitahility and  such staff
should not he allowed to inter-
ferc with the seniority position of
existing staff.

The suspension in  rspect of 8 em-
ployees has been allowed to continue in
view of serious charges against them for
which they are facing trial in the court
of law.

The other points (mostly of local
nature) are rased from time to time by
recognised lubour organisations and are
generally seitled through discussions in
the mectings of the Negotiating Machi-
nery at different levels.

Charter of Demands by all India Rail
way Ministerial staff association pre-
sented to Chief mining Adviser,
Dhanbad

1953, SHRI RAM  CHANDRA
VIKAL : Will the Minister of RAIL-
WAYS be pleased to state :

ta) whether the representatives of All
India  Railway Ministerial Staff Associa-
tion. working uwnder Chief Mining
Adviser, DDhanbad had presented a char-
ter of demands bhefore the Chiefl Min-
ing Adviser, Dhanbad on 20th  July,
1972; and
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(b) if so, the contents of the repre-
sentation and the action laken thercon®

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) and (b). In-
formation is being collected and will be
laid on the Table of the Sabha.

Suspension  of staff in  Dbanbad Divk
sion of Fastern Ralilway snd enhance-
ment of Subsistence Allowance

3954, SHR1 RAM CHANDRA VI-
KAL : Will the Minister of RAILWAYS
be pleased 1o state :

(a) whether a letter trom a Member
of Parliament dated the 15th May, 1972
regarding the suspension of the siaff in
Dhanbad Division and the enhancement
of Subsistence Allowance after six mon-
ths as admissible under the Rules, was
rﬁcewcé! by the Chairman, Railway Boa-
rd; an

(b} it so, the action taken hy his
Ministery thercon ?

_THE MINISTER OF RAILWAYS
(SHR] T. A, PAD): (a) Yes.

(b) Their cases are under review,

Representation by President, All India
Station Associstion
Divislonal Autbority, Dhan

3955. SHRI SHEOPUJAN SHAST-
RI : Will the Minister of RAILWAYS
be pleased to state

(a) whether a  representation  dated
the 3rd June, 1972 regarding the attitu-
de of Divisional Authority, Dhanbad
toward honest staff has been received
from the President, All India Station
Master's Association;

(b) if so, the decision taken by Giov-
ernment thereon ?

THE MINISTER OF

RAILWAYS
(SHRI T. A. PAl):

(a) Yes.

(h) Government do not consider that
there is anv need to appoint o High
Power Commitlec as suggested in the

resentation. Regarding the alleged
misuse of class TV staff for domestic
purposes, some specific cases are under
investigation by the Vigilance autho-
rities.
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Adult Education Scheme spomsored by
Divisional Railway Employees’ Coordi-
nation Committee, Dhanbad

3956, SHRI SHEOPUJANM SHAS-
STRI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the representation daled
21st June 1972 from Divisional Rail-
way Employees' Co-ordination Com-
mittee, Dhanbad regarding  Aduly Edu-

cation scheme to remove illiteracy
amongst Railwaymen, has been recei-
ved; and

(h) if a0, the action taken by Govern-
ment thereon ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (b). In-
formation is being collected and will be
laid on the Table of the Sabha.

Rep ion from Divisional Railway
Employees’ coordination Committee,
Dhanbad

3957. SHRI SHEOPUJAN SHASTRI :
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the unstarred Question No. 46 dated
the 14th March, 1972 regarding repre-
sentation from Divisional Railway Em-
ployees® Co-ordination Commiltce,
Dhanbad and state :

(a) whether the required information
has since been collected, and

(b) if not, the time by which it will
be collected and laid on the Table 7

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD : (a) Yes, Sir. A
note is laid on the Table of the House.
[Placed in Library. See No, LT 3547/
7).

{b) Does not anse.

Misuse of Class 1V Staffl by Officers
and Senior sub-ordinates of Eastern
Railway

3958 SHRI SHEOPUJAN
SHASTRI:  Will the Minister of
RAILWAYS be pleased 1o state :

(n) whether the representation dated
the 23rd Jupe, 1972 from Divisional
Railwuy Employees’ Co-ordination Co-
mmitlee, Dhanbad regarding misuse of
Class 1V staff, substitutes and Casual
Labour by the Officers and senior Sub-
ordinates has been received; and
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(b) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF RAILWAYS
(SHRI T A. PAD: (a) and (b). In-
formation is being collected and  will
be laid on the Table of the Sabha.

Appointment of Railway Advocate to
defend chief clerk, Transport Branch,
1». S. office, Dhanbad.

3959. SHRI ANANT PRASAD
DHUSIA : Will the Minister of RAIL-
WAYS be pleased to state :

(u) whether Railway Advocate had
been engaged in M. P. case No. 276 of
1972 in_the Court of SDO Dhanbad
Vs. Sri R. 5. Singh Switchman of Ku-
sunda Vs, Sri R, S, Sharma, Chief
Clerk, Transportation Branch of D. S.
Office, Dhanbad 1o arrange for the bail
of Sn Sharma and others; and

(b) if so, the reasons for deputing
Railrwny Advocate to defend Sri Shar-
ma

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (b). The
information is being collec’ed and will
be laid down on the Table of the Sabhu.

Election to D. S. Office Staff Canteen
Committee

3960. SHRI ANANT PRASAD DHU-
SIA : Will the Minister of RAILWAYS
be pleased 1o state :

(a) whether the Joint Representation
of all Class 1V stafl of Divisional Su-
perintendent Office. Dhanbad regarding
the aciion of Divisional Authority in
the matter of election of Divisional Su-
perintendent  Office Stafl Canteen Co-
mmittee and Annual General Mecting of
Members thereof was forwarded 1o the
then Railway Minister by a Mcmber of
Parliament on the 15th May, 1972; and

(b) if so, the actions taken by Go-
vernment thereon ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAIL) : (a) Yes.

(b) The representation was consider-
ed and it was found thap; the rules do
not provide for any separate reservation
for class IV stafl.
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Resolutions for climimation of corrap-
tion passed by conventions held under
the apspices of Divisional Raflway Em-
ployees’ Coordination Committee, Dhan-
bad
3961, SHRI ANANT PRASAD
DHUSIA:
SHRI SWAMI  BRAHMA-
NANDII :

Will the Minister of RAILWAYS be
pleased to state :

{a} whether the Resolutions passed in
the Railwaymen Convention held under
the auspices of Divisional Railway Em-
plovees” Co-ordination Commitiee,
Dhanbad at Patratu on 24th - March,
1972 and at Dhanbad on 2nd April,
1972 on the ssue ol elimination  of
corruption were received by the Rail-
way  Administration ; and

(b} if o, the action taken thercon 7

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) Yes.

(b) Specific allegations of corruption
made in the Resolutions are being in-
vestigated.

Melnor:uldum frnm Divisional Railway

yees tion C ittee,
Dhanbad regarding specific cases of
comuption

3962 SHRI  ANANT PRASAD
DHUSIA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether a  Memorandum con-
taining specific cases of corruptions
was handed over on 19th Apnl, 1972
by the deputation of Divisional Rail-
way Employees’ Co-ordination  Com-
mittee.  Dhanbad 10 Dy. D.S./Dhao-
bad: an

(b) if so, the action taken thereon?

THEE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) and (b). In-
formation is being collected and will be
faid on the Table of the Sabha.

Souvenir *New Trend in Trade Union
movement in Railways' published

from Dhanbad.
3963. SHRI SWAMI BRAHMA-
NANDII : Will the Minister of RAIL-

WAYS be pleased to state ;
6—13 LS5/72
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(a) whether attention of Govemn-
ment has been inviled lo the Souvenir,
‘New Trend in Trade Union Movement
in Railway' published by  Divisional
Railway Employees’ Coordination Com-
mitiee, Eastern Railway, Dhanbad on
the occasion of ils first Annual Con-
vention on the 26th and  27th July,
1972, and

(hy if so, the
ernment thereto?

reaction of the Gov-

MINISTER OF RAILWAYS
A PALY D (o) Yes, The Th-
visional  Railway  Employees, Dhanbad
have pledged 1o fight  tor elimination
of corruption in the Indian Railwavs,

THI.
(SHRT T.

(h) Gevernment are  plad 1o note

this trend among railway workers,

Holding of mectings of Associations
Counclls Unions  of HRallwaymen in
Railway Clubs and Institutes.

3964, SHR1 SWAMI BRAHMAN-
ANDII : Will the Minister of RAIL-
WAYS be pleased to state -

(a) the policy of the Railway Ad-
ministration  regarding  holding ot
meetings in Railway Clubs and Insu-
tutes by the Associations/ Councils
and other Unions of Railwaymen;

(b) whether permission for holding
Annual General Meeting by All India
Railway Commercial  Clerks'  Amocia-
tion at Bangalore and All India Stution
Masters’ Association at - Danapur and
G::ra were given in the reccny past;
an

(c) if s0. the reasons for iefusing
such  permission by the  Divisional
Authonty, Dhanbad  to  Divisional
Railway Emplovees' Coordination Com-
mittee, Eustern Radway, Dhanbad, to
hold convention on  elimination  of
corruption on 2nd  April, 1972 and
Annual General Meeting on 26th and
27th July, 1972 in Railway Club, Dhan-
bad by Divisional Railway Employees’
Co-ordination Commitice, Fastemn
Ratlway Employees” Co-ordination Com-
mittee, Eustern Railway, Dhanhad?

THE MINISTFR OF RAIIWAYS
(SHRI T. A PAI: (a) to (c). No
Union or Association ol mlway em-
ployees, whether recogmsed or not, has
a right to hold mectings in amy tlway
premiscs. Recognised  Unions  are,
however., permitted 1o hold meetings in
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Railway premises for which they have
to seek prior permisson from the Rail-
way.

At the discretion of the local officers,
some unrecognised Unions/Associations
might have been permitted to hold
some meetings at a few places, buy this
by itself does not establish a right for
such bodies to claim the same facilities
elsewhere also,

Cinema shows in Rallway Institote and
Club by Contractors

3965. SHR1 SWAMI BRAHMAN-
ANDJI : Will be Minister of RAIL-
WAYS be pleased to state :

(a) the policy of Railway Adminis-
tration regarding the leasing out of the
Railway Institute and Club for run-
ning Cinema shows by contractors; and

(b) whether the policy is being
observed in Eastern Railway Institute
and Railway Club at Dhanbad and
Gomoh?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) The existing
instructions permit Cinema Shows be-
ing run in Institute Halls through a
Contractor by calling Tenders.

(b) Yes,

Railway Institutes and Clubs

3966. SHRI SWAMI BRAHMAN-
ANDIJI : Will the Minister of RAIL-
WAYS be pleased to state @

(a) the basic objects and purposes of
maintaining Railway Institutes and
Clubs;

(by whether cinema shows on com-
mercial basis are exhibited and bars
and the ‘house’ are run in the Institu-
tes and clubs; and

(e) if so, whether these activities re-
concile with the objects referred to in
part (a) above?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl) : (a) For provi-
sion of Recreational facilities to Rail-
way staff,

(b) and (c¢) The requisite informa-
tion is being collected from the Rail-
ways and will be placed on the Table
of the Sabha.
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Safety for carrying cash by guards on
trains (North Eastern Railway)

3967. SHRI R. P. YADAV: Will
the Minister of RAILWAYS be pleas:
ed to state :

(a) whether repeated murderous
altacks have been made on Guards on
the Indian Railways while working on
trains und carrying cash with them re
sulting in deaths and incapacitation;

(h) if so, what action to bring the
culprits 1o book has been taken ;

(c) what measures Government pro-
pose to take to prevent such attacks
and to ensure safe-carriage of cash-
boxes; and

(d) the number of Guards on the
North Eastern Railway, Division-wise
who have become vietims of such in-
cidents?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) No.

(b) and (c). Question does not arise.

(d} None,

Competition of Indiasn Export Items in
Forelgn Markets

3968, SHRI K. MALLANNA : Wil
the Minister of FOREIGN TRADE
be pleased to state :

(a) the wvolume of foreign
during the last three years:

trade

(b) the names of the countries with
which Indian goods have to compete in
the foreign markets m respect of the
major export items; and

(c) the reasons
failed to compete
demand abroad?

TFE DEPUTY MINISTER IN
THE MINISTER OF FOREIGN

why Indian goods
despite their great

TRADE (SHRI A. C. GEORGE):
I'(a) India's Foreign Trade

(Rs. Crores)

Year Imports  Exports

1969-70 1582.10 1413.28

1970-T 1634.14 153516

1971-712 . 1852.86 1605.00*

-(Pro-

visional)
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*This is inclusive of exports to
Bangladesh (approx Rs. 38 crores)
which had not been taken into account
of the export figure (Rs. 1567 crores)
released earlier. However this is sub-
ject to further revision.

(b) India’s  Competitors
Mijor exporst item Muain Compe-
titors
1. Tea Ceylon, East
Africa.
2. Jute  manufactures . Bangladesh.
3, Textiles Japan, Hong
kong, Paki-
stan.
4, Fish and marine Maxico
products
5. Iron ore . « Australia,
6. Tobacco unmanu- U.S.A.and Rho-
factures desia,
7. Leather and leather Pakistan &
mfrs. Australia
8. Enginecering goods . U. S. A., Japan
U.S.S.R. De-
veloped and
some of the
developing
countrics like
S. Korca, Tai-
wan  elc.
(c) It is not correct to say 1hpl

Indian goods have failed to compete in
overseas markets. No doubt there are
some hurdles in raising the exports.
Tae main hurdles to export promotion
are like high shipping freight rates,
lack of frequent and sufficient shippin,
services to many parts of the World,
acute shortage of raw materials like
steel and non-ferrious metals, various
forms of tariff and non-tariffl barriers
imposed by different countries, Inter-
national moneta; crisis and recession
in world steel in A

roreqrr 5 fawely ) wsi

3969. ot oreefy wrf : w7 fawrf
st feen  wefr 7z wary € g AT
fs .
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(%) ™ uF ot & e § feadr
#r feadt w4t o ;

(&) =% afiormrersr agawi w5
faadr arfr g€, s

_ M wfaea & faasfr 41 wofr 71 1w
% fAq a1 wdargy < 7 3 wqar w0
w1 faare g 7

frark st faqaw wamem & guaalt
(oft doFrTe witm) (%) TmE H
fazaa &1 & ®f At

(=) ax (). 9w adl Fzar |

srere & ford fafar artim

3970. off sier wove fex 1 W
fadwm wqtgre w1 12 TATA & g FGT
fr:

(%) fam-fea 2@i & srwx % fagha
¥Y AYTAAIT § 49T WA ATFTT 71 fEa-
fradwiasnad smawanma § ; v

(=) wew smare %t facfaa %44
& fewr # avwrr 7 A7 8 FEw @O
g7

fadn smrare garm § Feqdt (et
Qo ®fo W) : (%) afia 3 grg
srzfany T AwT ¥ qfa ¥ fag
&M Ard, gmem, gam, *fwar, mi
fer, wmifam, grve, 293, famqe, ang
fam, arzam, ®aro, @, @, SE-
=hfeq, #gm aw awde, fAce
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warea, Hifaar, g38, AR, qEafwar
dfme), froeiEm, AT, a7 Fwn
wgrANTaT T aa, e, ol
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foey, asdt wea, @frem, difo, ai-
de, fefazrz, o, dum w@ TN
(frer) aar giveenfaar #1 @ frd
=7 HraAr § o

(m) aeEie A ad=, 1970 B 9
gt 7 famifrwr w3 F fan saw
qriaeff afafa amr 1 ox afaf =40
7 o, Fr % AGq a4 AFF TS T
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FHE ATIRE |

sra-gadima & EeT mar-arsiel
wi & farg wiew

3971. ®it siwe e feg o aqT i@
w1l qg Ty N gur v fx

(%) 7 fagir & eavr-gardram A
A& aar-gsFrRAT ant & fag w
BAG T TN FAT FEATA0 q4TY
T

(=) =1z g, ar Iasr wv ofrens
& N 1T T FAw # A% € F-
) v ar @ g7

T wwl (oft o g M (%)
AT (&), 1946-47 ¥ TEEETAL, TAQ
aftz gmitam ¥ e o ] amr e
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o qrarara ager fag g 4 1 oz afr
g aga @ AW qrdfr Ad), wa:
Ta o faam mo

Wit ot % At w0 frere
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(w) svmh ote =t & A Avzal
i feadi afze @R ®) gar ¢ 7

%@ aoff (st He go wi) : (F)
31-3-1971 1 aATH A7 59 7 wafy
® wiTa ) aved) v & mrd e
qewr 5 913 franfio & gfzy gf
& = gwar sremary gafEa ad )
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Arf &1 w3 A Aa adl § e fre-
dre7t w gk afag F usTEn wh g m-
Azy Ad f

(a) sa amg p7u frAnficr w7
af T Az famtsiajalzh sdia
g 51w ofs agl & qfr F g
e amar 4 fAv &m A anga

Bad shape of Tea Industry in West
Bengal

3973, SHRI H. M, PATEL: Wil
the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Tea industry im various
parts of Bengal is in a bad shape;

(b) the extent to which the produc-
tion of tea has been consequently
affected; and

(c) whether attention of Govern-
s regard has been invited to
a repol the *Hindustan Times' of the
31st July, 1972; if so, the reaction of
Government thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A, C. GEORGE) :
(a) and (b). Although the tea mdustry
in West Bengal and more particularly
in Darjecling has certain problems, tea

roduction in the State has shown an
increasing trend as will be seen from
the following figures :—

Production in West Bengal
Quuntity

Year
m o m.
kgs.
1971 (Jan.-Junc) . 26.51
1972 (Jan.-June) . 30.47

(¢) Yes Sir, Government are looking
into the matter.
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Memomndem Governmesnt regardi
prohh:anuEm o

3974. SHRI JHARKHANDE RAI :
Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the Indian Tea Associa-
tion and the United Planters' Associa-
tion of Southern Indian have submitied
a joint memorandum to  Government
on the problems connected with tea
exports;

(b) if so. the suggestions made n
the memorandum; and

(e} Government's reaction thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE) :
{a) Yes, Sir.

(b) The main suggestions made in
the memorandum are ;—

(i) An administrative
to markel promotion
achieve results.

While the administrative and
central  functions of the Tea
Board may conlinue, a separate
Tea Promotion Council should
be set up with full autonomy to
function in the specific area of
leu marker expansion.

Substantially  larger resources
should be made available for
tea promotion and if necessary
a4 separate levy may be made
and the excise duty reduced 1o
that extent.

The proceeds of such a levy
should be made available to the
roposed promotion  council.
€ career opportunities of the
existing promotional staff should
be improved by bringing them
under the Council.

approach
cannot

(i)

(i)

(iv)

_(c) The matter is under considera-
tion.

Shortfall in production of Raw Jute in
current year

3975, SHRI JHARKHANDE RAIl:
Will  the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the production of raw
jute in the curreng year is likely to fall
short of expectations;
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(b) if so, the extent of likely short-
fall and the reasons therefor;

(c) whether the fall in production
will necessitate import of raw jute in a
sizable gquantity; and

{d) if so, the quantity of raw jute
likely to be imporied in the current
year and the value thercof?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GFORGE) :
(a) and (b). The jute and mesta pro-
duction in 1972-73 senson is currently
estimated at only 58 lukh bales due to
drought. The shortfall is expected 1o
be of the order of 10 lakh bales.

(c) Yes, Sir.

(d) Abour 10 lakh bales valued at
Rs. 25-30 crores,

Central Assistance (o States for Major
Irrigation and Power Schemes

3976. SHRI Y. ESWARA REDDY :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) what are the major power and
irrigation schemes tuken up in the
States during the Fourth Plan,

(h) what Central assistance has been
provided to States for implementation
of the schemes,

(¢) what is the actual progress
made in regard to these schemes,

all the schemes are

(d) whether
completed according 1o

likely 1o be
schedule, and

(e) if no, what are the schemes that
are lagging behind

THE DEPUTY MINISTER 1IN
THE MINISTRY OF IRRIGATION
AND POWER (SHR! B. N. KURE-
EL) : (a) The requisite information
is given in Appendices VI and 11 of the
Annual Report of Ministry of Irriga-
tion and Power, 1971-72.

{b) During the Fourth Plan, Central
assistance 1o State Governments is in
the form of block loans and grants for
the State Plans as a whole and is not
related to any individual head of deve-
lopment or project. In the Fourth
Plan, the developmental plans of the
States amount lo Rs. 6606 crores, out
of which Central assistance is Rs. 3500
crores.
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(c) to (e). An additional potential
of 1.27 million hecteres and additional
generating capacity of 2.9 million kW
were added uplo March 1972,

Owing to the rise in cost of projects,
delay in supply of power generation
equipment etc., a shortfal of 1.2 mil-
lion hectares of irrigation is anticipated
(out of the Fourth Plan target of 4.8
million hactares) principally from the
Nagarjunasagar, Gandak, Kosi, Rajas-
than Canal and Ramganga Projects, u

shortfall of 2.6 milhon kW (oul of
9.2 million kW target) is anticipated
mainly from Beas, Baira Siul, Rajas-

than Atomic Power Project, Iddiki,
Kundah, Ennore, Ukai thermal, Koy-
ana, Balimela and Patratu power pro-
jects.

Mew markets for Indian Products

3977. SHRI 5. A. MURUGANAN-
THAM : Will the Minister of FORE-
IGN TRADE be pleased to state :

(a) whether any cfforts are being
made to find out new export markets
for Indian products; and

(b) if so, the nature of efforts made
in this direction?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE): (a)
Yes, Sir,

(b) The nature of efforts made by
the Ministry of Foreign Trade and by
the Organisations working under it for
devaloping new export markets for
Indian products are as follows :(—

(1) through setting up Expont Pro-
motion Councils ar important
centres, who are on the constant
look out for new markets, for
their  products  through the
following measures:

(i) Sponsoring of sales/study
teams & trade delegation.

Market survey in
{oreign countries.

(i)

various

(iii) Participation in various in-
ternational fairs & exhibitions
which provides an opportunity
for visual publicity of Indian
products & personal contacts.
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(iv) Arranging  publicity abroad
and adverlisements in foreign
newspapers, magazines etc.

2) by concluding trade agreements
: alrd exchange of official and
non-official delegations,

(3) by assisting Indian export-
worthy units in  product deve-
lopment and adaptation for new
market; and

by sponsoring functional bond-
ed export processing zones to

(4)

cater to the requirements of
new markets in new lines of
production.

Programme to Eu%emise s Mills by

.

3978, SHRI S. A. MURUGANAN-
THAM ;: Will the Minister of FORE-
IGN TRADE be pleased to state :

(a) whether the National Textile
Corporation has drawn up a program-
me for modernisation of 35 mills under
Government management;

(b) if so, the main features thereof;

(c) the estimated cost of the pro-
gramme; and

(d) whether any steps have been
taken to implement the programme?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A. C. GEORGE) :
(a) to (c). By and large, the machinery
of the cotton textile mill, the manage-
ment of which has been taken over by
Government under the Industries (De-
velopment & Regulation) Act, 1951,
is old and obsolete. Therefore, with
a view lo ensuring that these mills do
not continue to incur losses, the Na-
tional Textile Corporation has since
drawn up priority modcrnisation pro-
grammes in respect of 40 mill, involv-

ing a financial outlay of about Rs.
16.49 crores.

(d) The Government have so far
approved the priority modernisation

programmes of 37 mulls at iotal cost
of about Rs. 15.85 crores. Out of
these, 18 mills have already placed
orders  with the machinery manufac-
turers for supply of the machinery
worth  ahout Rs, 3.85 crores.
cascs of the remaining mills are being
finalised.
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Revalidation of pre-devalustion Im,
and Expori liceaces i

3979. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have already
revalidated or are about to revalidate
pre-devaluation Import licences and ex-
port promotion licences of several crores
of rupees;

(b) if so, the particulars thereof; and
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(¢) the names of the firms involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Govern-
ment have not revalidated any such
licences involving several crores of
rupees. However. revalidation of im-
port licences is provided under the [.T.C.
regulations and any request for revali-
dation has to be considered taking into
aczount the circumstaces of the case and
its merits.

(bl and (¢). Do not arise.

12,30 p.M.
QUESTION OF PRIVILEGE

MR. SPEAKER: Mr. Stephen.

SHRI S. M. BANERIJEE (Kanpur).
Sir. | rise on a point of order......

it frrsiwe gt qraw (&afon) -
ey WERA, &1 fras 3 fo qw aeg
fem avg, fazre ® frafa zadi wowr
...
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MR. SPEAKER: 1 have asked the
Minister for information on it and when
it is received, it will be conveyed to you.

SHRI S. M. BANERIEE : Sir, 1 rise
on a point of order.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): The point of order re-
lates to the procedure itself. So, the
point of order must be disposed of first.

MR. SPEAKER: On what?

SHRI M. KALYANASUNDARAM :
About this motion.

MR. SPEAKER: Mr. Stephen, have
you already raised it?

SHRI C. M. STEPHEN (Muvattupu-
zha): No, Sir.

MR. SPEAKER : Then, let him raise

SHRI M. KALYANASUNDARAM :
The point is relating to the admissibility
of it

MR. SPEAKER: If it is regarding
em No. 3, how can a 'Foint of order
come, unless he raises it

SHRI S. M. BANERJEE: The point
of order relates to the order paper itself.

MR. SPEAKER: It is there. Let us
»ee,

SHRI §S. M. BANFRIEE:
read Rule 376.

MR, SPEAKER : | know that. Unless
it comes before the House, there can be
no poiot of order.

SHRI P. K. DEO (Kalahandi): It
should not be permitted to come.

SHRI PILOO MODY (Godhra): May
I explain the situation? The order paper
is printed by the office and circulated to
the members. Il there is something that
is wrong on the order paper, what
the stage at which we draw it to the ai-
tention of the Speaker. When you have
called a particular item. if the objection
is on that particular item, as soon as you

Kindly
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have called that item, this point of order
can be raised. That can be raised be-
fore the Member actually roads or
moves what stands in his name. You
have already introduced this itlem when
you called Mr. Stephen..

MR. SPEAKER: Not unless Mr.
Stephen says, he is moving it.

SHRI P. K. DEO: The point of order
should be disposed of first.

MR. SPEAKER: No point of order
until he has moved it. Mr. Stephen.

SHRI C. M. STEPHEN : Mr, Speaker,
3T

SHRI M. KALYANASUNDARAM :
hti_)rﬁpoim of order should be disposed
of first....

MR. SPEAKER: After he moves it,
oot now.

SHRI M. KALYANASUNDARAM :
Y?iu have not listened to the point of
order.

MR. SPEAKER: After
comes before the House. .

SHRI C. M. STEPHEN : Mr. Speaker,
with vour permission, Sir,....

SHRI SHYAMNANDAN MISHRA
(Begusarai): May | make a submission?
The point is about the priority given to
it.  Why has it been your pleasure to
accord 1o it such a priority om the
agenda today ? Because, a Speaker must,
in his wisdom, first decide whether the
breach of privilege is of such an extent
that it should be accorded the priority
that has been given to it on the order
paper. .

MR. SPEAKER : This point was rais-
ed and 1 said, when it comes, 1 will see
if 1 can allow it. Now | have allowed
him to place it.

SHRI S. M. BANERJEE: My point
of order relates to Rule 376(2).

SHR1 C. M. STEPHEN : No point of
order, unless it is moved.

MR. SPEAKER: Until and unless it
comes before the House there is no

point of order. There should be some
matter before the House.

SHRI C. M. STEPHEN :
your permission, Sir,, . | .

the matler

I rise with
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SHRI S. M. BANERJEE: Any point

of order can be raised in relation to a
particular business before the House.

SHRI C. M. STEPHEN : No business
before the House till T move,

MR. SPEAKER : There is no business
before the House: let there be business
before the House.

SHRI S. M. BANERIJEE: ltem No. 3
of the order paper. | can raise a point
of order hetween the termination of one
item of business and the commencement
of another.

SOME HON. MEMBERS: No.

SHRI PILOO MODY : In spite of my
explanation, I cannot understand all this.

MR. SPEAKER: Mr. Stephen, are
you moving or not?
SHRI C. M. STEPHEN : | am moving.

With your permission, Sir, 1 beg leave
of the House to raise a matter of privi-
lege. This question relates to an incident
which took place yesterday....

SHRI H., N. MUKERIJEE: (Calcutta
North-East): Could not a point of order
he raised now, at this stage? He has
already moved it.

MR. SPEAKER : Shri C. M. Stephen
has raised it now, Shri S. M. Banerjee
can say what he wants to say.

SHRI 5. M. BANERJEE: 1 rise on
a point of order under rule 376 (2)
which says :

“A point of order may be raised in
relation to the business before the
Housc at the moment :

Provided that the speaker may permit
a Member to raise a point of order
durmg the interval between the
termination of one item of business
and the comm it of th
if it relates to maintenance of order
in. or arrangement of business be-
fore. the House.”

Under s proviso, 1 wanted to raise
a point of order in between the two
items. namely the termination of the
short notice question and the heginning
of item No. 3 relating to the question of
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privilege. I am sorry you have permit-
ted it. K was my iatention to point vut
that only.

Shri C. M. Stephen has tried to raise a
question of privilege against Shri Jyotir-
moy Bosu for his grossly disorderly con-
duct in throwing a bundle of papers to-
wards the Chair and his contempluous
defiance of the Speaker on the 28th
August, 1972, According 1o the rules,
a privilege motion has to be moved under
rule 222 or rule 223, Since this 15 the
first time in this Parliument when | have
seen. .. . {Interruptions)  People  have
burnt papers here: people have moved
the microphones here, and nobody has
raised any objection. I am not in favour
of spoiling the decorum of the House.
Let my hon. friecnds opposite please
understand me. But the question 15 one
of support and supporting it on the in-
sistence of some people. This privilege
motion has been moved against a parti-
cular Member of this House. It is most
unfortunate that yesterday's incident
should have happened. 1 do not hold
any brief for Shri Jyotirmoy Bosu. There
is no question of that. But it is a ques-
tion of principle.

I submit that this item should not have
been admitted at all on the Order Paper.
Since 1t has been raised by an hon. Mem-
ber. due notice must have been given to
you under rule 222 or 223 immediately;
the incident took place yesterday and so
this notice would not have been given
the day before yesterday in anticipation
of the incident. Even when a pnvilege
motion is moved against any edilor of a
newspaper or even a conslable in the
street. even when a Member of the House
had been beaten, and we wanled it to
be straightway sent 1o the Privilege Com-
mittec in certain cases, that was not done,
and we were told that first we should
get some reply from those agencies
which were the culprits. But in this
case, not even a notice has been served
on Shri Jyotirmoy Bosu. He has not
been called by you; you. Sir, in vour
wisdom could have taken any action
against the hon. Member, and you have
got all the powers, disciplinary powers,
under the rules of procedure. But you
have delegated your powers to the entire
House. This is something extraordinary.
In this House, people have burnt hills.
People have moved 1o the mircrophone
and snatched it away from the Secretary
and showed... (Interruptions). ..

MR. SPEAKER : That is why we have
come to this situation. ...
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SHRI §. M. BANERJEE: My sub.
mission is that this motion is not in order.
You should first kindly call Shri Jyotir-
moy Bosu in your Chamber and
should be given an opportunity to ex-
plain and to say something on it

My point of order is that this motion
cannot be the subject-matter of discus-
sion today, unless proper notice  has
been served on Shri Jyotirmoy Bosu and
he has been given an opportunity by you
to defend himself or 1o agree that what
he has done is wrong.

SHRI M. KALYANASUNDARAM :
My point of order is this. ...

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) : First, one point of
order has 1o be disposed of and then
only another can be raised. ...

SHRI M. KALYANASUNDARAM :
There can be no discussion on the point
of order. May | draw your attention
to the fact that there can be no discus-
sion on the point of order. ...

MR. SPEAKER : Let the hon. Mem-
ber please sit down. 1 shall have 1o dis-
pose of his point of order first. Yester-
day, when the adjournment molion was
rejected. .

SHRI M. KALYANASUNDARAM :
Why can you not listen to my point of
order and then give your ruling?

MR SPEAKER:
subject?

SHRI M. KALYANASUNDARAM :
On the same subject.

MR. SPEAKER:

SHRI M. KALYANASUNDARAM :
You can gain time.

MR. SPEAKER : If it is on the same
subject, you need not raise it.

SHRI M. KALYANASUNDARAM :
1 was standing from the beginning.

MR. SPEAKER: If he has already
raised it, why do you repeat it? If it is
a different point of order, 1 will listen
o you later.

SHRI M. KALYANASUNDARAM :
Nothing will be lost by listening to my
point of order and givipg your ruling
on both simultaneously.

Is it on the same

I am very sorry.
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SHRI P. K. DEOQ: It will help you.
. MR. SPEAKER: You need not repeat

SHRI M. KALYANASUNDARAM :
I am not repeating it. How can you
anticipate? It is not proper for the
Chuir to anticipate what a member s
going to say.

MR. SPEAKER: If it is a different

point of order, I will listen to you later
on.

SHRI PILOO MODY: He is supple-
menting the same.

MR. SPEAKER: Why can he not
keep quiet ? If it is a different point of
order, [ will listen to you later,

SHRI M. KALYANASUNDARAM :
All right,

SHRI INDRAJIT GUPTA (Alipore):
It is not the same point.

MR. SPEAKER :
later.

I will listen to him

The adjournment motion was rejected,
Good or bad, whatever the provocation,
1 quite realisc sometimes members do
oot like it. It is a very unpleasant task
for the Speaker also. When | accept
certain maotions, they are very happy. If
I reject them. then | have to meet their
ANNOYyance.

SHRI M. KALYANASUNDARAM :
Kindly give a ruling on the point of
order. 1 am very sorry to interrupt
you when you are on your legs.

MR. SPEAKER : It is part of the rul-
ing 1 am giving. Why are you so im-
patient?

The member, Shri Jyotirmoy Bosu,
has written to me a letter giving the back-
ground of what happened. | am not
concerned with whatever be the provo-
cation. But 1 am concerned only with
the subject-matter mentioned by Shri C.
M. Stephen and the other member. Shri
Mallanna raised this point  yesterday.
Then 1 said ‘1 cannot accept it offhand:
let me examine . | examined o, 1
held it in order and that s why it is on
the agenda.

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour : Without giving an op-
portunity of defence ?
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MR. SPEAKER: No question of
defence in this case. That is when some-
thing happened outside the House. When
it has happened inside the House, with-
in sight of the House, why defence?
When it has happened within my sight,
the question of defence does not come.

d;iHR[ PI.OO MODY : What happen:
&

MR. SPEAKER: The whole House
saw it. This relates to only one thing.
that the papers were thrown here op-
posite me, I said, all right....

SHRI H. M. PATEL (Dhanduka) :

Can you decide it as a matter of
privilege ?
MR. SPEAKER : 1 did not expec!

this from him. This 1s a matter of
decorum of the House, dignity of the
House. It is your dignity, 1f you start
defending cases like that, there will be
no end to it, Our only fault is that we
have becn taking it rather quietly,
leniently. Somebody tore a Bill, threw
it out. Somebody picked up the Secre-
tary’s mike and started misbehaving.
We ignored it. But there should be an
end to it.

AN HON. MEMBER : So you en-
couraged picking the mike ?

MR. SPEAKER: 1 think we missed
that occasion because we thought any-
way it is a matter left to the goodwill
of the parties, and they will sit together
and will not approve of it. But if it ir
going to be a practice every day, we
cannot allow it to go on like that.

It is also your function to see that
whatever be the viewpoints put here,
whatever be the provocation and all that,
at least they do not trespass on the digni-
ty and decorum of the House. This
nothing to do with being a purely minor
maltter this side or that. It concerns the
House, and 1 leave it to you. [t came
up. 1 would had to ask for his explana-
tion if something had happened about
which we did not have personal know-
ledge. Well, nobody here approved of
it. and that is why this has come up.
(Interruption)
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SHRI P. K. DEO: Take a privilege
motion against him.

SHRI INDRAIJIT GUPTA: Sir, 1
have goy many things to say, if you are
allowing him.

SHRI SURENDRA MOHANTY
(Kendrapara): Sir, [ wish to raise a point
of order.

SHRI M. KALYANASUNDARAM :
I wish to raise a point of order. If you
had swo motu raised this  matter—I
wanted to refer it to the Committee of
Privideges or for a discussion on the
floor of this House—then my point of
order would not arise.  Just now. you
said that it happened in your presencc.
It happened yesterday. In a matter of
privilege, according to May, it is very
clear that it should be raised immediate-
ly. (Interruption) It should have been
raiscd here.  (Interruption) As privilege
motion get priority, yesterday the other
proceedings could have been stopped
and this must have been taken up yes-
terday itself and discussed. | should have
no grievance then.

MR. SPEAKER: No point of order
arises here.

SHRI M. KALYANASUNDARAM :
You have included it in the Order Paper
of today.

MR. SPEAKER : Yesterday | said it
would be examined.

SHRI M. KALYANASUNDARAM :
You had sufficient time o apply your
mind and you thought it fit, and you
thought it has a prima facie case.

MR. SPEAKER : No: if you are put-
ting it like that, I do not approve of il.

SHRI M. KALYANASUNDARAM :
You have now permitted him to raise it.
What prevented the Chair to refer it to
the Commiitee of Privileges under rule
2277 Why should the Members be al-
lowed to raise it and that too belatedly?
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This is not very healthy. If it is moved
as a motion of privilege now, it will not
be healthy, and your purpose will not be
served.

MR. SPEAKER: I do not think it is
proper for you to defend it like that. |
am very sorry. (Interruption)

SHRI SHYA‘MNANDAN MISHRA:
I have also a point of order.

SHRI M. KALYANASUNDARAM :
Let me finish. There is so much of
interruption. It will be better, and the
dignity of the House can be better serv-
ed and preserved if you call the leaders
of all the parties and discuss the matter
and try to save the dignity of the House.
By sctting one Member against the other,
the dignity of the House cannot be main-
tained. (/nferruption)

SHRI 5. A. SHAMIM (Srinagar): [
have a point of order to be raised.

SHRI SHYAMNANDAN MISHRA :
Sir, my point of order is this thay you
have been pleased to go into the merits
of the case just now ; my submission is
that it is the business of the Privileges
Committee to go into the merits of the
case. ([Interruption)

SHRI C, M. STEPHEN : The House
can do it.

SHRI SHYAMNANDAN MISHRA :
In committing this matter lo the care of
the Privileges Committee, whose proceed-
ings are of a judicial nature, because it
happens to be in the nature of a con-
tempt, you have made certain remarks
which prejudge the issue. (Faterruption)
Let me make my submission. 1 am do-
ing that in the most judicial terms pos-
sible.

MR, SPEAKER: A very unpleasant
task for you.

SHRT SHYAMNANDAN MISHRA -
There is another thing. The issue that
has been brought up before the House
by the two hon. Members relates to the
dignity of the House, bul now there is
the question of the dignity of the Pri-
vileges Commitice which is  at  stake.
(Interenption) .

SOME HON. MEMBERS: No. no.

SHRI SHYAMNANDAN MISHRA :
It is the dignity of the Privileges Com-
mittee that is at stake. (Inferruption)
Please listen.



179 Question of Privilege

SHRI B. P. MAURYA (Hapur): The
Privilege Committes is the creation of
this House: you should not forget this,

SHRI SHYAMNANDAN MISHRA :
Do vou approve of this procedure to in-
terrupt @ Member when he is making
a submission? | am making a submis-
sion to you on a point of order.

The second thing is this. Before com-
g 1o a judgment that this requires to
be accorded the priority that vou have
been pleased to give, you should have
gone into some of the factual inaccu-
racies which occurred in the  privilege
motion.  You were pleased to say just
now that this happened before you. he-
fore all of us. But did it not happen
before all of us that papers were not
thrown towards the Chair? That is
the cvidence of the eye that all of us
have in this matter. Thar was a factual
inaccuracy that occurred in this motion.

There is a second factual inaccuracy
also. This motion says: “... and his
contemptuous defiance of the Speaker...”
About ‘contemptuous defiance of the
Speaker”, one could have some honest
difference of opinion and the matler is
not so easy to decide. In  both these
factual and material aspects. the motion
is full of inaccuracies and therefore my
humble submission is thay the Chair
has not exercised its judgment in  the
right manner in according it the prio-
rity which it has given and therefore it
is out of order... (Inrerruptions)

SHR] H. N. MUKERJEE: Entirely
aparl from the merits of the matter, |
find a very serious technical difficulty.
1 speak. for the moment, as a long-stand-
iog member of the Committee of Pri-
vileges. | feel that the matter can be
referred 1o the Committee of Privileges
or any comparable body in other circum-
stances than in regard to an incident
which has happened inside of the House,
where the Presiding Officer was present
to do his duty, where the Leader of the
House or any substitute thereof was al-
sn present, the leaders of different par-
ties were also present and  something
had happened. When something happen-
ed at a mecting in the Central Hall ad-
dressed by the President. some infrac-
tion of privilege or decorum was referr-
ed to the Committee of Privileges onlv
because at that point of time there was
no presiding officer to correct the mis-
demeanour.  On this wceasion,  rightly
or wrongly—1 was not here, it was pain-
ful to go through the proceedings what
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I discovered was that there was a lot of
Eandemomium as usually happens in this

ouse at zero hour. What happened
was : you had permitted certain things
to be said and all that and some inci-
dent had taken place. Some body had
asked for a privilege matter to be raised
and you said you would look into the
matter.

How can the Committee of Privileges
go into the question of whether privilege
was alfected or not in regard to the
happenings inside of the House and how
is the Commiltee going to get evidence
in regard to what happened inside the
House. .. .(Interrgptions). You  were
present.  MNeither you. nor the Minister
of Parliamentary Affairs nor any Mem-
ber of the House had put in a motion
to name the Member concerned: you did
not express your desire to name the
Member: if he had behaved egregiously
you should have done something of that
sort, In your wisdom and generosity
you did not do so; 1 am glad you did
not. After that had happened, to come
today and say : refer to the Privileges
Committeec something which happened
inside, on the floor of Parliament on such
and such day when the Speaker was
present. when the Prime Minister was
perhaps not present but the Leader of
the House, or somebody else. .. (fnter-
ruptions) This is very serious, If T were
the Chairman of the Privileges Commit-
tee, [ would not have accepted the refe-
rence; | would have said, 1 just cannot
accept it, You should have dome it here.
Sir. you think it is a laughing matter.
So many of my friends think it is a
laughing matter. It is no laughing mat-
ter. We cannot keep decorum in _the
House. and then we ask the Committee
of Privileges to hold the baby. We can-
not make sure of what happen in the
Central Hall when the President delivers
his Address and we want the Privile,
Committee to recommend something
which everybody would follow without
compunction! That is the sort of way
Parliament does not function.

13 hrs.

MR. SPEAKER: Thank you for ad-
vising how Parliament should function.
(Interruptions) .

SOME HON. MEMBERS rose—

SHRI C. M. STEPHEN: 1 was hold-
ing the floor and 1 was interrupted by
a point of order. Now only points of
order alone can come, no speeches can
come.
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SHRI SURENDRA MOHANTY : On

a point of order, Sir, under rule 224 (1),

Rule 224 relates to the conditions of ad-

missibility of a question of privilege.
Sub-clause (1) reads thus :

“The right to raise a question of

privilege shall be governed by the
following conditions, namely : —

yuestion
the same

(1) no more than one
shall be rused ay
sitting”.

If you kindly go though the motion. ..

MR, SPEAKER : | have cxamined it
very well. Don’t worry aboul that,

SHRI SURENDRA MOHANTY:
The motion reads thus:

“To raise a question of privilege
against Shri Jyolirmoy Bosu, M.P.,
for his grossly disorderly conduct in
throwing a bundle of papers towards
the Chair and his contemptuous de-
fiance of the Speaker on the 28th
August, 1972

I submit that it is a combination of
two matters,

MR. SPEAKER : It is a singlc matter.
1 do not accept the point of order.

SHRI PILLOO MODY: On the same
puint of order, mav | say, the privilege
motion could have just as easily read as
follows :

“To raisc a question of privilege
against Shri Jyotirmoy Bosu, M.P.
for his contemptuous defiance of
the S'.peaker on the 28th August
1972

We have done a great many things in this
House, but let us not meddle with mathe-
matics. Two cannot become one just by
your ruling.

SHRI INDRAIJIT GUPTA: Rule 224
reads:

“The right 1o raise a question of
privilege shall be governed by the
following conditions, namely :—"

T will skip over (i) and (ii).
“(iii) the matter requires the intet
vention of the House.”

Thia is an essential point. We should
not mix up the merits of the case with
the question whether this matter should
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'be elevated by you to the status of a
question of privilege which has to be
decided in the House. These are two
entirely different matters. We may have
our own opinions, one way or the other,
as to whether actions like throwing a
bundle of papers or burning of papers
or seizing the mike or things like that
are desirable or nol. My personal
opinion is that these things should be
deplored,  But that iy not the issue at
stake now. The point is why this mat-
ter should be clevated by you to  the
status of a yuestion ol privilege which
is printed i the list of busmess and
brought before the House for ats mter-
vention.,

As Shri Hiren Mukherjee has already
pointed out, the incident wok place n
the House at a time when you were pre-
sent and when others were present, when
the Government minislers were present.
In spite of that, though we have not
been able 1w do anything at that time,
you have subsequently thought iy fit to
allow it 10 be brought here as a motion
of privilege.

My contention is that this is not g
matter which requires the intervention
ol the House, Why 7 Afler all, we are
also very often influenced to some ex-
tent in our practices and our funclion-
ing by the traditions and examples of
the House of Commons. So, it is not
irrelevant for me 1o remind  you that
only a few weeks or months ago in the
House of Commons a lady Member,
Miss Bernadette Delvin, elected from
Northern Ircland, slapped a Minister in-
side the House. But the House of Com-
mons did not consider it a case fit to be
sent to the Privileges Committee.

PROF. DANDAVATE
{anﬂmr) : The Minister might have
considered it as a pleasure, being from
a lady !

SHRI INDRAJIT GUPTA: T would
further remind you that a few years ago,
another very renowned Member of the
House of Commons, Mr. Emanuel Shin-
well. who subsequently became Minister
for Labour. ..

MR. SPEAKER : Are you
it?

SHRI INDRAJIT GUPTA: | am say
ing these are matters which took place
in the House of Commons. Mr. Emanu-
el Shinwell crossed the floor, walked
across the floor and slapped & Minister

MADHU

justifying
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[Shri lodrajit Gupta)
on the Treasury Benches. It was not a
lady and so it could not have been a
pleasure!

‘Therefore, this maltter was not consi-
dered to be fit by the House of Com-
mons to be referred to the Privileges
Commitiee. 1 am only reinforcing the
point raised by Shri Hiren Mukerjee.
I feel thay under rule 224(3) this is not
a mutter which requires the interven-
tion of the House, irrespective of its
merits. It has 1o be solved in other ways;
for that we can make other suggestions,
and if you arc willing to hear them you
can consider them. But it is not cor-
rect to mention it in the List of Business
ag a molion of privilege, when it 15 not
worthy of being elevated to that level.

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, 1 want to submit. ..

MR. SPEAKER: Let me dispose of
these points of order. They cannot be
mixed up with the other ones, Other-
wise, they will be completely lost.

SHRI S. A. SHAMIM: Other mem-
bers were allowed to raise points of
order,

MR, SPEAKER: 1If it is the same
point of order, it cannot be raised. ..
(Interruptions) You want me to dispose
of it now or after I hear them?

SHRI INDRAJIT GUPTA: It is bet-
ter you hear them.

MR. SPEAKER: Is it the same point
of order or something else?

SHR1 G. VISWANATHAN: It is the
same.

MR. SPEAKER : Why raise it then?

SHRI G. VISWANATHAN : 1 will
take only one minute.

MR. SPEAKER : 1 am not allowing if
it is the same.

SHRI1 G. VISWANATHAN: Before
you give a ruling on this point of order,
1 want to say something on it

MR. SPEAKER: Please sit down. 1s
it the same maltter or a different one?

SHRI G. VISWANATHAN : It is the
same subject-matter,

MR. SPEAKER: You do it after 1T
dispose of Mr. Indrajit Gupta's point
of order.
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SHRI G. VISWANATHAN:
can I challenge your ruling then ?

MR. SPEAKER: I am not going to
allow you unless | dispose of the point
of order raised by Mr. lndrajit Gupta.

SHRI 8. A, SHAMIM: You huve
heard six Members on the same point.
Please allow two of us also on the same
point.

MR. SPEAKER: They were not the
same point

How

_SHRI G. VISWANATHAN: Let me
finish my submission and then you give
your ruling on the point of order,

Sir, Shri H. N. Mukerjee raised a very
valid point saying that the incident which
took place in the House cannot and
should not be referred to the Privileges
Committee. In that case, we will be
agreeing or we will be accepting that
this House is inferior to the Committee
of Privileges. The Privileges Commitiee
cannot be the supreme body over and
above the Parliament. Because it hap-
pened in Parliament, it should not be
referred to the Privileges Committee.

SHRI S. A. SHAMIM: There is a
fundamental difference between disap-
proving a particular act and raising a
matter of breach of privilege. We cun
disapprove of a certain ¢onduct. But 1¢
bring it under the purview of the breach
of privilege. it must fulfil certain condi-
tions. 1 am sure, most of the acts of
many & Member are sometimes not ap-
proved by many others. But that should
not constitute a breach of privilege.

Now, this particular incident should
be judged in a particular context, that
is, & Member sometimes, as you yourself
said, gelting angry, sometimes being pro-
voked and all that. After all, it 15 a
human conduct. We are conducting
ourselves in Parliament. Instances have
been quoted where the intention of
contempt of the House is not there. [t
is just an act. a rude act sometimes,
which amounts to an act of indiscretion
or shouting. If you take notice of this
particular incident, T am sure, vou wil
have to haul up each one of us for com-
mitting a breach of privilege one day or
the other and the result will be that
breaches of privilege will lose their sanc-
tity and prestige which is attached to
them, It has been suggested by your
predecessors also a number of times that
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breaches of privilege should not be treat-
ed lightly. There have been instances
of editors who have committed contempt
uf the House but no notice of them has
been taken because that will involve the
House in having continuous reference to
Privileges Committees and giving judg-
ments as to whether it is a breach of pri-
vilege or not. So, 1 would submit that
the importance given to this particular
incident will definitely involve you in a
very complicate affair in, future.

SHRI PILOO MODY: By admitting
this motion, we have denigrated this
House.

MR. SPEAKER: Mr. Piloo Mody,
vou should have control over your ton-
gue.

SHRI MUHAMMED KHUDA
BUKSH (Murshidabad) : About the
point of order raised by Mr. Indrajit
Gupta, | concede that there is great vali-
dity in the contention of Prof. Hiren
Mukherjee because, as he pointed out,
the malter under debate happened in
the presence of the entire House. You
have also very kindly observed that. My
hon. friend, Mr. Indrajit Gupta, referred
1o the slapping of a Minister. Here,
the slap has been administered to the
.entire House. It is not a particular Mini-
ster who can relaliate or need not reta-
liate, The decorum, the dignity, the
sanctity and sacredness of the House
has been assailed in the most undignified
manncr and it is a matter for this House
to decide here and now as to how it
wants to deal with the Member. The
legalistic view taken is absolutely with-
out substance and foundation. It is the
breach of privilege of the entire House
as was pointed out by Mr. Stephen, You
ulso took cognizance of 1. It is com-
pletely within the discretion of the Chair
to defer the judgment. You deferred
your judgment, and it is being brought
today. It is perfectly in order in my
opinion and it does not amount to any
transgression of Parliamentary practice
or Parliamentary law. But the poing that
hon. H. N. Mukerjee has raised remains
to be decided by the House whether the
House would like to deal with it or whe-
ther it would like to remand it to its
own constituted committee,

SHR1 VASANT SATHE (Akola): In
all this din, we are losing sight of the
rules. A question of privilege is to be
ruised under rule 222. When is this ques-
tion to be raised? Rule 223 says:
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“A member wishing to raise a ques-
tion of privilege shall give notice in
writing to the Secretary before the
commencement of the sitling on the
day the question is proposed 10 be
raised.”

'l'hcr:fnrc._it could not have been raised
yesterday itself when the incident took
place. _He gave a notice in writing and
has raised it now. (Interruption) 1f it
comes under 223, then the next stage is
rule 225, after leave has been granted—
because un objection can be raised whe-
ther leave should be granted or not-—
then it is for the House to decide or
for you to decide whether it should be
sent to the Privileges Committee or whe-
ther the House itself should take a deci-
sion under rule 226. Therefore, all this
confusion does not arise at all. You
have 1o decide first whether leave is to
be granted or not under rule 225,
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SHRI R, S PANDEY (Rajnandgaon):
My hon. friend mentioned about the be-
haviour of slapping the Minister. That
was in the House of Commons, But here
it is a question of the honour of the
Chair. Here it is about ‘grossly disorder-
ly conduct in throwing a “bundle of
papers towards the Chair and his con-
temptuous defiance of the Speuker'. ..
(Interruption)

MR. SPEAKER : So many points of
order have been raised. Actually most

of them were just suggestions for some
way-out. .

SHRI SHYAMNANDAN MISHRA :
How about my point of order, Sir?

MR. SPEAKER: | am coming 1o
your point of order also. So far as thia
question of raising this point of order
is concerned, the privilege motion was
raised there yesterday and 1 then made
the observation in the House. ..

SHRI SHYAMNANDAN MISHRA :
In the House?
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MR. SPEAKER: Yes, in the House,
there and then.

SHRI PIL.LOO MODY : Somebody has
to make a motion.

SHRI C. M, STEPHEN: That
was moved.

MR. SPEAKER: | made the obser-
vation. . . (Interruptions)

also

SHRI 5. M. BANERJEE: Sir. you
remember a privilege motion was brought
against me by Mr. Atal Bihari Vajpayee
for mentioning the names of two Minis-
ters who were supposed to be on the
pay-roll of the Birlas and Mr. Joshi
supported it. Even then 1 was given an
opportunity.
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MR. SPEAKER : So far as this fact
is concerned, it was moved yesterday

and | made the observation before the
House that 1 will consider it.

MNow, Mr. Mishra says that it is pre-
judging. When the motion comies 1o
the Speaker, if he is satisfied, he allows
it to be brought before the House and
in my opinion . . . (Interruptions) 1
have to tell the House that these things
entitle it to be presented to the House.
I suid there is only prima facie case and
I told it to the House and it is not a
question of prejudging. Even I can, on
my own, say that it is a breach of pri-
vilege ad 1 am entrusting it to the Privi-
leges Committee or to the decision of the
House. So far | have not made any ob-
servation whether 1 leave it to the House
or to the Committee.  All T said to you
was that the decorum of the House is
equally your responsibility as for mysell
and as for this side also . . . (Imterrup-
tions) 1 made this observation very clear
to you. What [ want to tell you is that
if some member happens to say that
such and such Minister was sla . we
do not approve of it. That not a
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good idea at all to suggest in this House.
If somebody goes and slaps another
Member, that is the last thing to be
approved of by us. That is not a good
idea at all . . . (Interruprions) 1 am
very sorry. That is not a good defence,
I do not approve of this. I take it nobo-
dy in this country will approve of it . . .
(Interruptions)

SHRI INDRAJIT GUPTA: The
question is whegpher it is a question of
privilege.

MR, SPEAKER: It is a contempt of
the House so far as this matter is con-
cerned. | don’t think this practice should
be approved of and tolerated upon by
this House at all. At least I do not
advise you to go for defence of such an
action.  If you disapprove of it, as Mr.
Shamim says, the only course, the via
miedia is that the gentleman should ex-
press his regrets.  Afler his regrets |
can put it to the House whether it can
be withdrawn and whether his regrets
can be acgepted.

SHRI SHYAMNANDAN MISHRA :
The moment you say it is indefensible,
Lhere is nothing to be judged by the Pri-
vileges Committee,

MR. SPEAKER: I leave it to the
House: the House may deal with it them-
selves or they may entrust it to the Pri-
vileges Committee. This is before them,
It is before the House in the same form
as it came there and then.

SHRI 5. M. BANERIJEE :
you not ask him yesterday?

Why did

MR. SPEAKER : The suggestivn is
that if the Member expresses regret let
this be dropped.

SHRI INDRAJIT GUPTA: It ceases
to be privilege issue, if he expresses re-
gret.  Is that your point?

MR. SPEAKER: My suggestion is
this. It is entirely for Mr. Stephen. I
have allowed it.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJX
BAHADUR): You have expressed the
sentiments and the mood of the House.
You have given the opportunity to Mr.
Jyotirmoy Bosu to help us maintain the
decency, dignity and decorum of the
House by expressing regrets. [If that
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comes we shall really feel satisfied that
the required thing has been done but
if it does not come, 1 would suggest, it
must be referred to the Commitiee of
Privileges.

SHRI SHYAMNANDAN MISHRA:
My submission is this. We are on the
point of its having been placed on the
agenda and on that we are having this
discussion.  But we have not gone into
the substantive matter. We will have to
go into the substance of the matter when
we come to discuss this. What you were
pleased to say just now would end the
malter here. That cannot be a part of
the whole system, the whole system of
discussion on this motion. You had
made a suggestion to end this matter if
he expressed regret. That does not
preveny this matter from being gone
into further. We shall have to  decide
about this, whether the substance of the
matter is such as to be referred 1o the
Privileges Committee or not. . .

MR. SPEAKER : I have allowed it.

SHRI SHYAMNANDAN MISHRA :
That stage is yet to come,

MR. SPEAKER : | have allowed it.
1 have already given my consent to the
motion. . . .

SHRI S. M. BANERIJEL : On your
ruling, T have a very small submission.

SHRT . M. STEPHEN: Mr.
Speaker, Sir....

MR. SPEAKER : If Shri Jyotirmoy
Bosu just expressed regret, [ would
sugpgest to the House that we may
proceed to the next item, and in that
case Shri C. M. Siephen says thay he
will accept it and then scek leave of
the House to withdraw his motion ; if
he does not express regret, then it will
be put to the House. ...

SHRI SHYAMNANDAN MISHRA :
Kindly hold it over. We can discuss
it informally with you and then come to
some decision about it.  Please hold it
over. , ..,

MR. SPEAKER : What for ?

SHRI SHYAMNANDAN MISHRA :
that some informal arrangement
could be made about this. ..,
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MR. SPEAKER : We cannot post-
pone it,

SHRI SHYAMNANDAN MISHRA :
We can discuss it in an informal way
outside, not in the House. .. (Interrup-
tivny)

SHRI C. M. STEPHEN: 1
having the floor of the House, under
rule 225. Then, points of order inter-
vened. | presume that the points  of
order have now been disposed of. | am
entitled under rule 225 now to make a
short submission. | am proceeding now
to make my submission. . ..

was

SHR1 8. A. SHAMIM : He has already
moved. .....

MR, SPEAKER : | have called him
already.

SHRI C. M. STEPHEN: | was inter-
rupted by points of order. ...

BANERJEE: Kindly
give me hall a minute. Let Shri C, M.
Stephen move his motion. 1 only want
to say something about the observations
that you have made just now thal you
are ¢convineed and you also feel that it
is a malier of privilege. Supposing ihe
matter is referred 10 the Privileges Com-
mittee and the Privileges Committee
come to the conclusion that it was not
a matter of privilege, there will be noth-
ing open 1o you cxcept to resign or face
a no-confidence-motion. . . .

SHRI 5. M.

MR. SPEAKER: What is this, If T
say there is & prima facie case, what is
wrong with it? A number of privilege
motions come, and if the Speaker says
that there is a prima facie case, but the
Committee comes to a different conclu-
sion, then should the Speaker  resign?
That would mcan that all the Speakers
should have resigned.  What a fantastic
suggestion the hon. Member is making.

The judgment of the Speaker is exer-
cised only on whether he should give his
consent to it or nol. Supposc 1 give my
consent that it will go to the Privileges
Committee and the Privileges Commiteee
thinks that it is nol a privilege, then
the hon. Mcmber says that the Speaker
must resign. ...

SHRI S M. BANERJEE: Mav |
make a submission, Sir? If vou had
said that it was only a prima facic case,
T wonld not have raised this point, But
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[Shri S. M. Banerjee]

Yyou, Sir in your wisdom have said some-
thing different. | am not castiog any
aspersion on you, Sir, and | hold you in
high esteem. You are the custodian of
this august House, and as the custodian
of the House, you have said. ...

Question of Privilege

MR. SPEAKER: It had happened
here.
SHRIT S. M. BANERIJEE : ... .that it

iIs u question of privilege. You did not
mention ‘prima  facic case’, 1 would
have accepied it if you had mentioned
‘prima facie case’.  But you gave your
cundid opinion, and you used that ex-
pression. 1 am  really sorry that  you
should have given your opinion before
the House had had an opportunity to
discuss it.

SHRI C. M. STEPHEN:
vield. ...

SHRI S. M. BANERIEE : On a for-
mer occasion, when there was a lot of
furorc in the House, and the Opposition
Members and others were shouting.
Prime Minister Mehru called a meeting
of the Opposition leaders and the whole
thing was thrashed out and the matters

1 do not

came to an end. But now... (lnter-
ruptions)
SHRI C. M. STEPHEN: The facts

pertaining to the question which 1 am
raising arc well known 1o every Member
of the House. So. 1 do not want to go
into the details, because it is absolutely
unnecessary. The only point is that 1
have moved this motion on the bagis that
according to me this constitutes a con-
fempt......

AN HON. MEMBER: According to
Shri Raj Bahadur.

SHRI C. M. STEPHEN: 1 do not
want to quote precedents and the law
and other things. because they are very
well known. It is for this sovereign body
now to judge whether it constitutes con-
tempt or not. T have only to invite your
attention to an incident which took place
in the course of this session. That in-
cident was with respect to a stranger. A
siranger threw pamphlets on the Sth
August. and a motion was moved hefore
this House, and this House unanimously
felt that that was eontempt, and the two
persons were sent to jail. That was what
happened.

Mow | am saving that the same stan-

dard ought to apply everywhere, 1 am
not going into details (Interruption<)
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The only question is: what to do about
this? Two courses are open, | mean for
the House to decide is one course; send-
ing it to the Privileges Committee is the
other (Interruptions),

SHRI PILOO MODY: It can be dis-
Ir.:kus«.'d for the next three days, if you
{3

SHRI G. VISWANATHAN:
statement is over.,

SHRI S. A. SHAMIM : If they want
to hang Jyotirmoy Bosu, let them hang
him, but not for breach of privilege.

SHRI C. M. STEPHEN: Under rule
226. 1 move that the matter may be pul
to the decision of the House.

SHRI SOMNATH CHATTERIEE
{Burdwan): On a point of order. The
hon, member has not asked for leave
under rule 225. He has not asked for
that leave. So whatever he has said is
out of order: what he has said has no
effect. He has moved a motion which
is of no use. of no effect.

AN HON. MEMBER: He has not
asked for leave; see the record (Inter-
ruptions).

His

SHRI C. M. STEPHEN: 1 have
already asked for leave (Inrerruptions).

SHR1 PILOO MODY: The debate
has to be adjourned and a date fixed.

MR. SPEAKER: He has asked for
leave of the House,

SOME HON. MEMBERS: No. no.

MR. SPEAKER : Order please. Leave
has to be asked. He has asked for leave
(Interruption) What is exactly the posi-
tion? What is your motion now? You
have asked for leave (Interruptions).

SHRI C. M. STEPHEN: Yes.

SOME HON. MEMBERS : No, no.
MR. SPEAKER: He has asked for
the leave of the House (Mnterruptions).

The question is. .....(Interruptions). 1
have made it sure: he has asked for leave
(Interruptions).

The question is:

“That leave be granted™.
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Those in favour will please say “Aye’.
SEVERAL HON. MEMBERS : Ave.

MR. SPEAKER : Leave is granted,
leave is granted.

SHRI G. VISWANATHAN: He has
not asked for the permission of the
House (Interruptions).

SHRI SHYAMNANDAN MISHRA:
On a point of order.

MR. SPEAKER: Already leave is
granted,

SHRI SHYAMNANDAN MISHRA:
I have a point of order with regard to
this, Please hear my point of order.

SHRI C. M. STEPHEN: 1 move that
the matter be discussed in the House, It
should be decided by the House.

SHRI VASANT SATHE: He has
moved the motion now.

SHR]I SHYAMNANDAN MISHRA:
Sir, a point of order.

MR. SPEAKER: Leave is  granted.
There is no question of point of order.

SHRI SHYAMNANDAN MISHRA:
We have to discuss that motion. That
is my humble submission. We have to
discuss the motion. (Interruption)

MR. SPEAKER : Let him speak now.
Leave is granted to him. He will now
speak. (Imterruption) Order please. Now,
the leave is granted for him to move
his motion. After that, you can dis-
cuss it.

SHR1 RAJ BAHADUR : He has mov-
¢d the motion. The motion has been
t|',In(>y'ed. You may now proceed on that

asis.

SHRI VIKRAM MAHAIJAN (Kan-
gra): There cannot be a debate on the
motion.

MR. SPEAKER : He has already mov-
ed the motion. Now the molion will
be discussed. He will speak on it

SHRI C. M. STEPHEN: Now, Sir,
the House has been pleased to grant
leave—

SHRI K. S, CHAVDA (Patan) : Sir,
on a point of order.
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MR. SPEAKER: I have already al-
lowed a discussion. No more poinls
of order.

SHRI K. 5 CHAVDA: Under rule
376. | um raising a point of order. Now,
under rule 225(2), when an objection tu
leave being granted is taken, you should
take a count of the Members before leave
is granted.

MR. SPEAKER . He has already ask-
ed for leave, and leave has been grant-
ed by more than the number required.

SHRI K. 8. CHAVDA: Sccondly,
after the leave is granted, the House may
discuss it or refer it to the Commiltee of
Privileges on a molion being made.

MR. SPEAKER: More than the num-
ber required were in favour of it. So,
there is no point of order. 1 do not
listen to this point of order. leave is
already granted.

SHRI PILOO MODY : He wants to

know if you took a counl.

MR. SPEAKER: Wc always count it,
There is ne more guestion,

SHRI M. KALYANASUNDARAM :
Rule 226 says that if leave under rule
225 s granted, the House may consider
the question and come 1o a decision or
refer it 10 a Committec of Privileges on
a motion made cither by the Member
who raised the question of privilege or
by any other Mcmber. Now, a Mcm-
ber made the motion. It should he put
to the House and then alone leave is
granted.

MR. SPEAKER: lcave
granted 10 him. (Imterruption)

SHRI C. M. STEPHEN: Sir. 1 move
that this matter should be referred to
the Committee of Privileges. ]| move :

has  been

“That the matter be referred to the
Committee of Privileges.”

SHRI M. KALYANASUNDARAM :
I move that the matter be discussed in
this House. There is another mation
moved by me: that the matter be dis-
cussed in this House.

SHRI S. M. BANERJEE: 1 move
that the matter be dropped in the larger
interests of parliamentary democracy
and decorum.
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MR. SPEAKER : No; the point is this.
The discussion is going on. It is open
for discussion.

SHRI C. M. STEPHEN: My submis-
sion 18 that no discussion can take place
in the House now, because the discus-
sion which takes place here will prejudice
or prejudge the issues before the Com-
mittec of Privileges. Therefore, a deci-
sion may be taken on this.

SHRI P. K. DEO: How can he take
away a thing which is already the pro-
perty of the House?

MR. SPEAKER : Mr. Stcphen,
what is your suggestion ? What do you
say about it 7

AN HON. MEMBER : He says it
should be referred to the Privileges
Committee.

SHRI PILOO MODY : He said that
no discussion should take place here.

=it vaTn Aepw fast @ 2w feasw &7
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SHRI JAGANNATH RAQ (Chaka-
pur) : According to the Rules,
Speaker shall request those members
who are in favour of leave being gran-
ted to rise in their places. We have done
that. There could be no discussion here.

MR. SPEAKER : It is open for dis-
cussion.

SHRI M. KALYANASUNDARAM:
There are three motions.

MR. SPEAKER : Thal cannoy come
at this stage. It is open for discussion.

SHRI S. M. BANERIJEE : 1
moved my amendment also.

have

MR. SPEAKER :
writing, oot verbally.

It must come in

SHRI S. M. BANERIJEE : They all
moved orally yesterday.

. MR. SPEAKER : They gave in wrl-
ting.
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SHRI VIKRAM MAHAJAN : Under
rule 344, an amendment shall not be
moved which has merely the effect of
a negative vote. He is trying to scut-
tle the motion and that could not be
accepted.

MR. SPEAKER : Anyone wanting
to speak 7

SHRI VIKRAM MAHAJAN : There
is nothing to discuss.

SHRI S. M. BANERIJEE : We are
not computers, we shall give you in
writing our amendment,

SHRI G. VISWANATHAN : You
have first 1o hear Shri Jyotirmoy Bosu.
You have lo request him to say what
he wants to say.

MR. SPEAKER : Why should I re-
quest him 7

SHRI JYOTIRMOY BOSU : No,
Sir. 1 am listening. [ have been liste-
ning with greay care and attention. 1
want to speak. How much time do I
get 7 One hour ?

MR. SPEAKER : How much time?

SHRI G. VISHWANATHAN : Two
days.

SOME HON. MEMBERS : Four days.
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SHR1I RAJ BAHADUR : Once the
matter has been referred to the Com-
mittee of the House, the Committee
should be allowed to do its work un-
hindered. . . (Interruptions) Members
who want to express their views on this
matter may do so before the Commit-
tee. If you allow a discussion now, I
may respectfully submit that the whole
purpose of referring it to the Commit-
tee will be lost... (Fmrerruptions)

MR. SPEAKER : This motion has
come; in writing : “That the guestion
of privilege motion by Shri Stephen be
considered in this House”,

SHRI S. M. BANERJEE : And also
my amendment “..and be dropped”-
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MR. SPEAKER : I do not think it
is in order because it is completely ne-
gative. I will put the motion to the
House.

The question is :

“That this motion be considered in
this House.”

The motion was negatived.,

MR. SPEAKER: Now, the other
motion is that this will go to the Privi-
leges Committee. ([nferruptions)

SHRI SHYAMNANDAN MISHRA:
My submission is. even if there was no
motion from Mr.  Kalyanasundaram,
this motion of Mr. Stephen could not
have escaped discussion in this House.
It was rather irregular for the Chair
to usk for a vole on that motion which
wis submitted by Mr. Kalyanasunda-
ram. because this motion will necessarily
have 1o undergo a discussion in  this
House.  You had been pleased to ask
Mr. Bosu to begin his observations. Is
evervthing in this House going to bhe
treated in this informal manner ?

MR. SPEAKER : You did not raise
any ohjection 1o his motion that this be
considered by the House. That is why
1 put it

SHRI SHYAMNANDAN MISHRA:
We  will discuss whether this matter
should be referred to the Privileges Com-
mittee.

MR. SPEAKER : Under Rule 226,
after leave is granted, the House may
consider the question and come to a
decision or refer it to a Committee of
Privileges. I was not in favour of this
motion by Mr. Kalyanasundaram, But
you also said that it should be consider-
ed by the whole House. MNow that his
motion has been negatived, the other
motion will be that this matter be refer-
red 1o the Committee of Privileges.
You can speak on that.

SHRI SHYAMNANDAN MISHRA:
So, the carlier vote was irregular. (larer-
ruptions) . ...

SHRI S. M. BANERJEE : The time
for this discussion should be at least
ten hours.
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MR. SPEAKER : I think an hour or
two would he sufficient. The only
cstion that will be discussed will
the throwing of papers.

SHRI S. M. BANERJEE : The mo-
tion contains two issues—contemptuous
behaviour and the throwing of papers.
There are two matters in the motion.
So, it is against the rules.

MR. SPEAKER There has been
enough discussion on that.

SHRI JYOTIRMOY BOSU : Sir, as
I pointed out earlier, if the House co-
mes to disorder, 1 shall resume my seat.
So, 1 would request you to bring order
in the House.

1 was really surprised, thar during the
last six vears of my tenure here, a pri-
vilege motion of that character was
listed on the list of business abruptly
and brought here without giving me a
chance to defend mvself. 1 was also
surprised vesterday  how the Speaker
could be pressurised to reverse hiv own
decision.  Here we are seeing on the
floor of the House. . . (Interruptions)

SHRI C. M. STEPHEN : It is an
unfair allegation which should be ex-
punged.

SHRI JYOTIRMOY BOSU : Sir, we
have modes of bringing a no-confiden-
ce motion againsg you with a notice of
fourteen days, whether you have been
competently handling the affairs with
impartiality. That is a different matter;
I shall deal with it some other time.
You can take indications from what I
say now whether somebody is worth
the salt. . . (Interruptions)

SHRI NAWAL KISHORE SHARMA
(Mausa) : These remarks are objectios
nuble. . . (Interruptions)

SHRI VIKRAM MAHAJAN : Thes:
remarks cast nsg:rsinn on the dignity
and prestige of the Chair. Thev should
be expunged. . . (Inferruptiont)

MR. SPRAKER : If after this dis-
orderly behaviour and all that, if a mo-
tion comes up against me, I shall wel-
come it

SHRI JYOTIRMOY BOSU : We
will give you a chance.
MR. SPEAKER : 1 accept your

challenge.
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SHRI JYOTIRMOY BOSU : We
will give you a chance. But that is a
different issue.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF ELECTRONICS, MINIS
TER OF HOME AFFAIRS, MINIS-
TER OF INFORMATION AND
BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) : The hon. Member is cas-
ting aspersion on the Chair... (Interrup-
tions) 1 would appeal to all opposition
members. .. (Interruptions)

SHRI JYOTIRMQOY BOSU : 1 am
not showing disrespect to the chair.

SHRI RAJ BAHADUR : I formally
P e that the hon. Member be na-
med. .. (Interruptions)

MR. SPEAKER : He has very often
becn rude to me. 1 am not going to
tolerate it... (Inferruptions)

SHRI RAJ] BAHADUR : He should
be numed. 1 move a formal motion
that he should be named and for the
rest of the session. .. (Interraptions)

MR. SPEAKER : May I give onc
suggestion 7 (mterruptions),  Order, or-
der. All of you please sit down. 1
would not hesitate lo name him but
the subject which iz under discussion
concerns him. We want to give him
a chance on that. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
I rise on & poimt of order. Althouy,
many of us would not approve of t
observation made by the hon. Member,
may I submit to you that your pleasure
that vou would name him, 1 think, s
completely beside the point. The sug-
gestion is tor naming him... (Interrup-
fions) .

MR. SPEAKER : I am refraining
from naming him in spi'e of the be-
haviour of the hon. Member that 1
witnessed. ..

SHRI SHYAMNANDAN MISHRA:
What has he done 7

MR. SPEAKER :
speaks.

SHRI SHYAMNANDAN MISHRA:
The only thing that can be construed
from what he has said is that he has

The way he
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held out a threat of bringing up a No-
Confidence Motion against you. You
should have been the first person, and
you were the first person, to welcome
such a move. What is there objectiona-
ble ? I can say that I will bring a motion
against you. How is it objectionable ?

MR. SPEAKER : Kindly sit down;
don’t interrupt.

SHRI SHYAMNANDAN MISHRA:
This is certainly not in good taste. But
no objection on any technical or cons-
titutional ground can be taken. Many
of us would disapprove of it. We will
not use the same words against you.

MR. SPEAKER : Don't Iry to en-
courage that kind of behaviour. 1 ex-
pect something better from you. 1 am
not sitting here to hear that any time
the Member wants to say something,
he should extend threats to me. | am
not sitting here to hear all those threats.
I have been listening to them ull this
ume.

SHRI R. S. PANDEY : Sir, you are
enjoying the confidence of the House.
He is entitled to give his explanation.
But so far as the sanctity of the Chair
is concerned, that cannot be challenged.
He can explain his position. But in the
course of his explanation, if he  says
anything against the dignity of the Chair,
we cannot tolerate it. The dignity of the
Chair cannot be challenged by him.

SHRT JYOTIRMOY BOSU : Sir, 1
am acting within the rules. I suppose
the House will be kept in order.

MR. SPEAKER : Kindly do not
provoke others,
SHEL JYOTIRMOY BOSU : I can

try to please the Chair by being respect-
ful. But | am not here to waste my
cmrg.lz to speak things ll: plc;:c the
people silting o ite. it clear
in your min%l. PE{O; job will be to ex-
pose them as best as I can, Kindly
don't interrupt me.

The question is this. Let vus go into
the technicalities of the things. Here
is Question of Privilege at item No. 3
of the Revised List of Business, Tues-
day, August 29, 1972/Bhadra 7, 1894
(Saka), cte. ete. It reads like this. It is
a very pernicious piece of document. It
might go into the archives; it might be
put in polyethene bags after 2000 years,
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Is it not your responsibility to see that
whatever goes in the List of Business,
under your command, under the signa-
ture of Mr. Shyam Lal Shakdher, your
Secretary, is accurate and correct ? It
reads as follows :—

“,.to raise a question of privilege
against Shri Jyotirmoy Bosu, M.P.,
for his ssly disorderly conduct
in throwing a bundle of papers to-
wards the Chair and his contempt-
uous  defi of the Speaker on
the 28th August, 1972."

Hon. Mr. C. M. Stephen, in his letter,
has been kind enough to write this :

“C. M. Stephen
Member of Parliament
{Lok Sabha)
“17, Janpath,
New Delhi-1.
28th August, 1972,

“lo Secretary,
Lok Sabha,
New Delhi.

uSir,

I beg to give motice under rule
222 1o seek the permission of the
Speaker to raise on 29th  August,
1972 a question invelving breach of
privilege of the House.

This morning, after the question
hour, in the course of controversy
that followed the attempts of Shri
Jyotirmoy Bosu to make a  state-
ment, Specaker gave a direction. In

est against the direction Shri
osu threw towards the Chair...."

Please do not forger that word,

*. .towards the Chair o bundle of
papers. He shouted and gesticulated
in contemptuous defiance of the
Speaker and of the House.”

This is the letter. You are an eminent
lawver, Sir. You were teaching law.
As an accused, | should be given the
freedom of expressing my mind clearly
and openly; there should be no barrier
on that. 1 have an apprehension in
my mind (Interruption) that just because
the privilege motion came from a mem-
ber of the ruling Party, it was printed
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then and there without going into the
merits of the matter. How, Sir ? 1
will quote from Ffour pewspapers of
Delhi not one and none of them is
run by CPM or, for that matter, by any-
body belonging to this side.

This is the Indiun Express. It says:

“In one of his angry moments, Mr.
Bosu threw the bundle of half-burnt
newspapers in front of the Speaker's
table.”

Mot towards him. In front of the
Speaker's table.

the  Sratesman.

Then 1 quote from
quota for
Wi

They all draw newsprint

oVernment advertiscments, ¢
now who have the control. We
do not have it. (Infcrruption) pleasc

bring the House to order, Sir. (Interrup-
tion) 1 quote from the Statesman :

“Ay this stage Mr. Bosu threw the
bunch of burnt pa near the podi-
um. MNothing could be heard in the
ensuing din."”

What is podium 7 It is
Chair.

Speaker’s

Then I quote from the Times of India
controlled by trustees appointed b
Government under the orders of Higl
Court. Wc know what they arc. [t
says :

“The Lok Sabha was thrown into
a tumult todday when the CPM mem-
ber, Mr. Jyotirmoy Bosu, brandished
a sheaf of partially burny newspapers
and flung them on the floor of the
House.”

Does the Speaker sit on the floor of
the House."

Another paper, *Motherland’, says :

“During the uproar, Shri Bosu..."

Mr. Raj Bahadur, kindly listen to me
quietly.

“During the uproar, Shri Bosu who
had brought a bundle of papers
which he said were the remnants of
the burni papers and periodicals dro-
Rlped them in the well of the House.”

ay I ask, hon. Mr. Speaker, ‘Do
you sit inside the well of the House 7
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[Shri Jyotirmoy Bosu]
Then, I come to another question.

Hc has talked about and it “as been

said in the letter as well as in the order

ol husiness which is issued under

your command, with grear anxiety and

great haste, it has be done and never
again Mr. Jyotirmoy Bosu could be
trapped.  Let us see. I have copies of
the proceedings provided by your kind

S«Lcrtc_t’anat, not my typing. It says

what ?

“Shri Jyotirmoy  Bosu : But, let
me point ou to you, Sir, that you
are sufliciently equipped to give any
directive that you wish 1o give, under
rule 389 which reads us follows :

‘All matters not specificall
vided for in these rules. " i s

when they defied you and when they
forced you to reverse your carlier de-
-cision. 1 repeat it :

“*All matters not specifically pro-
vided for in thesc Rules and ali.r q]l:.'m-
tions relating to the detailed working
of these rules shall be rcgulated in
such mannor as the Speaker may,
from fime to time, direct.”

Mr. Speaker : 1 am regulating it
now, .. ."

Very good.

“..I have allowed him two minutes
to say what he wants, but not on the
motion. ..

Shri  Ivotirmoy HBosu: You are
competent to allow me to say this.
I had given an adjournment motion on
the Government's failure. |

Mr. Speaker: Let him  not  refer
to the adjournment molion now. Let
him say what he wants to say.

Shri Bosu: Al

right. ...

Here it is very important,

“..In obedience to your wishes,
let me know whether you want me
to read the telegram. .

Mr. Speaker : No, no.
say whal he wants to say.

Shri Jyotirmoy Bosu : What do you
want me to do. Sir?

Jyotirmoy
"

Let him
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Mr. Speaker : He may say in twu
minutes what he wants to submit.”

In the third person.

Then, I made a submision and there
you see the defiance of the Chair, May
I lay this on the Table, a second copy
for you to present, Sir 7

Then, 1 come to_another issue. 1
have given you the idea as to how it
came. I want to ask another question.

SHRI VIKRAM MAHAIJAN : You
cannot ask questions.

SHRI JYOTIRMOY BOSU : They
wiant us 10 be orderly and we recipro-
cile.

Mr. Speaker, Sir, I came in a great
hurry and delivered a letter. This war-
ran!, this privilege motion notice was
handed over to me here in the Parlia-
menp House after about 7 O'clock by
Profulla Kanti Patnaik, your Joint Sec-
retary and 1 went and burnt my oil
til midnight consulting books.  You
would appreciate that 1 cannot even
borrow a copy of the book thar I would
very  much like 1o read, writlen by
Mr. Shyamlal Shukdher and Mr. Kaul
There  was  no copy  availuble in
the library. The opportunity to defen-
ce is very wonderful. So, 1 sat down
till midnight. In fact, at 2 O'clock I
went to bed. 1 drafted o letter which
wis tvped in the moming and delivered
al vour desk ar 10-25 a.m. to-day.

I want to ask you: have vou gone
through that letter 7 1 have guoted ex-
tensively from most well-known books
on parliamentary practices including
Muy's  Parliamertary Practice and 1
huve pointed out that whay happened
yesterday did not at all constitute a bre-
ach of privilege. You have not bo-
thered to mention about it or make a
refercnce about it in the House that
Mr. Jyotirmoy Bosu in reply to the
charge that has been put down on the
List of Busincss has given a  detailed
information,

SEVERAL HON. MEMBERS : He
has said it.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : The Spea-
ker has said it
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SHRI JYOTIRMOY BOSU : I am
very sorry, Mr. George, you will be
elevaled soon. Please keep quiet. ..

MR. SPEAKER : Order, please,

SHRI JYOTIRMOY BOSU : Now I
have to read out what I said to you.
To-day, 1 have to read out a litlle
speech, unfortunately so.

“During the question hour 1 was
informed by Shri Anand, your As-
sistant, that my Adjornment Motion
was disallowed by your goodself.

(2) Immediately on receipt of the
information 1 wrote a letter to you
secking your permission to muke a
mertion of  the issue  which 1 had
covered i my Adjournment Motion. .
By indication you had shown your
reluctance 1o allow me o do so.”

Sir we will not distort a single thread
of the facls. .

I wanted to seck your permission to
get in opportunily to make a mention
of the issuc under reference, and try to
argue my case in favour of acceptance
of the Adjournment Motion, because |
wis litmly of the opinion that the mat-
ter under reference  fully covered the
requirements of ihe rules of procedure
that covered admission of adjournment
motions,

I admit that 1 repcatedly tried to
persuade and plead to allow me to pur-
suc mv path and many leaders of the
oppasition and oiher Members lent full

support to my argument, and I thank
them for that.
Sir, vou were pleased enough to

grant mc iwo minutes Lo read out the
telegram which 1 reccived from  Cal-
cutta.

MR, SPEAKER :
you.

SHRI JYOTIRMOY BOSU : If you
had not come to (gglitics. you would
have been a High Court Judge..

MR. SPEAKER : You say I allowed
it. 1 did not allow it.

SHRI JYOTIRMOY BOSU : Am 1
casting aspersions on vou, Sir 7 If so
I can correct myself. You were pleased
-enough to grant me two minutes to read
out the telegram., .

I did not allow
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AN HON. MEMBER : It is wrong.

SHRI JYOTIRMOY BOSU : Which
I received from Calcutta narrating the
atrocities that are causing severe hind-
rance on the freedom of which
I consider is a Central subject. When
you had given this directive to me
there was defianee of the Chair from
congress benches and terrific noise came
from the same direclion and 1 was pre
vented from making use of the oppor
tunity that was allowed to me. Later
on, the decision was reversed  which
prevented me from gelting the oppor
tunity that was carlier given o me.

This coused serious resentmeny in the
minds of cverybody in the opposilion
and no doubt hy the utlerances that
were hurled on me from congress bhen-
ches, it caused provocation in my
mind which was reflecfed in my aclion,
that 1 had to cxpress my resentment by
throwing a small bundle of half burnt
newspapers on the well of the House.

I had never thrown the bundle of
papess towards the Chair and 1 had not
gesticulated in contemptuous  deliance
of the Chair and the House, Al the
Deltn ncwspapers will corroborate this.

I am sorry and a little surprised to
nevie that Privilepe Motion has  been
wd nitied without giving me any oppor-
toity o explain mysell which is un-
u ual ond uncommon. The Joini Sec-
v informed me that it was placed on
Pist of Business for the next duy.
! b alieady said aboug it. 1 respect-
fulls regisler my orotest against  this
untsnal s'ep, to my ind, after rending
books of authority. It is the ancillary
nature of privilege, @ necessary means
1o fulfilment of funcztions, which is the
distinctive mark of a privilege in its
ancillary  character.  The previleges of
Parliament are rights which are “ahso-
lutely necessary for the due execution
of its powers.” ‘They are enjoyed by
individual members because the House
cannot  perform ity functions without
unimpeded use of services of ils Mem-
bers, and by cach House for the pro-
tection of its Members.

SHRI VASANT SATHE : Not dis-
service.

SHRI JYOTIRMOY BOSU : Accor-
ding to May's Parliamentary Pracrice,
hreach of privilege is.. (laterrugrion)
gﬁm‘lld vou kindly bring them to onler,

s
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[Shri Jyotirmoy Basu]

. Shri Vasant Sathe is not in order. He
15 out of order.

According  to May's Parliamentary
Practice ; a breach of privilege is defin-
ed as follows :

. “When any of these rights and
immunitics, both of the members, in-
dividually, and of the assembly in ils
collective capacity which are known
by the general name of privileges
are disregarded or attacked by any
individual or authority, the offence
is called a breach of privilege and
15 punishable under the law of
parliament.”

—
-

further says :

“that the assaulting, insulting or
menacing a member of House, in his
coming to or poing from the House,
or upon the account of his behaviour
in Parliament.”

That is also another thing. Many of
us are having a sombre experience
every day. In Delhi, how many MPs
have been beaten up by the police
while they were coming to the Parlia-
ment,  Only the other day, we had a
Member who was intercepted at Asan-
sol station, and he would have been
murdered because the police and the
railway officials colluborated. That also
did not constitute a breach of privilege.

SHRI VASANT SATHE Is this

quite relevant to the subject before the
House 7

SHRI JIYOTIRMOY BOSU : Now,
1 am saying this for your information
I have only shown my resen!ment in
the House which is a part of my par-
liamentary privileee, and 1 shall con-
tinue to exercisc that,

AN HON. MEMBER : By
ing papers ?

SHRI JYOTIRMOY BOSU : Now,
let me explain to you why I was rcsent-
ful. Since abour March, 1971 in West
Bengal, a reign of semi-fascist terror
has been let loose and democracy has
ceased to prevail. .

THE MINISTER OF STEEL AND
MINES (SHRI 5. MOHAN KUMA-
RAMANGALAM) : On a point of
order. What the hon. Member is say-
ing now is not relevant to the motion

throw-
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before the House. It has nothing to
do with what is being discussed, and
that should not be allowed.

SHRI JYOTIRMOQY BOSU : Since
about March, 1971 in West Bengal, a
reign of semi-fascisy terror has been
let loose. ...

MR. SPEAKER : The point 1s that
the hon. Member can only speak about
the motion which relates to the fact
thay the papers were flung towards the
Speaker. As far as any other matler
which is exirancous to that is concerned,
that would not be relevant or this
point.

SHRI JYOTIRMOY BOSU : I have
no or?porluni!y and no chance to exp-
lain ? Then, I say nothing. Then, I
say nothing. 1 have no right to do
so 7

MR. SPEAKER : I am sorry..That
is not relevant. ...

SHRI JYOTIRMOY BOSU :
SOITY you cannot prevent me.
cannot hang mec and hang me
too. .

1 am
You
hard

SHRI PILOO MODY : May |1
mauke a submission 7 When a man is
defending himsclf, according to normal
laws, he is allowed to do so even if he
says irrelevant things.  That  aside.
Secondly, this House is trying lo a
accuse.  Shri Jyotirmoy Bosu of having
broken the privileges of the House and
been in contempt. Now, as regards
the reasons why he was moved in that
particular direction and why he lost his
temper, he has a right to explain, even
as a relevant part of the evidence. ...

MR. SPEAKER : There is no ques-
tion abour it. There is no doubt about
it. We all concede that he lost his tem=
per. There is no guestion of moving
in that direction. ...

SHRI JYOTIRMOY BOSU : But I
must say why. [ must tell you why.

AN HON. MEMBER : By throwing
the papers ?

SHRI JYOTIRMOY BOSU : 1 must
tell you why. ..

MR. SPEAKER : ‘Fhis motion re-
lates only to the action of throwing the
papers before the Speaker.
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SHRI JYOTIRMOY BOSU : Be kind
to me, Sir.

SHRI R. S. PANDEY : How much
time have you allowed him to explain ?

SHRI JYOTIRMOY BOSU : Now,
it might be of interest for you to know
what caused resentment in me. Since
about March, 1971, in West Bengal..

MR. SPEAKER : 1 am not going to
allow him to go beyond the motion.

SHRI JYOTIRMOY BOSU: ..a
reign of semi-fascist terror has been let
Iog;;c and democracy has ceased to pre-
vail. .

MR. SPEAKER : I am not going to
allow all this,

SHRI JYOTIRMOY BOSU : The
Ias; assembly elections were mostly rig-
ged. .

MR. SPEAKER : The hon. Member
should confine himself to the motion.
What he is saying is not connected with
the motion. (Interruprions).

SHRI PILOO MODY : Any time,
any criticism of the ruling party is ma-
de, immediately, there are interruptions,

MR. SPEAKER : Everything will be
all right if the hon. Member cares for
himself. We shall control them.

SHRI JYOTIRMOY BOSU: The
freedom ol expression and press which
are the basic rights in a democracy have
totally disuppeared.  Newspapers  and

riodicals  which criticised Shrimati
ndirs Gandhi. .

MR. SPEAKER : 1 shall not allow
him to say now what | did not allow
him to sav ap that time. He can just
speak on the motion as it is. That is
not a part of the discussion.

SHRI JYOTIRMOY BOSU : I am
saving about the freedom of the press,
which was the subject-matter of my
adjournment motion.

MR. SPEAKER : Now, the question
is aboul this motion and not what fre-
edom of press is and what the subject of
the adjournmen; motion was, 1 am
not allowing all that on this motion.
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SHRI JYOTIRMOY BOSU : Papers
were burnt.

MR. SPEAKER : That is an irrele-
vant matter.

SHRI JYOTIRMOY BOSU : The
freedom of expression and of the press
which are basic rights in & democracy
have totally disappeared.

SHRI C. M. STEPHEN : On a point
of order. The Motion we are Now
considering #s that this_matler be refer-
red to the Privileges Committee.

MR. SPEAKER : The only question
is whether it should be referred to the
Privileges Committee,

SHRI K. P. UNNIKRISHNAN
{Badagara): It has been referred already.

MR. SPEAKER : T am concerned
with the scope of the discussion. So far
as going into the adjournment molion
which was disallowed is concerned, 1
am not allowing him.

SHRI JYOTIRMOY BOSU : Sitling
in judgment over the issuc, kindly hear
me.

Newspapers and  periodicals which
criticised. ..

MR. SPEAKER : Plcase do not men-
tion them.

$HRI JYOTIRMOY BOSU : How

can I not?

MR. SPEAKER : So far as this huck-
ground or anything is concerned, we
do not dispute it. The only question
is his conduct in  throwing papers
towards me.

SHRI JYOTIRMOY BOSU : It 18
against this background. . (Interruptions)
must  be

MR. SPEAKER:@ There

some relevance.

SHRI JYOTIRMOY BOSU : News-
papers and periodicals which criticised
the ruling party were subjected to seri-
ous physical threuts and attacks. Edi-
tors and reporters are constantly threa-
tened with direct consequences. The
offices of newspapers were raided by
people belonging 1o the ruling  party.
These newspapers Were exposing starva-
tion deaths, unemployment and cor
tion; they talked about the Nagarwa
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case; they talked about the Rescarch
and Analysis Wing ; they talked about
the Anand Bazar Patrika sending a cre-
ed to an American agency during the
India Bangladesh. .

SOME HON. MEMBERS : No, no.

SHRI JYOTIRMOY BOSU : These
are all the threats. That is why papers
have been hurnt.

MR. SPEAKER : That is no part of
this motion.

SHRI JYOTIRMOQY BOSU :
is a part of this motion.

This

If you want to hang me, you may
h;ng me, but not without giving me a
chance.

MR. SPEAKER : |
hang him,

do not want to

SHRI K. P. UNNIKRISHNAN : On
a point of order.

SHRI S, A, SHAMIM :
get a clear chance.

SHRI R. 5, PANDEY : He is crossing
the boundary. No Member of Parlia-
ment is against freedom of the press
(Interruptions). The question is that he
has 1o cxplain his conduct on the floor
of the House yesterday and he has to
Justify it.

MR. SPEAKER : I have already
asked him not to go beyond the scope.

. SHRI R. S. PANDEY : He is mov-
ing round the world by quoting many
things.  What relevance has all  that
got 1o do with the motion 7 (Interrup-
rions),

_MR. SPEAKER : 1 have already told
him.

He must

. SHRI K. P. UNNIKRISHNAN : [s
it parmissible 7

SHRI JYOTIRMOY BOSU : News-
papers are forcibly seized and burnt.

MR. SPEAKER : I say; do not men-
tion that,

SHRI JYOTIRMOY BOSU :

d ; J :  Why
not ? It is defending my action.
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MR. SPEAKER : It is not defending
your action.

SHRI SHYAMNANDAN MISHRA:
He is not questioning your action on the
adjournment motion. He is only nar-
rating certuin circumstances  (Inferrup-
tions)

SHR1 JYOTIRMOY BOSU :
were the papers burnt 7

SHRI SHYAMNANDAN MISHRA:
When our turn comes, we will refer to
these things.

SHRI JYOTIRMOY BOSU : Leaders
belonging to the ruling party, including
a Member of Parliament, gave repeated
threats in a public meeting against such
papers.  There are numerous such in-
stances and we had bheen receiving nu-
merous trunk calls, tclegrams and let-
ters secking intervention and protection
of frecdom of the press and expression.
which arc in serious danger. Sir, four
papers were mainly involved : Bancela-
desh, Darpan, Sarvajug and  Genesati,
I maintain that T am here to repre-
sent the people and reflect their mind
before this august House. The resent-
ment came o my mind because of that
and 1 brought it to vour mind in the
House. At no point of time todav I
have cast reflection on you, On the
contrary. 1 was anxious to strengthen
your hands.

MR, SPEAKER : My hands arc al-
ready strong.

Why

SHRI JYOTIRMOY BOSU : Fi-
nally, [ must make it clcar once again
to vour good self thar I have not
shown, that did not show any dis-
regard to  the Chair because T am
mindful of the fact that you are the
hon. clected Spcaker of this  august
House, of the people’s representatives,
of the country.

SHRI VIKRAM MAHAJAN : Sir,
you have already rejected  that
this House should consider  the
question. The onlv other  alter-
native 15 that it should be re-
ferred 1o the Committee of Privi-
leges. Therefore, the explanation has
been given bv Mr. Jvotirmoy Bosu.
Now, the question should be put that
it may be referred. There should be
no more discussion.

MR. SPEAKER : Mr. Mahajan, let
them participate in the debate for
sometime.
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SHRI N. SREEKANTAN NAIR been read; I have read the burnt
(Quilon) : Sir, as one who has stood newspapers. It was given undug im-

the charge of committing a breach of
privilege on another matter almost al-
lied to this, will you allow me to speak
a lew words?
MR SPEAKER : On what?
SHRI N. SREEKANTAN NAIR :
On the privilege motion,

AN HON. MEMBER :
restrospective cffect.

MR SPEAKER : Order, order. Yes,
Mr. Nair.

SHRI N. SREEKANTAN NAIR :
On the question of the language, I bad
lost my temper and I wanted to go out
and I was prevented from going out,
and | broke the door of this Parlia-
ment  House, which gave risc 10 a
question of privilege in this  House.
It was raised by Mr. Fernandes and
others alleging that it was a guestion
of breach of privilege: it was imposi-
tion of Hindi as national languuge that
was being debated. But | lound that
the entire Congress and other opposi-
tion henches refrained from voting and
the motion was lost, 1 am giving this
instance. ..

MR SPEAKER : Mr. Nair, will
you pleuse move a little 1o the front 7
I am not catching your words.

Not with

SHRI N. SREEKANTAN NAIR
Mr. Spcaker, Sir, I was referring to a
previous  incident in this House 1n
connection with the issue of language.
The doors were closed after the first
voting. 1 wanted the Watch and Ward
stalf 1o open the doors, but they refu-
sed, Then 1 broke open the glass
panels of the door. A privilege mo-
tion was moved in this House by the
SSP leaders, Then, the entire Congress
benches refused to vole on the motion,
and the motion fell, because there we-
re not sufficient Members 1o vote in
favour if it. The basic fact hehind it
was that | did something out of my
emotional upsurge. They felt that,
even though they did not agrec with me,
such a motion was upcalled for,

Now, in this particular case, the
whole House is aware of the matier,
I do not understand why my friend Mr.
Jyotirmoy Bosu should object to papers
being burnt.  They have already

portance by the people on the other
side; so it got a lot of publicity, which
it should never have got. Bv raising
this question ol privilege, you are giving
hundreds of opporiunities 1o reierate
and publicisc his views. We are wast-
ing all our efforts on such a small matter,

MR. SPEAKER : | very well know
that he gets publicity; he has the knack,
he knows how to get it, But after all
these story incidents sometimes which
are ignored, should not form a regular
part of the practice of this House. That
was the idca. The only thing is this.
In the very beginning I said that instead
of sirciching it wo far, it would be
much better if he jusy gets up and says
beforc the House: he did not mean
unything. But he did not accept it
We were not at all going to this ex-
treme.  Personally | expressed my wish
in this House. He cun write 1o me
and express his regrets and say he did
not mean it ap all. That would have
ended the matter, Even that he was
not prepared 1o do,

SHRI JYOTIRMOY BOSU : I have
said that; you did not hear me.

MR. SPEAKER : In your specch
now you could have just said that you
never meant any disrespect and that it
should not have happened, Other me-
mbers could have just persuaded you.
Anyway that is noy 4 good practice.

SHRI SHYAMNANDAN MISHRA:
The whole tenor of the letter is there,

MR. SPEAKER : In that letier he
has said so much. The motion was
before the House. The question was
about the motion and | suggested that
it was much betier when this motion
came you said it the House.

SHRI PILOO MODY : This could
have been done before it came on to
the Order Paper,

MR. SPEAKER : 1 just requesied
him to do that. We could then reque-
st Mr. Stephen to withdraw it. He did
not agree to it

A e dio WA wsAa H, wer
¥ forer aft £ 1wy arza A =ra g0t
wat 7 & 32 a7 ™ wdAF §10 &
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1 wmn sorry for that. Let the House

withdraw the motion,

AMR. SPEAKER : From my pomt
of view, we do ignore such things as
acls un the spur ol the moment ;m_d
all that.  When this molion came yes
erday, immediately at that time, 1 said
so. ‘That is why in the very beginning
I said let him say : 1 am very sorry.
He did not agree. How can 1 help I:ug
gewing publicity, Mr. Sreckantan Mair?
1 tred to stop i, He is very found of
domy it.

SHRI JYOTIRMOY BOSU: You
are casting reflections on me, 1 am cn-
Gitled to @ personal cxplamation. 1 am
not Joing it

‘The imternal functioning of Parlia-
ment must be more democratic. 1 want
to say so, 1 represeny the people of
West Bengal. 1 carry their wrath, if
they have a wrath against the Govern-
ment. 1 am individually nobody.

MR. SPEAKER : We are nobody
individually.

SHR1 JYOTIRMOY BOSU : 1
must express their leelings. That is my
privilege and | will be doing 1t again
and again.. . (Interruptions.)

SHRI INDRAJIT GUPTA : Sir, 1
risc 1o opposc the motion moved by
Mr. Stephen. 1 do not want to take
much of the time of the House. But
1 hold firmly to the view, that is the
view of our party, that the matter un-
der issue has got nothing to do with

rivilege. It is at the most a matter of
indecorum of some exhibition of bad
manners,  but that has nothing to do
with privilege. Mr. Stephen’s motion
reads - *...raisc the guestion of privi-
lepe against Shri Jyolirmoy Bosu for
his prossly disorderly conduct, “Mark
the word “grossly’ Apparently  the
Movers of this motion had at the back
of their minds that if it were just dis-
ordetly conduct which is going on here
very often then it would” not constitu-
te a breach of privilege. So the word
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‘grossly’ had been injected grossly dis-
orderly conduct, implying that it
amounts 1o breach of  privilege.
‘There is nothing in what they have said
to prove that it is grossly disorderly in
the sense that it was qualitatively more
disorderly than the other forms of dis-
order which are frequently taking place.
There is nothing hke that. Then it
says, I suppose to define this gros-
sly disorderly conduct, “in throwing a
bundle of papers towards the Chair"—
that is a specific matter no doubt; every-
body saw that a bundle of papers was
thrown; nobody disputed it, including
Mr. Bosu, and then it says “and his con-
temptuous defiance of the Speaker™.
‘There are so many things mixed up here
1 know members on the other side are
angry. They think Mr. Bosu should
be taught a lesson. Because they are
now in a position, of course numeri-
cally speaking, to pass anything, they
can do it, despite everything we say,
I remember in the previous Lok Sabha
scenes taking place before which what
happened ycsterday just pales into in-
significance. But that was a period
when the ruling party did not enjoy
this massive majority, so that it could
bring motions of privilege and pass them
according to their own sweet will. There-
fore, it was not done. All those inci-
dents which took place at that time are
just passed over.

SHRI RAJ BAHADUR :
wint to continue them ?

SHRI INDRAIJIT GUPTA : No, but
what do you want today 7

SHRI RAJ BAHADUR : With your
cooperation, we want to end them.

Do you

SHRI INDRAJIT GUPTA : If you
put this on the plane of indecorum or
breach of parliamentary manners, 1 may
be one with you, despite all that Mr.
Bosu said about the provocation under
which he was labouring. I do not dis-
pute it. There are maoy things hap-
pening outside this House which con-
stitute extreme provocation for many
members and parties here. DMK is

very much provoked by something In&
ptrﬁng in g'imilmdu. but no DM

member has as yet thrown something
in this House as a measure of his anger.
The Swatantra Party friends may be
very much provoked by whai has hap-
petied in Orissa, but they have not yet
thrown something at anybody, 1 am
not disputing the fact that Mr. Bosu was
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agitated very much by certain happen-
ing in Bengal. That day also 1 pointed
out or endeavoured to point out to the
Speaker that you may differ violently
with the opinions expressed by particu-
lar newspapers or periodicals, but T do
not think that justifies anybody to go
and burn those things in the street. It
ou want 1o fight that view, you must
%ght it politically. Otherwise, you take
to the path of Hitler. If you do not
like the views expressed in certain books
and papers, you organise squads und
demolish them physically. But 1 do
not think it is a good practice. If it
is begun by somebody against somebody
elsc in one place, it may snowhall and
later on this may become a practice.
1 would like to ask Mr. Raj Bahadur
whether he wants that to happen. He
asked me some time back, * Do you
want to continue them 7" 1 want lo
ask him, does he want that people
should go about hurning hooks and pa-
pers because they differ from the views
expressed therein 7 1 understand that
Mr. Bosu was certainly acting under
provocation and was very much agita-
ted abour it. He has mentioned it in
his letter also. As a result of that he
did something here. 1 do not approve
of it. 1 would not have it despite any
provocation. Many other members have
not done it though they have been pro-
voked by many things happening out-
side. But that s a question of decorum.
How does it become elevaled to the
status of a question of privilege of this
House ? 1 am not able to follow that.
Just because some members took it in-
to their head that it must be brought
bere in the form of a motion for re-
ferring it to the Committee of Privileges,
are we to accept it 7 A very senlor
member of this House, Shri Hiren Mu-
kerjee, who for years has been a mem-
ber of the Committee of Privileges,
has pointed out the difficult situatlon
with which the Committec of Privile-
ges will be confronted if this is the kind
of thing which is resorted to. Because,
with all the best intentions in the world,
nobody here can guarantee that such
}h:ngs are not going to happen again
m this House, not outside, and every
time something is going to happen in
this House it becomes a matter of pri-
vilege and It is referred to the Privile-
ges Committee, then there will be no
end o it.

Tt can be treated as bad manners, bad
taste and something can he done about
it in a different way. That js why T have

17
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been suggesting that it would have been
much more appropriate if we had some
method, by discussion and consultation
if you like, somec kind of a code of
conduct, some kind of attempt in that
direction. We would all have co-ope-
raled with vou. But just because the
government have got a massive majo-
rity, they come forward with a motion
that it must be sent o the Privileges
Committee. It is the most dangerous
system and we cannot agree to it.

I do not want to take up more time,
but 1 would still appeal to the other
side to withdraw the motion.  If you
wish 10 deal with such matters, there
are many other ways, which we can
discuss in a cooler mtmosphere later.
We should not be so defeatisy thay just
because we could not find a solution
once, so there is no other way of doing
it and, therefore, let us send him to
the court and get him hung. That is
not the way of doing it... .(Interruptions)
I am prepared to make fifty appeaks if
you first agree to put it on that plane.
We will find a remedy; | am surc of
it.  But if you put it ‘on this plane. ..

_SHRI K. MALLANNA (Madhu-
giri) : In spite of all tha has happened,
he still says that he is going to do it in
the Howse. That is why we are sug-
'ﬂff“.“s that it may be referred to the

rivileges Commilttee,

SHRI INDRAJIT GUPTA : Whe
ther he will do it again or not, I do not
know; but he did not, say “I will do ji*.
I do not wish to take more time of the
House. 1 appeal to the other side once
again that if you insist on this motion,
we have 80! no other alternative except
to oppose it because a dangerous pro=
cedure is sought to be introduced.

o ¥t wgta ot : wen gEnen, qn
|YA H A #F aar A a7 51 &) faaz
Ffed | arm T 9@ 07 wanr g1 ax
#r?Y A% wwr ® naEg FR T AenT
q% M7 41 | T 7 ATErfia se
M A FTa e 77 T =T a2 wiwoge
S FAA A I | T AleE T
T TER "EA ) vrmE ¥ oyerw &
AqAr gfarsyr aema giRT w5 o3aa
fEaa-aema 5718 277 @7 g
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SHRI DINESH SINGH (Pratap-
arh): Mr, Speaker, Sir, no onc would
happy about whai happened in this
House yesterday. I am quile sure that
even the hon. Member, Shri Jyotirmoy
Bosu, would not be happy about what
happened yesterday. Nor can [  say
that one would look favourably at what
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has been happening in this House since
this morning after the Short Notice
Question.

MNow, we are dealing with a motion
to refer the conduct of the hon. Mem-
ber, Shri Jyotirmoy Bosu, to the Privi-
leges Commiitee. 1 am not quite sure
what would be the purpose of referring
this to the Privileges Committee because
the matter is going to come buck again
to this House after the Privileges Com-
mittee has examined it. Therefore, it is
really a matter which this House has got
to consider and decide.

You refer a matter to the Privileges
Committee only when there is some dis-
pute about the facts, only when people
from outside have to be examined, only
when the responsibility has to be fixed
or the charges have to be assessed. Here
what huppencd has  happened in - your
full view and in the view of all ol us.
Theretore, 1 think, it is 4 matter 1o
which the House musy apply its mind
and face the responsibility, because
sending it to the Privileges Commitlee
would only amount to shirking the res-
ponsibility now, while we shall have to
face it again when the report of the Pri-
vileges Commitice comes before us.

In the letter that the hon. Member
has written to you which he rcad out
just mow, from his point of vicw, he
says that he did not intend to do the
two things that were mentioned in the
Privilege motion, ... ..

SHRI JYOTIRMOY BOSU: 1
not do it.

SHRI DINESH SINGH: 1 am only
saying what you said. It is part of the
record.

did

Hon. Member, Shri Indrajit Gupta,
has made »# suggestion that, even at this
late stage, it is a matier where we could
sit down and discuss it. 1 cannot say
that anv of us would approve pcople
throwing things in the House, people
showing disrespect to  the Chair, This
House cannot function unless we  all
show ahsolute respect and obedience to
the Chair. There is no guestion about
it, And I am sure that even the Yon.
Mcmber about whom we are discussing
would not deny that it is the Speaker
who must regulate the function of the
House and all of us must show com-
plete respect and chedience 1o the Spea-
ker. If the hon. Member, Mr. Jyolir-
moy Bosu, agrees to this, 1 am quite
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sure that some suitable method could
be worked out, and I would request you
to direct that the leaders of the parties,
specially those who have made similar
suggestions, could speak with our Mi-
mister of Parliamentary Affairs, could
speak with you and see il something
could be settled instead of letting things
Bo on and on ; if it is to go to the Com-
mitlce, it will go to the Committee,
then it will come back to the House,
and then all these debates will come up
again, and 1 am not quite sure whether
that will add 10 our better functioning.
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SHRI JYOTIRMOY BOSU: | want
o go out for two minules. ..

MR. SPEAKER: [ also want 10 go
out.

SHRI G. VISWANATHAN: Let us
adjourn for hall an hour.

SHRI PILOO MODY: It will give
the Minister and all of us some time
for cool thinking, 1f you adjourn, (In-
ferruption) .

SOME HON. MEMBERS: Let us
adjourn for some time.

'MR. SPEAKER: As Mr. Dinesh
Singh has made the suggestion, let some
sccond thoughts come owver it.  Shri
Jagannathrao Joshi alsp says that some
lime may be given....
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~ SHRI 5. M, BANERJEE: Let us ad-
journ for one hour, Sir.

MR. SPEAKER: 1 adjourn the House
{;a;“ onc hour to re-assemble ar 4.00

14.59 Hrs.

The Lok Sabha adjourned 1ill Sixteen
of the Clock
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The Lok Sabha re-assembled at four
" minutes past Sixteen of the Clock

[MR. SPEAKER in the Chair]
QUESTION OF PRIVILEGE—Conid,

SHRI1 S. M. BANERIJEE: Muay I sug-
gest that the discussion on this question
of privilege be adjourned under Rule
340 and let us confine oursclves to more
important business like the Supplemen-

tary Grants because that is more im-
portant 7
SHRI RA] BAHADUR: We have

been discussing this matter and all the
fricnds in the Opposition were there in
my room and we have requested Shri
Jyotirmoy Bosu to make some appro-
priate stutement,

SHRI JYOTIRMOY BOSU: 1 am an
obedient member of the House. You
are not calling mc.

MR. SPEAKER: Somcbody must get
up.

SHRI JYOTIRMOY BOSU: In that
cusl:i I take the liberty of doing so, as
usual. ..

SHR1 JAGANNATHRAO JOSHI: 1
was on my legs, Sir, when we adjourned.

SHRI JYOTIRMOY BOSU: We
more or less act as a united team on
this issuc; if he is already on his legs,
{et him make a submission,

SHRI SHYAMNANDAN MISHRA:
1 would like to make my submission
in a tew minutes, Sir, so thag this mat-
ter may be ended very smoothly, We
do net want 1o go inle this matler any
furiher. It was a very unpleasant thing
thit happened yesterday @ there has been
an all-round realisation,  The  guestion
wius about the technical nature and  so
on, but cven then, now we have come 16
a stage where even that discussion s not
frunful a all. There was the letter which
Shri Jyotirmaoy Bosu wrote to you which
we had  wn  opportunity to consider o
little more fully when we met during
this recess.  We came to the  conclu-
sion that Shri Bosu had no infention of
injuring the dignity of the House or
showing any disrespecy to the Chur:
we pot this confirmed when we talked
to Shri Bosu also. Therefore. my hum-
ble suggestion 1o you would be that
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you should accept it as a general opi-
nion of the House that we do not ap-
prove of any act which would Injure
the dignity of the House. Every per-
son from this side of the House is unani-
mous in the view thar nothing should

be donc to injure the dignity of the
House or of the Chair.
SHRI DINESH SINGH: And this

side also.

SHRI SHYAMNANDAN MISHRA:
Further assurance. We would like to
have this further assurance also. We,
on this side of the House, are always
zcalous to ensure that the authority and
the dignity of the House and of the
Chair are safeguarded.; we have got it
confirmed that is also the intention of
our Marxist Member Shri Jyotirmoy
Bosu. This is the impression we got
from his letter and also the talks that
we had.
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that does not mean it is reduced in qua-
Tity.
AT A FAT A4 A F, 9T 34790 T
# 30 amg A WA A w1 S 1 mafaEr
AT aig rmAr AnRd g Afra e Ay
oar @1 wAa E )



225 Question of Privilege

Imperfection is the basis of life. Fpf
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SHRI G. VISWANATHAN: 1 fully
agree  with what Shri  Shyamnandan
Mishra has said that all of us are here
to see that decency and decorum is
maintained in this House, and it should
be the duty of the Govermment party
also to maintain the same.  Somectimes,
under emolions and pressures, we go
out of the way, but tha; should not be
taken as a disrespect to the House or to
the Chair. We cannot run this House
merely by regulations and rules. We

bad many incidents in the past which 1
do not want to dilate upon.

With the massive mandate sitting on
the other side and with the reduced Op-
position on this side of the House, we
expect that magnanimity should go with
massive mandate, and they should not

ive an impression that they are hrow-
ating the Opposition and that they are
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after the blood of Shri Jyotirmoy Bosu
because he is exposing the Government
day in and day out. I do not want that
impression to go round the country. 5o,
we on this side of the House are fully
in agreement with the views expressed
by Shri Shyamnandan Mishra and
others, and we would expect the same
co-operation from the other side also.

SHRI PILOO MODY rose—

MR. SPEAKER: Wha; does hc want
10 say ?

SHRI PILOO MODY: Nothing but
the most parliamentary siuff.  Mr. Spea-
ker, Sir, I think that from this particu-
lur incident there is a great deal that all
of us have to learn, and one of the main
things that we have all realised, and
which | think we should have realised
many ycars ago, is thar the Speaker of
the Lok Sabha is our principal safec-
guard, and it is becuuse of the autho-
rily vesied in the Speaker of the Lok
Sabha that this House can function, and
particularly the Opposition can  func-
tion. MNow, in a conlext such as we
have reachied in this country, where we
have a massive majority of people in
one party constituting almost two-thirds
or more of the House, and God knows,
how many on this side of the House,
it has become all the more necessary
to remember that the only  vestige of
parliamentary democracy thay can sur-
vive is through the authority of the
Chair, and it is with this understanding
and appreciation thay we have tried in
our way, we may be lailing on occa-
sions, 1o show the utmost respect 1o the
Chair on all  occasions.  Qccasionally,
we sy something that may hun indivi-
dually, but it is not our intention.  Our
intention is that Parliament should fune-
tion as the Parliament of this country
and that the Speaker should preside over
its destiny in a manner which would not
only do credit to our country as a de-
muocrucy, but will further the cause cf
demociacy in this country,

SHRI S. A. SHAMIM: The gravest
ol all offences listed in the Indian Penal
Code s in section 302, and iy is mur-
der. ..

AN HON. MEMBER: Hc is not in
a court,

_SHRI 5. A. SHAMIM: I am in the
Eu;hesl court, by the way, not in Pathan-
ot,
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[Shri S. A. Shamim]

That section defines murder and a few
exceptions are provided. Under those
exceptions, a murder is culpable homi-
cide not umounlting 1o murder, and one
of the exceptions is that it has been comi-
mitted under sudden and grave provoca-
tion. Shri Jyotirmoy Bosu when he
was explaining his case gave a long list
of provocations which he was subject-
cd to, provocations outside the House,
hundreds of miles away in  Calcutla,
and provocations in the House. So,
that is one extenuating circumstance why
Shn Jyotirmoy Bosu  should not  bhe
hanged or should not be punished for
an act which can at best be disapproved
but which does not fall within the pur-
view of breach ol privilege.  Theretore,
as other friends have pointed out, some
acts of indiscretion take place, when
the mind is agitated. When you allow
a member to speak  and  the massive
mandate does not allow that member
to speak, that is a most innocent  way
of expressing himsell. There are people
who beat their chests ; there are people
who are in a majority and shout. The
hon. Member in the heat of the mo-
ment has not hurt anybody. Instances
have been quoted where members have
slapped other hon, members.  He does
not hurt anybody ; only throws a few
picces of paper, and that too under sud-
den and grave provocation. I think that
is suflicicny ground for taking no notice.
I am glad that the nding party afier
the lunch recess has realised what 1
should have realised much before (/-
terruptions) .

SOME HON., MEMBERS: Nuo. no.

PROF. MADHU DANDAVATE:
Mr. Speaker, on this occasion, if 1 say
a few things, 1 say it more with a feel-
ing of anguish and sorrow than with a
feeling of anger. 1 may recall that in
my very first speech in this Parliament
while you were clected as the Speaker
of the House, 1 had said that a sense
ol accommodation by the Treasury Ben-
ches, o sense of responsibility by  the
Opposition Benches is always o func-
tion of the balance in the House, and
when this balance is disturbed, some-
times the sense of accommodation s
destroved on the side of the Treasury
Benches and probably the sense of res-
ponsibility also is destroyed on the side
of the Opposition.

Therefore, the balance has to be res-
tored. You, as the custodian of this
House should see that this accommoda-
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tion balance is restored by an intelli-
gent handling of the situation, as you
are capable of. It should be possible
for you lo maintain the balance in this
House.

I must point out that anyonc sitting
in the Galleries, particularly the young-
sters, if they watch the proceedings of
this House, will not go away with an
inspiration from the proceedings of this
Parliament. Therefore, all of us have
1o learn lessons.

I may again remind you that yester-
day when the debate was going on, there
were certain decisions taken,  You gave
certain rulings.  You said that the ad-
journment motion could not be admitted
for certain reasons, and Shri Jyotirmoy
Bosu might make a statement for two
minutes, and the telegram might also
be read. The statement  was  made.
Other sections of the House were distur-
bed. Aguain a big hubbub took place in
the House.  In the heat, a number of
things took place over here. T leel that
Shri Jyotirmoy Bosu was trying to re-
flect the teelings of his comrades and
fricnds outside.  He was very much agi-
tated by certain events.  Certain news-
papers were being destroyed and burnt
to ashes.  He then said that freedom
of the press was being destroyed. He
was very much agitated.  Very often
agitation outside gets reflected in the
agitation inside. When he was agitated. ..
(fnterrupnions)—Ilet them please  hear
me though they may not agree with me.
He actually threw a bundle of papers
on the floor ol the House. Probably,
if 1 were to feel similarly agitated, |
do not know whai I would have done,
I do not know whether | would also
have thrown the papers. But | must say
that under the circumstances, if 1 were
impelled to throw papers, because |
could not function in this Parliament,
without throwing papers on the floor, [
would have resigned my  membership
and gone outl to function at the extra-
parliamentary level.

Of course, this is a matter of tempera-
ment,  But afl said and done, it should
be considered that he acted under heavy
provocation. Even when a man is ac-
cused of murder in a court of law, act-
ually his motivation is tuken into ac-
count. Here, for instance, he has made
a statemen!l. In that he has very cate-
gorically stated ‘I have mot at all insult-
ed the Speaker; 1 had no desire to do
so'. If everyone of us wants a pound
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of flesh from Shri Jyotirmoy Bosu, we
can ask for it, but I think in a sense of
accommeodation, we should not ask for
it. 1 think we should talk out the
issue. We have said enough on it
from the Treasury Benches as well as
from the Opposition. 1 make one con-
structive suggestion. In order that such
episodes should not happen in the fu-
ture, [ suggest that you convene a mecl-
ing of all the leaders of the groups in-
cluding the Treasury Benches amll the
Opposition and let us iry to evolve a
um‘}l conduct in the future and also
some methodology by which the resent-
meny and agitaled minds of the Opposi-
tion will all be adequately reflecied on
the floor of the House, and, at the samc
time, the Treasury Benches will not be
forced to bring forward such a motion.

I do not want to say anything about
Mr. Stephen, Just as  Mr. Jyolirmoy
Bosu waus agitated. similarly Mr. Stephen
was also agitated, and this was really a
conflict beiween two agitators.  Let us
end all this conflict and let us call a
halt to this. We have talked enough
over the matter. 1 only suggest you
convene ultimately a meeting of all the
leaders of the Opposition, including the
Treasury Benches, and try lo  evolve
some procedure.

SHRI JYOTIRMOY BOSU: Sir,
Prof. Dandavate has spoken. [ have
heard him with rapt attention. He has

spoken for us also—a part of it—and
in keeping with the wishes of hon.
Members, especially the Members of
the Opposition, 1 wish to reiterate what
I had stated cateporically in my letler.
As | have stated in my letter 10 your
eood self, T had not the slightest inten-
tion of showing disregard to the Chuir
or the House. I had no intention of
showing disrespect either to the Chair
or to the House.

One mure submission [ wish to make,
with due respect and with due regard to
vou, if you allow me. 1 only wish you
give us protection that there is no mis-
quoting in the press with regard to what
I have stated.

SHRI SHYAMNANDAN MISHRA:
This will conclude the matter.

MR. SPEAKER: Mr. Stephen, are
you withdrawing your motion ?

SHRI C. M. STEPHEN: One sen-
tence.
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MR. SPEAKER: Are you withdraw-
ing it or not 7

SHRI C. M. STEPHEN: One sen-
tence. Mr. Speaker, Sir, all is well that
ends well.  Let me say a few words by
way ol explunation as to how this came
up.  As I said, all is well thay ends well.
Now that this matter is coming to a
closz, 1 feel happy that this matter came
up for discussion, because, the three
or four hours thay were spent, accord-
ing to me, were spent more  fruitfully
than was spent on any other day, espe-
cially because there has been a feching
that the dignity of the House and the
authority ol the House were being mar-
red by this incident. Both on this side
of the House and in the minds of quite
a number of Members on the other
side also, there was a feeling that the
dignity ol the House was being marred,
and 50 this matter had o be  brought
up.  That was the reason why 1 sought
to raise this guestion.

Vindictiveness was  far  from our
minds,  Nothing is more painful for us
than to have 1o raise an issuc against
a colleague and a valued friend, und a
very active parliamentarian, if | may say
s50. Nothing is more painful than that.
The purposc was o ruise this guestion,
to have a discussion on that, und the
purpose hus been served.  Therefore, |1
am extremely happy that the matier is
ending.

There hus been acknowledgment on
all sides that the dignity ol the House
has got to be maintwined and the autho-
rity of the House has to be maintained,
because, the privilege of each Member
depends on the authority of this whole
House.  If this House does not have
its own authority and its authority Jdoes
not remain unmarred, no privilege of
any Member can ever he maintained by
any rde or any procedure.  That prin-
ciple has been accepled now that all of
us are feeling in the same way.

I have wreat pleasure in  submilting
that 1 seek vour leave to withdraw the
motion that 1 have moved.

MR. SPEAKER: Mr. Mallanna, do
you also agree 7

SHRI K. MALLANNA: 1 do not
know what has transpired between Mr.
Jyotirmoy Bosu and Mr. Stephen,  (/n-
terruption),

MR. SPEAKER: He has withdrawn
it on your behalf also.
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SHRI RAJ BAHADUR: Sir, 1 am
grateful 1o my hon. friends in the Op-
position for bringing about a happy and
satistactory end to a matler which had
agitaled our minds. 1 may assure the
hon. Members that it was no pleasure
for us to have been compelled to table
this privilege motion. Something hap-

ned which should not have happened.
fc\-\rill not go into the rights or wrongs
of it. | think that four hours or so that
had been spent on this debate had not
been speny without a purpose, without
some fruitfulness. We all again assure
you or our sensc or loyalty to the Chair
our willing co-operation and obedience
to what you say and on behalf of my
party I can say that we arc cntirely al
your disposal so far as your function-
ing is concerned.

Some points had been made; I do
not want to replv to them ; they arc
abour accommodation, about the right
to speak and about the functioning of
the  Opposition. .. (Interruptions) .
About Mr. Bancrjee’s allegation  just
now I do not know whether servant's
quarters are being rented out ; 1 thought
that they were bheing used for genuine,
legitimate purposes.

We have tried our best never 1o be
wanting in that cooperation. 1t fell from
your lips yesterday, Sir, that we on this
side have also some pent up feclings,
for a number of days, for quite a few
months, That was exhibited in the
stand that Members of our party
took vesterday. So far as our assur-
ance to the hirt:mhcrs of the Opposition
is concerncd, we shall certainly extend
all our co-operation to vou in making
democracy function in a manner of
which our country could be proud and
the entire world might sce. We are all
devoted to democracy and this House
is a temple of democracy, we are all de-
voted to this House, We are trustees for
our presenl gencration as  well as  for
posterity and for the democratic ideals
and spirit.  But 1 would say that this is
mutual.  We would certainly  expect
the leaders, Members of the Oppo-
sition would respect our feclings. We
have got a massive majority. | should
say that the massive majority is there
to express the massive will and the mas-
sive views and the massive opinion of

the people and that it should
respected,

It reminds me of what Mr. Piloo
Mody said once, referrin 10 me. he
referred to me as a cipl very
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much value that remark and [ think
unwittingly he and my friend Mr. Mu-
kerjee gave me a compliment. In ma-
thematical terms zero ne., cipher repre-
senls anything from one to infinity; in
metaphysical terms it rcpresents the umi-
verse and in physical terms, if I may say
so it represents my friend Mr. Piloo
Mody.

MR. SPEAKER: Has Mr. Stephen
leave of the Housc to withdraw his pri-
vilege motion ?

The motion was, by leave, withdrawn,

MR. SPEAKER: 1 thank you all
During the discussion some very harsh
words. were ultered and all the time |
knew that they were not to hurnt any-
body but that they were under excite-
ment und in anger and all that, 1 tuke
it in that spirit. As the Mover said the
Speuker’s job was getting really very
difficult. In this difficult task you may
combine against the Ministry, not in-
volve the Speaker in it.  When you ad-
ways suspect that there must be some-
thing black in it, something bad about
it, 1 really feel pained. 1 honestly tell
you that we study the motions, we see
the precedents and rulings and then I
come forward. When | see Mr. Mishra
frowning at me, 1 feel a litile pained.
Please do not do like that. Professor
Mukerjee, we are all friends. 1 know
you cannol {rown ; we know each other
for the fast fifteen years. 1 never sce
those frowns excepl when a  privilege
motion or something else comes. 1 do
not know from what place they come
and whether they are artificial or ge-
nuine.

SHRT SHYAMNANDAN MISHRA:
Everybody calls me a smiling person.

MR. SPEAKER: I take you as a
smiling person, not a smiling lady.

SHRI SHYAMNANDAN MISHRA:
A lady considers me more.

MR. SPEAKER: So far as this mas-
sive mandate or otherwise is concerned,
that is not the Speaker’s fault that they
have come. Now it should be your
effory 1o make up. There is enough
time. 1 think people have got enough
time to study. In this House, we go
by reasons and full-fledged debates,
which will never be denied so  far as
they are written in the rules. If T go
out of the rules, you catch me. If I do
not go out of the rules, you say, 1 am
rigid. 1t is very difficul; to keep a mid-
dic line. The axiom I frame s, more
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mussive the majorily, more aggressive
the minority. In that case, you may be
aggressive 1n your arguments, in refut-
ing their actions or whatever may be
coming in the House in the form of de-
bhates or any other motion. But when
ycu speak under some provocation or
intolerance or sometimes excitement, 1
am not able to catch your speeches. You
are not able lo listen to cach other and
Reporiers are not able to record the
proceedings. My humble advice pot
only to you but to both sides is that
situations should be avoided. I hope
you will kindly accepr my advice. Thank
vou very much, Mr. Jyotirmoy Bosu,
for at least showing grace on this occa-
sion. After all, in the very beginning 1
aaid, 1 do not doubt your provoca-
tion. . .

SHRI R. 5. PANDEY: Basically he
is a good man.

MR. SPEAKER: Basically all of us
arc very good people, but we canno!
admire our own sclves all the time. Peo-
ple are keeping an eye on us. Don't
think what we talk or do is confined
to the four walls of this chamber. It
goes out through the press and other
media of communication.

One thing 1 must say. Whatsoever
be the provecation, kindly try to keep
it within yourself and don't throw these
things. If 1 do not take notice of it,
it is bad. If 1 take notice of it, then
too it is bad. What we tolerate one day
becomes a precedent. So, we have to
take notice. [ thank you very much.
We pass on to the nexy item.

16.35 hrs.

RE : DEMONSTRATION BY MEM-
BER OF PARLIAMENT

MR. SPEAKER: Sarvashri Jyotir-
moy Bosu--he is everywhere--5. M. Ba-
nerjee and Madhu Dandavate have
written to me about the demonstration
resorted to by Shri Shiv Shanker Prasad
Yadav, a Member of this House. Shri
Iyotirmoy Bosu, in his letter, he request-
ed me to make my observations m that
regard.

The facts of the casc are that yester-
day Shri Shiv Shanker Prasad Yadav
wIole to me saying that since the Cen-
tral Governmeng as well as the Stale
Government of Bihar have failed to take
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any effective steps regarding the drought
situation and near famine conditions
prevailing in Bihar, he would go on hun-
ger strike in Parliament House for 48
hours with effect from 3 p.m. yesterday.

He was informed in writing that it
was not permissible for anyonc to re-
sort to hunger sirike or dhama or any
demonstration in the precincts of the
Parliament House and Parlioment House
Estate. After thc House rose for the
day at 7 p.m., Shri Yudav continucd sit-
ting in the Inner Lobby. A litle later,
Shri Raj Bahadur, Minister of Parlia-
mentary Affairs, persuaded him to go to
his oflice room in Parliament House.
They had some discussions and Iater the
Member went outside the Parliament
House building and squatted outside
Gate No. 1 of the Parliament building.
Someone brought his bedding and he
slept there at the Gate. At 10.15 p.m,
he was requested by the Walch and
Ward Officer 1o leave the Parliament
House Estale since uny demonstration
or dharna in the Parliameny House Es-
tale was not permissible. He refused
to go. Therefore, under my orders, he
was removed from the Parliament House
Estatc by the Watch and Ward Assis-
tants.

This morning at 8.30, he again came
there with his bedding and  squatied
there.  He was requested to take away
his bedding from there. He refused. So,
his bedding was taken out and kept in
the Watch and Ward Office. He con-
tinued squatting there till about 11 a.m.
and then came into the House.

SHRI S. M. BANERIEE (Kanpur):
Sir, you may not agree with the proce-
dure. . .

MR. SPEAKER: There is noy going
to be any discussion on this,

SHRI JYOTIRMOY BOSU: May 1
make a submission 7

MR. SPEAKER: Then 1 will have to
allow others also,

SHRI. JYOTIRMOY BOSU: The
starvation deaths and famine conditions
and the failure of the government to
tackle them i Bihar and many other
parts of the country is a very serioys
matter. When an hon. Member of this
House is fasting in front of the House,
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you should attach importance to that.
1 hope government will make a state-
ment on this.

SHRI 5. M. BANERIJEE: Sir, you
will remember that one of the most
senior members of this House, Shri A.
K. Gopalan, wrote a letter to you that
he was starting a dharna inside the lobby
on two occasions.

MR. SPEAKER: But he was persuad-
ed to withdraw it.

SHRI S, M. BANERJEE: No doubt,
he was persuaded to desist from that.
But then he was allowed to make a
statement. On the same analogy, this
hon. Member may be allowed to make
a statement.
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MR. SPEAKER: The Minister may
make a statement later on.
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16,45 brs,
PAPERS LAID ON THE TABLE

STATEMENT CORRECTING FORMER STATE-
MENT RE. CHINAKURI TREEPIT COLLIERY
AT ASANSOL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA) : On hehalf of Shri R. K.
Khadilkar, T beg to lay on the Table a
statement (Hindi and English  versions)
correcting the statement made by him
on the 1st August, 1972 in response to
Calling Attention regarding the reporied
recent murder of some trade unionists
in the Chinakuri  Treepit Colliery at
Aasansol, [Placed in Library. See No. LT-
3533/72)

REVIEW AND ANNUAL REPORT OF HEAVY
ENGINEERING CORPORATION LTD., RANCI{L
1970-71

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINES (SHRI SHAHNAWAZ
KHAN) : 1 beg to lay on the Table a
copy cach of the following papers

(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1966 :

(1Y Review by the Government on
the working of the Heavy Engi-
neering  Corporation  Limited,
Ranchi, for the year 1970-71.
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(2) Annual Report of the Heavy
Engineering Corporation Limited,
Ranchi, for the year 1970-71
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon. [Placed in Library. See
MNo. LT-3534/72]

NOTIFICATIONS UNDER MARINE PRODUCTS
EXPORT DEVELOPMENT AUTHORITY ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KEDAR
NATH SINGH) : On behalf of Shri
A. C. George, | beg Lo lay on the Table
a copy cach of the following Notifica-
tions under sub-section (3) of section 33
of the Marine Products Export Develop-
ment Authority Act, 1972 :—

(1) The Marine Products Export
Development Authority  Rules,
1972, published in  Nolification

No. 5.0. 485(E) in Gazetle of
India dated the 12th July, 1972
(English version) and 26th
August, 1972 (Hindi version).

(2) S.0. 1896 (Hindi and English ver-
sions) published in Gazette of
India dated the 29th July, 1972
fixing the date for coming into
force certain provisions of the

Marine Products Export Develop-
1972,

ment  Authority Rules,
[Placed in Library. See No. 1.T-
3535/72)

16.46 hrs

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir I have lo report
the following messages received from
the Secretary of Rajya Sabha :—

(1) “In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajva Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 26th August. 1972,
agreed without any amendment to
the Wild Life (Protection) Bill,
1972, which was passed by the
Lok Sabha at its sitting held on
the 21st August, 1972."



¥

Messages From R. S.

(i) “In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held on the 26th August,
1972, agreed without any amend-
ment to the Indian Iron and Stecl
Company  (Taking over of
Management)  Bill, 1972, which
was passed by the Lok Sabha at
its sitting held on the 22nd
August, 1972."

(iil) ‘l am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on  Saturday the
26th August, 1972, passed the en-
closed motion concurring in the
recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Commitiee of
the Houses on the Companies
(Amendment) Bill, 1972, The
names of the members nominated
by the Rajya Sabha to serve on
the said Joint Committee arc set
out in the motion.

MOTION

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committec of the Houses on the Bill
further to amend the Companies Act,
1956, the Securitics Contracts (Regu-
lation) Act, 1956, and the Monopolies
and Restrictive Trade Practices Act,
1969, and resolves that the following
15 members of the Rajya Sabha be
nominated to serve on the said Joint
Committee :

Shri Mahavir Tyagi

. Shri M. K. Mohta

Shri B. T. Kulkarni

Shri Jagdish Prasad Mathur
Shri Harsh Deo Malaviya
Shri Salil Kumar Ganguli
Dr. M. R, Vyas

. Shri K. Srinivasa Rao

. Shri 8. G. Sardesai

Shri Himmat Singh

. Shri §. 5. Mariswamy

L I
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12. Shri D. D, Puri
13. Shrimati Saraswati Pradhan
14. Shri Habib Tanvir
15. Shri K. V. Raghunath Reddy.”.
(iv) ‘1 am directed o inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on Monday, the

28th August, 1972, adopted the
following motion in regard to the
presentation of the Report of the
Joint Committee of the Houses
on the Code of Criminal Proce-
dure Bill, 1970 :—

“That the time appointed for
the presentation of the Report of
the Joint Committee of the
Houses on the Code of Criminal
Procedure Bill, 1970, be further
extended upto the last day of the
Eighty-second  Session of the
Rajya Sabha.”’

(v

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Delhi  University (Amendment)
Bill, 1972, which has been passed
by the Rajya Sabha at its sitting
held on the 28th August, 1972

DELHI UNIVERSITY (AMEND-
MEN L

NT) BILL
AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I Jay on the
Table of the House the Delhi University
(Amendment) Bill, 1972, as passed by
Rajya Sabha.

16.48 hrs.

PUBLIC ACCOUNTS COMMIITEE
FIFTIETHI REPORT

SHRI H. M. PATEIL (Dhandhuka) :
I beg to present the Fiftieth Report of
the Public Accounts Committee regard-
ing Chapter V of Audit Report (Civil),
Revenue Receipts, 1970 and Report of
the Comptroller and Auditor General of
India for 1969-70, Central Government,
Revenue Receipts, relating to  other
Direct Taxes.
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‘ords by Shri Jotirmoy Bosu
16.49 bre. MR. SPEAKER : The question u :

LIMESTONE  AND DOLOMITE
MINES LABOUIBII WELFARE FUND
LL*

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-

HABILITATION  (SHRI  BALGO-
VIND VERMA) : On behalf of Shri
R. K. Khadilkar, | beg to move for

leave to introduce a Bill to provide for
the levy and collection of a cess on
limestone and dolomite for the financing
of activities to promote the welfare of
persons employed in the limestone and
dolomite mines.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for the levy and col-
lection of a cess on limestone and
dolomite for the financing of activities
to promote the welfare of persons
employed in the limestone and dolo-
mite mines.”

The motion was adopted.

SHR1 BALGOVIND VERMA :
I introducet the Bill,

Sir,

16.50 hrs.

FOREIGN EXCHANGE REGULA-
TION BILL®*

THE MINISTER OF STATE IN
THE MINISTRY  OF  FINANCE
(SHRI K. R. GANESH) : On behalf
of Shri Y. B. Chavan I beg to move for
leave to introduce a Bill to consolidate
and amend the law regulating certain
payments, dealings in foreign exchange
and securities, transactions  indirectly
affecting foreign exchange and the im-
port and export of currency and bullion,
for the conservation of the foreign ex-
change resources of the country and the
proper utilisation thereof in the interests
of the economic development of the
country,

*Published in Gazette of India
Extraordinary Part I, Section 2, dated
29-8-1972

tIntroduced with the recommendation
of the President.

“That leave be granted to introduce
a Bill to consolidate and amend the
law regulating certain paymeats, deal-
mss in fnrclsn exchange and securi-
ties, transactions indirectly affecting
foreign exchange and the import and
export of currency and bullion, for
the conservation of the foreign ex-
change resources of the country and
the proper utilisation thereof in the
interests of the economic develop-
ment of the country.”

The motiun was adopted.

SHRI K. R, GANESH : Sir, I intro-
ducet the Bill.

16.51 hra

RE: USE OF CI"R'I AIN WORDS BY
EMBER

MR. SPEAKER : Mr. Sathe, This is
another thing from him about Mr.
Jyotirmoy Bosu. We had been discussing

all this time..

SHRI VASANT SATHE (Akola) :
In view of what has heen decided now,
in that spirit, 1 would only submit that

if Mr. Jyotirmoy Bosu. . ..

AN HON, MEMBER : What is that
about?

MR. SPEAKER : Some time back he
had written to me. Mr. Jyotirmoy Bosu
had asked him to keep his mouth shut
or something like that. .

SHRI VASANT SATHE : I have not
brought a privilege motion.

MR. SPEAKER : 1 think, that loo
would be avoided in  future. 1 hope,
Mr. Jyotirmoy Bosu, you did notl mean
anything ill to him.

SHRI S. M. BANERIEE (Kanpur) .
If only he changes the words — instead
of ‘shut your mouth’ to ‘close your

mouth’ - 1 think, it would be all right.
MR. SPEAKER : Do not enjoy this,
Mr. Banerjee.
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SHRI VASANT SATHE : 1 am say-
ing it in the same spirit. | do not have
to say anything else in the matter. 1
do not want to. 1 only feel that we
should not hurt the feelings also of
minorities, particularly of Christians. He
was saying, by swearing in the name of
“Oh! Christ Almighty" ‘Why dont
you keep your mouth shut?" 1t is not in
good taste. This should be avoided, If
it can be expunged under rule 380, you
may kindly do it, Sir. Do you want it
to remain on record?

MR. SPEAKER : 1 think, in keeping
with the atmosphere, this word is not in
good taste.

SHRI JYOTIRMOY BOSU
ond Harbour) :
did it.

(Diam-
I want lo say why 1

SHRI VASANT SATHE : It is for
vou, Sir. to decide whether it should be
expunged or not. It is not a matier of

discussion. 1 leave it (o you, Sir,

MR. SPEAKFR : It is not in good
taste.

SHRI  JYOTIRMOY BOSU : 1

should make a submission before you
— what was in my mind,

MR. SPEAKER : He only says, Do
not use the name of Christ’,

SHRI JYOTIRMOY BOSU : That
part can be taken away if it is somebody
else’s properiy. That word can be taken
uway if it is somebody clse's property.

SHRI R. 5. PANDEY (Rujnand-
gaon) : If it should be used, it should
be used on my behall and not on your
behalf.

MR. SPEAKER : Mr.  Joytirmoy
Bosu, you are a very interesting gentle-

n;:m, but these words should be avoid-
£d.

SHRI JYOTIRMOY BOSU : | just
want 1o draw your attention to only one
thing. | am not going to read Rule 349,
sub-section (2) and so on. The whole
question is that you are trying to make
out a case supported by facts and if
somebody keeps on needling you all the
time, the needle sometime comes out
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through your flesh and runs through
him also. Sir, there is onc saying — tit
for tat. You will agree with me, Sir..

MR. SPEAKER : Don't

make me
agree with you there.

SHRI JYOTIRMOY BOSU: You
agree to disagree. But the question is:
For Mr. Vasant Sathe, | have great love
and regard for him.

SHRI VASANT SATHE: It is
mutual, 1 can assure you.

SHRI JYOTIRMOY BOSU : The
whole thing was only a question of give
and take at a particular point.

Feqs WEYTY o717 ARALT T A W)
& gard) 71 argr e §ogm fmm
¥ | greT { A1 97 F1 A99) A OA T
gt FAM =WIfRgd  IF) AN AT
g =fgd 1 afz 21 501 30 aT% 99T
CA

What has God got to do with him?

SHRI1 JYOTIRMOY BOSU : Sir, 1
live at a respectable distance from Him.

16.52 hra.

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERAL),
1972-73*

MR. SPEAKER : Now we take up
item No. 11, The time allotied is three
hours and the details have already been
received.

SHRI SHYAMNANDAN MISHRA
(Begusarail; We are wvery grateful 1o
you that we have got the information
which we required.

MR. SPEAKER : Time for these
items Nos. 11, 12 and 13 — they arc all
part of the same motion — has been cut
by 50 .... (lmereuprions) ‘What 1
mean is that we shall try 1o finish it

*Moved with the recommendation of

the President.
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DEMAND NO. T-—EDUCATION
MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day
of March, 1973, in respect of ‘Educa-

Y

tion’,

DEMAND NO. 21—OTHER REVENUE EXPEN-
DITURE OF THE MINISTRY OF FINANCE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 462,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 31st day
of March, 1973, in respect of ‘Other
Revenue Expenditure of the Ministry
of Finance'”

DEMAND N0, 40--pOLICE
MR, SPEAKER : Motion moved :

“That a Supplementary sum  not
exceeding Rs. 1,48,12,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day

of March, 1972, in respect of
*Police’.”
Demann No. 44--Orier - REVENUE

EXPENDITURE OF THE MINISTRY OF
HOME ArFalRS

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 10,75,00,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3Ist day
of March, 1972, in respect of ‘Other
Revenue Expenditure of the Ninis-

try of Home Affairs’,

Demasp No. 58—MiNiSTRY OF TRRIGA-
TION AND POWER

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 500,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1973, in respect of *Minis-

try of Irrigation and Power’.
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Demanp  No. 74—RoAp  AND INLAND
WATER TRANSPORT

MR. SPEAKER : Motion moved :

“That a Supplementary  sum not
exceeding Rs. 1,9500,000 be granted
to ghc Prcudcnt to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1973, in respect of ‘Road
and Inland Water Transport’.”

Demanp  No.  70—DEPARTMENT  OF

Mines
MR. SPEAKER : Motion moved :

“That a Supplementary sum  not
exceeding Rs. 5,26.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day
of March, 1972, in respect of ‘De-
partment of Mines'.”

DEMARD No. 85 -DepaRrMiNg oF Ato-
Mic ENERGY

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 7,33,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day
of March, 1972, in respect of ‘De-
partment of Atomic Energy'.”

Demanp No. 111—Ouner Carrial Our-
LAY OF THE MINISIRY 0F FINANCE

MR. SPEAKER : Motion moved :

“That a Supplementary  sum  not
exceeding Rs. 32,14,66,000 be granted
to the President to defray the charges
which will come in course of payment
during the year cnding the 3lst day
of March, 1973, in respect of ‘Other
Capital Quilay of the Ministry of
Finance™."

Demannp No. 113 -Loaxs AND ADVAN-
ces By THE CENTRAL GOVERNMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum oot
exceeding Rs. 2,000 be granted 10
the President to defray the charges
which will come in course of payment
during the year cnding the 3lst day
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of March, 1973, in respect of ‘Loans
and Advances by the Central Govern-
meat’.”

Demanp No. 120 -CapitaL OUTLAY OF
THE MINISTRY OF INDUSTRIAL DEVELOP-
MENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding  Rs. be granted 10
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day
of March, 1972, in respect of ‘Capital
Outlay of the Ministry of Industrial
Development’.”

AUGUST 29, 1972

DSG. (Genl) 1972-73 248

“That the Demand for a  Supple-
mentary Grant of a sum not Exceed-
ing Rs. 10,75,00,000 in respect of
other Revenue Expenditure of the
Ministry of Home Affairs be reduced
by Rs. 100."

[Lack of provision for the staff
of the Rulers of former Indian
States (11)].

“That the Demand for a Supple-
mentary Grant of a sum not Exceed-
ing Rs. 500,000 in respect of Minis-
try of Irrigation and Power be redu-
ced by Rs. 100"

[Need to  control river Narmada
floods in Madhya Pradesh (12)].

Demanp No. 125—CapitaL OUTLAY OF
e MmNisTRY OF PETROLEUM AND CHE-
MICALS

SHRI JYOTIRMOY BOSU : (Dia-
mond Hurbour): | beg to move :

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 75,29,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1972, in respect of ‘Capital
Qutlay of the Ministry of Petroleum
and Chemicals'.”

Desmann No. 129—0mer Caritan OuT-
LAY OF THE MINISIRY OF  STEEL  AND
MiINES

MR. SPEAKER : Motion moved :

“That 4 Supplementary sum  not
exceeding Rs. 1.66.51.000 be granted
to the President to defray the charges
which will come in course of pavment
during the year ending the 3lst day
of Muarzh, 1973, in respect of ‘Other
Capital  Outlay of the Ministry of

Steel and Mines™.”

The Demands are before the House.

SHRI SHYAMNANDAN MISHRA :
beg to move :

—_

“That the Ders nd for o Supple-
mentary Grant of o m not exceed-
ing  Hs, 107S00LK0 in respect of
other Revenue  Expenditure of  the
Ministry of Home AfMairs be reduced
to Re. 1.7

[Transitiona'  payeient 1o former
rulers (10M].

SHRI R. V. BADE
beg 1o move :

(Khargone) : 1

“That the Demand for & Supple-
mentary Grant of a sum not exceed-
ing  Rs. 10,7500,000 in  respect of
other Revenue Expenditure of the
Ministty of Home Affairs be reduced
by Rs. 100"

[Ex-gratia payments amounting
to Rs. 10.7 crores to the former
rulers of Indian States cannot be
justified on any ground (13)].

“That the Demand for a  Supple-
mentary Grant of a sum not exceed-
ing Rs. 32,14.66,000 in  respect of
other Capital Outlay of the Ministry
of Finance be reduced by Rs, 100.”

[Enhancement of compensation
payable to the shercholders of Gen-
eral Insurince Companies cannot
be justified on any groond (14)].

That the Demand for a Supple-
mentary Cirant of a1 sum noy exceed-
ing Hs. 32,14,66,000 in  respect of
other Capital Outlay of the Ministry
of Finance be reduced by Rs. 1007

[Corruption in the General Insu-
rance business and involvement  of
some leaders of the Ruling  Party
in the same (15)].

“That the Demand for a Supple-
mentary grant of o sum not cxcced-
ing Rs. 7529000 in respect of Capi-
tal Outlav of the Ministry of Petro-
leum and Chemicals be reduced by
Rs. 100"
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[lssue of the uisition of Bal-
mer Lawrie andmOornpmy under
the control of Shri Ramu Goenka
of Duncan Brothers by the IBP at
fabulous prices. This deal between
the Government and Shri Ramu
Goenka has enabled the latter to
earn additional profits amounting to
ahout Rs. 67 lakhs (16)).

MR. SPEAKER: The cut molions
are also before the House.

Shri §. M. Banerjee.

SHRI S. M. BANERIEE (Kanpur) :
1 shall confine myself to Demand No.
7, 44 and 111.

Before 1 speak on the various De-
mands, | must express my grear dis-
appointment that no amount has been
provided in anticipation of the interim
relief which is likely to be given 1o the
Central Government employees through-
out the country and the employees of
the public sector undertakings us a re-
sult of increase in the cost of living in-
dex which has already reached 238 in
the month of July 1972.

6.54 hrs.

[Sur1 K. N. Trwary in the Chair)

We were assured in this House that
another instalment of interim relief or
DA will be given as soon as the cost of
living index reaches 238. Sir, it was
237.08 in the month of June and if

we take July figures, 1 am sure it is
239 if not 240. So, the Central Gov-
emmeni  emplovees  throughout  the

country are enlitled to another slub of
interim relief without any reference to
the Pay Commission. We are told
that the Pay Commission is going to
submit its report in the month nlg De-
cember.  All those employees who are
on the verge of retirement in 1972 will
he deprived of any benefit o of  the
Pav  Commissions’s  recommendations
unless Government assures that the Pav
Commission’s  recommendations will
be implemented with  retrospective eff-
cct 1o cnable these persons to get the
benefit of the Pay Commission's recom-
mendations for the purpose of pension-
ary and retirement benefits. 1 was ex-
gcclling some amounts to be provided
or in the Supp'ementary Demands for
Grants in the case of interim relief io
the Central Government employees.
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DSG. (Genl.) 197273 250

would like to have an assurance from
the hon. Minister Mr. Ganesh. He
said the other day that when the point
reaches 238 they will give the additional
slab of dearmess allowance or io-
terim relief, as the case may be. | want
an assurance from him that not a day
will be lost to give this relief to the
employces when it reaches the figures,
and the figures of the Rescrve Bank
arc already available. let Government
come forward and say that the Governe
ment employees are entitled to this in-
terim relief or additional dearmess al-
lowance, as the case may be. Secondly,
I would like 10 know whether Gov-
ernment have issued any instructions to
the Pay Commission 10 make their re-
commendations with retrospective effect
so that these pensioners who are on the
verge of retircment will ger the benefit.

The figure of Central  Government
employees  retiring in 1972 comes to
58,000, That is, SHIKK emplovees are
retiring at the age of 58 in 1972, If the
age-limit of retirement is  reduced to
55, the number of people to  retire
would come to 1,43,000. Therefore
would request him kindly to throw some
light and give us some assurance.

We are very glad that some amounts
are provided for, for the celebration
of centenaries of eminent personalities
like Rajarammohun Koy, as we find
fl:om Demand No. 7. e all welcome
this.

Regarding  Demand No. 44 of the
Ministry of Home AMairs, it is stated
that additional provision of Rs. 10.7%
crores has been necessitated by the fol-

lowing, namely, consequent ~ on  the
Constitution,  (Twenty=sixth  Amend-
ment)  Act, 1971 on 2sth December,

1971 .the privy purses of former rules
have been aholished and all rights and
liahilitics cte. thereof have been extingui-
shed and in order 1o enable the former
rules to adjust themeclves to the changed
circunmstances the Gosernment have de-
cided 10 sanction, o non-recurring 1r-
nsitional  pavment o them, T oam told
they have already gone to the Supreme
Court; the Supreme  Court has admit-
ted their writ. 11 that s so, what s
the point in allotting this amount on
this accoum? They will never be satise
fied with Rs. 10 crores or anvihing vou
give; and therefore, why shoukl we not
spend this amount on a wortheir cause?
Even today they are not prepared to
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acoept this amount, but are going to the
Supreme Court. This amount of Rs.
10.75 crores as transitional allowance
should not be said to them on the basis
of the Supreme Court case.

Regarding Demand No, 111, supple-
mentary Grant of over Rs. 32 crores,
is stated to be necded for payment to-
wards  subseribed  capital of General
Insurance  Corporation of India pro-
posed to be sct up for the purpose of
superintending, controlling and  carry-
ing on the business of General Insu-
rance, The exact amount given here is
Ks. 32,14,66,000 in the Demands. We
welcome nationalisation of  peneral in-
surwnce.  We  yesterduy  opposed  the
payment of compensation ay the intro-
duction stage. The amount of compen-
sation was raised by another Rs. §
crores. It was Rs. 33 crores previous-
ly, Then, on the ground of removing
of disparities between the  Indian com-
panies and the foreign companics, Rs.
S erores was added, Tt will be saying
a good-bye to the Twenty-sixth amend-
ment of the Constitution.  After the
judgment of the Supreme Court in the

ank nationalisation case  and in the
privy purses case, we decided to amend
the Constitution, I still remember when
the Parliament  was dissolved on the
27th  December, 1970, that  we im-
mediately felt that we wanted to go to
the people of the country, including
you, Sir, and all others who had be-
lievedd in the proper decisions  taken

by the Government in order to prove
which  was the highest court of the
country, whether it was the Supreme

Court or this House. It was proved
heyond doubt that this House was the
biggest court of this country because
it represented all the 55 or 56 crores
of people of this country.

17.00 hrs.

What is the sanctity of that amend-
ment, if even after that amendment, we
are paying so much to the gencral in-
surance companies? 1 think that it will
be a very bad decision.  This decision
has given us a feeling thiy even after
the amendment  of the Constitution,
these  Shylocks and these sharks who
own the monopoly houses  will  take
their pound of flesh from the Govern-
ment cither through the back-door or
from the frontdoor or through the Sup-
reme  Court or by other methods, and
Government have succumbed to this.
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Therefore, I am opposed to Demands
Nos. 111 and 44 under which about
Rs. 10 crores are being paid to these
people.

The last point that I would like to
mention is this. The House is being
adjourned sinc dic on the Ist of next
month.  After the House adjourns, we
shall not get an opportunity to discuss
this question of interim reliel or dear-
ness allowance or the Pay Commissions
recommendations here. 1 would request
the hon. ister 1o remember  that
the Centrul  Government  employees
throughout the country | am not ftalk-
ing of the class 111 and class IV em-
ployees only, but 1 am talking of all
the employees who are the salaried
people, are the worst  sufferers today.
They are paying income-tax honestly
because it is cut from their  salaries,
and they cannot evade anything. There
are no arrears of  income-tux in  their
case.  Even teday, the Central Gov-
ernment employees are the worst suffer-
ers, and in fairness and justice to them,
I would request the hon.  Minister to
assure us here and now that whenever
the figures are available, cither today
or womorrow, they will be paid interim
relief. 1 would also request him to an
assurance that whatever the recommen-
dations of the Pay Commission after
the submission of their report, those
recommendations which are favourable
to the employees will be made ctfective
retrospectively so that it would cover
those persons who have retired also.

With these words, T would request
the hon.  Minister to pgive us some
reply at the appropriate time, so that
we get  consolation that the  Central
Governmeny employees’  inlerests  are
safe in the hands of Government.

SHRI B. R. SHUKLA (Bahraich) :

I extend my full support to the
provision made in the Supplementary
Demands for Grants. Al the same

time, 1 would like to voice my serious
concern about the deficiencies and also
failures about the implementation  of
the Plans which have been chalked out
by this House.

We are meeting today in an  atmos-
phere which has been surcharged with
cmotion, sentiment and frustration all
around in the country. These forces
which had gone underground and were
hibernating tile recently have suddenly
tried to come up and join with the
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economic  discontent created by the
rising prices of the essential commo-
dities. I am saying all this not with a
view to detract from the achicvements
of Government but with a view o make
them more cautious in their approach
to deal with the situation which is ari-
sing from day to day.

During this session, scveral series of
discussions  have taken place on  the
question of growing unemployment, in-
creasing prices, drought and s, and
questions of non-implementation of the
loaning policy of the Government.

When we came over here last vear,
there was & mood of buovancy of as-
pirations and expectations all round the
country. That mood continued cven
after the conclusion of the glorious war
against Pakistan.

= g g wema () aamafa
agiag, aza ¥ gl adt &

MR. CHAIRMAN : The bell is being
rung.—MNow there is quorum. He may
continue.

SHRI B. R. SHUKLA : The nationa-
lisation of banks is certainly a very im-
portant landmark in the reconstruction
of our society. Buy this has failed to
achieve the objective. The weaker sec-
tions of society were to be provided
with loan facilitics to start their busi-
ness, 10 improve their economic condi-
tion. But it is my personal experience,
confirmed by the experience of other
hon. members, that the rural sections
of the population is finding great diffi-
culty in obtaining loans. No doubt, a
number of branches have been opencd,
but they have created confusion and the
loances has to go from pillar to 1.
He has to move like a shutlecock from
one bank to another and he is not find-
ing any facilities in obtaining loans.

The second thing is about the provi-
sion of housc sites for Harijans. It
has been provided under our Central
scheme that house sites shall be pro-
cured free of cost for the construc-
tion of houses for Harijans. Bui onc
would find that this is a mere paper
scheme and has not been implemenicd
with any seriousness.

Then there is the question of growing
unemployment everywhere. Last vear
we provided Re 50 crores under i
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crash scheme of rural em
know how this scheme hn':!%{wm:";:;f
ped everywhere, specially in UP, with
the result thar it is the experience of
each and everyone to be flocked by o
Laa:'%-'.] arm&f of unemployed persons, edu-
+ and uneduc: i ir appli
it jthlwz:.uec:! with their appli-

The wheels of democracy are tradi-

tionally slow, bui in this cou

¥ slow, ntry th
move rapidly.  You will find that 03;
the socialistic measures are passed very

rapidly, but the actjons ¥

in implementing the sc%relﬂ‘ccs c:rtc'il;:;
slow, They move slowly,  So, my sub-
mission is that there is a large gap het-
ween the proclumation und the perfor-
mance by the executive, Unless the
povcrnmcnl_ becomes serious about the
implementation of the Plan, about the
implementation of the socialistic sche-
mes, mere slogans would not do. We
have lived with these slogans sufficiently

long, and it is time th ini

. at the Ministry
should become very serious bo i
s us
implementation, " ehout their

S 8t o W (FWE) : arg
aurefy wERa, o st femoem
far & taq grag % qrey wegT # A
fewioe G0 63 qv 49 wmfa & ag
feame femizirz s1g; feafafeiwa, g7-
afe fawrr & ween H Y1 o ff e
mftmwm‘rqm-ﬂmmq
w1 e fear

Rs. S];gf)l&;n elr; lar?‘l.q u?fgaroz’na l:: ::t cﬁf

penditure in satisfaction of a decre-

tal award against Government.”
TR ¥ fRAE 7 gz e ge e
3I7H @d 9% M | Hfew v Aanen #
T ERN ¥ T 1962 ¥ gy fefire
¥ Wy & a0 v
gTd T Jfwa gra a7 72 4w @
378t A7 afzfedz a# foar 2 of)
AR wdl AT favr A gnd aak
a7 afzfesz aft for a2 | =r e
ar R, At wrfEA # fes) i e A
AT AT TF 71 97 Av mffyis
A fwmq A 37w ¥ B oawar g
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e 2T fRT e A gt FAT
rear 1 zafaw & weA A 3 FaAr
arzai g 6 fas) g0Td S19Et =) j\r—r
At g 3aF Fm affewr o oswATH
3% | ~1F ST A 9FFT A A (T TE

=% iz W1 f=me do 44 B, 23T
veq maadd)aT, fafasd) 2w AW 9%aq
ARy
“Consequent on the Constitution
(Twenty-sixth Amendment) Act, 1971,
on the 28th December, 1971 the
privy purses of the former rulers
have been abolished and the rights
and liabilities, etc., thereof have been
extinguished. In order 1o enable the
former rulers to adjust themselves 1o
the changed circumstances, Govern-
ment have decided to sanction a non-
recurring  transitional  payment 0
them."™
qE TETIE FOPAT AIEF TL A
et WIUR AR AA FE TER
#fea o1 ITF FHANN § 10-12 FAT
3% fan w1 wifafas adl 2ar i)
@A ®) N AR W T AT
Fefwrz  WFEA O ITRN T TR B
Afgr A FHAAMD AATFAIEAT BT MC
a1 faad qma faa od 3 3a% fag
gk i wfras adt fwar 20 TSy
AyTIAET ¥ SUET  AWWErT g ¥
@z # AT¥ T WifEma w7 fzar
Afwr 7% arg Mg M FAND § 7F
fan o mfafar fm =fam)

T q%1T A feamom Fo 58 H A
gagm B OwT A sed wdad) 7
&\ war F avg ard) ¥ 39%F Ao arfaem
fagr ot 3 Afem wer war @ is w0
SFIT A AR AZ) K W) ¢AER A
3+ far 1€ arfsas #41 4 fwa qar
) oae fAan A wmEns &) mfee
Ll

TEF AT A AT T AR 0T F)
fzar) T awrg ® A A
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“Celebration of centenaries of emi-
nent personalities is  one of the ap-
provad programmes of the Minisiry
of Education and Sociul Welfure, Ac-
cordingly, a provision of Rs, 50,000
has been made in the current year's
budget  towards the centenary cele-
?vr;:liun.\'. schemes and  programmes
in respect of Raja Rammohun Roy
and Lenin and others.”

TAW AlA T wER F47 wmig fRup wm
TR K7 TRA ® A0 T T TR
HrRa e w fAr owai i

"As the exact vear of birth of Raja
Rammohun  Roy was not known it
was not certain whether the bicente-
nary of Raja Rammohun Roy would
tall in the yecar 1972

72 % nidz T W% ad gy AE )
Taf@n 1973 AT W E ) g as
yimd F 0gi & 3@ a7 mag
I EU S0aEr W AN FIRT N F
TT N T4 A omAR g o T2 ¥
AgTFT A% AT 73 H &Y W & dA
wrg gl gar st arfes 7 @
FAY 7z Af WEgw @ = oav
gafar mis uw WA g & fao
vRl FgAl 9T AAA A LT AT AT
A qTETAZ HTAMTIE § IAF TEH
T Fzar g fr g SEl S A
QA T oA HNad 3T F affeTea
12-12 A1 EW A aF, ad % ad
T E 1 A A @ ge afwa s
faeefl ¥ wigd, a7 fw gqz& o &
g gafag v frder g fs awwsmm
St § ga &1 aifeR dm T e
agr afzfesz e sofem

sAweEl § @19 AEA femew wra
fa<ie adf #Fwarg, wfwa e g o
qam d3 fed g wewT gAEima ¥
MR. CHAIRMAN: Shri K. C.
Pandey absent. Shri Paripurnanand
Painuli absent. It is not nice that they

give the names and abscot themselves
from the House.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND  SHIPPING
AND  TRANSPORT (SHR1 RAJ
BAHADUR): 1 have not given their

NS,

MR, CHAIRMAN: | am telling the
Members; they gave their names.

SHRI G. VISHWANATHAN (Wa-
nidiwash) ;: Mr.  Chairman, we are
discussing these supplementary demunds
when we are cclebrating our 25th anni-
versary of our Independence.  Still half
of our populution, about 22 crores of
people are  living below the  poverty
line.  Prices are rising continuously and
the Government is unable 1o control the
prices of essentisl  commodities  like
cereuls, pulses, vegetable oils and van-
aspati, sugar, cloth, kerosene, paper
cte.  They have already  become scares
or fustly becoming scarce. I charge
that the Government is impolent 10
control the price line.

Slowly the cost of living is going up.
A survey made in 1969-T0 shows that
the cosy of living has gone up by 66.7
per cent in Japan, 455 per cent in
France, 448 per cent in the United
Kingdom, 41.4 per cent in  Pakistan,
32.9 per cent in the United States, 28.9
per cent in Canada, 26.3 per cent in
West Germany and, unfortumately in
our country, by 79.1 per cent.

Prices affect the werty-stricken
cople, 38.3 per cent of the rural and
1.5 per cent of the urban population
who carn less than fifty paise per day.
Life has become miserable for poor
middleclass people in our country.

The other wvery important but explo-
sive problem of unemployment has to
be solved, cspecially educated unem-
ployed. It is a threat to our demo-
cracy. We should not think that the
Naxalite movement has come to an end.
That movement is a symptom, not
the end of the problem. In the last five
years the number of registered gradu-
ates and post-graduates who are un-
employed has increased by 318

r cent. The five year plans

ave miscrably failed to solve this pro-
blem. We do oot see any move by the
Government towards full employment.
After 25 years of Independence, more
thun 65 per ccnt of this country's po-
pulation are illiterate. The population
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growth is uncontrollable inspite of
family planning which is not implemen-
ted with a full heart in many States.
Corruptions, red tapism, ncpotism and
inefficient management had  become
synanyms for Congress administration.
From” Nagarwala’s case 1o the scandal
of the Food Corporation of India are
shining examples to corroborate my
statement.  Government had  lost cre-
dibility and got alienated from the peo-
ple.  The Government thought that the
people  could be fed by slogans but

le found out that they could not
e fed by slogans, stunts and gimmicks,
You cannot tool the people amd people
have tinally found out that there is a
wide gap between your promises and
performance, hetween words and deeds.
If they are going to behave in the s
fushion and remain callous and in
erent 1o the people’s demands, the inci-
dent at Shahdara is going to be repeat-
ed throughout the country. The Bom-
bay strike will spread throughtout the
country. That is the warning 1 want
to give.

We have been saying for u long lime
that we require strong Governments at
the States also to implement the cco-
nomic  policics, buy this Government
did not agree with that view. Now they
are reaping the results, There is politi-
cal instability in  most of the States
ruled by the Congress Purty. They
wanted a  sirong Centre and  weak
States. Now they are unable to imple-
ment any policy. The down-grading of
the Chicf Mimsters has  created more
problems than before. Weak Chief
Ministers who are unable to conirol
either the administration or the party
dash to Delhi every week to get the
blessings of the High Command be-
cause they are  Chief Ministers not he-
causc they enjoy the strength in the
Assecmbly but because they enjoy the
blessings of the Madam sitting here.
The policy of a strong Centre and weak
States has proved that it i1s an ulter
failure. We have the shining examples
of Mysore and Andhra Pradesh. One
statement of Mr. Hanumanthaiya can
make Mr. Devraj Urs tremble in his
shoes. Mr. Narasimha Rao has neither
the support of the administrative wing
nor the support of the organisational
wing of the party. (Interruptions). You
can also speak on the budget  and refute
my arguments.  Why interrupt like this?

SHRI JYOTIRMOY BOSU: Under
rule 349(2), interruplions are supposed
to be illegal in the House.
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SHRI G. VISWANATHAN : Thank
you. If a Chief Minister cnjoys the
support of neither the administrative
wing nor organisational wing, how is
he going to implement the land reforms
policy or urban ceiling? This is what
15 happening in my ncighbouring
States. Even in other States, what is
happening? The ever-swelling ministry
in M.P., the ineffective stop-gap minis-
try in U.P., factional fights in West
Pcng:ul, the utter failure of the Ministry
in Assam, the caste-dominated politics
of Bihar, the dismal record of perfor-
mance in Rajasthan, the dog fight bet-
ween Chinnabai Kantilal Ghia  groups
and Mr. Oza in Guijarat. . .

MR. CHAIRMAN : Whatever you
are speaking has nothing to do with the
subject. Please confine yourself to the
subject.

SHRI G. VISWANATHAN: I am
concluding. These are the resulls of
the Centre's policy by which they want-
ed to bring down the status of the
Chief Ministers and weaken the Stares.
When the Centre devalued the Chief
Ministers, the Madam sowed the wind
and now she is reaping the whirlwind.

SHRI K. SURYANARAYANA
(Eluru) :  Sir, I want to make only two
or Ir.hree observations regarding the acti-
vities of the State Bank of India in vari-
ous States. The CBI Report for 1970
says at page 51 :

“The State Bank of India is alleged
to have shown unduc favours to
three private firms for granting
them loans to the extent of Rs. 30
lakhs without proper securities ™

It further says that an officer of
the State Bank of Mysore and the State
Bank of India in two branches have mis-
behaved, some of the Branch Mana-
gers of the State Bank are under sus-
pension and they are being prosecuted.

I have mentioned in this House twice
that the Agent of the State Bank
of India at the Tadetallingudam Branch
in my constituency has given a crop
loan of nearly Rs. § lakhs to a dharma-
samstha violating all the loan policies
of the bank. This institution has
been given by the Government of
Andbra 500 acres of land. which
is not being cultivated every vear.
Some influential members of my party,
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taking shelter of the party, have manag-
ed to get this loan and the Agent of
the State Bank is involved in that.
When | brought this matter to the notice
of the Minister of Finance, he promis-
ed to look into it. The correspondence
is going on for the last ane year.

Under the loan policy of the bank. a
lvan can be given only for cultivation
and not for acquiring property in other
cities or 1o clear the loans taken previ-
ously. This loan was not utilized for
cultivation, Al the same time, when the
small farmers go to the bank for loans
amounting to Rs. 1,000 or 2,000 they
are not given any loan even though they
own 20 acres of land. In this season
particularly the farmers need money
but they are not getting it either from
the banks or from the cr-operatives,

The pamphlet published by the State
Bank of India on Crop Loan says :

“Short  Term  Credit, popularly
known as crop credit is available
for the purchase of things like

seeds. fertilizers and pesticides and
to meel the cost of the agricultural
operations, These loans are gene-
rally given against hypothecation of
standing crops with one or two
sureties. if and where considered
nccessary. If the amount is large.
additional securities like mortgage
of land may also be required. These
loans are repavable within a period
of 12 months. The repayments
start at the time of the harvest on
the sale of the produce. The inter-
est rate varies from 91 per
cent to 11 per cent.”

Quite contrary to these instructions,
the Tadepalligudam Branch of the State
Bank gave a loan of Rs. § lakhs with-
out proper security to one institution in
two instalments, [ have given a perso-
nal note in the matter to the CBI which
has been referred to the Finance Minis-
try. 1 am mentioning this here to show
that they are not properly utilising the
grants, [ would request the Finance
Ministry to hand over this case without
anv hesitation to the CBI, which is the
only institution which cannot be influ-
enced by anybodv. So. T request the
Government to immediately hand over
this particular case to the C.B.I for a
proper inguirv and fake necessarv ac-
tion as early as possible.
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MR. CHAIRMAN :
Bosu.

Shri Jyotirmoy

SHRI G. VISWANATHAN: At
5.10 P.M., we have got another item
listed in the List of Business.

MR. CHAIRMAN : After we finish
this item.

SHRI B, V. NAIK: On a point of
order, Sir...

MR. CHAIRMAMN: No please.
After finishing this item, if there is time,
that will be taken up.

SHRI B. V. NAIK (Keanara):
Yesterday, there were two items, Half-
an-Hour discussion and Discussion under
Rule 193, which were taken up as list-
ed in the List of Business. Today also,
we should take up the items listed in the
List of Business, that is, item No. 17
and item No. IR If item No. 17 goes,
then item No. 18 also goes.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R. GANESH): Sir, may 1
make a submission? If Mr. Jyotirmoy
Bosu is to speak, he will take some time.
He belongs to a major Opposition party.
1 would suggest onc thing. There is the
further discussion of the Wanchoo Com-
mittee  Report due at 530 PM,
as listed in thg List of Business.
1 am to intervenc in the discussion, As
you ure aware, last time. when the dis-
cussion took place, somechow the quo-
rum was notl there and the Govern-
ment’s point of view has not been put
before the House. It is very necessary
that 1 am allowed to put the Govern-
ment’s point of view before the House.

SHR1 SURENDRA MOHANTY
(Kendrapara): OQOur names were also
there in the list of speakers. We were
also waiting lo be called upon.

MR. CHAIRMAN: Mr. Ganesh,
my difficulty is this. Mr. Jyotirmoy
Bosu®s name has been given. I have to

call him. Unless he agrees, that is my
difficulty. We want to finish Supple-
mentary Demands for Grants.

SHRI B. V. NAIK: On a point of
order, Sir.
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Some Hon. Members rose—
MR. CHAIRMAN : This is not pro-

per. Please take your seat. I have not
called you. I have called the Minister.

SHR1 RAJ BAHADUR: As you
know, Sir, the Speaker has expressed

the desire that we should finish the busi-
ness. Some time was taken by the
House on the other discussion. If we can
finish the Supplementary Demands for
Granls today. that will be very good.
For that, T think, we will have to sit for
balf an hour more. 1 think, that will

be enough. 1 hope, the Opposition
friends will kindly accommodate us,
We have to finish the business. Other-

wise, it will be very difficult.

SHRI SHYAMNANDAN MISHRA :
Yoc;.lln will not extend the session even by
a day.

SHRI RAJ] BAHADUR: We are
meeting on the 2nd because we have got
to take up the discussion on the Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes.

MR. CHAIRMAN : You please tell
me one thing. 1 want to finish first the
Supplementary Demands for Granis.
Then, we can take up further discussion
on the Wanchoo Committee Report.
What objection have vou got?

SHRI RAJ BAHADUR :
tion.

No  objec-

Some Hon, Mcembers rose—

MR. CHAIRMAN . So many of vou
are standing. 1 have not called anyone
of you. Please sit down.

SHRI SURENDRA MOHANTY :
On the report of the Direct Taxes En-
quiry Commuiiee | was called upon to
speak on that day when the House had
adjourncd due to lack of quorum. The
hon. Minister says that he was to inter-
vene at 530. We must be allowed full
opportunily to participate in the debate:
my Group had no chance to speak on
this.

MR CHAIRMAN: Hon. Speaker
has already informed the House that the
House will be sitting late. (Inierruption)
We may st 15 or 20  minutes
late, (/nterruption) The members are
taking away so much of time. How can
lel;l’% business of the House be conduct-
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SHRI K. S. CHAVDA (Patan): Ex-
tend the Session by one more day.
MR. CHAIRMAN : No, Sir. This

is the reason all the obstructions are

put!

SHR1 RAJ BAHADUR: Could we
do one thing, Sir? Let the Minister
make his reply to the debate on the Re-
port of Direct Taxes Enquiry Com-
mittee. Then we can revert to Supple-
mentary Demands, if thers is time.

SHRI K. S. CHAVDA : The Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes has to be
discussed. 1 want to know whether the
Session is going to be extended by one
more day.  Last time the renort was
discussed for 22 hours.

MR. CHAIRMAN: It is rather
peculiar that when one subject is be-
fore the House, we postpone it for some
time and then revert to it on the same
day. . .
are

SHRI RAJ BAHADUR: We

entirely in your hands.

SHRI1 JYOTIRMOY BOSU : 1 would
like to make a submission. It was
decided in the Business Advisory Com-
mittee where | represented my party —
Shri Shyamanandan Mishra was also
there — that, for the Supplementary
Demands. the House should have three
hours plus one hour, ie. four hour's
time.

MR. CHAIRMAN: You were pre-
sent in the House when hon. Speaker
informed the House that 50 per cent of
the time was cut.

SHRI JYOTIRMOY BOSU:
Sir It cannot be done,

No.

SHRI SHYAMANANDAN MISH-
RA: Hon. Speaker said that  there
would he three hours for this, This was
the understanding with us.

MR, CHAIRMAN:  What he  has
said in the House s on record. (Infer-
ruption) 1T will consult him ngain.  So
far as 1 remember — 1 was also pre-
sent in the House at that time — he said
that 50 per cent of the time was cut be-
cause the House took much time in dis-
cussing the other subject.
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SHRI S. M. BANERJEE: 1 want to
make a submission. . .
MR. CHAIRMAN: No, please.

There is no time. Mr. Jyotirmoy Bosu

may speak.

SHRI SHANKERRAO SAVANT
(Kolaba): We have also got the Rail-
way discussion today.

MR. CHAIRMAN - Now, we are
losing the time. Let him speak. We
will see.

SHRI JYOTIRMOY BOSU: 1 was

first trying to talk about the take-over
of Balmer Lawrie by the Indo-Burmah
Petrol and the take-over of the Indian
Iron & Steel Company. | say it is one
of the shadiest deals. . .

MR. CHAIRMAN : What has it got
to do with this?

SHRI JYOTIRMOY BOSU: Abso-
lutely.

MR. CHAIRMAN: This is very
bad. 1 will not tolerate this — one
member speaking and three or four
members getting up and shouting.

What happened to the promise you
made in the morning that you will be
co-operating with the Chair?

SHRI JYOTIRMOY BOSU: I start
at 542 Sir, this Balmer Lawrie tuke-
over is one of the shadiest deals | have
come across. It was done in order to
benefit Mr. Goenka. Mr. Gokhale, in
spite of his being a good lawver. found
it difficult to defend it and he evaded.
There are contradictions and contradic-
tions in his utterances. 1f you c¢xamine
the antecedents of the party with whom
you are dealing with, the first and fore-
most that anybody will do you will see
that you are dealing with a bunch of
people who are habitual economic cri-
minals. [ say these people should have
been behind the bars. TInstead of that,
protection has been piven, rewards have
been made. He has been made n Diree-
tor of the State Bank of India an-l i was
all done about from Akbar Road and
Safdarjung Road. 1 quote what 1 said
about the Asian Cahle Corporation, own-
ed and contralled by the Goenkas whose
stalwart is Mr. R. P. Goenka.

In reply to a question I asked of the
Ministry of Industrial Development, the
Minister said :
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“Yes, Sir. The CBI had been asked
by the Ministry of Foreign Trade to
investigate into the following allega-
tions against M /s Asian Cables Cor-
poration Ltd. Bombay :

1) That the company illegally sold
about 151:110 MTs of imported
aluminium during 1964-65 in
violation of the conditions of
the import licence.

2) That the company illegally sold
imported polyethelene ~ under
cover of diversification during
1968-69,

3) That they sold about 133 MTs
of imported copper during
1965-66 on the pretext of gett-
ing  supper-enamelled  wire
manufactured by another com-
pany.

(c) Yes, Sir. The Ministry of
For;ugnl Trade have stated that the in-
vest t has discl d that there is
a prima facie case for the prosecution
of the company and its managing
directors etc. an all the three allega-
tions mentioned . . , "

What Mr. Raghunatha Reddy has
said about the same Duncan Brothers,
the Managing Directors, from whom the
Government has got the shares at dou-
ble the prevalent prices, is :

“According to the information avail-
able with the Department of Com-
pany Affwirs. the CBI have registered
crses against the following five com-
panies in the K.P, Goenka Groun for
mirineement of provisions of Import
and Export (Control} Act, 1947: (1)
Birapara Tea Co.. Ltd., Jalpaiguri; (2)
Carron Tea Co., Ltd., Jalpaiguri: (3)
Killkot Tea Co. Ltd.. Jalpaiguri: (4)
Phaskewa Tea Co, Ltd., Jalpaiguri: (5)
Duncan Bros. Ltd., Calcutta.”

Mr. Gokhale. you want to defend
this deal? This man is very close to the
ruling partv and he is the honest guaran-
tor for the Congress Party during the
last clections. If 1 am to quote from
Mr. Unnikrishnan's speech, it is clear —
if vou want I can quote . . .

MR. CHAIRMAN:
vour time,

SHR! JYOTIRMOY BOSU: 1
not wasting my time.

Don't  waste

am
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1 will quote from the Financial Tines
regarding the Balmer Laurie shares in
the market. In 1971 June the high was
72, low 58 and closed 64.25 and in 1972
June the high was 95, low 72 and closed
62. Mr. R. P. Goenka was manipulat-
ing the share market in Calcutta to
create a spurt and push the prices from
66 to 94 in two days in June. It was
a sinking company with no future. The
Minister confessed about the state of
affairs and the mismanagement and he
said :

“It was a cas¢ where Governmenl’s
intervention was necessary. It was
necessary to remove the manage-
ment of Duncan Brothers and to
take over the vital concern. I en-
tirely agree that there were 50 many
instances of mismanagement, liqui-
dating the assets of the company
and tgm: were so many instances of
violations of law.”

So many violations of law were in-
dulged in by them. [ want to ask as to
what penal action was taken by the Gov-
ernment against them. In spite of this.
Government bought the shares of Alex
Laurie at Rs. 85 and Balmer Laurie at
a premium of Rs. 10 and Rs. 95. Why
it was done? We want to know this
from the hon. Minister. These shares
are hawked before the doors in Calcutta
at Rs. 58 minus a rebate of Rs, 4, at
Rs. 54, But, Mr. Gokhale had gone lo
buv the shares at Rs. 95. Is it in the
best interests of the country and its peo-
ple?

[ want to know from the Govern-
ment details of the profit and loss  ac-
count of the subsidiary companies of
Balmer and Lauric for the lasi three
vears. 1 want to have their 1971 profit
and loss account which they are conceal-
ing from us. Why have the shares gone
to Rs. 957 Why have you paid a pre-
mium? When 1.IC and IBP together
had contrelling shares, why did they take
it over? hv  was not the premetive
right exercise? Why did the LIC sell
its shures to R, P. Goenka when Balmer
and Lawrie was really a goad company?
And then, Sir. how did Mr. R. P. Go-
enka get control of the office. although
Ciovernment had majority <hare? Why
did vou not take over the company as
vou have taken over in the cuse of the

Indian Iron and Stecl? Did they offer
Lhe shares to small owners, small
0
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. Sir, 1 want to know the details of the
intrinsic value of the shares,

I request you, Mr., Chairman, to re-
fer this case to the Public Accounts Com-
mittee, for a thorough probe.

. Now, about General Insurance, here
15 a great generosity of Shrimati Indira
Gandhi.

MR. CHAIRMAN : It is not proper;
you should not mention any names.
You should not name anybody.

= e fas s A€ egfr am
ANfan A gag ma 3@ w0oma frar
Ladl
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AT T A AEA § 1 (sqwEm)

SHRI JYOTIRMOY BASU : zg
args fofwer @1 ad7, sf=o
TE AT | (emammA) |

We have heard that a whip was given
to the Congress Members in the Joint
Committee saving that they should not
oppose the extra payment of Rs. § cro-
res. What sort of Samajvad is this?

It amounts to Rs. 5 crores plus Rs,
32.14 crores. It is an unheard of manage-
ment commision that they have been pay-
ing. The Constitution amendment was
timed in such a way that the manage-
ment commission could be given to those
people. So_ it was done before nationali-
sation, and, thercfore, the pretext of
giving Rs. 32 lakhs a month as manage-
ment commission for a period of 1§
months. This is really a shameful affair.
This shows the class character and the
monopoly-oriented character, Buy there
is something very specially known in
insurance world as B. K. Shah's jeep
scandal, Now, I shall tell you what it is,

During the 1971 elections, insurance
magnates all pooled their resources
together to help the Prime Minister and
her party. the ruling party, not Mrs,
Gandhi, but the Prime Minister and
the ruling party, to come out successful-
1y through the clections. Help was
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provided to a large number of candidates,
and it was masterminded by the manag-
ing director of New India General
Insurance Co,, Mr. Shah, A particular
political party sought help. 1 would not
mention the name of Congress here, and
it got the help. They wanted over Rs.
40 lakhs or vehicles worth that money,
and a deal was struck and a scheme was
formulated to provide 600 old jeeps. . .

MR. CHAIRMAN : The hon. Mem-
t]?;lr knows the rules, and under the
es. . .

SHRI PILOO MODY (Godhra): 1
vouchsafe for the scheme, which is ab-
solutely correct.

MR. CHAIRMAN: If the hon,
Member brings a charge against any
party or any person, he must have some
proof for it...

SHRI JYOTIRMOY BOSU: 1 have,
and 1 shall ask you for permission to lay
it on the Table of the House . .

MR. CHAIRMAN : . . . Then also,
if he has got proof, he should write to
the Spcaker. That is the rule. He must
write to the Speaker that he is going to
use that paper or document. . .

SHRI IYOTIRMOY BOSU: This is
budget discussion. and we are opposing
the provision made after nationalisa-
tion. . .

Anvhow, for future guidance, T shall
note what you have said.

SHRI 5. M. BANERJEE: Before
you ask him for the proof, may 1 make
one submission? He has referred to a
particular document, and he has men-
tioned the name of Shri B. K, Shah. He
had written & letter to the Finance
Minister that he was against nationalisa-
tion and he is still being paid so much. ..

SHRI PILOO MODY: Anvway, the
jeep deal is common knowledge

MR. CHAIRMAN : Common know-
ledge is too much about everybody . . .

SHRI JYOTIRMOY BOSU : Sir, you
have a werv revolutionary background
and so, 1 took the liberty. I want to
point out that there is a Direction by the
Speaker that if 1 wanted to lay any paper
during the course of my speech, I can
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band it over to the Chair for examina-
tion and then the decision would come;
or else, I can also give you two day’s
written notice. So, there are two ways
open. | shall hand over the document
to vou right now. Here is the piece of
document that 1 have in my possession.
A deal was struck. A scheme to provide
600 old jeeps and cars was formulated
under hire-purchase agreement for the
Provincial Congress Committees through
certain nominated individuals. These in-
dividuals did not even have the initial
deposit money. Some even did not exist.
The hire-purchase agreement was enter-
ed into with Messrs. Jaya Bharat Cre-
dit and Investment Co.. of which Mr.
B. K. Shah himself is the managing direc-
tor or chairman. . .

SHRI RA] BAHADUR : All this is
irrelevant.

SHRI JYOTIRMOY BOSU : A com-
prehensive insurance cover was given by
the New India Assurance Co. Ltd. The
initial deposit of 20 per cent was paid in
cash invariably (not to get caught in in-
come-tax) by the individuals and the
balance in 18 monthly instalments, All
cars were supplied by Messrs. Mahindra
& Mahindra under a special quota re-
leased by the Ministry of Defence for
the very purposec. . .

SHR1 RAJ] BAHADUR : This de-
bate cannot be finished today because
:a_c is making all types of reckless allega-
ions,

SHRI K. R. GANESH: May I make
a submission?

SHRI JYOTIRMOY BOSU: 1 am
pot yiclding.

SHRI K. R. GANFSH :
make a submission, Sir, 4.

1 want to

SHRT JYOTIRMOY BOSU: Is he
reising a point of order?
SHRI K. R. GANESH: 1 want to

'make a submission. . .

_MR. CHAIRMAN :

m.

SHR1 JYOTIRMOY BOSU: Is he
on a point of order? Otherwise, under
what rule is he rising?

MR. CHAIRMAN : He is objecting
‘to the hon. Member's remarks. . .

I have allowed
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SHR1 JYOTIRMOY BOSU: Under
what rule?

MR. CHAIRMAN :
becavse the hon. Member is
outside the subject.

SHRI JYOTIRMOY BOSU: He has
to quote the rule.

MR. CHAIRMAN: He probably
wants to ask under what rule you are
speaking like this.

SHRI K. R. GANESH : While speak-
ing on the Supplementary Demands, the
hon. Member has expanded the debate.
Now to reply to  all these points, 1 re-
quest that full time should be given be-
cause we have to reply to each of these

paints.

He is objecting
speaking

SHRI JYOTIRMOY BOSU : Agreed.

SHRI K. R. GANESH: Those hon.
members from our side who wish to
speak should also be given opportunity
and full replies will have to be given to
the various points he has raised. He is
only repeating what has already been
discussed in the House,

SHRI JYOTIRMOY BOSU : No,
never,

MR. CHAIRMAN: Let him con-
clude now. One minute,

SHRI JYOTIRMOY BOSU: Then

I sit down. Give me five minutes.

MR. CHAIRMAN: Two minutes.

SHR1 JYOTIRMOY BOSU: Give
me three minutes,

MR. CHAIRMAN: lLet him con-
clude.

SHRI JYOTIRMOY BOSU: Tt was

impliedly understond. of course. at  the
time of the hire purchase agreements that
were signed that all these vehicles ~hall
stand confiscated by New India on non-
pavment of instalments and they shall be
allowed to dispose of the vehicles. Thus
the Congress Party got nearly 550 jeep
cars for a period of twoa months which
gave them a traffic swing over the rivals
and mobility to their candidates.

SHRI RA) BAHADUR : This is all

irrelevant.
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“MR. CHAIRMAN: He will resume
his seat. 1 cannot allow this. Please see
rule 216:

“The debate on the supplementary
grants shall be confined to the items
constituting the samc and no dis-
cussion may be raised on the origi-
nal gramis nor any policy underly-
ing them save in so far it may be
neccssary to explain or illustrate the
particular items under discussion™.

So I am not allowing it.

SHRI JYOTIRMOY BOSU: 1 am
explaining why general insurance is be-
ing treated so mercifully by the Govern-
ment, why it has been given Rs. 32
crores. _ .

MR. CHAIRMAN : No, no.

SHRI JYOTIRMOY BOSU: 1 come
to the privy purses. The Prime Minister
had said many times a lot of tall things
in the Rajya Sabha on socialism and pro-
gress.  Now they are giving a  transi-
tional allowance to the princes, It is
not  compensalion. How much? Rs,
10.75 crores. The gross amounl comes
to Rs. 90 crores.

SHRI K. 5. CHAVDA :
free.

SHR! JYOTIRMOY BOSU: Now
theyv will be given a transitional allow-
ance. Tt is all political fishing, to bring
the princes within the net, at the cost
of the public excheguer. 1 condemn this
Government, I condemn this Demand.
It should be rejected outright.

MR OCHAIRMAN @ Shri Ganesh,

SHRI PIL.OO MODY: 1
spetk

SHRI JYOTIRMOY BOSU: Wan-
choo Committee Report now,

MR, CHARMAN: No,

SHRE! SHYAMNANDAN MISHRA :
I have 1o speak.

Income-lax

have to

MR OCHAIRMAN :
here.

SHRI SHYAMNANDAN MISHRA :
We <hall rise in our seat.

CHAIRMAN : No.

No names are

MR
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SHRI RAJ BAHADUR : Last time,
the Minister was already on his legs.

SHRI SHYAMNANDAN MISHRA :
Is he speaking on the Wanchoo Com-
mittee Report?

MR. CHAIRMAN : Whatever names
have been sent here, they have been call-
ed. The difficulty is that you do not
follow one procedure.

SHRI SHYAMNANDAN MISHRA :
There are three hours for these demands.
It is difficult for us to co-operate with
you. This is not the spirit in which we
should work, How can we give up our
right to speak on the supplementary de-
mands?

MR. CHAIRMAN : [ do not know.
You should have sent your name.

SHR! SHYAMNANDAN MISHRA :
We never realised that you would take
to this irresponsible attitude.

18 hrs.

MR. CHAIRMAN : Are you taking a
responsible attitude? You always create
a row. You are always creating a row.

SHRI SHYAMNANDAN MISHRA :
| am not. This is a most irresponsible
attitude on the part of the Chair. We
have come here for discussion.

MR. CHAIRMAN : Today you have
nol s&ént your name.

SHRI SHYAMNANDAN MISHRA :
Do you expect me to give up our rights?

MR. CHAIRMAN: Why
not send your name?

SHRI SHYAMNANDAN MISHRA :
I am rising in my seat, We had fined
three hours for this debate. (Interrup-
sion)  In the meeting of the Business
Advisory Committee, we had fixed three
hours for this,

SHRI RAJ BAHADUR : So far as
the right 1o speak is concerned. he has
every right to speak.  But since every-
ane has t» show respect and lovaliv 1o
the Chair — we all do it — 1 would
suggest that  those words ‘responsible’
and ‘irresponsible” may not find a place
in the record.

did  you

SHRI SHYAMNANDAN MISHRA :
What did 1 say *  (Inecrruption)
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MR. CHAIRMAN : There is the pro-
cedure. [Either the Members should
catch the eye of the Chair and they
should alone be called, or the parties
should send the names of Members who
want to speak. They have been sending
it all along, and they should send their
names. Whatever names have been sent
here are on record here and I have given
opportunities to all of them. Sud-
::I;'n]y. he is coming up and saying all

is.

SHRI SHYAMNANDAN MISHRA :
What for have we come here if we are
not allowed to speak on the Supplemen-
tary Demands ? (Interruption)

MR. CHAIRMAN: Why did you
not send your name? The whole diffi-
culty is that the Opposition wants that
the Chair should act according to their
dictation: that the Chair should work as
the Opposition dictates. What is the pro-
cedure we have been following? You
have been sending the names. Now, you
have not sen' vou name. That is not on
record. How do 1 know that you want
to speak ? (Interruption)

SHRI RAJ BAHADUR : Mr. Mishra
muv send his name now.

SHRI G. VISHWANATHAN : May
I make a submission ? (Interruption)

MR. CHAIRMAN : Every time a
new procedure has to be followed and
a new precedent has to be set up!

SHRI G. VISHWANATHAN - Sup-
pse we (2l to send the name-. the
Chairman or the Speaker couid aceam-
madate: 1 think the other two parties can
he accommodated.

MR. CHAIRMAN : No partv  has
sent any name. I will simply call those
who catch my eve. That is the normal
procedure. (fnterruption)

SHRE B, V. NAIK : Mav | submit a
paint of order? | submit in all humi-
litv that after a considerable amount of
effors, we have been able to get for the
west cost this discussion under rule 193
at 6 O'clock. We are not quarrelling. T
there is paucity of time, we are ready
to accommadate ourselves. if not today,
tomorrow.  But then we want this to be
discussed during the course of the pre-
sent session.
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has been listed for 6 OQ'clock.
There is time enough. For taking up
the discussion in regard to the direct
taxes, there is time enough: there is time
enough for taking up the discussion in
regard to the supplementary demands.
So, we are seeking your protection. The
discussion under rule 193 has come up
after a considerable amount of effort.
This is of paramount importance to our
people. We are not jocking. We are
not standing on prestige. ‘We are humb-
ly submitting to vou. Kindly give us
your ruling on this. We fully co-operate

with you.

This

MR. CHAIRMAN: 1 have glready
said that after finishing this, we will take
it up.

SHRI B. V. NAIK : Today, it will be
taken up?

MR. CHAIRMAM : If there is time
that will be taken up.

SHRI SHYAMNANDAN MISHRA
To my mind the scheme of the demands
that had been presented to the House
is most callous and soullese bhecause
this does not contain any provision for
the relief of the famine-stricken people
wha are spread throughout the country
Since this time it is  a  nation-wide
famine the House had cxpected that the
firet ¢lnim on the resourees of the Gove
erpment would be the needs of _Ihc
famine-stricken people in the various
Stgtes, But we do not find anything in
that direction and that has been a matler
of extreme disappointment to us. | am
quite sure in mv mind that if 1 go with
these supplementary demands to mv eon-
aitueney, peaple there will tear it vo
picces, They wonld not find anv com-
for furkis e wnvwhere in all these aipple-
mentary demands.

Secondly. 1 find that these suppl:men-
tary deinands do not show sufficient eno.
nisance of the fact that we are frcine a
grim econnmic situatian, not onlv grim
hut alsn dieneul when the Goverament™
policy hi pong havivite and the  tho-
rough mismanacement of the cconomy
new hits the cye. The wholessle  price
index has gone aboave 200 and the Gov-
ernment is afraid of mecting the demands
of the Government servants because they
think there would be a fresh wave nf de-
mands from warkers in the various sec-
tors of the economy. At the same time
we find that the Government makes an-
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nouncements which could not be cor-
roborated by any evidence, The other
day the Deputy Minister for Industrial
Development made an announcement in
the other House that now the industrial
aclivily seems to be picking up, in the
first quarter of this year it had gone up
by 6.8 per cent. What is the evidence to
this effect? We find all the commercial
banks are flushed with money, There
is not much of a demand on their re-
sources. So the economic activity is now
running at a very low lemperature
and it continues to do so. Along with
the high prices you will find there is
stagnation; so we are confronted with a
peculiar kin of situation in this country
which goes by the name of stag-flation.
We find that the planncd development is
not picking up in any way with the re-
sult there is considerable increase in the
unemployed people.

After having made these general re-
marks which are germane 1o the supple-
mentary demands, because these de-
mands have to be set off against the
particular economic  background, 1
would like to say thay we are very grate-
ful that the hon  Speaker was able to
secure for us the information that we
wanted with regard to the ex-gratia pay-
ments to be made to the rulers. A very
healthy tradition of the House has been
upheld and 1 will be failing in my duty if
1 do not express squarely my gratitude
1o the Speaker. We had brought it to
his notice that we required certain  in-
formation to make up our mind, whether
this ex-gratia payment. particularly the
amount that is required for it has got a
certain  rational behind it or not. 1
must say that the scheme that the Gov-
ernment had presented does not appeal
to us at all. We could have understood
and appreciated if payments were confind
only for the rehabilitation of the smaller
princes. But there is provision for pay-
ment also for the bigger ones, getting
even 10 or 15 or even 20 lakhs per year.
This is something unconscionable in the
year in which we are facing drought and
50 many persons are said to be suffering
from starvation and so many starvation
deaths seem to have occurred.

So far as our party is concerncd, we
would not stint in making resources
available for the rehabilitation of the
small princes who get onlv Rs. 400
or 500 or cven a few thousand. But
we are not able 1o appreciate ar all
the way in which this amount is being
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made available for the bigger ones.

It may well be that the exchequer may
have to incur a loss if the case now
before the Supreme Court is decided
the other way. So, one does not quite
understand  the appropriateness  of
muking a provision of this kind at this
stage when the matter is pending be-
fore the Supreme Court,

If this very amount of Rs. 10.7 croreg
were made available to them for compul-
sory investment in financial institutions
like Unit Trust of India, probably the re-
turn would have been much greater
and that would have been to the per-
manent advantage of the small princes.
But that is not being done. These
resources might be frittered away. So,
there does not seem lo be any cooly
thought-out scheme even for the reha-
bilitation of the small princes.

[SHRIMATI SHEILA KAUL in the Chair)]

Coming to the nationalisation of
general insurance, we have absolutely
no manner of doubt in our minds that
some persons who had respon-
sible for benefiting the ruling party
during the elections are going to be
benefited because of the scheme that
Government has prepared. It was
rightly mentioned tha; some gentle-
man had made available to the ruling
parly a large fleet of jeeps is going 1o
be made managing Director. This is
amazing. We could not understand
how such a gentleman could be made
the Managing Director,

The other point which we are going
to take up in a little more detail
when the Spcaker will be pleased to
grant us a discussion on it is about
the purchase of shares of Balmer
Lawrie. Wec have been able to esta-
blish to the satisfaction of the House
—and there was no convincing reply
to it—that the purchase of the shares

has been made at an  exorbitant
price which led to the advanlage of
Rs. 67 lakhs 1o Mr. R. P. Goenka.

Although this demand might not have
a dircct bearing on it, we, as represen-
tatives of the pcople, do not have any
other opportunity of wventilating our
complaints with regard to  this. So,
this is the most appropriate time to snjr
that the Government would have to
face severe criticism because they have
benefited Mr. Goenka whose involve-
ment we had discussed sometime back
in the poster affair; they gave him 5 gift
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of Rs. 67 lakhs. But that we would be
taking up a little later during the present
session itself. We have already informed
the Speaker that this is a point on which
we would like to point out some of the
inconsistencies and inaccuracies in the
reply of the Minister.

I do not want to take more time of
the House. I would only say that these
supplementary demands do noi indi-
cate any appreciation of the present-
day ecconomic situation or the acute
famine and distress which the people
all over the country are facing. In
fact, this is a cruel joke on the famine-
stricken people of the country; parti-
cularly the provision with regard to
the princes could not have come at a
more nopportune moment. About the
particular demand our party has not
becn uble Lo fully consider and come to
a decision. So, 1 cannot give any con-
sidered opinion now, We shall give our
considered opinion a little later because
the basis on which this demand
has been formulated has been supplied
to us so late. So, I will not say more on
the provision for the princes to the ex-
tent of Rs. 10.7 crores.

19.16 hrs.

[Surt K. N. TrwAry in rhe Chair]

st vgAe (%) - FAmT TgR.n
q 51 1971-72 F) IAIAT ¥) FAQH
w97 A & fag e gar f o
E 3:1 wEErqu WA wAT wrga f, for o
g9 HATAGT ®1 AT TINO AT IA T
AT qE |

e sgmw, wa & TEE AT A w6
wAgTt & rrw ¥ wRAr Wgaw g A
TramT A fawa #1 a9 & qEW( &
farwre g, amg AMg WA IA T AA AT
7 8, marue, waTa, Gq7, fage
TIREqTA, ANTE W AN ANE AT AT TR
F.oamwrr za & fag w1 graaEg
FriT AT AP 7T TE 2 4g A
as 71 faga § | ATEIT MR AR TR
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T AA AN qALE wHTS
RART A AN FTUAAGIGT &7 qr
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W fFararor wagr, vfeda qag,
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fs & oA gaem %€ o B Ap 97 30N
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= : SHRI JYOTIRMOY BOSU : Elo-
=7 717 F77] IS

gy earfrg ZT AIFHT AT F .

A s wamd SHRI K. R, GANESH: .. ...

dr gaintly TE@ gRd AT < cloquence that  these  Supplementary

721 2 FE A2 T=1 ATsA AZT g | Demands do not reflect the urgency. ...

LAt : e e - {Interruptiony He was very chary

w70 & miAMEZ R AT E TAAETTT when others were interrupting him. ...

fri wwigr TA- TRCF AT AT HEMRT

faz aman A A e . SHRI_JYOTIRMOY BOSU : Be-

N AT TR, A AEINTT A cquee M. Raj  Bahadur  repeatedly

FioIH ATR LI afix vz o TAA A requested me and  other  Opposition

Fzar wiEm (o & AT AT :-:mﬁ'j
freg dgeqr T 2 0 Al BIF
fema AEgTl B REAIS F AT E |
sTRi R INET fqazd FTAT ARAT E
R R L Lt LT (il

fzeq ¥ 4 0 WA 50 A ¥AFL AR
2z # Atiw gmard A agi T Am 2 A
s Tt # sggee FE R AV R A
quix mgl . osmT fEl TET A AT
el T oaRer a1 2 A1 3AR A7 (30
qrar # fr feed: W) ez W o1 TITET
ez 7 qifp Ad Al 3 galEe
fqqzs & {3 agf F A1 TINCHT AAGT R
it faef) @) A1 7 WgEE wree @) Atk
# 9y # 3a% A az0 07 fzed) # W) e
A 5z GO &) AT AF FAH T4 B
%) wraafmar few 54 1 4 w0 faow &
xga fuforn A g1 @A ) TERT R
gy w4t g |

THE MINISTER JF STATE IN
THE MINISTRY OF FINANCE
(SHRT K. R. GANESH) : Mr. Chair-
man, Sir, 1 am grateful to hon. Mem-
bers who participated in this  brief
debate on the Supplementary De-
mands for Grants. Before I go to the
specific points raised by hon. Mem-
bers, 1 would mention some of the
highlights of the Supplementary De-
mands. This is the first batch of Sup-
plementary Demands during the cur-
rent financal year. These include 16
Demands and Appropriations of which
11 arc on Revenue Account and 4 are
on Capital Account and one is on
account of dishursement of loans and
advances.

Sir, Shri Shyamnandan Mishra has
mentioned in this usual ...

leaders requested me, in due obedience
to their wish, 1 reciprocated and re-
acted. If there is any talk about it,
I am quitc willing to revive it. . . .
(Interruption)

MR, CHAIRMAN: Mr. Jyotirmoy
Bosu, you have not understood him.
What he meant to say was that when
you were speaking and others  were
putting questions, then you were feel-
ing chary.

SHRI K. R. GANESH : Sir, T had
just started. T was trying to find a pro-
per word. T am thunkful to the hon.

Member who pgave me the word
“cloquence”  and I used that  word.
1 had just s!arl_cd and then the hon.

Member was trying to interrupt and
I reminded him that he was feeling
a little sorry when others were inter-
rupting him.

What I was trying to submit was
that in spite of the cloquent specch
made by Shri Mishra that these Sup-
plementary Demands do not reflect
the urgency of the situation in which
we are, the assessment of the Govern-
ment about the economic situalion
differs from that of Shri Mishra. Of
course, we know there is no running
away from this fact that the prices
have incrcased, the price situation is a
little difficult and we have to control
and keep the prices constant. This
matter has becn discussed in the
House and the Finance Minister has
replicd that in rlisard to the question
of having a central distributing agency,
the question of procurement and dis-
tribution, the Government is applying
its mind to that.

Apart from the prices, there are
other economic difficulties. But the
Government does not agree with Shri
Mishra that the whole economic
system has gone absolutely topsyturvy,
thatr we are absolutely in a situation
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in which stagnation is there and in
a situation in which inflation is Killing
everybody. We do not agree with that.
Even with the fear of provoking Shri
Mishra, 1 may mention that some 'o\f
the problems which we are facing
toduv, some of the problems which
have got to be tackled and solutions
found, are the results when  Shri
Mishra was in power.  (Imterruption)
He was a very powerful man, but he
was in power only for a very short
time. Some of the problems that he
has left to us, we are trying to re-
medy; we arc trying to find solutions
for them.,

Let me submit that the Supple-
mentary Demand itself reflects  the
urgency Government gives to some of
the important items that  are  neces-
sary for putting the economy in pro-
per shape, (Interruption) 1t cannot be
done by taking one question alone; it
hus to be an integrated one. Let us
sce the provisions. In this there is pro-
vision for complete nationalisation of
general insurance. 1 am not  going
into the guestion whether Rs. 32
crores should have heen paid or Rs.
30 crores should have been paid. This
matter was discussed by the House
fully vesterday; the Select Commilice
also went into the question; the House
passed it yesterday . . .

SHRI! JYOTIRMOY BOSU: On a
point of order.

SHRI K. R, GANESH : I am not
yiclding.

SHRI JYOTIRMOY BOSU: 1 am
very sorry to say this. I am not fond
of getting up at the moment . . .

SHRI K. R. GANESH: You arc
fond of getling up every time. You
do not want to listen. Every time you
get up. I was trying % make a point.

SHRI JYOTIRMOY BOSU: Kindly
bring the House to order, Sir.

SHRI K, R, GANESH: You are
the greatest disorder in this  House.
(Interruptions)y

SHRI JYOTIRMOY BOSU : 1
only want to make a mention to this.
The Minister has said thay the House

182

discussed the General Insurance Bill.
Bur we walked out because we could
not properly discuss it. The question
of giving the management commission
at the rate of Rs. 42 lakhs wus not
discussed. It is one of the shudiest
deals.  (Interruption).

MR. CHAIRMAN: There is no
point of order in this.

The other thing is that what he has

said is comrect.  This was  discussed
vesterday. It is another thing that you
walked out of the House. Bup iy was

discussed vesterday. (lnterruption)

SHRI K. R, GANESH : [ was trving
to submit that the Supplementary De-
mand itself reflects the urgency Gov-
ermment gives to some of the impor-
dant ecconomic  problems  connected
with it which have to be solved.

As 1 was trying to submit on the
question  of complete take-over,
nationalisation, of generul insurance,
whatever may be the quantum of com-
pensation given, that is a separale
matter; we may have our differences
there; but the point is that  gencral
insurance has been nationalised for

which provision has been made in
the Bill.

Similarly take the gquestion of
princes. The abolition of this an-
achronistic and feudal institution of
princedom is a historic act. That
mstitmion was handed over 1o us by

the British and we had to provide for
that in our Conslitution under certain
conditions. Now we are making cer-
tain transitional arrangements for the
princes to enable them to set up their
new life and are also making arrange-
ment for payment to those who are
in need and on a slab which will help
the princes who were getting Jess
privy purses, Now we have provided
the scheme 'o the hon. Members.
There may be differences about the
scheme, but the fact remains that the
complete abolition of this institution
of princely order, the abolition of
privileges and the purses is also a
historic development which this House
should take note of and provision has
been made for it as far as the Sup-
plementary Demands are concerned.

I may once again refer that Shri
Mishra is not satisfled with the guan-
tum of compensation. That is quite



283 D.5.G. (Genl), 197273

[Shri K. R. Ganesh]

correct, but the fact is that this Gov-
ernment has never said that they will
not pay some sort of transitional ex-
gratiu payment to the princes, no
matter what happened to the consti-
tutional amendment. 1 do not want to
remind you and provoke you that
the Constitutional  Amendment  Bill
which the last Lok Sabha passed and
what happened to it in  the Rajya
Sabha and what was the attitude of
your Party? That is there.

SHRI SHYAMNANDAN MISHRA:
On a point of information, Sir. He
is referring to my Party. May 1 tell
you that our worst fears have been
confirmed? We knew that this was a
political lever; it would be exploited for
political ends. And they are now
coming out with a scheme to benefit
their own proteges and  their own
fricnds who have been helpful to
them. We always sfood for the aboli-
tion of the privy purses and privileges
but we said that the whole scheme
has to be placed dlearly before wus.
Then alone, we can give our approval
:g it. Therefore, he is wrong in saying

at.

MR. CHAIRMAN: Mr. Mishra, you
will agree with me that what you had
to say, you have said. You cannot make
the Minister. . .

SHRI K. R. GANESH: You go on
referring to my Party and our Prime
Minister . . .

MR. CHATIRMAN: You cannot make
the Minister to say what you would
like him to say,

The other thing is that ecither the
members of this side or that side can-
not force any member (o say what
he would like him to say.

SHRI SHYAMNANDAN MISHRA:
But, can he misled the House?

MR. CHAIRMAN : If he misleads
the House, you have other methods,

DR. HENRY AUSTIN Emaku-
lam) : All sorts of allegations
been made against our Party and against
the Government and we have been pa-
tiently hearing all these things. Now,
when the Minister is replying. why do
vou interrupt him?
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SHRI SHYAMNANDAN MISHRA
You bave a right to reply, but not to
mislead the House.

DR. HENRY AUSTIN: We never
interrupted  your speeches. We just
want to hear the Minister. Why do

you interrupt him?

SHRI K. R, GANESH: Sir, I
was  submitting  that  the  question
of giving some transitional pay-
ment o the princes  was always
there, This Government stood
commilted 1o it. The President in his
Address 1o the Parliament mentioned
about it and the Finance Minister also
during the Budget speech in the Rajya
Sabha mentioned if, that there is some
provision for paying transitional allow-
unce to the princes. It may be that
some of the Hon. Members did not
like the guestion payment of any com-
pensatlon. 1 can understand Mr. Jyou-
moy Bosu, 1 can understand Mr. §. M.
Bancrjec. who are opposed to payment
of any compensation, They belong to
certain political Parties and they have a
fixed position on thut. But | cannot
understand the position of Mr. §. N.
Mishra who has always stood for pav-
ing compensation and who represents a
political trend in this country which
wants to maintain the stalus quo, Sir,
we may be poing slow, we may not be
going as speedily as  Mr. Banerjee
might like us 10 go because, we think
in our economic situation, we cannol
go. But, Sir, certainly, we are not go-
ing to learn progressivism from a re-

resentative of a political Party which
is the symbol of sfarus quo in this coun-
(15 .

SHRI SHYAMNANDAN MISHRA:
You are the symbol of stagnauom.

SHRI K. R, GANESH: You once
start listening also because I have lis-
tened to you very carefully,

This Bill also provides for the pay-
ment to the management which has to
be taken over and the Minister of Steel
and Mincs is to move a Bill for the ac-
quisition of the Copper Corporation
and the copper mines.  Same is the po-
sition as far as the Bharat Heavy Pla-
tes is concerned.  The Andhry Scienti-
fic Company which produces very so-
phisticated defence equipment was in a
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bad shape and after a lot of discussion
management of it was taken over by
the Government so that it can-be put
in some shape. The same is the posi-
tion regarding the case of  Opthalmic
Glass and Ganga Control Commission.
The seme is the case in regard to tuke
over ol pgencral insurance and the take
over of the copper corporation, the for-
mation of  Bharat Heavy Plates  elc.
These instances illustrale that we have
put the nail in the coffin of obscurantist
teudal sysiems, delaying progress and
the Supplementary Demands which we
huve brought before  the House is o
achieve the objective  which  we  have
put before ourselves,

Shri Mishraji mentioned about fa-
mine relicf. 1L s an important gues-
tion,  In order 1o meet the expendi-
wre Jdue to famine conditions  and
drought  conditions,  the Government
has mcreased its market borrowings by
Rs, 108 crores during 1972-73 there is
also the criash agricullural programme
ws announced by the Agriculture Mini-
ster,  so that  dronght conditions are
brought under control,

SHRI SHYAMNANDAN MISHRA:
Bihar wanted Rs. 38 crores and you
are increasing the amount of loans only
by Rs. 30 crores or so,

SHRI K. R. GANESH: There will
be no difficulty in Government coming
again to the House again if the need
arises for another supplementary grant
it the conditions demand such an ae-
tion. Mr. Bosu spoke exiensively about
Balmer Laurie and about the take over
of IBP and this matter has heen dis-
cussed in this House in great detail and
cxtensive replies have been given by
the Minister of Petroleum and Chemi-
cals.

de.‘illiR! JYOTIRMAY BOSU: Shady
al,

SHRI K. R. GANESH: 1 am not
here to convince you. This question
has already heen dealt with fully by
Government: the question of price to
be paid per share has already heen gone
into and examined in great detail in
consultation with the Department of
Company affairs. The opinions of the
Unit Trust and the Company Law De-
partment were obtained, and this was
decided according to the normal crite-
ria. (Interruptions) 1 cannot allow

1

wild allegations to go unchallenged. ..
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MR. CHAIRMAN: According to

the rules running commentaries are not
allowed,

SHRI JYOTIRMOY BOSU : T rise
on a point of order, Sir. He said, 1
am making wild allegations; 1 take the
responsimibity of proving them. These
are the facts, which 1 have mentioned.

MR. CHAIRMAN: You tuke sheller
under Point of Order and say whal you
want to say. That is not fair,

SHRI K. R. GANESH: The opinions
of the Unit Trust and Company Law
Board were obtained.  According  to
the normal pattern the value of shares
1 worked as average of three laclors,
murket value, the assets value per share
as per the books of the company, the
carning capacity per share for the last
three vears, [ have 1o put that on re-
cord. So, he has to listen 1o me now,

Nonc of these three faclors is by it-
self a deciding factor in the evaluation
of shares.  Market valoe depends on &
variely of factors and cannot always
be relied upon  us representing  (rue
worth of a business. The calculation
made on the basis of these criteria shos
wed that average price for the Balmer
Lawric shages should be Rs, 95.60,

1 want to submit one more thing. It
has been alleged that Balmer Lawrie is
a losing concern. This allegation is
far from truth....

SHRI P. M. MEHTA (Bhavnagar):
The hon. Minister is quoting from
some document. So, he should be ask-
ed to lay the document on the Table
of the House.

SHRI K, R. GANESH: This is my
brief. It is not any document,

While it is a fact that the working
results of Balmer Lawric for the last
few years have not been very good. . .

SHRI P. M. MEHTA: He is quoting
from a document, and, so, i should
laid on the Table of the House.

MR. CHAIRMAN: It is not any do-
cument that he is usi.ng.c but he is using
his brief. He cannot usked to place
every paper on the Table of the House.
I do not ask him to place it on the Ta-
ble of the House.
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SHRI SHYAMNANDAN MISHRA:
He s reading from some important ao-
cument.

SHR1 JYOTIRMOY BOSU: What
about the B, K. Shah's jeep scandal?

SHRI K. R. GANESH: I must con-
clude by mentioning that it  has been
shown that in 1969 and 1970, Balmer
Lawrnie made n profit of Rs. 22.28 lakhs
and Ks. 23.064 lakhs respeclively; in
1971, there was a loss of Rs. 25
... .Jukhs (Jnterruptions)

SHR1 JYOTIRMOY BOSU: There
lies the point.

SHRI K. R, GANESH: Let him not
be childish, but listen to me. This was
largely due to some losses in the Tea
Wurchousing department . . .

MR. CHAIRMAN: Order. Le; there
be¢ ne running commentary.

SHRI JYOTIRMOY BOSU: Sir,
don’t you pay tax? This is all taxpayers’
money. You are also losing, Sir.

MR. CHAIRMAN: Whether I lose

or gain is not the matter before us
Bow. . .

SHRI JYOTIRMOY BOSU: Please
permit me to point out that a dying

company hud been paid double the
price.

MR. CHAIRMAN: The rule is:

“While the House is sitting, a mem-
ber—

(i) shall  not interrupt any
member while speaking by dis-
orderly expression or noises or
in any other disorderly manner

SHRI JYOTIRMOY BOSU: You are
reterring to rule 349, Sir? On a point
of order. Sir. 1 was not acting in any
disorderly manner. 1 was orderly and
1 was saying. . .

MR. CHAIRMAN: He has been in-
terrupting too often.

SHRI JYOTIRMOY BOSU: Inter-
ruption is part of the procedure,
MR. CHAIRMAN : Bug running

commentary is not.
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SHRI JYOTIRMOY BOSU: Ip a de-
mocracy 1 think that is permissible,

MR. CHAIRMAN: Running <om-
mentary is not permissible,

SHRI K. R, GANESH: The acqui-
sition and control over these Balmer
Lawric and subsidiary industries was
absolutely essential in the interests ot
the 10C itself, because it is an integra-
ted unit, and the manufacturing acti-
vities of Balmer Lawrie were well inte-
grated with the public sector and the

holding company IBP can only plan
effectively for growth if that is dune
.« . Unierruptions)

SHRI JYOTIRMOY BOSU: They

were paid double the price,

SHRI K. R. GANESH: Whatever
may be the allegation that the hom.
member might have made, it has been
extensively discussed in this House, end
replies have been given by the hom.
Minister of Petroleum and Chemicals,

I have put this on record that the
tuke-over of these concerns and their
subsidiarics was absolutely in the inte-
rests of the national economy, and
here we have come to take over the
shares that are there in the Indo-Bur-
mah Petroleum  Corporation with 8
view to serve the interests of the consu-
mers better.

There are other minor points also
which have been raised. . .

SHR1 JYOTIRMOY BOSU: What
about the B. K. Shah's jecp scandal?

SHRI K. R, GANESH : This running

commentary does not do any good to
him,

My. Hon. friend Shri G. Viswana-
than had of course made a long speech,
and he talked about instubility; he talk-
ed about unemplovment, about cost of
living, and about gimmicks and the im-
potency of the Government to control
prices and also about corruption. He
also runs a Government; [ am not here
to criticise his Government, because I
am not authorised to do it. It is not
necessary to do i, But 1 would
only give him a little piece of
advice that it is better that those who
run Government should not talk about
corruption, but they should be a little
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more concerned about it and  they
should be u litle more serious about 1t
and a lmtle more careful about it

He has talked about political insta-
bility. There are two kinds of political
mstability, one when there is actual in-
stability, and the other, when instabi-
I"ty comes in the mind. When you feel
you are instable, that something is hap-
pening to you. . .

SHRI G VISWANATHAN (Wao-
diwash): On a point of order.

SHRI K. P. GANESH: . . . that is

more dangerous because it is in the
mind. 1 am raising the debale to a
higher level.

SHRI G. VISWANATHAN: | will
raise it to a further higher level. He
referred to the instability of which I
spoke carlier. 1 can quote from his
own paper, the paper which he con-
trols, which corroborates my own state-
menl,

SHRI RAJ BAHADUR: This is no
point of order.

SHRI K. R. GANESH: There are
various kinds of instability. One js phy-
sical instability which is  perceptible.
The other is an illusion, imperceptible,
very dangerous.

With these words, | commend these
Demands. [ think the hon. members
for their contribution to the debate.

SHRI NYOTIRMOY BOSU: What
about jeeps?

SHR1 5. M. BANERIJEE: I had rai-
sed certuin points and they have not
been replied to. | must be allowed to
speak on the Appropriation Bill,

MR, CHAIRMAN: 1 caooot force
him to reply to everything.

There are cut motions, Nos. 10, 11,
12 and 13-16. Shall I put them all to-
gether?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: I shall sow put
all these cut motions to vote,

29.2.72
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Cur motiong Nosx, 10 1o 16 were
put and ncyatived,

MR. CHAIRMAN : The question is:

“That the respective
tary sums not exceedin the
amounts shown in the third colu-
mn of the order be granted
to the President to defray the char-
ges which will come in course
payment during the year ending
the 3lst day of March 1973, in
respect of the following demands
entered in the second column
thereof : Demands Nos. 7, 21, 40,
44, 58, 74, 76, 85, 111, 113, 120,
125 and 129.7

The maotion was adopled.

supplemen-

18.48 hrs,
APPROPRIATION (No. 4) BILL*
1972

MR. CHAIRMAN: Shri Ganesh.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : 1 had given notice un-
der rule 218, . .

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): 1 to
move for leave 1o introduce » Bill to
authorise payment and appropriation of
certain further sums from and out of
the Consoliduted Fund of India for the
services of the financial year 1972-73.

MR, CHAIRMAN: The question is:
“Thar leave be granted to  intro-
duce a Bill to authorise payment
and appropristion of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
'ﬁnj:cs of the financial year 1972-

The motion was adopted.

SHRI K. R. GANESH : 1 introduce
the Bill. 1 beg to movet:

“That the Bill 1o authorisc pay-
ment and appropriation of certam
further sums 1:om and out of the

Consoliduted Tund of India  for
the services of the financial  year
1972-73, be taken into  .onsidera-

tion."

*1"ublished in the Gazette of India Extraordinary, Part 1, Section I, daled

tintroduced /Moved with the recommendation of the President
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MR. CHAIRMAN: The quesiion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1972-73 be luken inlo considera-
tion.”

The motion was adopied,

MR, CHAIRMAN: The question is:

“That cluuses 2, 3 and 1, the Sche-
dule, the Enacling Formula. .

SHRI JYOTIRMOY BOSU: How
cap you do it, Sir?  Three days ago, on
the strength of rule 218(5), I gave ad-
vance intimation with an  explanatory
note. | am within my rights to speak
on this Appropriation Bill. 1 want to
highlight certain points,

SHRI 8. M. BANERIEE (Kanpur):
Those points which have not been co-
vered in the supplementary demands
should be referred 10, We have got
every right to speak on them.

MR, CHAIRMAN: This is based on
the supplementary demands.

SHRI JYOTIRMOY BOSU: Certain-
ly not,

MR, CHAIRMAN: Both of you have
spoken,

SHRI S, M. BANERJEE: Kindly

hear me for onc minute. Afier all, I
am also waiting patiently.  Certain
points have been raised. The hon. Mi-

nister has very ably replied to certain
points. But unfortunalcly, because of
the importance of those points, he has
skipped those points which had been
raised by us. For those points which
have not bheen covered by us, kindl
allow us to speak for iwo minutes.
do not want more than two minules in
any casc.

MR. CHAIRMAN: Both of you
have spoken. So, please excuse me,

SHRI S. M. BANERJEE: One point
raised by me has mot been replied at
all.
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MR. CHAIRMAN:
ing any of you.

SHRI JYOTIRMOY BOSU: Sir
are you suspending rule 218,

1 am not allow-
The question is:

MR, CHAIRMAN: You have al-
ready spoken. (Imterruprion)

SHRI JYOTIRBOY BOSU: 1 am
standing on the shoulders of rule 218
({ I do not know under what rule
you are standing. This rule says that
if a Mcember gives prior intimation, he
may be allowed to speak. 1 had given
that intimation  in the printed forin
which 1 possess, three days ago. If I
have also given un explanatory note—
1 have pgiven it—l am  ecntitled  to
speak, and 1 am afraid the Chair is ex-
cecdmg its jurisdiction if it prevents me
from doing.

MR. CHAIRMAN: It is true that
you gave il, but you did not give any
point,

SHRI JYOTIRMOY BOSU:

sce on the reverse.

SHRI S. M. BANERJEE: As tor my
part, 1 have given only one point,

Please

MR. CHAIRMAN: Mr. Bosu, you
have not mentioned any point,

SHRI JYOTIRMOY BOSU: I have
given it. I gave it in advance. This is
a very important thing. You cannot
dr.; illegal things. 1 will rcad out the
rule.

MR. CHAIRMAN: 1 think you for-
get yoursclf when you are  speaking.
What you have to say, please say with-
out any such remarks.

SHRI JYOTIRMOY BOSU: No re-
marks. The rule says that the Speaker
may, in ardtr to avoid repetition of de-
bates, require Members desiring to take
part in the discussion of an Appro-pna-
tion Bill to pgive advance intimation of
the specific points. 1 have given ad-
vance intimation.

MR. CHATRMAN: Ordinarily there
is no discussion, it will be simply repe-
tition and nothing else.

SHRI JOYOTIRMOY BOSU: May 1
put two questions?
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MR. CHAIRMAN: The motion for
consideration has already been pussed.
Both of you have made your points,

SHRI JYOTIRMOY BOSU: | may
I ask one question, as a middle course
compromisc?

SHRI SHANKARRAO SAVANT
(Kolaba): How long are we going to
sit and which busingss will be taken up
today and which business will be taken
up tomorrow?

SHRI JYOTIRMOY BOSU: Al
right, I forego my chance, at your re-
quest, Mr. Chairman,

SHRI S, M, BANERIEE: Kindly
hear me.  What has happened to the
Central Government employees inlerim
relicf?  No reply has come from  the
C(.‘Il'[l.ll UU\'\T!\H]C]’I'.

MR. CHAIRMAN: Please forego
your chance alse, 1 shall put the clau-
sy to vole,

SHRI 5. M. BANERJEL : I do not
wiant 1o sanction a sinele paisa unless
the Central Gowvirnment cmplovees in-
terin reliel has been included in this.
1 shall demand a division,

MR, CHAIRMAN: On what clause
do vou wan! i division? That motion
has already heen passed.

SHRI 8§ M, BANERJEE: T have
withdrawn my demand for a division.

MR, CHAIRMAN: The guestion is:

“That clause 2, 3 and 1, the Sche-
dule. the Fnacting Formula  and
the Title stand part of the Bill."”

The motion was adopted.

Clawwey 2. 3, and 1, the Schedule,

the Enacting Forminla and the  Ti-
tle were added to the Rill;
SHRI K. R. GANESH: I beg to

move;
“That the Bill be passed.”
MR. CHAIRMAN: The question js:
“That the Bill be passed.”

The motion way adupted.

BHADRA 7, 1894 (S4KA)
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STATEMENT RE: SUGAR AND
SUGARCANE POLICY

MR. CHAIRMAN: The hon. Mini-
ster for food and Agriculture,

SHRI B, V. NAIK (Kanara): 1 have
already given you 3 letier about. .

MR. CHAIRMAN: I have alrcady
called him. Let him make the stile-
menl.

SHRI H., V. NAIK: In which case,
T shall be rising on a point of order.

MR. CHAIRMAN: 1 shall hear you;
but firs: let him make a statement,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ BA-
HADUR ) : 1 have already said that we
shull try 1o accommodate your discus-
sion lomorrow., Whar more do you
want?

SHRI B. V. NAIK: That is what .I
wanted 1o sav, We asked whether this
discussion will be taken up today and
we were old by the Chair — it has
gone on record——that it will be dis-
cussed today.

MR. CHAIRMAN : Il time permils.

SHRI P, M_ MEHTA (Bhavnagar):
On a point ol order, Sir.

MR. CHAIRMAN: The business be-
fore the House is, 1 have called the mi-
nister to make a stalement on sugar.
Huve you anything 1o say on that?

SHRI P. M. MEHMTA: [ have noth-
ing to say i it is a sweel statement.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Under what rule is
he making o statement?

SHRI RAJ BAHADUR: A minister
can alwavs make a sltatement on an im-
portant matter with the permission of
the Chair.
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PROF. MADHU DANDAVATE
(Rajapurd): This is a very important
stalement  on sugar policy and hon,

members should not be in an agitated
mood. We should be able o concen-
trate and understand it. Some mem-
bers' mindg are not clear as to whether
the discussion under Rule 193 is com-
ing up today or not. If that is cleared,
then we can lis'en to the statement with
concentration.

SHRI RAJ BAHADUR: We are in
the hands of the House. The minister
has to reply to the debate on the Wan-
choo Committee Report,

SHRI SURENDRA MAHANTY
(Kendrapara): Before the minister re-
plies, we must be allowed to speak.

MR, CHAIRMAN: When the House
adjourned the other day for lack of
quorum, nobody was on his legs.

SHRI SURENDRA MAHANTY:
Mr. Naik was on his legs,

MR. CHAIRMAN: That can be ve-
rified from the records. Whoever was
on his legs will finish his speech and
then the minister will reply,

SHRI SURENDRA MAHANTY: 1
was waiting to be called. T must speak
on it before the minister replies.

SHRI RAJ BAHADUR: The time
for it was 3 hours which has already
expired. ([nterruptions).

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): Sir, In
the statement made by my colleague,
Prof  Sher Singh, on the 9th August,
1972, he indicated that it should be
possible for the Government to announ-
ce the new sugar and sugarcane policy
for 1972-73 before the session ends, I
am now happy to inform the House
that, having due regard to the impera-
tive need for augmenting the sugar pro-
duction during the ensuing  years and
the need for maintaining a balance be-
tween the price of sugarcane and the
prices of other agricultural produce,
and also keeping in view the 1ecom-
mendations made by the Agricultural
Prices Commission, the State Govern-
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ments and other interesied organisations,
the Government have decided that the
minimum price of sugarcane for the
1972-73 scason should be Rs. B per
quintal linked to a recovery of 8.5%,
with 3 premium of 9.4 paisc per guin-
tal for every 0.1% increase in recovery
above B.5% in uccordance with the
principle of full proportionulity.

The Government have further decid-
ed that the existing policy of statutory
partial control of sugar should conti-
nue during 1972-73 season but that the
percentage of levy sugar should be 70
instead of 61.5 as now. The reguire-
ments of sugar for meeting the export
commitments  during 1972-73  would
also be met out of this levy. It has
been fuwrther decided that the issue
price of levy sugar should be the same
throughout the country and that a sche-
me for the pooling of rates should be
worked out urgently by the Department
of Food

As part of a well-conceived and pro-
perly integraled long-range policy to
bring about a balance between the sup-
ply and demand of sugar within the next
few years, the Government would aim
at achicving  an adequate  sugarcane
production to meet the requirements of
sugar, gur and khandsari manufactur-
ers, and the ereation of o sufficient buf-
fer stock of sugar tp provide against
fluctuations in production. The Gov-
ernment consider thag it is cssential to
plan for a gualilative and quantitative
improvement in sugarcane  production
combined with modernisation and ex-
pansion of capacity for production of
sugar. The imposition of a small ex-
tra Central cess on sugar specifically
intended for sugarcane development
will be considered. Science and techno-
logy would be pressed into service 1o
increase the productivity and raise the
sucrose content in sugarcane. Effec-
tive steps would also he considered to
make it possible for the factories to
crush sugarcane for ahout 200 days du-
ring the year hy organising the neces-
sary research and development effort
along with effective exiension work,

SHRI RAJ BAHADUR: Sir, my col-
league. Shri K. R. Gonesh and Mr.
Jvotirmoy Bosu are essentially coo-
cerned with the Report of the Direct
Taxes Enquiry Commitiee. ...
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SHRI SURENDRA MOHANTY:
Exclusively,

BHADRA 7,

SHRI RAJ BAHADUR: “Essential-
Iy" means, he has got to give a reply
on behalfl of the Government and that
is why I used the word “essentially”,
not “exclusively”. He ought to know
the difference between the word “essen-
tially” and the word “exclusively”. He
should appreciate that. T have been a
lawyer and still 1 am one. 1 could still
say that.

Sir, they have settled that no ohjec-
tion will be rmised if this is kept for
Friday a1 5-30 P.M. The rule is that
last 24 hours will be only for the Pri-
vate Members' business, He has taken
the responsibility on behalfl of the en-
tire Opposition that no objection will
be raised

SHRI JYOTIRMOY RASU!: No, no:

that is as far as 1T am concerned,

SHRI RAJ BAHADUR: After the
Private Members' business, at 5-30 P.M,
it will he taken up. The rule is that
last 24 hours on Friday will be devoted
to Private Members'  husiness. The
rule is like that. Now, if you have it
after that, that will be a certain relaxa-
tion. 1f all the friends on the opposite
also agree with this, this can be post-
poned to Friday at 5-30 P. M,

PROF. MADHU DANDAVATE: 1|
want to know whether the time for
Private Members” business is likely to
he curtailed.

SHRI RAJ BAHADUR:
be curtailed. So, it will be at 5-30
P.M. First there will he intervention
by the Minister and then the reply by
Shri Jyotirmoy Bosu,

It will not

MR, CHAIRMAN: I think, Mr. Mo-
hanty should be given a few minutes,
After that, the Minister may he called
and then there will be reply by Shri
Jvotirmoy Bosu.

SHRI RAJ BAHADUR: That is all
right. Mr. Surendra Mohanty, the Mi-
pister and then Mr. Jyotirmoy Bosu,

MR. CHAIRMAN: All right.
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19.12 hrs.

DISCUSSION RE: CONSTRUCTION
OF NEW RAILWAY LINE
BETWFEN APTA AND MANGA-
LORE

MR, CHAIRMAN: Now,  we take up
Discussion under Rule 193, Shri B. V.
Niik to raise a discussion  regarding
construction of new railway line bet-
ween Apta and Mangalore,

SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, 1 will try 10 be very
bricf because there are a large number
of hon. Members from this arca who
wint 1o speak, 1 have also noted with
a certain amount of pleasure thay the
Minister of Railways, Shn T. A Pai,
i not present here because he comes
from this arca which is going 1o be af-
fected.

Sir, we have u tremendous amount
of natural resources which are availa-
ble in our coastal area. But onc thing
which is very widely to be pointed out
and has been highly dramatised in the
course of todav's discussion shows that
in the last 100 years, the entire west
coast of this country which is teeming
with tremendous amount ol prosperity
has been neglected and it has been cri-
minallv neglected by the Government
which hay been here in this country,
whether it is the British Gevernment or
it is the subsequemt Government. [ have
to sav with pain because it was noted
today that when the guestion of west
coasi and its people and thut railways
came in for discussion. nobody was in-
terested,  The things like sugar, the
things like black money were more im-
portant 1o them than this.

This alfects the millions of people. 1
feel agitated. justifiably agitated, about
it for I have heen rebuked by the Chair
today that T have hehaved for the first
time and, perhaps, | hope, the last ume
as bad as the Members of the Opposi-
tion. Sir, on behall of the people of
my constituency, 1 am proud of the re-
buke that the Chair has given to me
because that shows, symbolically, how
we have heen treated.

The  people  of the  district
ol Ratnagiri. the people  of the
district  of Thanx, the people of the

districts of North Kanara, Kolaba and
South Kanara, and even the people of
the State of Kerala have heen treated
with contempt and this is svmoblic, ¥
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| 848, the first railway sturted steaming
south from Bombay and went upto
Thana.  From that time we have been
able to build 59,997 kilomeltres of rail-
ways, bui not even one inch has  pone
to the south. In the course of all these
years, this west coast which s called
variously as Malap Nadu, which is call-
ed a sort of product between Saihadri
and South-West Maonsoons, these areas
which are teaming with mineral wealth,
torest wealth, marine wealth, with  so
nuny of forest produces like  rubber,
coconut, arecanw',  cardamom —— they
could be numbered without number —
are being  neglected.  We,  therefore,
fecl justifiably agitated.

Coming down from the general to
the specific during the course of the last
110 years, we have built 59,997 kilo-
metres of  rmailway lines.  But in the
course ol the year 1970-71 (Interrup-
tion), during the course of last year,
we have hardly built about 69 kilo-
metres of railways. At the present rate
ol construction of railways, to  built
60,000 kilometres, it would take not less
than 1000 years. Thar means, substan-
tially, there bhus been a downgrading in
the construction of rallways, to as much
ns one=tenth,

I would herein submit thut the con-
struction of the railway line between
Mangalore and Bombay will reduce the
distance from 2046 kilometres to 798
kilometres @ it will reduce the distance
from Mungalore to Delhi from 3092
kilometres 1o 2168 kilometres,

In the course of the construction of
Tast vear, we have seen the type of con-
structions that have taken place. I can
cite example  showing the  amounts. 1
would eall it o sort of misguided judg-
ment. . We have been spending money
an converswons from melre gauge to
broad wauge,  But, gs far as fresh con-

are cuncerned, they are fair-
Iv marginal.  Conversions have  been
done over a total mileage, in the year
1970-71, of 326 kilometres, and the
new constructions were 69,

MR. CHAIRMAN: Will the
Member be brief?

SHRI B, V. NAIK: 1 am very grate-
ful to the Chair for having permitted
me to speak. [ will be brief, Sir,

hon.
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In the case of railway lines, can we
not do it with a sense of justice for the
people who do not have these facilities
at ull? When we speak about imbalan-
ees in the economy and incquilable dis-
tribution of bencfits, can we nol say
that the first priority should be in res-
pect of new lines? These new lines
have been at a very low stage. In re-
gurd to constructions, we know that a
survey has been conducted; they have
been listed in the report for 1970-71.
In regard to these  constructions, if
there are heavy and abnormal costs, I
would suggest this.  In regard 1w con-
structions, for heaven's sake, make it
into a ralway construction corporation,
s0 that the cost of constructions will
be reduced.  If there are toop many
railway stations 1o be built, Kindly re-
duce that number. Throughout the
Indian sub-continent railway lines have
been constructed excepr the coastal area
covering aboul 760 kilometres. As far
as costs are concerncd, whether they
are Rs. 200 crores or less than  that,
these will be developmental  expendi-
ture. To that extent, they will yield
results.  As fur as unemployment  is
concerned, instead of disbursing  your
unemployment  doles throughout  the
country, transfer it to a  centralised
urea.

Our arey is ws bad  in unemploy-
meng as the State  of Kedala or  the
whole of Maharashtra. It will solve
our uncmployment problem. It will
create opportunities for  employment.
As far as the yield figures are concemn-
ed, they have not been correctly work-
ed out or calculated.

1 have so many more things to say
hut unfortunately, 1 have np time. Sir,
it is a privilege that | have been able
1o state it and 1 request that the Rail-
way Ministry must include it, not a to-
ken, it will have to include it in onder
to show a certain amount of justice W
a people — 1 repeat onee again my ace
cusation —- 1o a people who have been
denied justice, particularly, by the Cens
trul Railway Ministry in the course of
the last 120 vears.

PROF. MADHU DANDAVATE
{Rajapury: 1 am very unhappy to find
that when some of the important pro-
hlems conceming our Southern States
are being discussed over here, the at-
tendance in the House is so thin. Peo-
ple are interested in international pro-
blems and national problems, but the



301 Conssruction of New Riy. Line
berween

roblems of the poorer regions and the

%ackwau‘d regions, when they are being
discussed in the House, with all the lip-
sympathy for the backward regions, we
find there is hardly any atlendance in
the House. That is a sad commentary
on the problems of the Southern and
the backward regions,

SHRI B, V. NAIK: Outlook.

PROF. MADHU DANDAVATE:
Especially to those of us who have been
elected from the constituencies which
are vitally connected with this problem
of the coastul railway or the Konkan
Railway, as we call it in the Maha-
rashtra, this problem is very important.
It has a great appeal to our cleclorate
and it will not be an cxaggeration if I
say that those of us who have been
elected from Konkan arcas or Mysore
areas or Kerala arcas, we have a mas-
sive mandate of the clectorale that his
railway must be introduced and must
be implemented. This is the mandate,
this is the massive mandate. There is
so much talk about the massive man-
date. Here is the massive mandate of
:::emoplu and with that we have come

Here I would like to recall the expe-
rience that in this very Parlinmen; my
esteemed collcague, Barrister Nath Pai
had moved a cut motion. The cntire

position voted for it and the Prime

inister intervencd and the  Railway
Minister assured on the very floor of
this House that the actual survey work
of the Konkan railway will be under-
taken and the necessary sanction will
be made. Mr. Nanda came forward
with a sanction. Actually, it was step-
ped up.  The survey work way under-
taken and we find that the preliminary
survey has already been completed but,
still we are not sure whether the scheme
is going 1o he implemented or not

Even some of the statements  that
were made by the former Ralway Mi
the  Five

nister indicate that even in
Year Plans this railway scheme,  this
Konkan coastal railway scheme s nol

likely 1o bhe included because there s
tremuendon. burden thar they e 10
beas. 1 would like 1o point om there
that #s far as the prohlem of railways
is concerned, for the backward regions
like the Southern States it is  not  a
problem of luxury, it is the problem
of building up certain infro-sfructure
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so that the backward regions can  be
properly built up. You cannot build up
e bachward regions of Konken un-
less there are modern means of commu-
nication, I come from ga constituency
where there are regrons and there are
arcus where a jeep cannot go.  Even
I had to travel on foor, Such is the
condition of the mountiinous terrain.
In such i terrnin we arc unable o have
the facilities of the railway communis
cation at all and as a result of that,
vur contention has always been that if
you want to take the development of
the regions which are backward, if you
want o remove the regional imbalance,
tnat regional imbalance can be removed
only be removing basically the im-
balance in the inprasstruciure of the va-
rious regions. Therefore, in  regions
like Konkan where we have no railway
communications at all, the net  impact
of the absence of the raillway com-
munication i+ that a number ol indus-
trialists  anmd  enterprencours always
wome forward with the plea thay  of
mey are not assured of proper commu-
on, “we cannol run the risk of
g our capital into new industries
and as a result of that, our Konkan
wegion is completely neglected  as far
as industrial development is concerned.
We  always say that the economy of
the Konkan is essentiallv. 0 money-
order economy. S0 all the families,
most o the educated Fimilwes actually
angrate from  the Konkan region, the
coastal region and they setile down  in
me cities like Bombay They take up
Jory there and many of them send mo-
ey orders and probably, the Konkan
region s onc region  which, by and
Large. depends upon money orders com-
ing from cities like Bombay. Their

falent  is  poing  ouwi due fo  non-
development of this reeion. There s
e confiovensy poine. on regarding

e route. On that, | would like 10 say
. We will not allow any  conro-
versy regarding the roule to come in
the way of implementation of the Kon-
kan region’s improvement.  There was
a Konkan  Region Devevopment Con-
ference held in Bombay. It was  held
under the Chairmanship of the veleran

leader of Maharashira Mr N G.
Giorav.  Under hisc comtruetive leader-
shup 1 owas decided that we  sheald

not rake up any controversy  regarding
ine roule 1o by undertuken. The sur-
veyors have formulated o route  far
away from the sea and we pointed out
that the route should he as close 1w
the sea as possible, We said, it shou'd
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not be just a duplication of the high-
way. In our Konkan rcgion the ports
are not open for all the 12 months diue
to heavy rains. Sca route is not avail-
able for communication all the year
round. Road  construction  should
therefore be such that it should be as
close to the sea as possible. There
une controversy going on about this
and we decided to give a halt w ihis
controversy. We arc going to tell the
Government that we will not allow any-
body to make any capital out of this
controversy. Even if  they heep it
there, we will accept it, but let them
complete it as carly as possible.

1 will in the cnd say that Konkan
region is a place from where beautiful
fruits are exporied. The fruits go to
America, England aund  other places.
Mangoes are sent from there to outside
countries. 1t is a place full of mineral
wealth, Therefore we have to cnsure
that industrial development in  nearby
ureas takes place without delay.

There 15 an aluminium factory  in
Ramagiri in Konkan district.  If this
railway line is set up, in  that case,
transport and communication will  be
very easy, Industrial development could
take place. | want 1o say  with
wll the emphasis at my command that
30 far as Maharashtry s concerned, on
this issue, the people arc onc, cutting
across party lines. and  whether  they
belong to the congress or the socialist
or the communist parties, they are all
united on this that this scheme for re-
lief of Konkan region should be imple-
mented s soon as possible, I ois an
the interest of removing the imbalances
in the backward regions that this rail-
wav link is to be set up as guickly us
possible.

We want an assurance from the Mi-
nister that during the Fifth Plan this
Railway line will be constructed. Only
that assurance can salisfy the people of
the coastal area. | hope thai this as-
surance will come because they are giv-
ing the slogan of garibi hatao and the
povertv in the backward regions can
be abolished only if the necessary in-
frastructure is built up and proper
means of communications  are  made
available.  Thank vyou.

SHRI P. R. SHENOY (Udipi):
While non-utilisation of capacity is the
mauin drawback in some of our major
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public sector undertakings, overutilisa-
tion resulting in loss of life and limb
and non-expansion resulting in economic

Ktagnation are the biggest draw-
backs in the largest public un-
dertaking mnamely the Railways, The
facts and figures show the extent
to which the railways are increa-
singly used in our counlry during

the last 20 years. The population has
increased from 1951 to 1971 by 52.7
per cent. Butl the passengers originat-
ing bave increased from 1284 mullion
to 2431 million, that is, by 93.3 per
cent. Passenger—k.m. have gone up
from 66,519 million km. 10 118,120
million k.m., that is, by 77.6 per cent.
Freight-tonnes originating have gone up
from 93 million tonnes to 195.6 million
tonnes, that is, by 111.3 per cent, and
the freight-tonne-k.m. have gone wp
from 44,117 million tonnes 10 127,358
million tonnes, that is, by 188.7 per
cent.  In spite of this tremendous in-
crease in passenger and goods  traffic
in the course of the last twenty years,
the increase in the number of wagons
and passenger coaches and  new lines
has been very poor.

MR. CHAIRMAN : If he has any-
thing to say abont this railway, let

him say it. Let him not go into  the
details of the figures now.
SHRI . R. SHENOY : | am refer-

ring 1o the railway.

MR. CHAIRMAN : He should refer
only to that railway.

SHRI P. R.

SHENOY : In  our
counfry, three zones arc there  which
need development of ruilways. One  is

the north-cast region, another is Kash-
mir and the third is the West coast re-
gion from Bombay to Mangalorc. We
have a railway line along the cast coast
of our country from Calcutta to Tuli-
corin. We have ulso a railwav line in
the West couast region from Haroda lo
Bombay and from Mangalore to Trni-
vandrum. Trivandrum will be linked
with Tuticorin shortly. %o, the only
missing line is between Bombay and
Mangalore.  So, T requesy Government
to sce that this missing line is  not mis-
sed any more. Bombay is linked to
Mangalore. the entire north India will
be linked to South India on the western
side of the country.

This line is important from the stra-
tegic point of view also. This line also
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will help in the quick movement of
our Armed Forces and armaments
throughout the coastal line of our
country.

_ The scheme of laying the railway
line bhetween Bombay and  Mangalore
has been swiveyed und the estimated
cost is said to be Rs. 190 crores, and the
return is said to be only 1§ per cent
Considering the utility of the scheme,
the cost is not prohibitive or expensive.
However, 1 have to submit that the
cost of the scheme can bhe reduced if
the State Government pives the neces-
sary land wherever possible and if the
concerned State Gowvernments of My-
sore, Goa and Maharashtra acquire the
required land. A special acquisition
Act may also be passed in respect  of
payment of compensation,  keeping in
view the increase in the value  of the
;g-mi adjucent 10 the proposed railway
ine.

It is proposed 10 have 62 stations
from Bombay to Mangalore in the first
stage itself.  The number of stations
can be reduced. 1t is also proposed to

consiruct big hospitals in some places,

and that is why the estimate or cost
has gone up.  The construction of big
hospitals and other cost-intensive sche-
mes can be postponed and the cost of
the scheme can Ee brought down

SHRI B. V. NAIK : Apply the 25th
Amendment too.

SHRI P. R. SHENQY : The west
coast is a backward region. The plan-
ning Minister has alrcady announced
a special scheme for the development of
the west coast. Labour-intensive sche.
mes such as fisheries and forestry alsa

have a great scope  in this
area. Therefore if we put up
a railway line in this area, all
the proposed schemes  will  get

a fillip, and I request Government to
see that this scheme is included in the
Fifth Ycar Plan. I hope that Govern-
ment will now accept the scheme in
principle and order a detailed survey

_ SHRI C. K. CHANDRAPPAN (Tel-
licherry): 1 am a little disappointed to
see that the Cabinet Minister who s
dealing with the Railways, himself a
person coming from Mysore. the part
which is affected by this railway not
being there, is absent.

SHRI K. P. UNNIKRISHNAN
{Badagara) : That is why he did not
want to be here perhaps.
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SHRI C. K. CHANDRAPPAN : It
that is an indication of the reply which
might come. it will be all the more dis-
appointing.

We who come from Kerala, particu-
larly the northern part of Kerala, the
Malhar area. look at the construction
of this railway as an opening to the
outside world, It will also provide ine
necessury infra-structure for the deve-
lopment of industry in that part  of
Kerala which iy most backward. It 1s
not only as a local interest that we have
in that part of Kerala that we are sup-
porting the railway v be included in

the nest Five Year PMan. This  will
connect the mose important  parts om
the western coast, Cochin,  Mangaiore

and Bombay; it will also advance the
development of industry in four Stales
at least in the southern part of  the
country,  Even certain arcas of Tamil
Nadu like Coimbatore will have  the
positive impact of the construction of
this line becuuse i fulls in the  vast
hinterland which is belind Bombay and

Cochin.  Bul we could not provide the
necessary  infra-structuie so long. S
we look ar the constiuction  of  thas

railway as @ measure which will posi-
tively  contribuie o the  economic
growth of the western coust

Keeping this in view, 1 would request
the Minister not 10 take up the atn-
tude of o miser in the distnbution  of
money in relation to the development
of railwavs. 1 once more 1equest with
Al the power in my command o in-
clude the constiuction of this  railway
in the Fifth Plan,

SHRI SHANKARRAO  SAVANT
(Kolaba) 2 It is now admitted on il
hands that roilway is the harhinger of
modernism, It not only provides  the
much-needed  infra-structure for indus-
trics but facilitates communication  of
ideas and cultutes. It is  the main
artery of trade and traffic and a vital
unifying fuctor an a land full of diver-
sities of terrain. language and culture
Tt is thus not only from the commer-
cial point of view but alwo from the
cultural point of view that backward
arcas should be connecled by  railway
with industrially advanced arcas, Kon-
kan and the entire west coast 1o the
south of Bombayv is a backward ares.
The people of Konkan have heen cla-
mouring for u rail link with Bombay
tor the lust 70 vears.



307 Construction of New Rly. Line
tween

[Shri Shankarrao Savant]

‘Wwhen, therefore, our revered leader,
Shrimati Indira Gandhi announced twu
years apo that the Government  haa
decided o take up the survey of the
wust coast line from Bombay to Manga-
lTore, the people felt relieved.  Subse-
quent events have, however,  shown
that there is many a slip petween the
cup and the lip.

‘The survey which ought to have peen
completed before the end of 1971 s
not still complete.  There was  somie
dispute regarding the alignment of the
line i Kolaba and Rutnagiri districts,
But the Maharashtra Government  had
already given its approval 1o the old
alipgnmeny from the middle of Konkan.
Thuis controversy. however, was  un-
necessarily revived this  year and 8§
valuable months have been wasted  in
making & detailed survey of the so-
called coastal line. Bat it is plain
that this line will be prohibitive in cost
and will lengthen the time of construc-
tion as heavy bridges will have to  he
built on mouths of rivers and big creeks
full of silt.

PROF. MADHU DANDAVATE :
That controversy is ended.

SHR! SHANKLERRAO SAVANT:
1 am now plad to note that Prol. Madhu
Dandavate, the only person  amongst
the MPs who lud objected to this line,
has now given the preen signal  and
stated  that—

PROF. MADHU DANDAVATE:
To put the records straight, 1 was not
opposed to this railway line, but there
is great controversy in the Konkan area
as 1o whether it should be near  the
coast or in the interior.  That contro-
versy has ended.

SHRI SHANKIRRAO
The MPs from Bombay and  Konkan
have  given 2 memorandum  three
months hack. explaining why they pre-
for the middle poriion  construciion.
The near unanimity of the concerned
MPs ought to have weighed with  the
railway authorities, but it seems  that
thev wunted to take advantage of  this
controversy and want to put off  the
urgent demand of the people. 1 hope
and trust the new  Railway  Minister
will pay greater altention to this popu-
lar demand and will make a start in this
financial year itself.

SAVANT :

AUGUST 29, 1972
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I further understand that the Chief

Minister of Muharashtra and the Chief
Minister of Goa have already expedit-
ed the Railwuy Minisier and there is

absolutely no reason why the matter
should be delayed.
AN HON. MEMBER: The Chief

Minister of Mysore also,

SHRI SHANKERRAO SAVANT:
They have not yet written. In  this
connection, [ may also point out that
the east coast, where the difficultics of
terrain are almost similar to the diflicul-
ties of  terrain on  the wesy  coast,
has already a railway. It is, there-
fore, in the fitness of things that  we
should have a railway on the west coast
also.

I may further point out that some
three months buck, in  the informal
Central Railway Committee, o reply

wis given—this is a reply in wrilling—
that the middle portion alignment has
been accepled.  And slill, somehow or
other, the Railway Ministry wanis to
put off the whole affuir, saying  that
there is a controversy.  As a malter of
fact, we are now agreed that the route
which is the cheapest and the most use-
ful to the people should be accepted.
There will now be no controversy so
far as the Konkan area is concerned.
All thay is meeded is, there should be
prompt work on the part of the Rail-
wiry Ministry, and there should be no
attempt to put off the railway line on
some pretext or the other.

This is the demand of the backward
area, and there is no reason  why is
shou!d be put off on any ground what-
soever. Especially when we arc agi-
tating for o special Board for the back-
ward areas. something should be done
in the fifth five vear Plan for the back-
ward areas. | do not understand why
the Railwav Minister cannot come for-
ward with a proposal for the prompt
execution of this scheme. The Minister
should immediately announce that the
survey work has been completed and
the necessary preliminaries will be com-
pleted  without any  further delay
and that the construction work  will
be taken up: some of the work at least
should he done in this verv financial'
year.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI): Mr.
Clirman, Sir, | have bheard with abso-
lute auention the demand made by
hon. Members from o particular area.
The House is aware that it was the late-
lamented Mr. Nath Pai who initiated
this scheme in the sense that he  im-
pressed upon the Government that this
area should be developed by bringing
up o railway line in this area, It was
in 1970 that a traflic survey was sanc-
tioned and, as the hon. Prof. Madhu
Dandavate has himself stated, there has
been certain difference of opinion with

regard (o the alignment of this  new
ralway line.
This proposed railway line  from

10 Mangalore
a and Ratnagiri d
the Union territory of Goa and
the North and South Kanara districts
of the Mysore State.  So, we had to
consult and consider the aspirations of
the people of these areas  alo.  The
railways never wanted 1o take  any
advantage or benefit out of the differen-
ces with regard to the alignment, So
far as the various States are concern-
ed, it has indeed been our policy 1o
sce that the whole area in the southern
States develops and grows,  The entire
question of the development and ex-
Egnsion and growth of this area is now
ing considered seriously by the Plan-
ning Commission. The railways are in
close touch with the Planning Commis-
sion, and the Planning Commission is
to make certain recommendations with
regard to the development of ihis arca.

So far as our survey is concerned, T
do not want to conceal anything from
the House. Our preliminary  survey
has revealed that this broad gauge sec-
tion which we arc to construct from
Mangalore to Apta would be about 909
km in length.

The cost of this new align-
ment would be near about Rs. 213
crores.  That is receiving the serious
consideration of the Ministry of Rail-
ways. [ am happy that the hon. Mem-
bers, realising that the costs are abnor-
mally high have made certain sugges-
tions that we should iry to see how

best the cost can be reduced. Mr.
Naik, 1 know, is enthusiastic
about this line. Before the trains

steam in this area, he steamed out
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and said that the country and the peo-
ple  and the Government were against
this raulway line. 1 do not know what
he means by this but 1 can asane nia
thay the Minisiry of Railways are 100
per cent e sympathy with the people
of this arca and would hike to see this
arca evelop like other parts ol the
country, . Umterruptions.)

SHRI B. V. NAIK : The fact is that
there is no railway; it was not a sub-
Jective  evaluation; it was an objective
statement,

SHRI MOHD. SHAFI QURESHI:
He sugested setting up a railway cons-
truction  corporation which would  go
inte the cost of construction so that
we can possibly reduce the  cost of
construction.  Mr,  Dandavate  made
certain valuable  suggesnons. 1 can
issure the House that all these SURRCs
tions are in our mind.  We are work-
ing on this particular line and we must
see that this railway line sees the light
of the day.

- The hon. Members should also rea-
lise the difliculties that we are facing.
Not that the railways are sitling yuiet
with folded hands and not doing any-
thing about it.

The primary survey which has been
carried out had brought about  many
salient features of the werrain of  this
arei. It s not only that we wanited
lo construct one straight ling; we huve
to fan out to different cities by cons-
tructing new hranch lines.  That  will
also be considered at the proper stage.
It would be difficult for me at this stage
t0 pive o categorical  assurance  that
this work will be taken up during this
plan or the next plan. 1 should like
to assure the hon. Members that as far
as this particular railway line is  con-
cerned, the development of  the  west
coast and the development of the sou-
thern States will be kept uppermost in
our_mind, as and when the financial
position and the resources of the rail-
ways improve.

AN HON. MEMBER : That
never.

SHRI B. V. NAIK: The whole of
the west coast has railways, except this
particular gap.

SHRI MOHD. SHAFI QURESHI:
It would have been casy for me 1o say:
no. I am not a pessimist. [ helieve

means
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the railways will be kept alert by such
young and eoergetic members. The
railways have turncd the corper; we
are out of the red. 1 am sure with the
new policics which we are pursuing the
Railways will be able to make, if not
considerable profit, ut least some profit
which would go inio the construction
ol new line in backward arcas.

MR, CHAIRMAN: The Minister
should mect their point raised during
the discussion : whether you are going
1o construct that linc or not, if you arc
going to construct that line, when?

AN HON. MEMBER : Are we go-
ing to take it on priority basis?

SHRI SHANKERRAO SAVANT:
These are age old answers; we want
categorical answers.

SHRI MOHD. SHAFI QURESHI :
I have already stated that we have ta-
ken up tis work since 1970 and we
hive completed the survey. With re-
gard to the construction of this line, as
to when it would start, it will be very
difficult for me to say now, | do not
want to raise falve hopes in the minds
of hon. members. But | can  assure
them that as and when the construction
progrumme in this particular area will
be started, priority will be given to this
particular line.

SHRI SHANKERRAO SAVANT:
This is meaningless. This is no assu-
rance.

MR. CHAIRMAN : The question was
whether it would be given priority. He
savs it will be given priority,

SHRI MOHD. SHAFI QURESHI:
There are certain  alternative  pro-
sals also, One  of them is
ine  from Apta to Ratnagiri,
which  would bec Rs. 286 KM,
costing approximately Rs. 64 crores.

Another alternative suggestion is a line
from  Mungalore to Margaon, which
would be 330 KM costing Rs. 81.90
crores. My idea in stating ‘these Ilgures
is, we are tr)mg to sort out alternatives
and whatever is within the resources of
the railways, that would be taken up
on a priority basis. The ultimate aim
is to link Apta with Mangalore. From
Mangalore there is a railway link down
to Trivandrum and we are going 1o ex-
tendd it to Kanyakumari. So, the idea
of linking Kanyakumari with Kashmir
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which the railways have in mind will
possibly matrialise in a short time.

All these reports, survey report and
alternative proposals are before the
Railway Board, and we are giving hun-
dred per cent attention to them. Mr.
Chandrappan  said the Minister is
not here, But I will convey his views
to the Minister. 1 thought that be-
cause he comes from the Communist
Party, he does not have any inferiority
complex because Minister includes De-
puty Minister also. But if he feels that
he will be satisficd by talking to the
Minister, 1 will convey his views.

SHRI C. K. CHANDRAPPAN : It
is not a question of inferiority comp-
lex. 1 am mnot so elevated to speak
to a Cabinet Minister. But the Minis-
ter had given a reply that it would not
be included in the fifth plan.

MR CHAIRMAN: On behalf of
the Government, cither the Deputy Mi-
nister or the Minister can speek.

SHRI B. V. NAIK: Is it the sense
of the statement by the minister that
this will not be included in the fifth
plan or are vou keeping the oplion at
least open?

SHRI MOHD. SHAFlI QURESHI:
If the hon. member wants that I must
close my mind to this guestion, 1 am
prepared. But | have said that the
options are open.  The survey reporls
and alternative suggestions are  before
us,  Certain  suggestions  have  been
made by hon. members. The  Chief
Ministers of Maharashira, Goa and
Mysore arc in touch with the Railway
Minister and Railway Board.  All these
things are in the stage of discussion.
For me to say that we will not take 1
up in the fifth plan will be ruther pre-
mature. | would assure the hon. mem-
bers thut railways have an open mind.
The priorities will be fixed as and when
the resources are available for develop-
ing this particular area.

MR. CHAIRMAN: The House
stands adjourned till 11 AM tomorrow.
19.55 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
August 30, 1972/ Bhadra 8, 1894 (Saka).
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